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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 6, 1969/Sravana 15,
1891 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. DEPUTY SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS

®q aqT W qIEaATE AN § o
ToAY &1 gaa

*361. =it tvwﬁa{r fag :
it wes fagrt awqa ¢
At g3 WA ¢
At INFY TF AT :
S g AN T

#71 4Zfarw s aay qfw @A) ag
FJaT= &1 Far F ¥

(%) 97 safgqai qar geqAt ¥
F1 AT § fogia &9 a7 77y aregardy
M & g1 A WA F1 s fear @
ferg STEY 9 Fma wT g A
fear & ; =%

(/) g7 smogra®l ® F@ OSFR
argad) & g foadt agraar g
gEa?

éfrw s awr qfa s (s
T wo wm): (v) 9fF wmm &
AiFE HATIE-ATT AL W@ A, ¥ Y
safera} aar deara) ¥ 779 Iqey  AE
§ fog wifage §9 91w argard
2t & g1y &7 7w & grava fer §

%Y IAR T AT FT AT Ag
frar &1

(=) we7 ad 33T |

it Toroitar fag : ITTeRer wEvEE, 19
THIT & W 9g¥ o #% @y ggt %
IzTAT AT IFT § | FTA F UF e
oy ¥ ofeex 7 zedfter 3 & qUE Ay
weAgarET frar P gm AR
Tqar fasar w@r 1 gg W Ty aET ¥ %
ar w¥T Izrar a7 %1 § F faw e
Gzgre ag o fads ov g Ty o
g 3¢ Y fastar & 1 gz AN TR E@Tm
fF madwT Toar ot ¥ SN R
fasgar &, oFIG #Y W fawar @,
qxt 1 Wt fagar § o vIAfaEy s
ff frmar &) @ mw AR gm R
IS GIFIT 43 IA 2 fF 399 33 @ma
& g7 A8 &, T1E wlwy ) & gy
araT & qraTE: 9@ W AN &
wi%E 7gf v § afaw wel & Fmdy §
N 7Y Ty § gg A qar QAT
wifgm 1| wa aget S oY ag § fr fadat
¥ oq qAAd ol & /Y ag F1E ITHT
g gt 1 SaE wivd gy g wA
&\ 3% wivd veew & 9 @ & aaitn
weeq ¥ frrola #Y qxfaz o+ A4 et
o FEIW ¥ wET qEAr @ zafanm
74t A1y ag £y Fg A4 § fr I
qra gtw® A § a1 Iy aAn AL
qgar gz & ag qgr i fr A
sfssdwia Wk gEEE ofedan qar
gy w7 safw fagia fo gg 977 €Y
aeftadt smrg § foeals fe wqan gzt ax
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afsedaa F 1o o e & fao
Hgamr g, am & zafaw 9w F ¥ @ E
wifs ag wwa gfag am §, «Naa
gAgT R HR wEW AEs qe § )
IT AW X AMAT 1 g F QA
gteg & | 17 o Yo 3o 7 zH faug
¥ gwar A o § g o
& 2 ar ag fond g1 & ? g9 fra-feq
gai F 3T fea-fea fefagres & am
g faug § fey & 7

wt o To WA : IMETLT HEIT,
wet aw fafwsr wodfes = W
wAfas Tt & fam o e ¥
qgr a7 & IEF AR ¥ Ty gaa A
aga @ 9w & g fafwex @gw &
I qT sarg ot fear &) ag v FAw Y
T 9 1) garw a1 fF W A
sfer § a1 sy Ui geam’ & faeeia fw
&Y qUI 98 qIEEI) @ § qAAA
Hqarg § WAL IAFY ATAT FT AALTT ALY
fFar @ 9aF 9 awrEd g @ &
Ig¥ IO ¥ w@ fF |fr amaw &
gte3 wragF-arx T8 W A " ¥y
syferal TaT Teqmsit F AT ITAsy AFY
gafrm og v w9 @ fooq A1 AadY
ot § o AT argr F AT ¥ frad A
ard § oY 9eF wlwy # ¥ gwar § afwa
OAT-HST ATH AT §97 TRV ...

oY Tt fag : Y wWiw ¥ AN §
agy fifed

oY @o o WMA : AF FAT A gy
wg ¥ A fafer Y wAd 1968-69 ¥
feamay 7 aF oTE § T@ DT I A
20 $O3 T9Y 3T ¢ (sumew) | wf AW
Y ag 20 AT ar A afw
20 ¥ Wy N § (wEem)
IefEar ¥ 7 | 69 g #H
aTé § 3T Sfre o WIRo & 76 AT A
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g @Iy sarer Sfto o WMo ¥ §
(zaaeaw) )

st it Fag o STTsIe wdiEd,
7g q, A FFF AT AT A " AT
g AN FWEIA &9 F drar § iR
o ggt Ay § SRR wr dmr 30§
ag ger Tgwm fF gwE = ag
A AR T AN@T AT AR B
HATAT qEY, FAT ATHIT IH qT 9¢ JIT
2 fr ag zas qtw Fuy f§ ag 9T
A w1 A & fraar ¥ syac gaarofan
a1 "I gAAfaew gf & AR IEr
o gz gam § ag fAw WEAR FgwT §,
feqr Al gwr & 7 @g fF 39 "
1 frg & geaw frar smar g ?
o gaaat &1 & gAg faar s @
o 17 3I9% 7g Y g & fF uw g
99 79 ¥ IEA g 7Y 97 1w a"
o= #1 I faw gErar e dEE @
mar 1 o gg faw T dgare g oAt @
19 AT WRYRA w=SY avg ¥ qfifea
g AfF g7 gFIT A FEAAT FQ @ &
T Fqr a8 1T AT GEY R (SWAET)
gz Q@Y AR & g H faws ey g
gE M W T oA F oATw AT & IR
FEAF N A g1 G, AT G &
afer wrag @ framrag N ar §
FIT AAT &Y AGN TE ATAT A FTF W
ArEY ®GT FT AT § AT AT SAFATHE
Ffarvgr g ?

+t To o WA : T TF FTIT &7
qITA § AEAT T IARREEA O8
arewifee fafreed & qF o o gaa
faer g | g aF IF A AEE AT
¥ fafzr 9g &1 grar § ag fFa-feat
T w1 & AR AazgAarefan ®r Sy
ot FOFT  IEE T I A
gL AT § gradT 3y ey § I &
art # o @l g ard & W g
@ Iy &1
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aFfg @mer ¥ fas sk Jae
T qra FEr & 1 S9qF 9T ggt 9T FE™
981 1 gF1 § AR qg A i fTar
IFTE 1 Fg N IwE IFe o AL
qréd a7 Ay m oT wrd & SEAY
A g gE 9t g8y ¥ W A%
geler & qgY SATEr 91 4g €9 AN
IATRT A A, ®F AT 6 W AW
g ¥fFT agt W wrzdg At Wk
g% "warAg 7 faqxT w= fF ag @gq
SART & A @1 gW Ag I AR 3
93dz fgar a1 (TWEAwwW) IEF AT
AU & 7 79 Tg 573 T
@1 IR TR W G efaer
¥ fdqueA gwr a1 143 qW@E
gz qar) wgt G Fafgaw aQEr
T ardi #1, s A, ¥I5S AT H Ay
S FAFT gEA Az WA AT FEY
FqFT agi ot wATAr At @ Id
TEAT AL | AAAT gEEg A Far
oI g F7F qaag fw o g
ar graa@ta oy ArAAT & oFY qEY o7
gwdl g | WAt "z 7 faw 9
qzare F a1 § qF7 91 A1 AL F&
gAY gg gAAT  THIS FWE I+ T &V |
T IAFT gIAT 2 OF & a7 azT$)y
§ @) ITA1T, g IFFT FAGT T AT
g. .. (wmamA)

=} gER T KVAM: AT FT TR
g faar

MR. DEPUTY-SPEAKER: I may point
out to hon. Members that the Question is
rcgarding printing machinery and about
payment. Within the scop: of the Question
hon. Members can put their supplemen-
taries.

st g oww o Ef wgRT F
aaenar § fe darfas g0 & o fear a1

aFar § ag fear wm @ wgfe
T 7 vy ¥ Fy Ay few @
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21 & qaarar agar § f5 w0 & amw
T 1 3% Ty q § 1w moezw
&1 AT FFgfaez qrdf w1 fear aard
areft gagg & ardt g

Q% ATAANT 8T : TAT 1T 2 |
M AmA e o faegd adr
T

ot g W ;e wie dfime”
F AQ TFEHAT F JATfGE o0 AT To
FIAMT & 91T AT §, T IAHT qA
FIT & faq. ..

MR. DEPUTY-SPEAKER: I have
already said that the question is about
printing machinery and payment. I

will permit supplementaries regarding that.
Beyond that I will not allow anything.

g am : F B 9T qE
T T8 qrg 9T dgow @ fr agtax
Fa A yfewr q9ma & fao g9-qw
frme & &3 § ot s gway sr
fomz st s A8 FX @ & X ey
|I0 qFT § 1 A AR TH AT FT
qar w4 6 faar a7 gay qrr § ?
o7 91 3g A &Y qFAr 5 a7 TR
fr g%y agt & oI=A FgA &, AE
madHz nyeAY grr aqe fwar wma AR
ga Worm Ay g 7 ?

Y qo To WA : 7g fra¥ iz 1
qixdz & 7 qar frar & f& ot aw
ST gIAM gAT Y AR 3 A 61 gAY,
291 %o, 80 7 E W\ FA AN A § A7
6 |q1E, 46 gAY, 428 %o § famaY A1
TFEZIANZE § 320

ot waTeTe g : ¥4 gw fEar a7
O w7 qqf @ g ? ag ®ig| 9%
Frgfaez ..

MR. DEPUTY-SPEAKER: [ would
request Shri Gupta not to intervene again,
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Shri Suraj Bhan has put the question and
if he is not satisfied with the answer he will
seek the clarification.

it g WA TEE QEId ¥ fed
FTT @ @ 2, 3@ gAT F qI@ QA
famr s

MR. DEPUTY-SPEAKER: I think the
Minister replied that it was a question of
deferred payment. He also gave thc number
of instalments. Bcyond that there is
nothing.

st g9 W AWEAd @dEd F 7
a1 7 (swaum)

= gER 92 o ar auar g v
TE G Y ATIRT S AASY & | THET
w1 7qAT § 7

Y AT A A ST g GaT
& war § SEw s § w7 AERa N
el % zaF qik § sewm Afew faaey
Tifedr a7 98 TFEEAT & 3N | WAET
gaer fagr srar § @www UF wEAT
qgy | Fg TAMT EI% AT €qeE @ fF
foraer fowrar adf @

“The namecs of such persons and
institutions as have imported prin'ing
presscs from USSR and other Communist
countries.”

ag faega e g1 WA @A AAY
@iy &Y 9ar A8 § fF dar 20 ¥Aqg §
ar 20 ar@ 1 Sto o W0 F 76 AT
arar @1 faqar emaT ) S§ w@E O AWAY
HEIZT FY qaT AZ I W FT GAE AT
fra w9 g #T ? gg @ard
AET-9T qg gur 9r | afg 71w, gfe-
Zgu, $L, Ao o HITo F7 7, Fal F[
¢, 9T AT 9JT FATT AV AT FAFI g
aF T F AT F FA | TG § TG,
T 7T WETT TET @ EIFT TEHT qIX
w5 § £ 0¥ gar ad) wrar g, ¥ aqrar
afi wran g1 fee wgR @ 20 W@ g,
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20 FA% &, 76 W@ § | WA TA AT
A, fFg et o qF ? ag g
FT 7T € | (Sqwem) g wga § fF 9w
T g §ATT SYo o Ao &I &, FFEHT
g, frawr g €, 7€ a8 At =ifa¥
afg gAFY IATT Y 3w T ¥ FATAT &
A B § fa=re F71 ROq wAvTSq @A
Tifgr | zafag S g ar fv wgt @
arar, fpaar st IaF fayr =g g
AgiEm gua F F, fEeg g srawd
qU-eq 9T @ F | A9 frgEr g,
gfzzgoT f¥a-ar §, A0 Fa g,
fwaar dar ar, feay ferad gd, fmaar
At aray &, fear ar aY fear, ag @«
A1 gt Jifgn | @7t gIw ggF #T
FIE qAFT TE GV THAT | AT AT T
swarg Ag faemr @ gw gftand fee
ATETT q HLA 7

2t o o WAA : HIAAIT TIEg T
fag g0 & ard &Y, # ga*r Ay Fa
g1 #g wsitg adwr § fF 20 Ara—
20 &g 1 20 Fr"w @1 Fawr faar
T oY g g ST & | AR FT FAT
grs fear wm § 5 OF i A€y @
I & AT A @ AT qFY §

it gwA T FTAM : T TEY W
o7 aFy § 7

*ft @o Mo WA : 7FY A T FFY
£ 1 a1 919 FIT F gr ¢ (smaume)

st gwAA woAW . AAl WEIRA
Tq qig ¥ 991T 7 §, TP FAT AGAG

37

SHRI SHEO NARAIN : Sir, you must
name this member...(Interruptions)

MR. DEPUTY-SPEAKER 1: Please
rcsume your seat. Unless he expresses
regret for his shouting, I am not prepared
to permit him to sit in this House. This
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is outside civilised human behaviour. Unless
he expresses regret...

=it forr Sema < gw A Ay " g
ff 3§ fagar a1 g7 Twaw ¥
gFATE qETRT AT LA |

=t gHEART FVATT © FOT 3T IE
srq fear strar § 7

SHRI RANDHIR SINGH : Sir, you
must name¢ him and turm him out of the
Housc.

MR. DEPUTY-SPEAKER: Unless he
expresses regret for the tone and the
way of his shouting, I will not allow him
to sit in this House for a day. This is my

final deccision... (interruptions). No mercy
will be shown to him. 1 have shown him
mercy several times. If he is not
prepared to do it, 1 will have to

procced with further action. This type of
temper in this House does not become of
a parly or a group...(interruptions). 1f he
does not cxpress regret 1 will have to take
further steps

st o Aammw ;. ogAEr fawEn

-

CICE

MR. DEPUTY-SPEAKER : He has got
to express regret,

SHRI JYOTIRMOY BASU : Hc has
been behaving like this too often.

Y AN FTATT: IUTETET AZIZT, ...
MR. DEPUTY-SPEAKER : No expla-

nation. It is unbecoming of a human being.
I will tell him very plainly...

&t $aT TS 7 INAY TRIT, ...

MR. DEPUTY-SPEAKER: No, please...
(Interruptions). It is unbecoming of a civi-
lised human being. I am repeating it.

Shri Kanwar Lal Gupta rose—

SRAVANA 15, 1891 (SAKA)
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MR. DEPUTY SPEAKER : Pilcase re-
sume your seat. This is not the first
occasion when this has happ-ned.

SHRI M.L. SONDHI: The words used
by you, Sir, should not go on record...(Inter-
ruptions). You have no right to use those
words. What do you mean by saying
‘“‘unbecoming of a human being”? It is
a very serious charge and you have no
right to say that...... (Interruptions). Your
pred-cescor Shri Sunjiva Red ty. n'ver used
such expression. It is a question of human
rights...(interruptions).

MR. DEPUTY-SPFEAKER: No:hing will
go on record: (interruptions) ;***

SHRI M L. SONDHI: Sir, what right
have you to spetk of uacivilived human
behaviou'? Is h not a human being? It
is a disgrace that in the Human Rights year,
in the liand of Mihatma Gandhi and
Lokmanya Tilak you deny a member the
right of a human being...(interruptions)

MR. DEPUTY-SPEAKER: You arc
forgetting the word ‘‘civilised.””

SHRI M.L. SONDHI: Sir, you have no
right to call @ man an uncivilised human
being. I do not know why the Leader of the
Housc is keeping quiet when a man is denied
the right of being a human being. It is a
disgrace...... (interruptions)

A man makes a mistake.  You can win
him over by love. But you cannot deny
him the right of being called a human being.
I will be comp:lled to move a motion

against you. You have no right to say
anything like that.
MR. DEPUTY-SPEAKER: 1 said,

this behaviour is not becoming of a civilised
human being 1 have \aid that and I repeat
it...(interruptions)

SHRI M.L SONDHI: Y ud ny a man
being called a humin being? This i. Hunn
Rights Y ar. H)iw cin a m.n be d nicd
being callcd a human being ?

*4% Not recorded.
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MR. DEPUTY - SPEAKER: First 1
appealcd to him, ‘‘Please do not shout like
that.,” Again he repeated and I said, 1 will
have to take a stern action against him. 1
used that word in shcer exasperation. I
said, it is not even bccoming of a party.
In such a situation, you did not restrain
your Member. It is going on from day to
day. How are we to control this House?

SHRI M.L. SONDHI:
rity.

By moral autho-

i S T Sy IUsge
g, 39 q) TqHT A=S qg § AT
gfF zmawg A sra N gw faegw
qa7g Ag FIJ & |

We believe in the decorum and dignity
of the Housc.

7g% qge WY §Y €99 e § 5 o
52 q qgt wiefen g@r wr § wfFT
frat T ag 7 Fgr g %

It is unbecoming of a human being......

MR. DEPUTY-SPEAKER: A civilised
human being.

SHRI KANWAR LAL GUPTA : This
is highly objectionable. I request him to
withdraw it. First you withdraw.

MR. DEPUTY-SPEAKER: 1 am not
going to withdraw. Nothing will happen.
1 appealed to him, ‘‘Pleasc do not shout like
that. Otherwise, I will have to take stern
action against you.” None of you persuaded
him to keep quiet. Mr. Gupta, you tried
but you failed. Again, when he began
shouting like that, I said that. 1f you think
that behaviour is a civilised behaviour...
(interruptions).

SHRI M.L. SONDHI: We condemn it.

MR. DEPUTY SPEAKER : 1 do not
think it is a civilised behaviour. I have to
apply my standard.

SHRI M.L. SONDHI: You cannot deny
a man being called human being even if he
is a criminal.

AUGUST 6, 1969

Oral Answers 12

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI): Sic
1 am sure, you did not mean to say anybody
was unbecoming of being called a human-
being; that was far from your mind. I would
like to take up the words which the hon.
Member used. Mr. Sondhi said that this is
the Human Rights Year. That lays a special
responsibility on all of us to behave accord-
ing to certain standards in this House. It
must be our endcavour to sec that a certain
amount of decorum and dignity is kept up
from all sides of the House. 1 am not
saying specifically to onc side or another.
All sides of the House have to kecep it
up. If we have erred in the past, there
is no reason to say, let us continue in that,
Let us say, from today this has happcned;
certain rule have been broken -- from
now on, we will not break the rules and,
if they are broken, then the Chair should
have full right to act.

SHRI KANWAR LAL GUPTA: The
Chair was talking about ‘civilised behaviour’
and all that. The Chair should also bchave
in a nice way. Hec can name anybody...
(interruptions)

SHRIMATI INDIRA GANDHI: Mr.
Gupta will please allow me to say this.
Civilised bechaviour does have a certain
mcaning. Shouting and using certain words
which have been used from the other side
is not civilised behaviour, I must admit
with the greatest humility.

1 would suggest that instcad of wasting
more time on this in the Question Hour,
we may drop this matter here, but let us
decide that with leaders of Parties; perhaps
we can sit together and discussed; let
us come to some understanding so that we
can have greater dignity in this Housec.

MR. DEPUTY-SPEAKER: Apart from
this, should he not apologise to the House?

SHRI KANWAR LAL GUPTA:
very sorry.

MR. DEPUTY-SPEAKER: Why don't
you ask him to apologise? You are
apologising every day on his behalf. Yes.
terday also you did that. You take the
responsibility...(interruptions).

I am
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SHRI KANWAR LAL GUPTA: You
should also express regret for what you
said.

SHRI JAGANNATH RAO JOSHI:
Pull up the Ministers also and ask them to
give correct replies.

MR. DEPUTY-SPEAKER: That is
not the question. If the hon. Member
is not satisfied with the reply and wants
certain particulars, he can give a fresh
notice, and the particulars will be supplied.

ot fora ATC@Yr ¢ I AT 738 fOm-
gifafafast & fo zg qifadie 1 saE
21 qifwdie & gxd@y 1 U3 § o ag
TAAdT § g qF W Tadde A1 g
3gd & [7 ag saFr qara 3 fer AR
ST GET gae qF a1 #1% HR gy |

# s agar § v fraw =3 w1
qTaTT AT 7 F4r g9FT gE-gar fewe
aaw qrg § 7 afz § o #47 Ai0 AR
¥ad wE A gIF 9T @A F fau Jarg
g7

Y @o Yo WAA : IFFT wqT &
971§ |  frc aar ar g1 1968-69 &
fagraT a1 ok o1 #Y Fg ®9 F 20
wre &7 fafzn Sq smar, SHrenarfwar §
7 1@ 69 AT H[ HTAT, Ao Yo HITo
¥ 76 Ar@ 12 AT & AAT |

Setting up of Advance Communication
links on Northern and North Eastern Frontiers

*362. SHRI B.K. DASCHOWDHURY:
Will the Minister of DEFENCE be pleased
to state:

(a) whether Government have called
tenders from the reputed electronic firms
for sctting up advance communication
links betwecn radar stations on the country’s
Northern and North-Eastern Frontiers and
air bases in the plains and the Air Head-
quarters ;

(b) whether the tenders have been re-
quired to satisfy the defence authorities ;

SRAVANA 15, 1891 (SAKA)
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(c) the number and pames of firms
which have sent ten.'ers for the purpose;
and

(d) whether any tendcr has been
accepted by Government and if so, for
what amount and whether it was a tcnder
of thc lowest amount and if not, the
reasons therefor;

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (d). Yus,
Sir. Offers have been invited from
selected foreign and Indian agencies for
the installation of a modern Troposca‘ter
Communication System to meet the specific
requircments of Defence authorities on the
Northern and Eastern Borders. The ten-
ders are required to satisfy the Defence
authorities about the suitability of the equip-
ment offered by them. Thesc offers have
not yet becn reccived.

SHRI B. K. DASCHOWDHURY :
Bcfore asking my supplemcniary question,
may 1 secek a clarificaiion fiom the hon,
Minister 2 Offers have becn invited from
Indian and foreign ccnceins.  What is the
time-limit for offering tenders ?

SHRI SWARAN SINGH: Tenders
hcve becn invited from Indiun parties and
also from abroal. 1 did not catch the
sccon | part of his question.

SHRI B. K, DASCHOWDHURY: 1
was asking about the time-limit for offcring
tenders.

SHRI SWARAN SINGH : That isa
few mcnths ahead. | canno’ give the exact
date. It will take about two or three
monihs mote bcfore the wnders are reccived.

SHRI B. K. DASCHOWDHURY
The hon. Minister has  come prepared to
reply to this question and he has just made
a statement that offers have been invited
from Indian and foreign concerns, but the
hon. Minister does no know the date when
they were invited, whether it was 3 months
back or 4 mon'hs back and what is the time
limit to fulfil them. 1 do not know what
form of supplementary can te asked from
this sort of Minister who does not know
when the tenders were invited. This is a
very serious matter. 1 think the hon,
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Minister will agree with me that this lack
of defence communication system in the
north and north-castern region was one of
the major factors which led to the unhappy
turn in the 1962 Chinese aggression. Since
then the Government being fully aware of
the situation,, this Defcnce Minister did
nothing to improve it in that regard. He
is simply leaving the eastern region com-
pletely defenceless.

Since 1962-63 or since the Chinese
attack it was decided that something should
be donec for this defence communication
system on the basis of microwave and
troposcatter and the opinion of various
foreign experts was sought. The hon.
Minister, I think, knows it very well that
even the United States military official and
one British Army Major General, Mr. Hunt,
have specifically stated that the Government
of India should take this particular measure
for the defence communication system to
protect thc country’s north and north-
castern region from foreign aggressors.
But, in spite of that, even to-day we find
that the hon. Defence Minister does not
know when the tenders were invited. May
I ask the hon. Minister whether he thinks
that north and north-eastern region of our
country is rcally vulnerable to certain air
attacks of foreign aggressors and if that be
so, what immediate protective measure he
has taken to defend the country? In view
of the fact, even according to the recent
reports Chinese are hcavily concentrating
their military personnel and equipment on
the entire north-castern region, what cffective
measures have been taken?

Secondly, I would like to know when

the microwave, troposcatter relay and
communication system would be imple-
mented.

SHRI SWARAN SINGH : Although
the hon. Member has made a long spcech,
he has not put any question. The main
point that is there in it is as to why we
are not establishing this troposcatter system
on the north-castcrn side. I have no
hesitation in saying that we were hoping to
get this from the United States of America
and that was thc basis on which we were
proceeding. But the House is no doubt
aware that after thc 1965 conflict with
Pakistan, United States stopped the supplies
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of various types of equipment including
communication equipment. After that we
have now revived it and we hope that we
will be able to instal this.

Atout the date of invitation of tenders,
otc., these are individual cascs of tenders
and we have always observed the custom
and practice in this House that details of
any particular transaction which is more or
less a commercial transaction are not given.
If he is so particular about the date,
he could have incorporated it in his
question itsclf. Hc could have asked what
was the date of tender.  He has not  asked
like that. Itis not customary to give the
date of tender. We should be concerned
more with the principle rather than the
individual dates and the like.

About the other question regarding pro-
tection to be given in thc north-castern
region this is an important matter and we
attach very great importance and it is for
this reason that we arc establishing this
troposcatter system.

It do not know whether the hon.
Member is quitc clear in  his mind
as to what it actually mecans. This
is intended to provide modern sophis-
ticated high reliability communication
links to the high-powcred radars with the
connected air-defence centres supporting
airficlds and opcrational head quarters. We
have already got at thc operational head
quarters, that is, the Air Headquarters here
and other places, the necessary equipment.
It is only to complete certain gaps and to
make it more effective that this communica-
tion system has to be developed. This should
not be interpreted in the sense in which the
hon. Member has tried to interpret it that we
are not careful about the north-castern
portion. We shall be failing in our duty
if we were careless as the hon. Member
wanted to make out.

MR. DEPUTY-SPEAKER:
Chintamani Panigrahi.

SHRI B. K. DASCHOWDHARY : |
have my second question still to put. In
the first ome, I wanted only a clarification
and I did not put any question.

MR. DEPUTY-SPEAKER.
Member has put two questions

Now, Shri

The hon.
already
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with a longish introductery remark also. It
is not fair to ask for another opportunity
now.
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SHRI B.K. DASCHOWDHARY : 1
would take just half a minute. May I know
whether the BEL is compctent to instal
this troposcatter relay receiving system and
if so, whether the hon. Minister would
entrust the responsibility to BEL?

SHRI SWARAN SINGH : We have
requested the BEL and also the Atomic
Energy Department to give their quotations
and their proposals in responsc to the
tender. Depending upon the assessment of
that by a technical team, a dccision can be
taken as to whether the BEL or the Atomic
Encrgy Department can do it or not.
We obviously would very much like this to
be donc by an Indian organisation, whether
it is the Atomic Energy Department or the
BEL or both of them in combination. But
still there may be ccrtain sophisticated
techniques and certain sophisticated things
which may have to be imported from
abroad and we should not hesitate to take
advantage of these.

SHRI CHINTAMANI PANIGRAHI:
While appreciating the steps that the
Defence Ministry is taking to improve the
communication  system  with advanced
equipments, may 1 know from the hon.
Minister whether he is not aware that the
racar that we posscss today has' the
capacity or range of sighting enemy planes
only from a distance of 50 miles and not
when they take off from the enemy
territoy? May I know whether Govern-
ment are aware of the shortcoming in this
respect and if so, whether they will be
remcdied?

SHRI SWARAN SINGH : I would
not confirm the distance that is given by
the hon. Mocmber. [t isnot quite correct
because milage from a particular radar
installation point is a relative term; it
depends upon the altitude of the object to
be detected. So, it will not be a fair thing
to say that they do not detect objects,
whether they are aircraft or others at distan-
ces longer than 15 miles. We have a radar
system which could detect at longer ranges.
But I do not want to give the exact figure
in that respsct. We have, of late, greatly
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improved our radar communication system
and the gaps have also been filled up.

SHRI CBINTAMANI PANIGRAHI :
May 1 again know from the hon. Minister
whether a plane taking off at a distance
of 250 miles in Pakistan territory at a
height of 30,000 feet could only be sighted
by our radar at a distance of 50 miles?
How far is this correct ?

SHRI SWARAN SINGH: This
informatson is not correct.
SHRI N. K. SOMANI : Keeping in

view the poor communication facilities that
arc available in this country and the fact
that that telephone, trunk calls and other
posts and telcgraph facilitics are very lax
and irregular and the necessity to-equip our
backward and strategic arcas so as to be in
constant communication with headquarters
as well as other areas, may I enquire of
the hon. Minister whether a comprehensive
survey has been malle of the total require-
ments of these arcas in terms of eclectronic
equipment so as to lay down the outlook
in this direction and also the volumc of
requirements, and if the survey has been
donc, whether any Indian authoritics like
the Atomic Encrgy Commission or the
LRDE institutc at Bangalore or the BEL
were associated with this survey ? May I
also know whether Government contemplate
to manufacture all the electronic equipment
in this country ? Has th¢ Ministry cstimat-
ed so far the quantum of in ligenous equip-
ments that is likely to be made available and
the quantum that is likely to be imported,
and whether quality considerations would
always remain the prime considerations
in a vital mattcr like this ?

SHRI SWARAN SINGH: These are
interesting things but they do not arise out
of the main question which relates to
the troposcatter system in the North-eastern
region. Since thz hon-Mcmber has put the
question with great enthusiasm, [ shall try
to deal with it.

Regarding the survey, we have made a
survey and in this, the various organisations
which he had mentioned have been associat-
ed, and we have made an overall assess-
ment of the requirements, particularly
defence requirements, and we arc taking
definitc steps to fill up the gaps wherever
they have been detected,
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Regarding the second question, I would
like to say that our electronics industry has
made a significant progress in the past, and
the progress envisaged in the Bhabha
Comtmittee report is more or less being
main aired. I cannot give offhand the
indigenous and foreign content. It is a
matter of detail which [ can supply to the
hon. Member if he tables a scparate
question.

&Y g0 S0 ATEYTS : A AIAAIG TEIT
#aY ot & wrAAr qrgan g 5 fFaT @i
g ¥ wiFw A fray agt @ T qan
¥ ey wfewarel g ? fagw gaail &
qfcrmal ®1 3@ g q9r AFEATT AY
T & gfoe ¥ @y gu & QA T IEAT
g fo aghy, dgaws 1T AMATF
g AT T I W@ & 7 AT Ed
gAY F fay a1 fawe gaew &%

Sik

ot wai fag : s wiE gAer g
ql g9 2 T SAFT TF@AT FN |

i Qo FTo ATEWS : EAAT FHT AV
T¢ FT gHaar §4, afeq @ feafy
qg1 & #41 g1, SaF fay 9ga & graam™
g} 7 fRar 9@

o AERAZA ¥ frgd w1 smew

*363 &t TRNATS AT
=t aF AW S
3o gEiter 44T :
&t Aot iwT Taf :
=Y AT STME HIS ¢

Fq1 ddfe-wTd HHT gg AW &
FaT w4 6 :

(%) ¥a1 g A qEWMA § AT
TTo qadtigE #1 frgr Fwa & fog
gfageg FWT YTF FW F §IAH
wYWigT UAE @w & wEy whr e
fame e fam g ; oK
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(@) afz g, @ z@ svaa § s
FIA I Y § qAT 9% w1 qf@H
fasr & 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

(b) For many years now the Govern-
ment have been making every effort, through
the good-offices of various friendly countrics
as well as international organisations, to
sccure the relcase of Dr. Mascarenhas. The
Housc will recall that similar cfforts under-
taken by thc Government for the rclcase
of Shri Mohan Ranade eventually proved
fruitful as Shri Ranade was released from
Portuguese prison. It is hoped that similarly
Government efforts to secure the release of
Dr. Mascarenhas will succeed.

N TR MAE AEATS ¢ IqrenE
wgika, 7038 ¥ g@ o AIFEH
MaT & Tqrgq qAH F 37 gAvfAAr
¥ g, faegiv Miga wArE & gra faas
THT FT AIFIT FUT &1 Fifara a1 o)
A9 Sgar g fe w@ |T 1962 ¥
AT GTFR T gFma *F 4 g Hfgai
FI gIMA IR & qrgAr g f@r
FCT @HIR T faar 91, I9 §97 aq1
A9 A9H IJAAHI HT 199 FUT H
Td amE 9 ar faqr @d =R g9
#fgat w1 aglt ¥ arqq T fgarar ?

qifmw @ wA (s fadm fag) ¢
Iq1sAE WA, I F1 AW § fF 9a
gag agt 9T AT gAT 4T\ IAF AV
faagl &, SAF1 gAA T WX &
T O 491, IqF QY AN FIE AT
Y frar @

&Y TR NS TS 2 /A F4T AL
far a1 ? S9rsger wgiRy, ag 9 Amvwd
T AT &, T AAF AT gATIA S| F
TIEAE W @ §, w1 s e
qY R AG§ 7
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@ qa--& snAar agar g &
To qadkTgd & wmfafes ax feaw
WA FMTNET G F ) § araArad
W T E A ITE g ¥ Ay wA
#4759 (57 & 91T F %7 aF ge I1aq?

it fadm fag : Sareas wgiag, |37
FATAA § WIT 99 qHT A} TEF AR
# agt 97 qg@ g% AT—Fawrg gat A
#F oy § M yefas F4 Q §,
q AT FA F A7 & 1 Y T gIA
F fad @ wifww w1 A gH g
Wgfrsad § gg O frar gud,
aifeal & far gr g Sifam FT @ )
g8 9¥F—N wradly gIE q g §
fe zo aw gdme F 3 F fraw vA-
Afas 74 & ag g fau wgar wfeq
g, wifs #% qng & Sfzal #v s
agt z@r gur §, AfFT wgi 9F g W
& &fzggi 1 9w §, IaF gy A A
ot g7 &Y §—3To wEFAZT & qur
3% fad gn wr afgg FTW@ § 48
T § AT aqrar war § |

Y T NUE e - 87 g3 91
fe st foqy £ M F gamw N
9 ¥ &, IAF A9 IIATIY, HIAT IAF
fa¥ waa & Al fear ? &% aga
qrget agra fear g

st feam fag : #7 wr zaw fas
foFar §—zt10 waIAgE &

=t R NS EAS AT FA-
T g ?

NifAnfag: 8 Nad sz fe
o AYFATH § |

st TR M qTEErS o F47 H}I]
1€ AE §—HIT TOT ®9 F THIT FT
T THATFT ?
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SHRI RANGA: It is many years since
this has happened. During all these years,
the Government of India must be having
some agency or other through which they
were trying to get some information. I
understood from a speech of Shri Ranade
that the International Red Cross people were
also interested in helping us. How is it that
even today Government have to plead igno-
rance as to the number of people and places
where our freedom fighters are kept in
Portugal? The Minister himself is said that it
is very difficult to know, that they are kept
in so many places. Is this a responsible
answer or will we be ablc to have a little
more detailed and responsible answer?

SHRI DINESH SINGH: 1 am sorry
that a secnior member like Acharyaji has
misunderstood me. I had said that I did
not know how many political prisoners there
are in Portugal. So far as Indians are con-
cerned, there is only one, Dr. Mascarenhas—
I said it at the very beginning; the difficulty
is that there is so much noise from the
Acharyaji’s side which prevents him from
listening in to my reply.

So far as the prisoners are concerned,
you are aware of the tremendous efforts we
have been making for their release. I also
said—probably some hon. members did
not follow the language in which 1 spoke—
that it is very difficult to pursuade Portugal
to see rcason in this matter. It is not only
we, but the entire international community
is trying to persuade Portugal to sece some
reason in its colonial policy. But the
whole community has failed. We have in
some small measure succeeded in getting the
release of Dr. Ranade and another prisoner.
We have the utmost sympathy with the
prisoners; it is not only a matter of sympa-
thy but one of deep concern to all of us
that such patriots should be kept in jail by
such reactionary governments.  Therefore,
1 should like the House to know that our
sentiments in this matter are very deep. This
is reminiscent of our own struggle for in-
dependence. It is therefore that every effort
is being made by Governmcnt. We have
got in touch with a number of friendly
governments which have also maintained
contacts with Portugal. We have utilised
the good offices of international organisa-
tions, not only of the Red Cross, but also
of others, and we are continuing in this
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effort. It is our hope that it will be
possible to persuade a government like
Portugal’s to release these patriots,

SHRI P. VENKATASUBBIAH: After
the exit of Dr. Salazaar from the political
scene of Portugal, may I know whecther this
Government has made any fresh attempt to
contact the Government of Portugual through
some international sources, particularly
through the good offices of the Vatican and
the Pope who had done his bit to get the
release of Mr. Mohan Ranade? What was
the latest attempt made by the Government
for the release of Dr. Mascarenhes?

SHRI DINESH SINGH : I have myself
spoken to one or two ambassadors with
whom we had raised this matter earlicr. This
was after the change of Government there.

SHRI H. N. MUKERJEE: In view of
Mr. Mohan Ranadc having categorically sta-
ted that his release had been due not so much
to the intercession of the Indian Govern-
ment as to the intervention of agencies
operating under the Paple may I know in
supplementation of the question asked by my
friend, if the Government of India is making
any special effort to contact the Paple
Nuncis in Delhi or asking our own Ambas-
sador in Italy who, I bclieve, is accredited
also to the Vatican to make a very special
effort and publicise this fact of the Pope also
being brought into the picture for the
release of Dr. Mascarenhes?

SHRI DINESH SINGH: 1t is difficult
to publicise the efforts we are making be-
cause that crcates certain difficulties for the
success of our efforts and thereforc even at
the risk of losing that publicity it is our
endeavour to pursue our efforts without
trying to get any publicity. Our efforts
for the relcase of Dr. Ranade is well-known.
For him to fcel that thc effort was made
from somewhere else is not fair to us.

ot f Waor : weTe WERY, STo
dare &1 F1Uarg ¥ fgr 53 & fag
ot afeweg & aifeq & 7= Agag waeT
FT®E Sad gTwr feadt srRaay
fast § ? ga} & s WA g f%
frax Ty e & fsgi e &Y W@
&1 S ) qF A Aar ¥ 7 war o
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ag & 5 go To Yo ¥ ¥Rz FATT
F wfeg 3F8 frgr FU3 ) Ffaw m
THFTWE ?

ot fom fag : o1 A, gAY d@gw
qsg & wfxe i Fifwg 71 3T fogr
FUTFY | Ag A & g &F gay 9A%
afvg #rfog g T g1 AN =@k
wrery £ gu &SI wfw o gad
iferw #1 &1 gafag ag gara a5 &
gAY To U0 F ey Fifar g a1 &

it ;i o : fRgw Tedi ¥ ava
9T A1 FfgFre 78 A & 7

ot fedm fag - w7 uaew ¥ ar §
ag AGY FF AFAT | HY ®O0A H gFaO0A
F garar T fFAY 7 FE meg waww
ar ag fzarar g fegdl 7 FRAT AR
9% TEFY 37 § A1 A, TR § uwaw
agl qar gFar |

=t AT TE oA AT WA
st fgr fvg g ag @ gfegs amfes
FME AT & 3T gEAT F1AT F qarfas
#Td qAT qTGT F @8 AHT AT FY
STat § aafy 9% Fg # ag 12 919 a1
18 g wgt 9F To HAWEW
F AT § ATAT TITH ITH fSAT
amfe AT & fag da A8 & ag
AT T gFWSN FARE A
gafag & qgat ara @ ag AT Frgar g
fF sar Ik F ag Fanar § fF
o HeFeAT fergear amfw & ?

AR gay, & ag AT A”GA E,
IAAEY YA SN GE4T § I@F AQ
ot g7 IH fogr FUF A wifmr 3y af
91? Miga gae F) fLgr T 37 I 9=
WA feEmEa & wfg o 9v
IgI7 a8 w1 91 fF 3T faars gans
R argae tfwefad & wrdq &, @fag
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g9 I ¥ T FT GHY | AfwT Mo
dway & faws @ 1 Q@ adw
g &, STR A Faw ToAfaw dITH &
qFST AT AT | AT FAT TAFERY FTATAA
& wfwe ga=) frgr ®07 1 39 97
fear § aradY ! s G fEam g av
FAT ST FLA 7

ot frdm fag - A @ A9 A AT
ATEAT 9T FifE agg @ ¥ afke gw
aifag ax w &1 abew dfF amAa
gzeg A faar @ ar A1 TaawgHT T
@ 1% gafau § gqradta geeq #Y q4v
@I § 5 Ay gexdqaa & afe ot
Ffaw gad & &1 st aw qdwe A
7z qam &1 AT g 5 Sro dwwwEw
MR F Alew & a1 78 3T qgq wqar
agare frar g f5 ag wra &
arafes & 1

SHRI TRIDIB KUMAR CHAUDHURTI:

May 1 know whether the Government, have
tricd through the good offices of the Egyptian
Government, which is looking after our inte-

rests in the Portuguesc territory, or through

Indian interests or through any other agency
to sccure first-hand information about the
living conditions in prison or in internment
of Dr. Mascarcnhes, and whether any relief
as to his living conditions in the Portuguese
prisons—which are bad—could be effected
through these offices ?

SHRI DINESH SINGH: I had men-
tioned that we are utilising a number of
agencics. The UAR Government was one.
The UAR Government no longer looks after
our interests there, It is now bcing looked
after by Mexico, and there has been first-
hand information to the extent that Dr.
Mascarenhas who was not keeping good
health was in hospital for some time and
the Mexican Government have becen making
representations on our behalf in this
respect.

ot WA | AT ST A g faar
£ fr sty deqrai & witg & ware
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*T <@ & av # s 9@ € f e ag
& & fF srarsdra weqral § o @A
TeeAqq & €Y wegH , A M, THA
ok 37 = g wfawe it qF
EFRAG FEE T Fr ag W AT §
f dgqw s st A fadm 1 gop’
T, TTEA, T 9X G AfaFHrT
% THAIF AE FT W § 7 WX qg 99
g AT @ qIa W AN FTAAEY
FUT W &F fau wg @ da &
a1 7g ?

=it faam Yag: Swrerer wAza, IO
wfems ag & fF oY garewr ggt @@ o
¥ § % adar fyawr gax fear ar
95T & It feed @ Ix§ ) setaw
fr g sg F1 T § TZH AST A AV
Z89%F qR ¥ uF 9egmd ar| fwar av )
¥ e @ A7 geeg ) fFgaw@ ¥
TS fF gan T Y gFT &

ot Wirr T fafag sEx
AR qra WYz &\ § oAAT =g § oA
HAFHT *Y FCHT T AT FT TAST
a1 7Y ? v fadw A @I A g
ar 7gY ? ... (s@IuA) ...

oY farx areraer : SEA g7 wEr
saTe g% are fafeq w93 § O sEn
I |

=t W |y oTAfewr Y oaEI
g AfaFIT qAdy & a1 7€) o) fadw
&1 FIHIT AIAAT § a1 A5 7 g AAA
§ Y gERY wAANq FAAE FAT ]
Ffac ag dat g T @ ? g A9
Fay Agy ¥ ?

= fadm fag : st amAtT a=ew
F2a & fr fafag o7 o< fam g@1
g S A [/ FT AT wAOA G ? Ay
+ff guTer Y IOEwT IR fAR | ager
99 o fefaa
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=t WA WY PR SATTR FTEA F
eI | qg 9aTT FA 4G Q& 7 FAT
Iay argr FT 4w § srAfowr § aqrEe ?

MR. DEPUTY-SPEAKER: It was
entirely beyond the purview of this ques-
tion—even then, I have permitted him, and
the Minister has replied. Now, Shri
Manubhai Patel.

=t AT /T ;AT IW AT FY EASE
FaT 7E FIF 7 #AT A AT FIF ;O §

safE & 7., (saauw)
MR. DEPUTY-SPEAKER: Pleasc
resume your seat.

Y N7 A : IwerE AEEE, A
= Fix gaw fwar g, F% EE
feqargd 1 ... (FwAEE)...

MR. DEPUTY-SPEAKER; He has
explained the position and given a reply.
Beyond that I cannot compel a Minister to
say what you want to say.

ot W | A WRYEE St AT
agdy F2 3 | F1E N qar7 w9 faarsd
... (FmEYT) ...

SHRI MANUBHAI PATEL: Sir, a
doubt has been created by the reply of the
hon. Minister about the number of Indian
prisoners in Portugal, He said that only
Dr. Mascarcnhas is there. But the hon.
Minister in his reply said ‘“We are trying
through all sources for their release’. He
has used the plural here. Therefore, may I
know whether over and above Dr. Mascaren-
has therc are unknown volunteers who are
there as prisoners in Portugal?

SHRI DINESH SINGH: I am sorry
I do not recollect whether I said “we are
trying to securc their release’’. So far as
the situation today is concerned it is only
Dr. Mascarenhas. Sir, thc hon. Member
from that side has been saying that this
question has not becen answered. It is not
so. Even carlicr today in a supplementary
I said that apart from Portugal we were not
aware of any Goveinment that was not
recognising Goa as part of India,
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WRITTEN ANSWERS TO QUESTIONS

atat At & AW IAT T2AW & foa
w7 w faaaw

*364, oY TAA AT : FIT AATA A
ag Fa™ ¥ FO1 L fF .

(F) #arag = fF 3IaT 9™
T U AT a9aata ayaar & foay
farad gaula &1 gty 1 1€ o 98 ¥«
wfer sy agt g ¢

(@) afz gt, O zo% ;0 FTW §
LA

() s= wer gra At T FAT
FrFr @17 fraa #t 78 gaufa s #2e-
1T S FAT § 7

sam e, faw A, wor mfwa s
qqu YA /Ay (st iy i)
(F) 7R (@) : ST AW gIU yeEql-
faq 1350 U5 =74 & afvega & sfag,
I FITIAT F HTYTR T JITAT HTANT
3 951 FAT 797 F qfesag ¥1 fawfar
I

(1) uF faawy g E@ 9T ST
21 [qrawiew & ar mar ) Wad dewr
LT-1543/69]

Trilateral Trade Arrangement

*365. SHRI MAHANT DIGVIJAY NATH:
SHRI SITARAM KESRI:
SHRI M. S. OBEROI:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(@) whether it is a fact that India,
Bulgaria and Tunisia have entered into a
trade agreement recently;

(b) if so, the details of commodities to
be exported from and imported into India;

(c) the likely foreign exchange to be
arned by India.
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(d) whether such arrangements are
likely to follow with other countries; and

(e) if so, when and the details there-
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) (a) The State Trading Corporation
entered into a trilateral deal, in March 1969,
with the commercial organisations of Bul-
garia and Tunisia. -

(b) Under this deal, India will export
tea, pepper, dry batteries etc. to Tunisia and
will import urea from Bulgaria.

(¢) The deal envisages generation of
foreign exchange in non-convertible Indian
rupces to thc tune of Rs. 34 million, to be
utilised for the import of urea from Bul-
garia.

(d) There
present.

is no such proposal at

(¢) Does not arise.

Indo-Japan Joint Ventures

*366. SHRI D.N. PATODIA: Will the .

Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that Japan has
shown keen interest for economic collabora -
tion with India for bilateral purposes and
also for cstablishing joint ventures in third
countries in mutual interest ;

(b) whether any positive results could
be achieved and specific projects undertaken
by both the countries for mutual benefit or
for which negotiations are in progress; and

(c) If so, the particulars of the projects
in question ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (¢). At India’s instance, a
high level industrial delegition from Japan
visited India during March, 1969. They
were impressed by the extent of industrial
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base in India and appraised highly the
industrial potential of our country. They
also felt that there was scope for mutually
advantageous Indo-Japanese collaboration in
selected fields like petro-chemicals, electronic
industry etc,, and effective cooperation
between industrialists in the two countries
for development projects in third countries.

Private enterprises in both the countries
are now engaged in a continuous discussion
on promoting Indo-Japanesc ventures in
India. These include technical cooperation
with Japanese enterprises and joint ventures.

Guerilla Warfare Training for Nagas in
China

*367. SHRI KARTIK ORAON: Will
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that a large
number of underground Naga rebels are
taking training in Guerilla Warfare in
China and many of them have returned to
India after taking training;

(b) if so, the total number of such
Nagas who have returned and those who are
still under training; and

(c) the manner in which Government
propose to decal with those who have
returned and those who are taking training?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). There
are some indications that the number of
underground Nagas who had gone to China
for obtaining arms and training may be less
than the earlier estimates of 4,000. This is
however being re-checked in the light of
the information availuble now. About
900 of them arc cstimated to have returned
to Nagaland.

(¢) The Security Forces are carrying out
search and combing opcrations to intercept
the movement of undcrground gangs pro-
ceeding to and returning from China and to
apprchend those who have already returned
from China with arms. During the course
of their opcrations the Sccurity Forces have
captured 247 persons along with arms and
cight lost their lives in the encounters with
the Security Forces. A further 11 have
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surrendered to the Security Forces. The
captured personnel have been handed over
to the civil authorities for taking necessary
action under the law.

National Textile Corporation

*368. SHRI S.R. DAMANI: Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the details and npature of work
carried out by the National Textile Corpora-
tion since its inception;

(b) the number of mills visited togethcr
with their names and details of the studies
carried out; and

(c) the recommendations made and the
findings arrived at in ecach case and the
action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The work which has so far
been done by the National Textile Corpora-
tion is briefly indicated below :-—

(i) Examined the detailed reports of
the Authorised Controllers in the
cases of 10 mills and rccommended
course of action under the Cotton
Textiles Companies Act, 1967.

(ii) Examincd reports of Investigation
Committecs in respect of 19 mills
and tendcered appropriate advice to
the Government.

its Directors, in

(iii) Assisted, through
conducting  cnquiries under the
Industriecs (Development & Re-

gulation) Act, in 5 cascs.

(iv) Assisted through its Directors, in
studying the applications of 3
cotton textile companies for finan-
cial assistance from Government.

Advanced funds to the Authorised
Controllers of (i) New Maneck-
chock Spg. and Wvg. Co. Ltd,,
Ahmedabad (Rs. 12.75 lakhs) and

=
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(ii) Sri Bharathi Mills Ltd., Pondi-
cherry (Rs. 5 lakhs),

(b) and (c). The Directors of the
National Textile Corporation have so far
visited 21 mills either as members of Investi-
gation Committee, or in connection with the
examination of the reports of the Investiga-
tion Committee or of the Authorised Con-
trollers of the mills already under Govern-
ment management, by the Corporation.
The names of these mills are as follows :—

1. Muir Mills Ltd., Kanpur.

2. R.S.R.G. Mohta Spg. and Wvg.
Mills Ltd., Akola.

3. Pratap Spg.. Wvg. and Mfg. Co.
Ltd., Amalner.

4. New Bhopal Textiles Ltd., Bhopal.

5. Swadeshi Cotton and Flour Mills
Ltd., Indore.

6. Hira Mills Ltd., Ujjain.

7. Model Mills Ltd., Nagpur.

8. Mabhalakshmi Mills Ltd., Bzawar.
9

Sri Bharathi Mills Ltd., Pondi-
cherry.

10. Bengal Nagpur Cotton Mills,
Rajnandgaon.

11.  India United Mills Ltd., Bombay.

12. Indore Malwa United Mills Ltd.,
Indore.

13. Himabhai Mfg. Co. Ltd., Ahmeda-
bad.

14.  Sri Rangvilas Gng., Spg. and Wvg.
Co. Ltd., Coimbatore.

15. Cambodia Mills Ltd., Coimbatore.

16. New Mancckchock Spg. and Wvg.

Co. Ltd., Ahmedabad.
17, New Victoria Mills Ltd.,, Kanpur.

18. Ahmedabad New Textile Mills Ltd,

Ahmedabad.

19. Digvijay Spg. and Wvg. Mills Ltd.,
Bombay.

20. Cannanore Spg. and Wvg. Mills
Ltd., Mahe.
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21. New Commercial Mills

Ahmedabad.

L.,

On the basis of the reccommendations of
the National Textile Corporation, the
management of three mills has been taken
over under the Industries (Development
and Regulation) Act. One mill has been
considered fit to be scrapped. Four mills
have been considered to be incapable of
growing into viable economic units and as
such it has been decided not to take any
action in respect of them. Two mills have
already started working and as such no
action is called for. The rccommendations
made by the National Textile Corporation
in respect of other mills are under exami-
nation.

Failure to Contaiz Chinese Propaganda
Against India

*369. SHRI PREM CHAND VERMA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Pakistan and
China effectively propaganda against India
through various media both in India and
abroad;

(b) whether it is also a fact that Indian
Missions abroad and other Indian publicity
agencies are not able to mcet this on slaught
and have failed in putting across the Indian
point of vicw; and

(c) if so, the effective steps which are
proposed to be taken to meet this pro-
paganda?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
It is a fact that Pakistan and China indulge
in propaganda against India through their
Press and Radio as well as through bulletins

issued by their Missions in various
countries.
(b) No Sir. Indian Missions abroad

are supplied with full facts to meet any
propaganda campaign by Pakistan and
China and utilise every opportunity to put
across effectively the Indian point of view.

(c) Fresh material is supplied regularly
to our Missions to meet the changing trends
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of anti-Indian propaganda. Whenever
necessary, Heads of Missions meet the
Government leaders and prominent people
in the countries of their accreditation and
explain India’s point of view.

Implementation of A R.C’s Recommendations

*370. SHRI JAI SINGH:
SHRI YAJNA DUTT SHARMA:
SHRI HARDAYAL DEVGUN:

Will the PRIME MINISTER be pleased
to state:

(a) Whether it is fact that the Adminis-
trative Reforms Commission has suggested
the setting up of a Cell in the Ministry of
Finance to watch the implementations of
the various reports of the Administrative
Reforms Commission under the guidance of
the former Deputy Prime Minister who
before his joining this office was the Chair-
man of that Commission;

(b) the reasons why the recommendation
of the Administrative Reforms Commission
in this regard has not been accepted by
Government and in its place the Home
Ministry has been asked to look after this
work; and

(c) whether Government propose to
entrust this work to a Parliamentary
Committee, at a later stagc to assess the
extent of implementation of the Administra-
tive Reforms Commission recommendations?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMI C
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) In its Report on the “Machinery of
the Government of India and its Procedures
of Work™, the Administrative Rcforms
Commission suggested the creation of a
special cell in the Cabinet Secretariat, and
not the Finance Ministry, to process the
Commission’s  reports and assist the
Deputy Prime Minister in overseeing the
implementation of the accepted recom-
mendations.

(b) and (c), The Report is still under
consideration.
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Allocation of funds during Fourth Plan

*371. SHRI SHRI CHAND GOYAL:
Will the PRIME MINISTER be pleased to
state:

(a) the funds and allocations demanded
by the Governments of Punjab, Haryana,
Himachal and Chandigarh Union Territory
for development purposes in the Fourth Five
Year Plan; and

(b) the cuts made by Government in the
amount demanded and the reasons therefor?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(@) and (b). A statement indicating the
position is laid on the Table of the House.
The main reason for cuts is the overall
constraint of resources.

Statement

(Rs. crores)

AUGUST 6, 1969

Fourth Plan (1969-74)

State’s/ Approved Cut
Territory's
proposal outlay
m (¢)) Col. 1.2
1. Punjab 325.00 271.40 53.60
2. Haryana 262.00 190.49 71.51
3. Himachal
Pradesh 235.60 94.40  141.20
4. Chandi-
garh 21.04 7.50 13.54
qagd Gfasl w1 grata
*372. st warcens g - Far sfawan
#4 ag Fam & F1 7 fF
(%) wad &= & gEate ¥ famg
FTEIT I 47 Qo1 qATE &

(&) taad ey dfw stfasrd
97 A7 Jar-fagw gu d iR oER &
fRaY ST o1 gAate fear mar g
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(M emagaad fs usa a@R
T gra § FYE GUITHSF FrAATEr A
FLWE; @R

() 37 gmata & fau gewT &7
Fa7 FTFATEN F F7 faa0 § ?

afazen dxea § IaAst (s Ho
o gour) : (F) ¥ (7). 1968 F 560
UEHT W 16345 Jo o HITo-3HaT
st femt gr w@fFs €2 awd o)
14311 yagd & i F1 9at ad & R
gafrs Qe ¥ greafea far qar
qr | Y AT HIT IIT F-ET GTHIT
AT ST G g qAqd @ A1 &
grafq & fau geawa 57 a0 € ag
o faaww & d8@q@: fag au &, s g
Fqeqd X W TE | [gEawem A
et mar . Ed dEar LT— 1544/69]

Separate Plan for Scientific and
Basic Research

*373 SHRI S. K. TAPURIAH: Will the
PRIME MINISTER be pleased to state:

(a) whether Government proposc to
consider the feasibility of having a much
needed separate Plan for scientific and basic
research, and

(b) if so, whether Government propose
to constitute an experts Committee to go
into the question and submit its report
during the first year of the Fourth Five
Year Plan?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (b). Basic and applied scientific
research is a part of our Five Year Plan.
Programmes in respect of basic and applied
research under major research and deve-
lopment organisations such as the Council
of Scientific and Industrial Research,
Department of Atomic Energy and the
Survcys and Development Division of the
Ministry of Education and Youth Services
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have been separately dealt with in the
Draft Fourth Five Year Plan. There are
also a number of research programmes in
fields such as agriculture, health & family
planning and minerals and these have been
covered in the Chapters relating to these
sectors in the Draft Fourth Plan document.
As regards overall coordination and research
and developmcent, the Committee on Science
and Technology, reconstituted in 1968,
advises the Government on the formulation
and implementation of policies on science
and technology and determination of national
priorities. There is now no proposal to
have a science plan as such for the country
as a whole.

qrfseam & wreata qeafa

*374, st AT TqEY ;AT ¢
=it aw ey faami ¢
=t | gRIT W
Y FEUX AT ¢
ot WA ST @
it Tga Tag et
off A7 AT :

Fa1 4¢fme-wrd Ay qg qAW A
FIT FIT fF ¢

(%) ag 1965 F quiFeqray sTHaW
F gag qifeeard aIFIT ¥ Qi
feaq o witdla gwafa # sq w1
foam ar 3= ggArT & fa¥ s A
0T qF FAT FTIATET &1 § ;

(@) 7ar quaF= gqT F SAAAT
FIEFR ¥ IR qeafa #1 arfew 31 F
q4q ¥ garg f7a §

(w) afs g, @ =@ @qEF g X
miffeaT 51 w7 1Y v sfafwar g ;

(w) 721 77 &= § f& orfweara &
ITIE awfa &1 Aam w0 faar § oA
FIFIETE; AR
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(%) afe &, @ 3@ @&9 & T
FEAE 1 o7 W ¢ orfeear dan
TFFL?

fAfqw-w1d W A IqE
(= gtorars Fag) (F) & (). 1965 F
gaq ¥ fawfaw & aferda qofa
I argdEl F g w AT G F
qiffearT 9@ & arg ata ®7 §
AT &1 ARG WFR A qIfEREr
FIFIT & 3@ IR & qra<a sQ@ § fag
AT Fg , o e amwg S
¥ spegRwrs ¥ wgwfa wwe &
T ) qfferT 7 oY aw z®
@ F Jraa FE@ A wré ofw @&
femrd 3 z@ak § qff@m & &5 &
ot fax 2 v gfaw w1 faar m@v R
forad Sfaaa g« mfaa &)

(w) orfeeqm & Ted & Fg doafa
qramm #3 & ¢ 5 5 2R =T F37
& fau Afeq o frar &1

(3) #TIT GTHIX ¥ QIFFETT TTHT
¥ fafgg &7 § T FqET A1 TG
FgT ¢ fF ag iy afw w1 Aam 7
F FifF ag ww AFEA R
qiffraE &1 JaE 2D T I
TFR F A-FEAT a1 § arfeer gaar
FrE A afgFT ar AW FT W AT
FUT A AT I TNHIT AL FA7 |

Air-Space Violations by Pakistan

*375. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of DEFENCE be
pleased to state:

(a) the number of Air-space violations
committed by Pakistan during the period
from the Ist January, 1969 to 30th June,
1969;

(b) the figures for the corrcsponding
period in the last year; and



39 Written Answers

(c) the action taken by Government in
cach case?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Eight.

(b) Six.

(c) Protests were Jodged with the
Government of Pakistan. Complaints werc
also lodged with the U.N. Obscrvers about
air-space violations in J. and K. area.

sfaeat sAEa™ quan fawm |@wew

*376. =Y Qo Yo wET : FAT sfawaA
A4} g @ * 3T FA

(%) Frag @ ¢ f& wfqer sm-
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¥R
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ITF qA fadwarsi 1 @wer @@ g,
uF fafoee G o falig fagges) &
FAER FET gedt § T o9 9T wwaw
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w1 qafy, frea fagagsi § a3eafa &
Fagd F gray § P ag af gatraa
guegifa@ @ gEaedl F% 9EA0T
fasrasi & )

Purchase of B. Twill Bags

%
*377. SHRI MADHU LIMAYE' Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleascd to state:

(a) what were the total purchases of B.
Twill bags by the Central Government during
the first six months of this year;

(b) whether in vicw of the fall in raw
jute market prices, Government have reduced
the Central rate of Rs. 200 per hundred
gunny bags; and

(c) if not, the rcasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) 2,84,76,600 picces of standard
‘B’ Twill Bags at Rs. 5,63,41,776 (excluding
excise duty and sales tax) were purchascd
during the first six months of this year.

(b) No, Sir.

(¢) The price of Rs. 200/- per 100 B.
Twills bags is only the maximum price.

Textile Industry During Fourth Plan

*378. SHRI LOBO PRABHU: Will
the Minister of FOREIGN TRADE AND
SUPPLY be plcased to state:

(a) the criteria on which viable textile
mills are proposed to be selccted for help
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against the provision of Rs. 17.5 crores
made in the Fourth Plan for the National
Textile Corporation and how the mills have
already been selected different from the other
closed mills;

(b) the reasons for which stocks rose
from 16.6 per cent to 17.5 per cent and
profits fell considering that in the year
1967, the loom activity was 77.2 per cent
and spindle activity 68.5 per cent in working
mills and that 80 mills were closed down;

(c) in case this state of textile industry
is duc to the disproportionate increase in the
prices of cotton, the new measures taken by
Government to protect and progress cotton
cultivation during the last two ycars and the
results thereof; and

(d) whether the plight of the mills is duc
to consumer resistence to high prices and  if
so, how our prices comparc with world prices,
which may be stated in terms of grey cloth?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The provision of Rs. 17.5
c-ores in the Fourth Five-year Plan for the
National Textile corporation is primarily
meant for acquiring, working and modernis-
ing the mills taken over by Government
under the Cotton Textile Companies Act,
1968. The provision can also be utilised,
with the concurrence of Government, for
meecting working capital and other requirc-
ments of the mills which are under Govern-
ment management  under the Industries
(Development and Rcgulation) Act, 1951.

(b) During the year 1967, the stocks of
cloth fluctuated from month to month and
there was no undue rise in their accumula-
tion. The rcason for the ris: in the stocks
of yarn was the slackcning of demand from
the decentralised sector of handlooms and
powcrlooms.

(c) The difficulties of the cotton textile
industry not eatirely due to increase in the
prices of cotton. However Government
have taken the following measures to improve
cotton cultivation :—

(i) The schemes of package programmes
under which all the essential inputs
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water supply have been continued
and intensified.
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A centrally sponsored scheme for
increasing the production of extra
long staple variety, Sea Island
Andrews, has been taken up in
specified areas.

@)

Demonstration schemes have been
enlarged and extended.

(iii)

Control over the prices of cotton
was rcmoved with  effect  from
1.9.1967 and support prices are
fixed from year to year. The pro-
duction of cotton in 1967-68 and
1968-69 was higher than that in the
two preceding years.

(@iv)

(d) The difficulties of the textile mills
are not duc to consumer rcsistance to high
prices.

Formation of Rings by Suppliers

*379 SHRI RAMAVATAR SHASTRI
Will th: Minister of FOREIGN TRADE
AND SUPPLY be plcased to state.

(a) whether Government are aware of
the tendency among supplicrs of equipments
to Governm nt and its agencies to form
rings in order to get unduly higher prices
for their equipments.

(b) whether any concretc ipstance of
such attempt has becen brought to the notice
of Government;

(¢) if so, the nimes of thz suppliers who
had indu'ged in such practices; and

(d) the action which has been taken
against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOCREIGN TRADE AND
SUPPLY (SHRI CHOWDHRY RAM
SEWAK): (a, and (b) Yecs ; Sir.

(c) A list of suppliers involved is laid
on the Table of the¢ House; [Placed in
Library. Ses. No. LT—1545/69].
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(d) Prices quoted under ring formations
were brought to competitive level through
negotiations with individual firms or by
counter offer on the basis of lower rate
quoted by the suppliers outside the ring.
In certain cases the ring firms tendered
and apology to Government for their
misconduct. No contract was concluded
with those firms till the ring was broken.

Arms Aid Received by Pakistan from
Various Sources

*380. SHRI M.L. SONDHI:

SHRI HEM RAJ:

SHRI ONKAR LAL BERWA:

SHRI R. K. BIRLA:

SHRI SHARDA NAND:

SHRI BHARAT SINGH
CHAUHAN:

SHRI HUKAM CHAND
KACHWAL

SHRI RAM SINGH AYARWAL:

Will the Minister
pleased to state:

of DEFENCE bc

(a) the amount of arms Pakistan has
obtained from the various sources during
the last one year; and

(b) the steps taken by Government to
meet the threat to India in vicw of the
declared hostile attitude of Pakistan Govern-
ment?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (@) The
acquisitions by Pakistan during the last
one year include Mirage III-E aircrafts,
air-to-air, surface-to-air and anti-tank missiles
Midget submarines, T-55 tanks, 130 mm
guns, tank and artillery ammunition,
spares for tanks and aircrafts and material
for the ordnance factories.

(b) Government are alive to the situa-
tion created by the Pakistani military
build-up and adequate steps are taken to
meet the threats to our security.

Military Vehicles sold through the
Department of Disposals
SHRI S.S. KOTHARI :

*381. Will
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the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

Written Answers

(a) whether it is a fact that almost every
year, a large number of military vehicles are
scrapped and are sold through the Depart-
ment of Disposals ;

(b) if so, the system of valuation for
sale purposes of such vehicles ; and

(c) the steps being taken to ensurc that
the full realisable value of such vehicles is
recovered and that there are no sales below
reasonable prices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a). Yes, Sir.

(b) Guiding prices for the sale of the
vehicles by auction arc determined on the
basis of the condition of the vchicles and the
sale realisation for similar vchicles in the
recent past.

(c) Wide publicity is given to important
auctions and tenders through ncwspapers
and other media including the All India
Radio. Auctions arc arranged throuvgh
experienced auctioncers, who also arrange
for adequate local publicity. Responsible
Government Officers supcrvise the auctions
and kecp a check on whether the maximum
bids received compare favourably with the
predetermined guiding prices. While selling
vehicles by tender, the highest prices offered
are accepted provided they compare favour-
ably with the sale recalisations of identical
vehicles in the recent past.

qHART #  qifEena gT Wika
¥ fasg s\

*382, ot WEHTNAIT WY . F4T
FAw-%14 HAT A 9 F FIT FIA
.

(W) 7T ag s 5 awdwr &
AT AT FW & v qifeeaqra &
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(&) 5% A Iz |
Production in New Ordnance Factories

*383, SHRI S. M, BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that some of the
new Ordnanee Factories have not started
full production as yet ; and

(b) if so, the names of those ordnance
factories ad reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
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MISHRA) : (a) and (b). While all the New
Ordinance Factories have commenced produ-
ction the Ordinance Factories at Ambajhari,
Chanda and Varangaon have not yet reached
full production.

Ambajhari and Chanda were originally
expected to be set up with USA and UK
assistance respectively which was not forth-
coming consequent upon Indo-Pakistan
conflict of 1965, with the result that both
these factories have received a set back.
The requircment of plant and machinery
had to be obtained by purchase leading to
certain delay. However, production has
commenced in these factories and is gradu-
ally being built up. At Varangaon full
production has not been reached due to
certain difficulties in securing the correct
propellant, primers and due to shortage of
trained personnel.

The Ordnance Factory at Tiruchirapalli
was planned as an auxiliary factory for the
manufacture of small arms and bhaving
regard to the production at other Small
Arms Factories, full rate of production has
not so far been considered necessary at
Tiruchirapalli.

Protest by Pakistan on Nehru Award for
Khan Abdul Ghaffar Khan

*384. SHRIMATI ILA PALCHOUDHURI:

SHRI CHANDRA  SHEKHAR
SINGH :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the Govern-
ment of Pakistan have sent a protest to the
Government of India over the decision to
give the Jawaharal Nehru Award for Inter-
pational Understanding to Khan Abdul
Gaffar Khan who is a persons non-grata
with that Government ;

(b) if so, details thereof ; and
(c) Government's reaction thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
(a) No, Sir.
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(b) and (c). Do not arise,

Britain’s Entry into European Common Market

*385. SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the question of possible
entry of Britain into the Europecan Common
Market figured at recent talks held in Lon-
don in last week of May 1969 ;

(b) if so, in what perspective ; and

(c) the results of the talks and how far
the trade betwecn the two countries is likely
to expand as a result thereof ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B.R.
BHAGAT) : (a) Government are not awarc
of any formal talks having been held in
London in the last week of May, 1969 on
this subject.

(b) and (¢). Do not arise.

Impact of Disturbances on Tea
Industry

*386. SHRI BIBHUTI MISHRA Will :
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government’s  attention
has been drawn to cases of assault of Estate
Manager of Tea Gardens by labourers ;

(b) if so, whether it is a fact that the
various political parties are interested in
creating disturbances and production of tea
is going down due to unrest and distur-
bances ;

(c) if so, the extent to which export
of tea is affected ; and

(d) the measure taken by Government
to bring peace there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY SHRI (CHOWDHARY RAM
SEWAK): (a)  Yes, Sir.
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(b) Apart from the normal labour-
management disputes, disturbances have
resulted largely from Iater-union rivalries
and these unions are usually affiliated to
different political parties.  The normal
working in many tea estates has been affect-
ed thereby causing loss of some produc-
tion.

(c) Itis difficult to say at this stage
the extent to which export of tea will be
affected as a result.

(d) This concerns the State Govern-
ment.

Draft Fourth Plan of Kerala

*387. SHRI P.C. ADICHAN :
SHRI E. K. NAYANAR :

Will the PRIME MINISTER be plcased
to state :

(a) whether decisions have since bzen
taken on the size and shape of the Fourth
Five Year Plan for Kerala State :

(b) if so, what is the Plan outlay for
the State sanctioned by Government and
how far it falls short of the State Govern-
ment’s demands ;

(¢) the extent of cut made in respect
of the different major programmes under the
Plan and which specific schemes are likely
to suffer on account of this cut ; and

(d) the rate of growth which was envi-
saged under the draft Plan submitted by the
State Government and how far it would be
possible to achieve it under the Plan as
approved by the C>ntral Government ?

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC EN-
ERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI):(a) to (c).
Against the State’s propcsal for an outlay of
Rs. 466.75 crores, Planning Commission has
recommended an outlay of Rs. 258.40 crores
on the basis of available resources. The
sectoral distribution of the recommended
outlay is indicated on page 67-68 of the
“Fourth Five Year Plan—Draft”’ placed bs-
fore the Parliament in April, 1969.
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(d) The State’s Draft Plan did not
mention any specific rate of growth of the
State’s economy as a whole during the five
year period, 1969—74.

Export of Cement

*388. SHRI K. P. SINGH DEO : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the main
areas for the export of Indian cement have
been Ceylon and the persian Gulf countries ;

(b) whether it is also a fact that in
thesc arcas, India has not becn able to
exploit the market potential fully ;

(¢) if so, the reasons therefor, and the
comparative figures for export of cement to
thesc areas during the last three years; and

(d) the steps taken by Government to
cxploit these areas and to tap other markets
for Indian cement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) No, Sir. Our exports of cement to
these countries have gone up from Rs.
33,000/- in 1966-67 to Rs. 1.52 crorcs in
1968-69.

() A statement showing figures of
exports to all destinations is laid on the
Table of the House. [ Placed in Library.
See No. LT-1546/169]

(d) Apart from deputing Sales Teams
by S.T.C. for booking orders on the spot,
the following steps have been taken :—

(i) The average loss in the export of
cement worked out to about Rs. 33/-
per toane is met in the following

manner :—

(a) UptoRs. 25/- from Market
Development Fund ;

(b) Upto Rs. 6/- per tonne from
Cement Regulation Account
maintained by Cement Cor-
poration of India ; and
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(¢) the balance from factories
engaged in cement exports,

(ii) Import of Sack Craft paper is
allowed to raise the packing of
cement to international standards.

Export of cement has been cana-
lised through S.T.C. with effect
from Ist April, 1969.

(iii)

Agreement Entered into with
France for Building of Kalpa-
kkam Reactor

*389 SHRI SAMAR GUHA :
SHRI MAHARAJ
BHARATI:

SINGH

Will the PRIME MINISTER bc pleased
to state :

(a) whether the Atomic Energy Com-
mission has entered into an agrcement with
the Government of France regarding build-
ing of Kalpakkam reactor ;

(b) if so, the terms and conditions of
such agreement ;

(c) whether Kalpakkam reactor will be
a brezder type rcactor first of its kind in
India and Asia also ;

(d) whether thorium will be used for
charging the Kalpakkam reactor and
whether such Thorium will bec extracted and
purified from the Monazitc sands available
in India in large quantity ; and

(¢) the resultant benefits of construct-
ing a breeder reactor of the Kalpakkam type
and use of thorium as its charge ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). Under an agreement entered in
to with the Commissariat al’ Energic
Atomique of France, the Commissariat is
sharing its experience in the field of fast
breeder reactor technology with the Indian
India will
bear the entire expenditure on the pre-
paration of the project report and conduct
of joint studies.
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(¢) The reactor at Kalpakkam will be
a breeder type reactor, first of its kind in
India and Asia, outside USSR.

(d) The reactor will use plutonium
cnriched fuel, but thorium purified from
Indian mineral sands would also be used in
the reactor.

(¢) The project would provide first
hand cxperience in fast breeder reactor
technology and the utilisation of thorium.
This is essential for India to develop large
size atomic power stations to produce
energy more incxpensively than at pre-
sent.

Development of Handicrafts

*390. SHRI D. R. PARMAR : Will
the Minister of FOREIGN TRADE AND
SUPPLY be plcascd to state :

(a) whether it is a fact that Govern-
ment have drawn up a programme for the
development of handicrafts in the country ;

(b) if so, the dectails thereof ;

(c) the special provisions made to
encourage the artisan classes ;

(d) whether there is any provision for
providing special facilities for training the
young apprentices from artisan classes who
are especially from scheduled castes and
backward classes ; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c): A statement is laid on the
Table of the House.

(@) and (¢) : Programmes and the
provisions indicated in reply against (b) and
(c) include, inter alia. the training of the
young apprentices from artisan classes be-
longing to different social strata without any
distinction of caste and region. However
artisan classcs generally bclong to weaker
sections of society.

AUGUST 6, 1969

Written Answers 52
STATEMENT

In the Fourth Five Year Plan (1969-74)
a total outlay of Rs. 14.52 crores with Rs. 8
crores for the centre and Rs. 6.52 crores
for States and Union Territories has
been provided. The para highlighting the
programmes of development in the handi-
crafts sector as given in the Planning Com-
mission’s Fourth Five Year Plan is reprodu-
ced below :—

“The programme of development
for handicrafts will aim at improvement
in the productivity of artisans through
supply of improved appliances and intro-
duction of new designs, quality control,
promotion of organised production, pre-
servation of skills, promotion of co-
operatives and associations of craftsmen
and expension of exports and internal
sales. Special efforts will be made for the
development of those selected crafts
which have an expanding demand in the
export market. It is proposed to set up
model centres for stimulating the growth
of well organised units in which ncw
designs and improved tools would be uscd
to produce quality handicrafts. For pre-
servation of skills, facilities will be pro-
vided for the training of young apprenti-
ces under master craftsmen. New emporia
will be set up for expanding sales. The
sales through public emporia are expected
to increasc from the present level of
about Rs. 4 crores to Rs. 10 crores and
the valuc of cxports from about Rs. 55
crores to Rs. 73 crores by the end of the
Fourth Plan.

Public emporia for handicrafts would be
assisted to provide production finance against
export orders. They will be encouraged and
assisted to build adequate reserves for the
purpose.”

The programmes relate to :

(i) improvement in productivity of
export artisans, increase in their
earnings and improvement in their
working conditions ;

(ii) preservation of skill and ensuring
smooth flow of new entrants in the
handicrafts sector ;

(iii) promotion of co-operatives ;

(iv) expansion of exports and internal

sales;
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improvement in organisation of
production and quality of pro-
duct ;

)

(vi) promotion of handicrafts in rural

areas ; and
(vii) provision of fuller employment to
the craftsmen etc. to create more
employment opportunities for the
unprovided people, especially in
rural areas irrespective of caste and
and creed.

American and Soviet Delegations’ Visit to
India

2324, SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of American and Soviet
delegations which visited India during the
last three years with dates and purposc of
their visits; and

(b) the cost of each delegation by
way of hospitality, travelling and entertain-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). The information is being collected.

Indo-Nepal Border Dispute

2325. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS be
plcased to state:

(a) whether it is a fact that the Govern-
ment of Nepal have refused to accept thc
“Sealy Line” and has demanded a rcgular
Boundary Commission to determine the
border in the cntire Western Sector of the
Indo-Nepalese frontier; and

(b) if so, when it will be formed and
names of officials deputed for this work and
proposed terms of reference?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH): (a)
No. Sir.

(b) Does not arise.
Prime Minister’s Visit to Indonesia

2326. SHRI P. C. ADICHAN:
SHRI SHASHI BHUSHAN:

Will the Minister of
AFFAIRS be pleased to state:

EXTERNAL

(a) whether the Prime Minister recently
paid a visit to Indonesia;

(b) if so, the matters discussed by her
during that visit with Indonesian Govern-
ment representatives and the outcome
thereof;

(c) whether feasibility and desirability
of forming an Asian Economic Alliance on
the pattern of European Common Market
or otherwise and of joint Asian defence
were discussed; if so, in what context and
the result thereof; and

(d) whether any agrecments have since
been concluded for economic and technical
cooperation and for mutual trade; if so, the
details therof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir. Thce Prime Minister paid an official
visit to Indonesia from 28 Jupe, 1969 to 3
July, 1969.

(®) and (c). A copy of the Joint Com-
munique indicating the matters discussed
betwcen the Prime Minister and the
Indonesian leaders is placed on the Table
of the House. [Placed in Library. See. No.
LT—1547/69].

(d) No fresh agreements have so far
been concluded. Some proposals are,
however, under the consideration of the
two Governments.

Policy Planning Division of Exiernal
Affairs Ministry

2327. SHRI K. D. TRIPATHI: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:
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(a) the objective and composition of
the Policy Planning Division of the External
Affairs Ministry;

(b) the

creation;

work donme by it since its

(c) the mechanism devised to coordinate
its work with other Divisions of the Mini-
stry,

(d) whether Government consider its
work satisfactory; and

(e) if not, the steps which Government
propose to take to improve its functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The objective of the Policy Planning
Division is to undertake studics in depth and
to make recommendations on questioas
pertaining to India’s cxternal relations
in the light of the country’s long term
interests and in the overall context of the
changing world situation. At present the
Division is headed by an Officer of the
rank of Joint Secrctary with a Deputy
Secretary and a few Research Officers to
assist him.

(b) it has made a number of studies on
some important aspscts of India’s Foreign
Policy. These studics arc a continuing
process.

(c) In preparing studies and making
policy recommendations the Division holds
consultations and discussions with various
Territorial and other Divisions in the
Ministry. The Policy Papers prcpared by
the Division are discussed in the Policy
Planning and Rcview Committee, headed
by the Foreign Sccretary, composed of the

Secretaries of the Ministry of External
Affairs and Additional Sccretary in  the
Cabinet  Sccretariat; whenever  Foreign

Policy matters concerning other Ministrics
of the Government are discussed, the
Secretarics of those Ministries are co-opted
as Members of the Committee. Thus, co-
ordination tukes place at various levels in
the Ministry and also with other Ministries
of the Government which may be directly
or indirectly concerned with particular
issues.
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(d) and (e). Government considers that
the Division has done satisfactory work.
However, in view of the magnitude of the
tasks involved, the Division needs to be
further strengthened and necessary steps
are being taken in this matter.

Diplomatic Relations with U. N. Members

2328. SHRI K. D. TRIPATHI: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the countries that arc members of
the United Nations Organisation with whom
India has no diplomatic relations or to
whom India has not extended recognition ;

(b) the extent of cultural and cconomic
relations falling under two categorics
referred to above ; and

(c) the advisibility of enlarging cultural
and cconomic relations with them irrespec-
tive of political considerations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
India has no diplomatic relations with the
following countries who arc membcers of
the United Nations :

Albania, Botswana,
Affrican Republic, Formosa (China),
Dominican  Republic, Ecuador, El
Salvador, Equitorial Guinea, Guatcmala,
Haiti, Honduras, Iccland, Israel, Lesotho,
Nicaragua, Niger, Portugal, South
Africa, Swaziland.

Chad, Central

However, India rccognise all these
countrics except Formosa (China).

(b) There are no cultural or economic
Agrecments with any of these countrics.
Our economic relations with them are small,
Our annual trade with some of the African

countries listed above is limited to the
following extent :—
(Figures for 1968-69)

Botswana ceeees Rs. 58,000
Central African ... ... Rs. 24,62,000
Republic

Chad Rs. 1,200
Lesotho Rs. 1,60,000
Niger Rs. 12,000
Swaziland Rs. 14,48,000
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(c) Cultural and economic relations
cannot be considered in isolation from
political considerations. Therefore, there is
no likelihood, for the present, to enlarge the
scopc of cultural and economic relations
with the following countries :

Albania, Israel, Portugal, South Africa
and Formosa (China).

As regards the remaining countries, it is
our intention to enlarge cultural and
cconomic relations as and when possible.

Production of M. I. G. Planes

2329. SHRI N. R. DEOGHARE :
Will the Minister of DEFENCE be pleased
to state ;

(a) the estimated cost of production of
MIG Planes in India ; and

(b) the price which India has to pay
to the country from where it is imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). It is not in the
public interest to divulge the information.

Railway Transport Facilities for Defence
Purpose

2330. SHRI G. S. MISHRA : Wil
the Minister of DEFENCE be plcased to
state :

(a) whcther Government are aware
that most of our dcfence establishments are
situated in the Satpura region of Madhya
Pradesh and plains of Vidarbha, which are
not connected with a fast mode of Railway
transport between them ;

(b) whether the lack of sound Railway-
interlinking between the Defence establish-
ments in this part of the country, may pose
a threat to our security or handicap our
defence preparedness in the time of emer-
gency ; and

() if so, the steps taken to provide
effective and fast railway transport inter-
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linking the decfence establishments and
linking them with major military stations
surrounding them ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). There
is no special concentration of defence estab-
lishments in the area. All the major defence
establishments located in the area are
already connccted by rail.

Common Market between India and Neigh-
bouring Countries

2331. SHRI G.S. MISHRA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government have explored
the possibility of organising a common
market between India and the neighbouring
countries in the South East with a view to
export Indian goods and technical knon-how
to those countries, and if so, the details
thereof ;

(b) whether it is a fact that the basic
import of these countries are from U. S. A.,
France, West Germany, and Japan, which
arc situated far off, and Indian goods can
compete very well in these countrics provided
Common marketing conditions are cvolved,
export incentives in the form of ‘levy’
reduction in duty, credit facilities, cheap
shipping and transport facilitics flow of
technical know-how, and quality control, is
so streamline as to provide cquilibrium with
the advancements flowing from Western
countries ; and

(c) if so, the steps which Government
propose to take in this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to () : Therc is no
proposal at present for a Common Market
between Indian and the neighbouring
countries in South East Asia. Howecver,
the Government of India, is actively parti-
cipating in ways and means of promoting
closer economic coopcration among the
member countrics of ECAFE. At the Third
Ministerial Conference in  Bangkok in
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December 1968, several significant decisions
were taken in this direction including the
unanimous adoption of a strategy of inte-
grated regional cooperation which includes,
inter alia promotion of intra-regional trade
flows. The Government of India is working
in close cooperation with a Task, Force set
up in the ECAFE Secretariat to implement
this Strategy.

Application of Employees’ Provident Fund
to C.S.D. (India)

2332. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE
be pleased to state:

(a) whether the Canteen Stores Depart-
ment (India) Organisation has becn brought
under the purview of the Employees’ Provi-
dent Fund Act, 1952;

(b) if so, the date thereof ;

(c) whether the employees provident
fund amount has since been handed over
to the E.M P.F. Organisation at Bombay by
the Canteen Stores Department (India) ;

(d) if not, the reasons therefor ; and

(e) the amount of Provident Fund lying
in the custody of the Canteen Stores Dcpart-
ment (India) and when the Canteen Stores
Department (India) propose to hand over
the custody of the Fund to the E.M.P.F.
Organisation?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (¢). Thec CSD
(I) has been cxempted, under Section 17
sub-section (1) clause (b) of the Employees
Provident Funds act from the operation of
the Employces Provident Fund Scheme.
Consequently, the question of handing over
Provident Fund Organisation does not arise.
The amount of Provident Fund in the cus-
tody of the CSD(l) as on 31st March, 1969
was approximately Rs. 60 lakhs.

Promotions given to Civilian-Employees
Working Under E-in-C. Branch

2333, SHRI CHANDRA SHEKHAR

SINGH: Will the Minister of DEFENCE
be pleased to state:
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(a) whether it is a fact that quite a
number of civilian employees working in
various offices under the E-in-C Branch
especially the class III employees of the
Military Engineering Service had becn given
ad hoc promotions to class II gazetted posts,
and subsequently reverted to their class TIL
posts, after serving in the gazetted posts for
more than two years;

(b) if so, th: number of such pcrsons
who were reverted during the last three-
years, year-wise and category-wisc;

(c) whether it is also a fact that most of
these class I employees were those who
were on the verge of retirement, and this
reversion had adversely affected their pen-
sion rights; and

(d) if so, the action Government pro-
pose to take to off-set the adverse effects on
the employees’ pension?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) No, Sir.

(b) to (d). Do not arisc.
Canteen Stores Department (India)

2334. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE
be pleased to refer to the reply given to
Unstarred Question No. 8690 on the 7th
May, 1969 and state;

(a) whether Government have since exa-
mined the recommendations of the other
five Study Groups for toning up the working
efficiency of the Canteen Stores Depart-
ment (India); and

(b) if so, whether Government propose
to lay a copy of those study group’s findings
together with action taken thercon on the
Table?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) The report of
the Committee in respect of the recommen-
dations of Study Group No. 2 has been
examined and orders will shortly issue. The
report in respect Qf the matters covered by
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Study Groups Nos. 3 to 6 are still under
examination.

(b), No, Sir, not at the present stage.

Haj Pilgrims From Gujarat

2335. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the number of Haj pilgrims from
Gujarat authorised by Government for the
Hayj travel this year;

(b) how many had applied; and

() the amount of foreign exchane

allotted for Haj travel this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
490 by sea and 35 by air totalling 525;

(b) The registration of applications for
sea passages for 1970 Haj commenced only
from 21st July, 1969. The last date of
receipt of applications is 8th September, 1969.
In respect of air passages, receipt of appli-
cations will commence in November, 1969.
The exact number of applications that will
be received from Gujarat will only be known
in September, 1969 in respect of sea passages
and December, 1969/January, 1970 in respect
of air passages.

(©) Rs. 2,36,25,000.00.
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Import of Surgical Instruments

2339. SHRI S. K. TAPURIAH: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the value of surgical instruments
imported into this country during the last
one year; and

(b) whether Government are considering
of some import substitute in this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Surgical instruments of the
value of Rs. 1.14 crores were imported
during 1968-69.

(b) The Surgical Instruments Plant,
Nandabakam, Madras, which is a public
sector undertaking is already producing
certain ranges of surgical instruments and it
has plans to produce progressively other
ranges of instruments suited to the needs of
Indian medical profession in the field of
E.N.T., Gynaecology, Decntistry and Neuro
Surgery.

Development of Chandigarh Airport
2340. SHRI SHRI CHAND GOYAL :
Will the Minister of DEFENCE be pleased

to state :

(a) the steps being taken by Govern-
ment to develop the Chandigarh Airport ;

(b) whether Chandigarh has great poten-
tialities as an Airport ; and

(c) the future of Chandigarh as
Airport?

civil

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). The air-
field at Chandigarh has already been deve-
loped for operating Indian Air Force air-
craft. Indian Airlines are also using the
airfield for their scheduled services. Addi-
tional flights will be operated by the Indian
Airlines subject to availability of capacity
and traffic demand.
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Report of Indian Institute of Foreign Trade on
Joint Industrial Ventures

2342. SHRI RAM CHARAN

SHRI D. N. PATODIA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :
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(a) whether the Report submitted by the
Indian Institute of Foreign Trade on Joint
Industrial Ventures abroad has been examin-
ed by Government ;

(b) if so, the broad findings and recom-
mendations thereof ;

(c) the action taken or proposed to be
taken thereon ; and

(d) the number of joint venture agree-
monts approved for setting up industries by
the Indians in other countries and the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). The report is pre-
sently under examination in consultation
with different Ministries.

(d) Government have so far approved
84 proposals from various Indian parties for
participation in the setting up of joint
industrial ventures in different countries
abroad. These cover a large variety of
industrial fields like asbestos cement pro-
ducts, eagineering goods, textiles, steel roll-
ing, pharmceutical etc; Region-wise break
up of the approved ventures is as under:-

Africa 34
South Asia 16
West Asia 7
East Asia 16
W. Europe 5
N. America 3
South America 3
including West

Indies.

fwdr gdtn o) fratn qraedt SreaTge
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National Textile Corporation

2344, SHRI S.R. DAMANI:
SHRI N.K. SOMANI:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the amount placed at the disposal
of the National Textile Corporation during
last year and how it was utiliscd;

(b) the proposals made by the Corpora-
tion for the current ycar and the allocations
made; and

(c) the norms laid down for giving
financial assistance to mills from such funds?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Rs. 42.50 lakhs out of
which Rs. 20,61,468 were utilised as shown
below :—

Loans to New Maneckchock Mills
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Co. Ahmedabad 12,775,000

Loans to Sri Bharati Mill,

Pondicherry 5,00,000

Other Loans and advances 43,960

Admipis_trativc expcnses 1,64,746
Total : 20,61,468
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(b) The National Textile Corporation
suggested a provision of Rs, 7.5 crores in
the current year’s budget against which
provision of Rs. 4 crores (Rupees 2 crores
as sharc capital and Rs. 2 crores as loan)
has becn made.

(c) The funds of the National Textile
Corporation are primarily mcant for bcing
utilised for acquiring, working and moderni-
sing the mills taken over by Government
under the Cotton Tcxtiles Companies Act
1967. The funds can also be utilised, with
the concurrence of Govcrnment, for meeting
the working capital and other requirements
of the mills which ar¢ under Government
management under the Industries (Dcvelop-
ment and Rcgulation) Act. The question
of laying down norms for giving financial
assistance from the funds of the Corporation
does not arise.

Allocation of Funds for Union Territories
in Fourth Plan

2345. SHRI PREM CHAND VERMA:
Will the PRIME MINISTER be pleased to
statc:

(a) whether while formulating the Fourth
Five Ycar Plan the Governments, Adminis-
trators and Public Representatives of Union
Territories were consulted with regard to
the schemes meant for these territorics;

(b) if so, what wcre the rcspective
demands for allocation of the Union Terri-
tories and what werc the actual allocation
with details thercof; and

(c) if it is found that certain schemes of
Union Territories which werc very nccessary
and have been rejected and on the  comple-
tion of which the public of these places would
have bencfited very greatly whether Plan-
ning Commission propose to reconsider
thc allocations in the light of cases made
out?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) Administrations of Union Territorics
were consulted in the formulation of their
Five Year Plans. It is persumed that they
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must have consulted the local representatives
jn formulating their Five Year Plans.

(b) A statement is enclosed.

(Rs. lakhs)

Territory Total

As As finally
proposed agreed to

SRAVANA 15, 1891 (SAKA)

1. Andaman & Nicobar

Islands 1335 1100
2. Chandigarh 2103 750
3. Dadra & Nagar

Haveli 672 224
4. Delhi 38778 15565
5. Goa, Daman & Diu 6050 3700
6. Himachal Pradesh 23560 9440
7. Laccadive, Amindive

& Minicoy Islands 280 196
8. Manipur 5190 2800
9. NEFA 2368 1629
10. Pondicherry 1842 1200
11. Tripura 5318 3191

TOTAL 87_536 ﬂ

(c) All the important schemes of high
priority have alrcady been included in their
plans subject to availability of resources.

Praga Tools Ltd.

2346. SHRI PREM CHAND VERMA:
Will the Minister of DEFENCE be pleased
to state:

(a) whether thr purpose with which the
Praga Tools Ltd., was set up and the targets
set for that have been achieved or not;

(b) whether the standard of production
is comparable to international specifications
and whcther its cost of production is more
or less equal to foreign concerns;

(¢) the new items which arc being manu-
factured since 1965 and which were carlier
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imported and the production figures durmg
the last year for cach item;

(d) whether any changes were made in
the top executive positions of the Company
during the last year if so, what, the namos of.
the present Chairman, Managing Director
and Secretary and since when they are hold-
ing these positions; and

(e) the comparative figures of profit and
loss, sales, targets and stocks etc., during
1968-69 as compared to earlier three
years?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) Praga Tools was
originally incorporatcd as a Joint Stock
Company in the Private Sector on 28.5.1943
for the manufacture of High speed Cutting.
Tools and Measuring Instruments etc. It
was taken over by the Central Government
in 1958-59 with a view to developing it as a
Machine Tools Unit. The Company is at
present  manufacturing  Machine Tools,
Machine Tool Accessories, Precision items
and Forgings/Castings and in this sense the
objects of setting up the Company may be
taken to have been achieved.

There have been shortfalls in achieving
the targets of production and development
and this mattcr has been covered in Chapter
IIT of the 25th Report of the Committee on
Public Undcrtakings, 1968-69 (Fourth Lok
Sabha), presented to Parliament on 21st
February, 1969.

(b) The standard and quality of produc-
tion of the Company’s products arc compar-
able to that of similar products manufactured
abroad. The cost of production of the
items takcn up for manufacture by the Com-
pany under Foreign Technical Collaboration
also by and large compares favourably with
the cost of the foreign comparable
products,

(c) Apart from certain Defence items,
the only new items of manufacture taken up
by the Company since 1965 and which werc
previously imported are (i) Praga-Jones
Shipman Surfacc Grinders and (ii) Praga-
Gambin Milling Machines and . their acces-
sorics,  Information regarding the produc-..
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tion of these items during the year 1968-69
is as under :—

Itermn Production (Quantity)

(1) Praga-Jones Shipman Surface Grinders
(a) Model 540 H (Hand operated) 8 Nos.
(b) Model 540 (Hydraulic) 77 Nos

Accessories: Value: Rs. 5.38 lakhs

(2) (a) Praga-Gambin Milling

Machines 1 No.
() Accessories: Value: Rs, 0.11 lakhs,
The production of the hand operated

Surface Grinders during the year was
adjusted to market demand. The produc-
tion of the hydraulic model of Surface
Grinders was taken up by Praga Tools for
tho first time during 1968-69.

The production of Praga-Gambin Milling
Machines was also started only late in
1968-69 and ome number of Pilot machine
was produced.

(d) No changes in the top executive
positions of the Company took place during
the last one year. Information regarding
the present Chairman, Managing Dircctor
and Secretary of the Company and the dates
from which they are holding positions is
given below :(—

(1) Chairman :

Shri N.P. Sen (Principal, Administrative
Staff College of India, Hydcrabad)—with
effect from 20.11.1968.

(2) Managing Director:

Shri G.C. Mukerjee, (Indian Ordnance
Factories”  Servico)—with  effect  from
21. 2. 1967.

(3) Secretary:

Shri D.S.M.V. Prasad Rao. (Company
employec)—with effect from 2.9. 1968,
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(¢) The information is given below ;—
(Rs. in Lakhs)

1965-66 1966-67 1967-68 1968-69

1. Target for Production

Original 198.02 250.00 254.43 275.36

Revised. 149.44 178.38 182.98 176.94
2. Production

achieve-

ment. 153.20 125.56 163.96 170.39
3. Profit/

Loss (+4) 3.48 (—) 22.01 (—) 11.81 @@

4. Sales 117.40 148.01 140.24 157.07
5. Closing

Stocks

(finished

goods) 40.36  25.69 45.54 @@

@@ As the Accounts for 1968-69 have
still to be finalised, firm figures regarding
profit/loss and closing stock for this year
are not yct available. It is, however, antici-
pated that the Company may incur a loss
this year also.

Indian Rare Earths Limited

2347. SHRI PREM CHAND VERMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the purpose with which the
Indian Rare Earths Limited was set up and
the targts set for that have been achieved or
not;

(b) whether the standard of production
is comparable to international specification
and whether its cost of production is more
or less equal to foreign concerns;

(c) the mew items being manufactured
since 1965 and which were earlier imported;

(d) the production figures during the
last year for each jtem;
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(¢) whether any changes were made in
the top executive positions of Company
during the last year and if so, what;

(f) the names of the present Chairman,
Managing Director and Secretary and since
when they are holding these positions; and

(8) the comparative figures of profit and
loss, sales, targets and stocks during the
year 1968-69 as compared to ecarlier three
years?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir. Indian Rare Earths Limited
have  successfully developed (i) the
separation of beach sand minerals, (ii) the
manufacture of thorium hydroxide and the
extraction of rare earths chloride, and
(iii) the production of chemicals associated
with the above.

(b) Yes, Sir.

(c) and (d). Rutile, which was previously
being imported, is being produced by the
Company on a commercial scale since 1965.
The production in 1968-69 amounted to
1480 tonnes.

The Company is also separating yttrium,
a rare earth used in small quantities in
laboratory experimentts 100 grams of
yttrium were supplied to users during 1968-
69.

(¢) and (f). There has been no change
in the top executive positions of the Com-
pany during the last year.

The particulars of the present Chairman,
Managing Director and Secretary of the
Company are given below:—

Name Date since when
Present position held
Shri J. D. Choksi 18-8-1950
Chairman
Col. G. Rajagopal 1-1-1962
Menon, Managing
Director
Shri P. Muralidharan, 1-10-1968

Secretary

SRAYANA 18, 1891 (SAKA)
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(8) A statement showing the profit and
loss, sales, production (targetted and actual)
and stocks during the year 1968-69 as
compared to the previous three years is laid
on the Table of the House. [Placed in
Library See No. LT—1548/69

Under and over-time involcing of Export
Licences for woollen Goods

2348. SHRI JAI SINGH:
SHRI YAJNA DATT SHARMA:
SHRI HARDAYAL DEYGUN:

Will the Minister of FORBIGN TRADE
AND SUPPLY be pleased to state:

(a) whether the irregularities of under
and over invoicing and other mal-practices
in respect of Licences issuod under the
Export promotion Scheme for the woollen
goods have been brought to the notice of
Government;

(b) if so, the nature and number of such
cases detected by Government during the
last three years; and

(c) the action taken by Government in
each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes Sir. Some cases have
come to Government's notice.

(b) and (c). The cases lavolved over-
invoicing and mis-declaration of contents of
woollen and/or mixed woollen goods for
export. Details of such cases along with
action taken thereon are being collected.

Trade relations with Israel

2349. SHRI JAI SINGH:
SHRI YAJNA DATT SHARMA!
SHRI HARDAYAL DEVGUN;

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Unstarred question No. 8139
on the 20d April, 1969 and state:

(a) the reasons for which Government
are pot willing 0 conclude trade agresmest
with Isrmel;
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(b) whether there are not restrictions on
Indian private parties having trade dealing
with Isreal; and

(c) ifso, the total number of such
persons having trade rclations with that
country and the facilities being made

available to.them to promote India’s trade
with Israel?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
_SEWA.K): (a) As Government arc not
contemplating establishment of ' diplomatic
relations with Israel, the question of con-
cluding a Trade Agreement with the country
does not arise.

(b) No restrictions.

(c) Information impossible to compile
as private trade is frce. Normal facilities
are available to anyonc trading with any
country.

Diversion of Indian Exports through
Nepal

2350. SHRI JAI SINGH:
SHRI YAJNA DATT SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Starred Question No. 962 on
the 9th April, 1969 and state:

(@) whether the investigation with regard
to the diversion of cxports of Indian goods
through Nepal has since becn completed by
Gpvcmmcn};

(b) if so, with what results; and
(c) il not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (). No, Sir. Not Yet.
Keeping in view the nature of cnquiries, it
is likely to take some time. .
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Allocation of Funds for Industrial and
Agricultural Development in Punjab

2351. SHRI JAI SINGH:
SHRI YAJNA DATTA SHARMA:
SHRI HARDAYAL DEVGUN:

Will the PRIME MINISTER be pleazed
to state:

(a) whether it is a fact that Punjab
Government have urged the Central Govern-
ment to provide Rs. 25 to Rs. 30 crores
during the Fourth Plan period for the
industrial development;

(b) if so, the details of the communica-
tion received in this regard; and

(c) the Plan allocations under various
heads for the State plan and th:ir demand
under various heads separately?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (b). No such specific request appears
to have been received so far from the Punjab
Government.

(c) A statement is laid on the Table of
the Housc.

Sta tement

Fourth Plan outlay

Proposed Recommen-
by ded by the

the State Planning
Commission

(Rs. crores)
Agricultural Progra-

mmes 5291 49.19
C. D. & Coopera-

tion 5.50 5.30
Irrigation & Power 181.41 143.28
Industry & Mining 21.00 16.15
Transport & Com-

munications 21.20 15.55
Social Services 41.96 40.98
Miscellaneous 1.02 0.95

Grand Total ~ 325.00 271.40
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Order not Complied with by Chinese
Embassy :

2352, SHRI SHARDA NAND:
SHRI ONKAR SINGH:
SHRI KANWAR LAL GUPTA:
SHRI RAM SINGH AYARWAL:
SHRI GADILINGANA GOWD:

Will the Minister of
AFFAIRS be pleased to statc:

EXTERNAL

(a) the orders of Government which
were not complied with fully by the Chinese
Embassy in India during the last two ycars;

(b) the action taken by Government
against the Chinese Embassy in this regard;

(c) the namcs of Officers sent back to
China from the Chinese Embassy at the
instance of Government;

(d) the charges levelled against them;
and

(¢) the special steps being taken by
Government to curb the anti-national activi-
ties of the Chincse Embassy?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Chincse Embassy in New Declhi has
not complied with the Government of
India’s instructions regarding the routing
of the invitations to persons other than
the diplomats accredited to the Government
of India through the Ministry of External
Affairs and the circular instructions relating
to the publicity activitics by the accredited
Missions.

(b) Govecrnment have drawn the atten-
tion of the Chinese Embassy to their
disscgard of the Government of India’s
instructions.

(c) None during the last 2 years.
(d) Does not arise.

(¢) Appropriate measures are taken in
conformity with international Jaw and
practice to safeguard the national intersts
vis-a-vis all forcign Missions including the

Chinese Embassy.
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Building hired by S. T. C. in Delhi

2353. SHRI BHOGENDRA JHA:
SHRI ISHAQ SAMBHALLI:
SHRI RAMAVTAR SHASTRI:
SHRI JAGESHWAR YADAYV:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleascd to state:

(a) the buildings hired by the State
Trading Corportation in Delhi for its various
officcs and thc total area hired in each
building;

(b) the total amount of monthly rent
being paid;

(¢) when these buildings were hired;

(d) whether land has been allotted or
earmarked for the construction of State
Trading Corporation’s buildings; and

(¢) if so, when the construction work
is likely to start?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). A Statment is
on the Table of the House. [C............
Library, See No. LT-—1549,69].

(d) Yes, Sir.

(e) The matter is under the considera-
tion of the S. T. C.

Defence Colonies to be Set up in Northern
Region

2354. SHRI SHRI CHAND GOYAL :
Will the Minister of DEFENCE be pleascd
to state:

(a) the number of defence colonies set
up or proposed to be set up in th¢ Northern
region, state-wise;

(b) the facilities provided to the ex-
Servicemen in those Colonics ; and

(c) whether plots of land for houses have
been provided at concessional rates?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) Defence colonies have
been established at Chandigarh, Churu
(Rajasthan) and Dehra Dun (U.P.). Colonies
are proposed to be set up at Hissar (Har-
yana), Jammu (J & K) and Jullundur
(Punjab).

(b) The ex-servicemen are eligible to get
loans from the Low Income Group and
Middle Income Group Housiug Schemes for
construction of houses and in some cases
materials on priority basis, as normally
applicable to Cooperative Societies.

(c) The Govt. of Rajasthan have given
plots at concessional prices. In other cases
land has been given on ‘‘no profit no loss”
basis.

Anmrritsar as Dry Port

2355. SHRI SHRI CHAND GOYAL :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether a demand has been received
by Government for declaring Amritsar a dry
port ;

(b) whether it is a fact that by declaring
Amritsar as dry port, the export trade of
Amritsar will get a good incentive ;

(c) whether it is also a fact that the
present ports are not adequate enough to
meet the requirements of foreign trade as
more ports are needed ; and

(d) if so, the reaotion of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) It is not possible to say whether by
declaring Amritsar as dry port, the export
trade of Amritsar will get a good incentive.

(c) and (d). The capacity of the various
major ports in India is adequate to handle
the existing traffic. For meeting the increas-
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ed demand during the Fourth Plan, furthar
development of existing ports as also cons-
truction of new major ports at Mangalore
and Tuticorin are to be taken in hand.

Ordinance Factories

2356. SHRI ESWARA REDDY : Will
tbe Minister of DEFENCE be pleased to
state:

(a) whether itisa fact that there are
certain technical processes which are not
secret in the ordinance factories ; and

(b) if so, whether Government propose
to allow Small Scale industrialists to see the
processes and discuss with the technical
personnel so as to reduce the cost of pro-
duction?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) Representatives of Private Industries
are permitted to visit the Ordnance Factories
against specific requests. Normally such
requests are made and permission given to
sec specific processes if and when orders for
any related stores are proposed to be placed
on agencies other than Ordnance Factories.

Per Capita Allocation in Fourth Plan

2357. SHRI R.XK. SINHA : will the
PRIME MINISTER be pleased to state :

(a) the per capita al'ocations in the
Fourth Five Year Plan ;

(b) whether the allocation made for
the Faizabad Division of Uttar Pradesh is
in conformity with the All India allocation ;
and

(c) whether, in view of the backward-
ness of Faizabad Division, higher allocations
would be made ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(8) The average of per capita outlay for
all States is Rs, 123,
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(b) and (c): Allocations to the divi-
sions within a State are made by the State
Governments. The Government of Uttar
Pradesh have informed that the consideration
within the limits of resources available has
been given by them to Faizabad Division.

American Tourists in Nagaland

*2358. SHRI DHIRESWAR KALITA ¢
SHRI BAIDHAR BEHERA :
SHRI K. LAKKAPPA :
SHRI JYOTIRMOY BABU :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that two Ameri-
can tourists entered Nagaland on the 25th
May, 1969 without innerline permits and
were expelled on the 26th May, 1969 ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Two American nationals, James Russel
Henley and Leonard Abraham Leinow ente-
red Nagaland without innerline permits,
with the intention of procecding to Mani-
pur. They were apprehended and produced
before the Sub-Divisional Officer, Dimapur
on the 26th May, 1969. They pleaded that
they did not know that they were required to
be in possession of innerline permits. Their
travel documents showed that they were
tourists. They were let off with a warning.

wfaTan sgren & IqrEw fowmm &
waglaa sfaat, wgfaa srfew
gt & sl w
qqrwfaat

2359. ot Wmg wEW : @1 st
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Export of Cotton Textiles to U.K.

2362. SHRI S.K. TAPURIAH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(2) whether it isa fact that exports of
cotton textiles from India to United Kingdom
have reduccd substantially during the last
six months ;
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(b) whether it is a fact that Govern-
ment were forewarned of this decline by the
Members of Parliament who also pointed
out weakness in the quota system fixed for
such exports to U.K. ; and

(c) whether Government propose to
review the situation afresh and revise the
quota system suitably ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Exports during the pcriod
December 1968 — May 1969 and those for the
corresponding  period of the last year were
as follows :

Dec. 68-May, 1969 Dec. 67-May, 68

Group ‘A’ 8.9. million Ibs. 3.4. million Ibs,

Group ‘B’, 73 million sq. yds.
«C' & ‘'D’

149.3 million
sq. yds.

(b) and (c). Communications were
received from some Hon’ble Members of
Parliament  containing criticism of and
suggcestions for the licensing policy relating
to exports of cotton textiles to the UK.
After considering all the relevant aspects,
the licensing policy was announced for the
first six months of the U.K. Quota Year from
Dec. 68 - Nov. 69. The working of the system
was again reviewed towards the end of the
period of first six months and necessary
changes were madc for the second half of the
quota ycar.

Supply of Ration to Troops

2363. SHRI S.K. TAPURIAH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the irregularity in the
supply of rations to the troops stationsd
above and below 9000 feet has since been
rectified ; and

(b) whether the recovery of the cost
as regards the field scale Rations issued to
the officers is still pending with the
Ministry ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). Presumably
the Question pertains to che matter covered
by Para 27 of the Audit Report(Defence Scr-
vices) 1967. There is no irregularity ia the
matter of issus of rations to troops located
below 9000 fect. The question of regularis-
ing the extra expenditure incurred in the
issue of high altitude rations to troops loca-
ted at 9000 ft. and above and the question
of modifying the orders rcgarding recovery
of cost of rations issued to officers are under
the consideration of Government.

Cease-Fire Violations by Pakistan

2364. SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :
SHR1 A. SREEDHARAN :

Will the Minister of DEFENCE be
pleased to state :

(a) the number of ceasc-firc violations
committed by Pakistan during the period
from the Ist January, 1969 to 3lst June,
1969 ;

(b) the figure for the corresponding
period, during the last ycar ; and

(c) the action taken by Government in
each case ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (c). During
this period, Pakistan committed 401 violat-
ions of the Ccase-Firec Agreement in J. & K.
Ceasc-firc Violation complaints havc been
lodged with the U.N. Military Observcers in
all these cascs. In addition, necessary precau-
tionary measurcs arc also taken in such cases.

() 698.

Report of the Committee on Science and
. Technology
2365. SHRI YASHPAL SINGH :
SHRI YAMUNA PRASAD
MANDAL :

Will the PRIME MINISTER be pleased
to state :

(a) whether thc Committee on Science
and Technology has submitted its annual
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Science Report for the year 1968-69 to the
Government ; and

(b) if so, whether the Government
propose to lay a copy of the Report on
the Table?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (b). No, Sir. Based on the
material received from various sources, the
report giving a comprchensive survey on the
research and development work in the
field of science and technology during last
year, is under preparation by the Commit-
tee on Science and Technology. The
report is expected to be submitted to the
Parliament before the end of this year.

Radio Peace and Progress Broadcasts

2366. SHRI D.N. PATODIA :
SHRI SHIV KUMAR SHASTRI:
SHRI PRAKASH VIR SHASTRI:
SHRI SHIV CHARAN LAL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Radio Peace
and Progress continues to make objection-
able broadcasts from Moscow:

(b) if so, the number of such broadcasts
and the particulars thcreof since the Ist
January, 1968;

(¢) whether Government have made
any protests to the U.S.S.R. Government
in the matter; if so, when and the reaction
of U.S.S.R: thereto;

(d) whether U.S.S.R. Government have
assured that such broadcasts would be
discontinued, if not, the further action which
Government proposc to take in this regard;
and

(e) whether the topic was discussed
during the recent visit of the Soviet Prime
Minister to India in May, 1969; if so, the
outcome of the discusions, if not, at which
other levels the Government nropose to
discuss this matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) No
such broadcasts have come to the notice
of Government in recent months.

(b) As stated in reply to Unstarred
Question No-709 on 24th July, 1969, Sarred
Question No. 573 on 21st. August 1968 and
Unstarred Question No. 1403 on 20th
November, 1968, some broadcasts of an
objectionable nature from Radio Peace and
Progress had come to notice.

(c) to (¢). The attention of the Soviet
Government has been drawn to the undesir-
able nature of such broadcasts from the
point of view of Indo-Soviet relations. The
Sovict Government will no doubt give due
consideration to our objections.

Visit by Delegation of Indian Industrialists
to Latin America

2367. SHRI D.N. PATODIA:

SHRIMATI ILA PALCHAUDHURI:

SHRI NARAIN
SHARMA:
SHRI BAL RAJ MADHOK:
SHRI RAM SWARUP
ARTHI:
SHRI OM PRAKASH TYAGI:
SHRI SITARAM KESRI:
SHRI J. SUNDER LAL:
SHRI S.K. TAPURIAH:

SWARUP

VIDY-

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that leading
industrialists of India recently paid a visit
to Latin American countries in order to
explore the possibilities of increased trade
between India and Latin American countries;

(b) whether the Team has
any report to Government;

submitted

() if so, the areas where Indian goods
have been found in grecat demand and the
names of such goods;

(d) whether the Indian Trade Team could
negotiate and strike agreements with the
Latin American countries for supply of
Indian goods during their visit to these
countries; and
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(¢) if so, the nature of agreements
reached and the terms thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir. (From 26th April
to 28th May, 1969)

(b) Report is under preparation, and
will be submitted shortly to Government.

(c) to (e). Till the report has been
submitted to the Government question does
not arise.

Assignment for an 1.C.S. Officer

2368. SHRI D.N. PATODIA:
SHRI JAI SINGH:
SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT SHARMA:

Will the PRIME MINISTER be pleased
to state:

(a) whether it isa fact that an ICS
Officer has been drawing salary since
September, 1968 without having been
assigned any work by Government;

(b) whether it is also a fact that this
Officer was censured by the Public Accounts
Committee in the past;

(c) whether it is further a fact that
the Statc Government in whose cadre this
Officer belonged has refused to accept him;
and

(d) if so, the steps Government propose
to take in the matter and the reasons for
not providing any job to him since Septem-
ber, 19687

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) to (d). An officer of the ICS, who is
a member of the Indian Foreign Service
had to wait for some months for his post-
ing, on account of certain administrative
difficulties. Some adverse observations were
made about the officer by the Public
Accounts Committes. The State Govern-
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ment, on whose Cadre he was originally
borne prior to joining the 1.F.S. were not
willing to take him back into the State
I.A.S. cadre as the Officer had been per-
manently seconded to the L.F.S. The officer
has since been posted.

India’s Imports

2369. SHRIMATI SAVITRI SHYAM:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the quantum of India’s dependence
on imports of raw cotton, raw jute, crude
oil, fertilizers and non-ferrous metals in 1968;
and

(b) the percentage of decrcase in their
dependence?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). A statement giving
the information is attached.

STATEMENT

Statement showing India’s import of
Raw Cotton, Raw Jute, Crude oil, Fertilizers
and non-ferrous metals during the years
1968, 1967 and 9%age decrease (—) or
increase (+) in 1968 over 1967.

(Value in lakhs Rupees)

S. No. 1968 1967 9age decrease
(—) or increasc
(+) in 1968

over 1967.

Items

SRAVANA 15, 1891 (S4KA)

1. Raw Cotton 93,87 93,54 + .35

2. Raw Jute 4,91 2,28 411535

3. Crude Oil 55,77 57,94 — 3,75

4. Fertilizers 180.05 116,28 -+ 54.84

5. Non ferrous

metals 81,85 105,92 — 22.713
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Report of Expert Team sent to Kenya,
U.AR. and Iran

2371. SHRI P. M. SAYEED:
SHRI J. MOHAMED IMAM:
SHRI MANIBHAI J. PATEL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the expert team which
visited Kenya, U.A.R., and Iran under the
International Tcchno-Economic Cooperation
Programme of his Ministry have submitted
their report to Government; and

(b) if so, the salient features thercol?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Under the Indian Technical and Economic
Cooperation Programme two tcams of ex-
perts in Small Scale Industrics have indepen-
dently visited U.A.R. and Iran in January
~February 1968 and November—December
1968 respectively. No such visit to Kenya
has taken place.

(b) The teams have submitted their
reports to the concerned Governments. In
their reports various proposals and schemes
for the development of small scale industrics
have been put forward and are under con-
sideration.

Indo-Fiji Agreement on Small Industries

2372, SHRI P.M. SAYEED:
SHRI MANIBHALI J. PATEL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India has signed an agree-
ment with Fiji under the International
Techno-Economic Cooperation Programme
for determing the scope for sctting up small
scale industries;

(b) whether India will also cxtend
technical and other help including the train-
ing of pcrsonnel for management and tracde
in the field and if so, the details thereof;
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(c) whether Indian experts in small scale
Industries have sincc gone to Fiji to carry
out the techno-economical survey; and

~ (d) when they are likely to complete
thelr survey and submit a report?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH': (a)
No, Sir.

(b) The Government of India has receiv-
ed requests from the Government of Fiji for
training facilities for three of their nominees
in forestry and social Services. These
requests in future from the Fiji Government
for technical assistance and training facilities
will also be given due consideration.

(c¢) and (d). The Government of India
deputed a team of thrce experts to Fiji
towards the end of May, 1969, at the request
of the Government of Fiji. The team was
expected to study and determine industrial
possibilitics in Fiji, It has just returned to
India and its report is expected to be ready
within the next few weeks.

fada g fafaa famm dan gemice
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Support for ‘Azad Pakhtoonistan’

2375. SHRI MAHANT DIGVIJAI
NATH:
SHRI M. L. SONDHI:
SHRI D. N. PATODIA:
SHRI SAMAR GUHA:

Will the Minister of EXTERNAL
AFFAIRS be pleascd to state:

(a) whether Governmcent have agreed to
the request of Khan Abdul Ghaffar Khan
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to support his demand for ‘Azad Pakh-

toonistan’; and

(b) if so, how Government is going to
support his demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Government's position on the
Pakhtoon question is well known.

Meeting of Members of Aeronautics Committee
with Indian Scientists Abroad

2376. SHRI MAHANT DIGVIJAI
NATH : Will the Ministcr of DEFENCE
be pleased to state :

(a) whether it is a fact that the members
of the Acronautics Committec met some of
the Indian scientists working in foreign
countrics in Europe ;

(b) if so, whether it is a fact that the
members made offers to them to come back
to India ;

(c) if so, the details of the terms and
conditions asked for by the scientists ;

(d) the cxtent to which Government are
considcring to agree to the terms put forth
by them ; and

(e) whcther the service of Indian
Scientists working in forcign countrtes are
indispensablc for improving the working of
aeronautics in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). No offers were
made by thc members of the Aeronautics
Committec, who were in Europe in March/
April 1968, to Indian Scicntists working in

- foreign countries.

(c) and (d). Do not arise.

(¢) The Aeronautics Committtcc have
advised that to attract qualified Indian
nationals working abroad for scnior posts,
the Industry should be able to offer suitable
salarics without refercnce to the pay scale
attached to the post and with the safeguards
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that 2 system of appointment oa contract
provides.  This recommendation of the
Acronautics Committee is under considera-
tion of the Government,

Distinguished Service Medal Bequeathed by
the Former Chief of the Army Staff

2677. SHRI MAHANT DIGVHAI
NATH : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that the former
Chief of Army Staff has bequeathed Distin-
guished Service Medal won by him to the
Army ;

(b) if so, whether the earlier retiring
Generals had bequeathed their medals to the
Army in the past; and

(c) whether Government arc considering
to award some monetary assistance in lieu
of the Medals of the Gencrals?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Gencral P. P.
Kumaramangalam, former Chief of the
Army Staff, has bequeathed his DSO Medal
to an Artillary Regiment.

(b) Late General K. S. Thimayya who
had also been awarded Distinguished Service
Order Medal bequeathed it to the Kumaon
Regiment.

(¢) No, Sir.

Orissa Mining Corporation

2378. SHRI B. K. DASCHOWDHURY:
Will the Minister of FOREIGN TRADE
AND SUPPLY be plcased to state :

(a) whether it is a fact that the Orissa
Mining Corporation is disappointed with the
Minerals and Mctals Trading Corporation's
iron ore deal with Japan and it is contem-
plating dircct negotiatlons with the Japanese
steel industry; and

(b) if so, the reasons thercfor and the
action taken by Government in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b) The Minerals and
Metals Trading Corporation hnve made
long term offer for sale of Daitari ore to the
Japanese Steel Mills. The initial resistance
of the Japanese Stecl Mills to Daitari ore on
grounds of quality has caused concern to
both the Orissa Mining Corporation and the
M.N.T.C. Government is not aware of any
move on the part of Orissa Mining Corpo-
ration for direct negotiations with the
Japanese steel industry. The M.M.T.C. is
pursuing the matter with the Japanese Steel
Mills and is also exploring possibilities of
exporting Daitari ore to other markets as
well,

Armoured Tank Made by West Germany

2379. SHRI B. K. DASCHOWDHURY:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government are aware of
West Germany's latest armoured tank
‘Marder® which has been given its first
public showing and demonstrated its speed,
manouverability and high fire-power in May,
1969 in Munster : and

(b) whether Government have consi-
dered to get such tanks for their defence
purposes?

. THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Government are
aware of West Germany'’s ‘Marder’ but it is
an Armoured Personnel Carricr, and not a
tank;

(b) No, Sir.

Settlement of Unresolved Disputes
with Pakistan

2380. SHRI B. K. DASCHOWDHURY ;
SHRI V. NARASIMHA RAO :
SARI D. N. PATODIA :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether it is a fact that the Pakis-
tan President, Yahya Khan in a statemeat
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in Lahore on the 25th May, 1969, following
his talks with the American Sccrctary of
State, has blamed India for her adamant
attitude in refusing to iscuss any basic issue
with Pakistan ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The world is aware that India is
ready to discuss all its differences with Paki-
stan peaccfully and bilaterally and that it is
Pakistan which is following a policy of con-
frontation against India.

faait & wggfaa wfaal & sxard
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Navigatory Link Between Assam
and Calcutta

2382. SHRI RAM CHARAN : Will
thc Minister of EXTERNAL AFFAIRS be
plcased to state :

(@) whether it is a fact that the Govern-
ment of Pakistan have approached the
Indian Government to start nego tiations to

re-open the closed navigatory link bet-
wecen Assam and Calcutta through East
Pakistan :

(b) if so, the result thereof ;

(¢) whether it is also a fact that the
Government have also considercd the alter-
native routc through the Bay of Bengal
and Kalindi River instcad of old route ;
and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arisc.

(¢) Yes, Sir.

(d) The proposal is not technically feasi-
ble or economically attractive.

Indian Aid To Nepal

2383. SHRI RAM CHARAN :
SHRI YALMIKI CHOUDHARY ;

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that a sum of
Rs. 14.50 crores has been granted for deve-
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lopment work in Nepal under the Indian
Aid Programme;

(b) whether it is also a fact that aid
amount has been reduced comparatively
during the last three years ;

(¢) if so, reasons therefor; and

(d) the total amount of aid proposed
to be given to Nepal during the current
year and the terms thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir. A sum of Rs. 14,50 crores has been
allocated for 1969-70.

(b) No, Sir.
(¢) Docs not arise.

(d) The amount has
against item (a) above.

been indicated

There are no tetms and conditions of
such assistance. This is a programme of
economic cooperation planned and exccuted
jointly by India and Nepal. Each develop-
ment project under this programme is
covered by a formal agrecment bcetween the
two Governments.

Compensation to Shri Trilok Chandra
Gupta

2384. SHRI M.L. SONDHI : will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whcther Government of India have
taken any decision to provide rehabilitation
to Shri Trilok Chandra Gupta who had
been illegally dctained by the Government
of Pakistan ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). No decision has yet been taken in the
matter. Meanwhile an application from
Shri Trilok Chandra for the allotment of a
shop to him in a New Delhi area has been
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strongly
concerned.

recommended to the authorities

Release of an Indian National in Poland

2385. SHRI M.L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the question of the release
of an Indian national in Poland has been
taken up with the Government of Poland ;
and

(b) if so, the outcoms thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

(b) The Polish authorities are consider-
ing the question.

Indonesian Suggestion Re. Defeace of Indian
Ocean Area

2386. SHRI M. L. SONDHI:
SHRI J. M. BISWAS:
SHRI RAMAVATAR SHASTRI:
SHRI S. M. BANERJEE:
DR. RANEN SEN:

SHRI INDRAJIT GUPTA:
SHRI D. N. PATODIA:
SHRI SITARAM KESRI:
SHRI JUGAL MONDAL:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI P. N. SOLANKI:
SHRI M, S. OBEROI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have taken
steps to find out the thinking of countries in
the Indian Ocean area with regard to
mutual security problems;

(b) whether Government regard the
recent suggestion of the Indonesian Govern-
ment as helpful for pooling naval and illied
resources of Ceylon, India, Pakistan,
Singapore, Malaysia and Indonesia to defend
Indian Ocean; and
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(©) if so, whether Government will
convene a conference of regional powers to
study the quecstion of filling the vacuum
which will be created by the withdrawal
of the Western naval powers from the
area?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Govenment of India are generally aware
of the thinking of the countries in the
Indian Ocean area on this matter.

(b) They have not been approached by
the Goverament of Indonesia with any
concrete proposal ragarding joint naval
action in the Indian Ocean Area.

(c) The Government of India do not
believe that a vacuum will be created by
the withdrawal of the Wastern Naval Powers
from the Indian Occan. A Conference of
regional powers to study the question of
filling the vacuum, therefore, scems unneces-
sary.

Supply of Raw Material to Nylon
Crimping Industry

2387. SHRI S. S. KOTHARI: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether itis a fact that there is
sizable idle capacity in Nylon Crimping
Industry and adequate quantities of raw
materials are not available to enable the
industry to utilize its installed capacity to
the full;

(b) if so, whether Government would
ensure that no further capacity is created;
and

(c) the steps Government are taking to
ensure that adequatc quantities of raw
materials are made available to the Indus-
try?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). Government are not
aware of there being any sizable idle capa-
eity in the nylon crimping industry. The
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availability of raw-material has improved
and will improve further, making it possible
for all crimping units to meet their rcquire-

ments.

Development of Delivery System for Nuclear
Weapons :

will
to

2388. SHRI S. S. KOTHARI:

the PRIME MINISTER be pleased

state:

(a) Whether it is a fact that China has
developed a delivery system for nuclear
weapons and a power gap in this regard
between India and China is considerable;

(b) If so, whether Government propose
to initiate research in this direction; and

(c) the cstimated cost for devcloping
such a dclivery system?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) India is keeping itsclf abreast of
advanced know-how and technology in the
fields of atomic cnergy and space research
for pcaceful uses.

(¢) No reliable estimations, in our

conditions, are available.

fgew gard wed & fou wiwa yfa &
qOTEN W1 YA

2389, «{t ST wreAY : &4t ufa-
T GAY qg I AN FIT KA fF

() #mrag ax g fF feea gard
7ge ¥ faafar & faq w3% atal & i
frar &t yfa afsg §f af 4 I
#9 IF IaFT Q7 fROAr qqr gHradr
T8 faar AT §

(@) #a1 ag v m=x § fx gam=wr
aifg &1 grar 4 feg I@ & FQ
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feamat & fao gemw F7ar waan ofw &
fam af yfe adear sfoq @ am ¢

(W) 7ar 3IFF HAT T Feafug
UST FIFTT AT 9 A F77 F 12
Fagr e ; W

() afz gf, ¥ 99 wrasw § wsw
FIFTIT F1 Fa7 wfafear & 7

fawen @it (it «aot fag) @ (7) &
(7). sfagar qrasl & waws gfs &
fau 3g wfy endia wses  sfaramt
grawsr FT & T USy WFRA
oz #1 & fF #§ gAaai § FAge F
fam gorasm e=7T FT qrAT qENA AE &1
arar, #if&s AL 7 IFUFHFTT FIIA
ox gega A&t fEm, A zafan e de-
A% AT F q¥IY F WAL 2 | eqAY
o HfYFIWT F1 OFGaAAT § gUT-
ey 9g o wIrmEr osnerfare #7,
AT g TETATY FIAATE FT 77 § )

Absorption of Retrenched Trade Apprentices
in New Ordnance Factories

2390. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased to
state:

{a) whether the Trade Apprentices who
were retrenched after proper training in
and various Ordnance Factories have been
absorbed in thc new Ordnance Factories;

(b) if not, the reasons therefor; and

(c) the further steps taken to offer them
employment?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA): (a) to (c). Trade Apprentices arc
trained in the Ordnance Factorics under the
provisions of Apprentices Act, 1961. There
is no obligation on the part of the Govern-
ment to provide employment to such appren-
tices on completion of their training. As
such, the question of retrenchment of the
apprentices dces not arise. However, the
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information regarding the number of appren-
tices absorbed in employment in the new
factories is being collected and will be
placed on the table of House.

Reinstatement of Employees who Partici-
pated in 19th September 1968 Strike

2391. SHRI S.M. BANERIJEE: Will
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact thal many
employees, both permanent and temporary
who participated in the 19th Scptember,
1968 strike have not so far been reinstated
inspite of Government orders to this effect;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to see that all those temporary and pzrma-
nant employees who participated in the
strike are taken back?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). Except
where a view has to bz taken on comple-
tion of court cases, and such cascs may
be pending in court, all persons who cases
were converted by the rclaxations given in
various Govt. orders have already becn
reinstated in service.

Indian Prime Minister’s Discussion with
U.S. Secretary of State on West Asian
Crisis
2392. SHRI S.M. BANERIJEE:
SHRI D.N. PATODIA:
SHRI M.L. SONDHI:
SHRI D.C. SHARMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether itisa fact that President
Nassar of UAR has approached India to
assess US thinking in the West Asia crisis
during the visit of U.S. Sccretary of States,
Mr. William Rogers to D:lhi;

(a) if so, whether the Prime Minister
had any discussion in this regard; and
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(c) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). The Government of India is constantly
in touch with the UAR Government in
regard to the situation in West Asia as a
result of the conflict in June 1967. The
Government of India also takes the oppor-
tunity during the visits of the foreign
dignitaries to discuss the West Asian crisis
and to urge for the early implementation
of the Security Council Resolution of
November 1967. 1t will be appreciated
that since such discussions are confidential,
the details cannot be disclosed.

Floor Prices of Human Hair

2394. SHRI K. P. SINGH DEO: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it jsa fact that the floor
price of human hair in India is 15 per cent
to 20 per cent higher than the world prices;

(b) whether it is also a fact that the
industry had suggested to Government to
reduce the floor price which will help in
stepping up the present level of exports;

(¢) if so, whether Government have
agreed to reduce the floor price of human
hair;

(d) if so, the extent to which the
export is likely to be increased as a result
thereof; and

(¢) if the reply to part (c) above be
in the negative, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK); (a) Floor prices of double drawn
human hair of the lengths 25—30 cm, 30—35
cm, 35—40 cm and 40—435 cm used to be 15

to 29 per cent higher than the world prices.
(b) Yes, Sir.

(c) The prices of double drawn human
hair of lengths 25—30 cm, 30—35 cm,
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35—40 cm and 40—45 cm have been reduced
from US §28/-, 31/-, 34/- and 37/- to US §
25/-, 28/-, 32'- and 36/- respectively. The
floor price of ‘Tukkus® also has been redu-
ced from US cents 40/- to US cents 30/-

per Kg.

() It is prcmature to estimate the
extent upto which export of human hair
could be increased as a result of the reduc-
tion in the floor prices.

() Does not arise.

Resolving of Dispute in regard (o Impounded
Ships <eized dur'ng 1965 Indo-Pak ccnflict

2395. SHRI HIMATSINGKA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the new Pakistani Govern-
ment under the Presidentship of General
Yahya Khan has shown any inclination of
resolving the outstanding, dispute with
regard to the impounded ships and cargo
seized during the 1965 conflict by Pakistan
and India respectively ;

(b) if so, the steps taken during the
last 3 months in this regard and what
further steps are being taken to resolve the
dispute ; and

(¢) the number of ships and the extent
of cargo still under the occupation of
Pakistan and India respcctively and how far
the impounded ships and cargo have already
been disposed of by the Pakistani and Indian
Governments respectively ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(t) Does not arisc.

(¢) Pakistan has under custody onc
Indian ocean going ship and 188 inland
water transport boats among other scized
properties belonging to India. According to
our information, it has disposcd of 188 in-
land water transport boats. Pakistan had
also seized approximately Rs. 12 crores
worth of Indian cargo. The Government of
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India have received reports that Pakistan has
been disposing of large amounts of this cargo
from time to time.

India has under its occupation one
ocean going ship and one flat belon ing to
Pakistan. Out of 21,530 tonnes of Pakistani
cargo seized by India, only 5,530 tonnes
remain in India’s possession, 16,000 tonnes
having been released consequent to the
Government decision of 27 June, 19(6 to

relcase unilaterally all Pakistani cargoes
except military contraband.
Information Centres Abroad
2396. SHRI SAMAR GUHA: Will

the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Starred
Question No. 1538 on the 7th May, 1969
and state:

(a) whether the information has been
collected and if so, the text thercof;

(b) the reasons for opening 3 Informa-
tion Centres in U.S.A. as against one in
U.S.S.R;

(c) whether Government propose to
open morc Information Centres, including
cultural sections, in countries like Ceylon,
Burma, Malaysia, Indonesia, Thailand,
Cambodia, Laos, and Vietnam (S & N) ;
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Information is being collected and a rcply
will be communicated separately in fulfilment
of thc Assurance given in the House on
7th May, 1969.

(b) Our Information Posts are estab-
lished as intcgral parts of our Missions or
Posts located in forcign countrics. We have
three Missions/Posts in the United States
of Amcrica, namely, the Embassy at
Washington D.C., and a Consulate General
each at New York and San Francisco. As
all the three cities are important centres of
Press and News media, there are three
Information Posts in that country; in the
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Soviet Union although we have two Missions,
namely the Embassy at Moscow and a
Consulate at ODESSA, it has been consi-
dered necessary to establish an Information
Post only at Moscow as that is the main
centre for Press and News mcdia in that
country.

(c) and (d). Information Posts which
also look after cultural matters, are already
located in Ceylon, Burma, Malaysia, Indo-
nesia and Thailand. Therc are at present
no scparate Information Posts in Combodia,
Laos, North Vietnam and South Vietnam,
but the Missions concerned there do perform
such functions as a part of their normal
duties.

Chinese Encouragement to Pro-Chinese
Elements in India, Pakistan & South
East Asian Countries

2397. SHRI SAMAR GUHA:
SHRI M. L. SONDHI:
Will the Minister of EXTERNAL

AFFAIRS be pleascd to state:

(a) whether Government’s attention has
been drawn to the reported decision of the
Ninth Congress of the Chinese Communist
Party to encourage the Communists of
India, Pakistan and other South East Asian
countries to resort to the path of violence
and insurrcction to seizc power as they
thought that the conditions in these countries
arc ripe for the revolution of the Chinese
concept;

(b) if so, whether such attempt to en-
courage subversive activities of pro-Chinese
clements in thesc countries arc likcly to
endanger their  security and sovcreignty;
and :

(c) if so, whether Government propose
to make any move to devise ways and
means to cnsurc collective security in  South
and South East Asian countries against
Chincse attempts to subvert independence of
these regions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. However, an exception has been
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made in the case of Pakistan by not refer-
ring to it in this connection.

(b) It would not be proper to comment
upon the internal matters of other sovereign
countries.

(¢) The Government have no such plans.
Howevcr, the Government bclieve that
economic development of the region through
bilateral and regional cooperation will reduce
the threat of subversion.

wga? feenl &1 A

2398, =Y TA@EAR e ¢ @0
qaferw s qar qfa w4 ag qaTy A
FIT F3 fiv :

(F) 7 @7 a6t & gwRk 2w ¥ afx
a9 vgg? faedl #Y feat @qa g€ ;

(=) #a1 uwaal feeml &1 W H
st Y fear snar g ; afz gf, @t wfa
ag fear arxr F1 wrard fear Srar @
T fra-fra 3 & srana fawar e
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(7) 7ar uawl feewl &1 W H Y
fatw femr srar & ; afx gt, @ o#ad
faenY &1 arfas Fearaq feaan §

(%) maa? fwenl F1 smard F7 AT
R/t & TTIH AR o 4T §

(%) 37 foedi & srar@ gea A
aF a7 qINT gew & feqar srax @ A%

() 3w % g forea) Y FA7 FY T
W F ¥ @I I AT FHATE HY
TEE?

difgw mor qar qfa wwea §
Ig-Ft (st | oA dEw) o (F)
gaq & yt®E goasy g § 1 fe A
agara aft @ @ aAe arfas §
a1 3g# gfg ad Fmwr 1S gfqwa 3
7T § 3fg & ¥ gearEAr g o

(=) st gt oF fagzar qaw &
foraw srdferg strAswrdy & € & )

faaTm

g 1966-67 & 1868-69 a% uFay fHen] qar oYt F1 IWATT ATAT |

qeq AT To ¥ (SAPEAT qIAIT FI )

FHIF faa<a/gm 1966-67 1967-68 1968-69

1. uxat feed qur &F
afestaw 28 38 24
IHA AFAAT TOUST 74 a7 15
A 11 9 4
ECsil 1 37 qaog
faza 45 68 |
FFA FHT AMUST g 2 2
a7 6 1 3

T 2 165 202 89
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(r) sr gt caat fwed fergeam
BT frerq, FTHAT FIRT aATE STy |
¥ 1969 § STHT IeqrgqT FIANT 1,89
1 TAART @ |

(%) ¥ 1968-69 ¥ wamy fawedl &1
SR Teq sAIqTT fAae & Aveaw ¥ &
fapar straT 3N srarg SA% freafafag
ggarfat & =rerw ¥ ffar qrar § c—

1. Aad @Ay 1o fao aw@s |
dqd drgd FATFo Tro five T

dad NE feerd Seed afqz 7gan)
AFFA THT TOAH

2. dgd ®RY qréT @, FAFAT |
dad famar wzfens 7% faesm
dqd famen w=fefs awd |

EARU

3. dgd oyq gfzar gre fao, faedt
< Fresnyarfear

(%) fagua gt & wyaT AT
aE! g1 uFgR fredl 1 weqaral  qar
areafas  guatfoarst 1 A9 qfq
ST @ | qq, FleT R, IO AT
7T AT A QA FW F AU A
& AT weg s frw gy fral-
fa fFar smar @ o 5 sfawa & 14 wfaq-
a3 g% fae-fer @ & AR uEal
foredY & sFIT 91 qFHT 9T FIT ar

4

(%) ad 1969-70 % 113 1A ®0F
Twr w1 val fEeR) F7 graa 7 F
fao ogarar Ay 7f ¢, fqa% ¥ 8 1A
T geq w1 ural feed Jm F g
qFT FHY F U FW F Ao gard
s @ &1 39 wfafaa
das fggram @Y feewm w1 onEaR
fesil & fawa Ao wra@ FA@
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fa=rz & foaasr ave & w0 § g9 foar
ST |

Radio-Active Minerals in Madhya Pradesh

2399. SHRI G. C. DIXIT: Will the
PRIME MINISTER be plcascd to state:

(a) whether any survey has been con-
ducted in Madhya Pradesh for finding out
radio-active mincrals; and

(b) if so, the details thercof?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (b). Surveys carried out in a
numbcr of districts in Madhya Pradcesh have
so far rcvealed only minor and uneconomic
occurrences of atomic mincrals except for

promising  beryl-bearing pegmatitcs  in
Sarguja District. Surveys in thc State are
continuing.

dfzat &1 fRata

2400. 7t o o Ffera : Fq1 F3-
fo® smr aan g w7 93 FaOE &L
a1 #L fF :

(%) a1 Wy weT WAw ¥ faray
Fx Aifeai w1 Frata fear s <gr &5

(=) afzgf, @ ag fFrafa fradr
AATH § ; AR

(m) @fsai & fafa & afg s &
faw gwFz gra @ S &y . @

g7

Ffw = qar qfq wWETew ¥
IT-HA (# Aty TE@EAw) o (F) ST
g

(=) 1966-67 AT 1967-68 ¥ Wex
g2 ¥ wAw: 35,000 FaT 2,40,000
Afeat w1 frata fear mar)
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() ifeal & daga frafast w1
AT gFT F GFFT gradt smarg FW@
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gyrfeq qrar frafa gada afkeg,
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2402, =t o wo Ffer : Fa1 wfA-
QAT §AY qZ TATT & FAT F4T £

(F) 77 @7 aqt § & g7 fraq
frafag siard Jamaq fo g §, o
q5q A3 F @A qT § ;

(@) 37 & fraw aafyaa) o) s
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war g qar g9 fRaw safeaal v i
Qs fEar qrar g

(7) =7 IR aufeqdl & & @R
fra =afss & faegiv witg-ai qar
ARA-AT Fu§ F qwg ¥A gfaer ®
frafug a1 &1 A7 T WA QU gE A
NI faar a1 ; 6%

(7) 7% wqwa & & SR X
T S% SRfIF Far, qmad F3zT A
St f& o7 gd-dfas guzT §, § Qe
3T & fau @ g s FgATE A
Ui

sferar w5t (&t @i fag) : (F) ¥
(). 791 W@ W@ wivst & g1 s
g, AR I} A FE H waue
gqa AT wqrg qfcaAt & sE A
Ll

Supply of Wagons to USSR and
*  other Countries

2403. SHRI R.K. BIRLA: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the number of wagons supplied to
USSR and East European countrics through
the State Trading Corporation during the
last year;

(b) the prices at which wagons were
supplied;
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(c) whether there is demand for our
wagons in those countries; and

(d) if so, the number of wagons to be
supplied during the next (wo years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI (CHOWDHARY RAM
SEWAK) : (a) 355 Four-wheeled wagons
were supplied by the State Trading Corpora-
tion to Hungary during the last year.

(b) Itis not in the business interests
of the State Trading Corporation of India
to reveal the prices at which wagons were
supplied.

(¢) Yes, Sir.

(d) State Trading Corporation of India
have secured orders for the supply of the
following quantities of wagons.

(a) 500 Wagons to Poland
(b) 1000 Wagons to Hungary
Negotiations to supply Railway Wagons

to USSR are in progress. No Contract has
so far been signed.

Exports of Commodities

2404. SHRI R. K. BIRLA:
SHRI M. S. OBEROLI:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the names of commodities which are
at present exported;

(b) the cash assistance given in each
case as an incentive;

(c) the names of commoditics allowed
to be imported as incentive against such
exports;

(d) whether it is a fact that the com-
modities imported against exports are permit-
ted to be sold in open market or arc being
used by the exporter manufacturers; and

() if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Complete statistics of exports
are contained in the ‘Monthly Journal of
Statistics of Foreign Trade® published by the
Director General of Commercial Intelligence
and Statistics Calcutta,

(b) A number of Indian industrial pro-
ducts face a range of difficulties in penetral-
ing overseas markets. These difficulties stem
from the stage of industrial production, its
efficiency, cost of certain raw matcrials and
intermediate products. To put our exporters
in a position to build up their marketing
competence and competitive export produc-
tion, assistance is given from the Marketing
Development Fund, details of which are
given in the Budget.

(¢) The jtems of raw material and com-
ponents that may be imported against export
products are specifically mentioned in
column 4 in Table in Scction II of Import
Trade Control Policy Book (Volume II).
In addition to this, the following are allowed
to be imported :—

(i) any items of raw material men-
tioned in the valid actual users
licence held by the applicant for
licence, not subscquently banned
for import, and

(ii)) any item of raw material or com-

ponent required for meeting export

orders subject to the recommenda-
tion of the concerned sponsoring
authority.

The import licence earned against export
‘may also be utilised for import of machinery
or spare parts upto certain limits,

(d) No, Sir.

(e) Does not arise.

Automatic Bomb Carrier Machine

2405. SHRIMATI ILA PAL
CHOUDHURI:

SHRI PRAKASH VIR SHASTRI:

SHRI R.K. AMIN;

SHRI BHOGENDRA JHA:
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SHRI SHARDA NAND:

SHRI BHARAT SINGH
CHAUHAN:

SHRI HUKAM CHAND
KACHWAI:

SHRI RAM SINGH AYARWAL:

SHRI N. K. SOMANI:

SHRI VALMIKI CHOUDHARY:

SHRI D. C. SHARMA:

SHRI K. LAKKAPPA:

SHRI SURENDRA NATH
DWIVEDY:

SHRI S.M. KRISHNA;

SHRI A. SREEDHARAN:

Will the Minister of DEFENCE be
plcased to statc:

(a) whether it is a fact that one Shri
Suresh Balwant Sawant, hailing from Satara
in Maharashtra, invented a machine which
can serve as an automatic bomb carrier
capable of flying at a speed of 5,000 miles
per hour, met him on the 2nd June, 1969 ;

(b) if so, the facts about the machine

under reference;

(c) whether the machine can be of any
usc to the Indian Air Force; and

(d) if so, the nature of facilities, if any,
and thc extent of any other help sought by
and which Government propose to give to
Shri Sawant for thc completion of his
invention?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) An unsigned communica-
tion was received in June this year stating
that one Shri S. B. Sawant, 29 years of age.
of Satara, Maharashtra had invented an
‘Automatic Bomber Machine’ capable of
flying at a speed of 5,000 miles per hour.
Shri Sawant met the Defence Minister on
2nd June 1969.

(b) Efforts arc being made to ascertain
the technical facts from him.

(c) and (d). These can be considered
only after the facts have been ascertained.
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Sale of Indian Boats by Pakistan

2406. SHRI V. NARASIMHA RAO :

SHRI B.K. DASCHOWDHURY :
SHRI K.M. KOUSHIK :

SHRI MAHANT DIGVIJAI NATH :
SHRI CHENGALARAYA NAIDU :
SHRI N.R. LASKAR :

SHRI NATHU RAM AHIRWAR :
SHRI VISHWA NATH PANDEY :
SHRI R. BARUA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the rcply
given to Unstarred Question No. 9630 on the
14th May, 1969 regarding sale of Indian
boats by Pakistan :

(@) whether any reply has since been
received from Pakistan ;

(b)

ved ; and

if so, the nature of the reply recei-

(c) thbe steps proposed to be taken by
Government to recover the boats ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No. Sir.

(b) Does not arise.

(¢c) The Government of India are conti-
nuing their efforts to persuade Pakistan to
hold talks for the return of properties seized
during the 1965 conflict.

Expo—70

2407. SHRI V. NARASIMHA RAO :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is proposed to open an
Indian Restaurant at the Indian Pavilion at
Expo-70 in Japan ;

(b) if so, the name of the person who
has been given contract for the same and the
amount of contract ;

(c) whether it is proposed to
Indian liquor at the restaurant ; and

serve

(d) if so, the reasons therefor ?
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THE . DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (b). Yes, Sir. Offers have
been received from 28 Hoteliers Restaurateurs
for running the National Restaurant. These
offers are being scrutinised for final selection.
The question of service of Indian liquor in the
Restaurant will be considered in consultation
with the selected Hotelier/Restaurateur at
the appropriate time.

aredw, &9 ¥ e fafaz

2408. =Y oy fag gmavwE : #7
qafaw-w@ #AY g qATA FY T FLA
fF .

(%) &8 § 17 91T & ge 9 fegq
MWRF {15 gAE F AW gU
fafar & 3% wea & fraw wraa
FTHAMET EE;

(@) fafax w1 Eea #ar & ot zA
WITAYg aw=) & I49 FT AT AT
LA
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(M) ®@ § Jmwww gu zw fufawd
a7 wg fofad & wiv W& faw
foza & fam 29«1 wiwdlm a=9 AN
Iy § SAF A AT E 7

qifr-wrd dWwrew § g9-wst
(%t g¥eaams fag): (%) #1578

(&) 537 & 9zar

(77) qEwrz oy fafad ¥ wrr FA F
fau, 5q ag fFar Y wiwdm sy A
A A A W R

A5y NN A w9y fAsS

2409. it ama Tag gwang : 3T
qEferw =wrare aqr gia 530 ag aqrd w1
Far F fF

() wer s ¥ z@ gAg WI¥ H
I9 @Y qgr fasla g¥c @ ged FqET
fal £ e aar 717 @1 § ; 6%

(@) 9 aFz-yaq 3 & fau #71
FIFATEY FY TE P

#3fw T qut gfa warew ¥ go-Asr (s S W Aww) - (F) AT
g3 A fawafafeg 2 g faai s gt @ S gear a1 § -

faer &1 AT

FT GHI I AT TG
fora® grfa g€

TRIT ArAaT gATEXE fred o, TR

gxawe fasg fae, Rl

2.
3. @Y FTeA 1w IR faeq fio, T
4, gar 5. faTtz faeg Fo fao, Ivd7 (Raa=g

fawer e afigT)
&ru fasg fao, IvdT

6.
7. gTEAYR A fasw fao, gRETATe
8

. TN Fgerged o, Wiaiw

9. fawrage feafan faea nvg S=edy fao, famrage

10. fawig dFgargeq fao

11. uHo o ¥T e FrRw (wArarg feafar fas)

31-12-67
31-12-68
31-12-67
31-12-68

31-12-67
31-3-68
31-3-68
30-9-67
31-12-67
31-3-67
12-10-67

12. wxdra wwar faew o, afag>
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fafy feroot—(1) #eaelx  #-
zizeq faeq aF oF faq freit afes-
gg arar fqeer § AR I§FT JAT-IH
IqAsq AG &1 (2) o Fved ey Fo
fao quar wizA F1Ad Fa1 FoEEdT fAo
qia Ay & FEd F fagg d AU
facgg faazw sra agl & #4ifF =7
ZHTEIT & A TN g qHIA} F FAA-
gt § afaa @i &

121

FIFTT $1 gFeueq fa=l & fagq &
F1E AT AL &1

(=) @7 fas w4ty e FeT
nvz A1 faeg fao, zealr v faeq
fao, IsdT AT | MW AT
fao, Wma = & & wifgss fEas
F AT § AT IFF AT 9T, FAY I
FHATT (ITFAT FT 939 q4T gfq@uraT
a1 gTEgma)  ufaftaw, 1967 &
wegaa faae fraramwer 1 afa 5w
afufran & 3ga7dl § FIaR AT 27
fadi a1 993 grg ¥ ad@ ga@ wdy
e fre, WX WAAF WA 4T, 3
faat 1 strgfrdan #3m | frad 3F
g mgfag 951 1 ¥ 17 qqRW F
yar yafra} qar wrafas won o &9
wifes &1 @ I & fagg ¥ a101T
3faa amat @ fa=t ) ggraar w9
Ffgua oeq I3mg W F@ER F faary-
CiG-

Imports from Peru

2410, SHRI YASHWANT SINGH
KUSHWAH : Will the Minister of FORE-
IGN TRADE AND SUPPLY be pleased to
state :

(a) Whether India has decided to
purchase cotton, lead and zinc from Peru ;
and

(b) if so. the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (CHOWDHARY RAM SEWAK):
(a) and (b). No, Sir. Government of India
is awaiting the report of the Economic and
Trade Delegation which has recently toured
Latin American couniries. They will con-
sider any recommendations made in this
regard by the Delegation.

Written Answers

Steps taken for the Release of
Dr. Mascarenhas

2411. SHRI UMANATH :
SHRI VISHWANATHA MENON :
SHRI GANESH GHOSH :
SHRIMATI GOPALAN :
SHRI H. N. MUKERIJEE :
SHRI DHIRESWAR KALITA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware of
the fact that the condition of 70 ycar old
frecdom fighter of Goa, Dr. Mascarenhas,
now in Portugal Jail, is getting worscned ;
and

(b) if so, the steps taken by Govern-
ment to secure his rclease to save his life?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Go-.
vernment have secn reports to that effect.

(b) Government is making every possi-
ble effort through the good-offices of friendly
countries and international organisations to
sccure early release of Dr. Mascarenhas. It
is hoped that like in case of Shri Mohan
Rarade, another Goan freedom fighter,
these efforts of Government will also bear
fruit.

Foreign Markets for India-made Tea
Machinery

2412. SHRIMATI ILA PALCHOU-
DHARY: Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state :

(a) whether efforts are being made to
find out new foreign markets for exporting
India-made tea Machinery; and
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(b) if so, the nature of efforts made
and the extent of success achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOUDHARY RAM
SEWAK): (2) and (b). Yes, Madam, a regular
programme of market surveys, publicity
abroad, exhibitions abroad, delegations, sales
and study teams etc. is undertaken by the En-
ginecring Export Promotion Council for pro-
motion of exports of engineering goods as a
whole including tea  machinery. Two
specific delegations werc sent (i) to sclected
countries in East Africa during 1967 (ii) to
Ceylon in 1968 exclusively for study of
markets for tea machinery. A third delega-
tion proposed by the Council for certain
South East Asian Countries is under conside-
ration of the Government.

In order to encourage exports, facilitics
by way of import replenishment, cash assis-
tance, drawback of duties, supply of iron
and steel at intcrnational prices etc. is
allowed against exports of engincering
goods including tea  machinery. The

qfw-wd daew A oAt (st glwar fag)
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exports of tea machinery have been as
follows during the previous two years :(—

1967-68 26.27 lakhs
1968-69 31.62 lakhs
1969-70 9.50 lakhs (Eastimated)

(April-June)

Tt grr TedtaER W dea

2413. 1 fagre fag : #11 d3fe-
®1d FAT 19 33, 1969 ¥ wawifea
93T qqT 245 F IATF gray 7 °g
A FY Fq7 LA 5

() 97 10-15 Wi dearal &
amw Fa1 €, 9w fegraz, 1968 # anf
I I T IF fowar @ ¢

(@) s<rs Fwa & fradY 4ot at
gER; A

(7) 3% feal #Y e FW & fau
GIFT I FAT FTTATE FY 91 &Y & ?

() =<

(=).

AT & & IO, s wsdrasam & 797 § 1

CECUECRCIREER

TAAET GG TS HTqAL
aat gueET

To wTSo TFEeTIA fuew
Tl @g T

Aq F

TR AT T

gATsds qut @g e
AT AT FITEGY
mfagT argd

A

O 09 N s

17 919 F4TC08
15 ,, ”
50 .
2, .,
2 L2l n
6 .,
500 1
3 ” ”
3

(7) 5 dafa #1 Aw w1 feaa
qATAT AT T X | GHEAS FT G QAN
M A e ¥ Qg fawad @)

Tat gER 7 sEgfigEs faae 5@
&7 g wreErEa fear &
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e ® et § ey

2414, =Y w@mR : F9 d3AfAE
sgqre aar qiw w4 13w, 1969 &
FqTifeg a7 gETr 9384 F IATHF
graeq § g aarT F BT FL F

(%) gAT AT qUT HG ATATAGN
# eflgd #7 qerd & NEwd F ama
#q ¥ wfraifa af & qar g7 "rael A
Y & ]I g feadr wfn sam *y
T$ g ; AR

(@) = wmat § fvadr adE 93
I & qa1 3% wfaq &7 ¥ fawey 99
% fgar gwg @03 I gEATFAT § W
= q% feaar soa @9 FY gewraar § 7

afaw s qar gfa wxew & 39
aat (w7 |t T {aw) 0 (F) Aed
WA av ufear feew & wlay geard
FEF gy § ggufas wwe @q
1960 & g1 =araran & afaufa © &)
WA U g@ 9T §Y W) a@y A fEar
wq1 g, #4ifF 3T AraAl #®r I W@
ST G FY AT IE ]

(=) g7 #rgal # gaard &y FE
T 98 gFI § qar 3% faarax, 1969
& geq a& fAqerc wF #1 gEqrEATr @
IT & gy g gia s 3@

qeq 3w fa= faow

1. dgd g faea fao, gesda
2. fg ®rrge faw fao, agRAgR
3. @ R "rEan faed, TR
stenfas faw fmm

1. dgd fadiz facg o oo

2. #9% faqrg Zggar3eq foo

3. #ad faqrage feqo fasq fao
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2 faar ATaT a9 qF g qAATAT FfeT §
f& 37 wwel 9x feaAr sam g A
FEEAT & | @ 9T FH § FF ATAA
28000 TAC FY THA TR & @A F1 AT
T

weq sAw A wayr At W
fag g =xw

2415, «t gwR W wOAW : AT
3w sqT aan gfa @@ 7 wE, 1969
¥ waifeq w3 dear 8744 F IALFH
geaey i qg AT FT FIT FIA fF ¢

(%) wex w2 F wagy fas) F 7w
TT wW & G F T A ATAHTS OFA
FAT ALY ; AR

(=) afz &, @y gawr sa¥xr 7T & ?

difew =R qwr gfa wewed ®
-t (3 A TR BaEw) ¢ (F) S

gt

(@) wItg | qa wew NAW
guwT A famg 17 asl & #s7 93w A
Tt Fex faat v #rs ww ) faar

7 53w faaq farw qgqr swYafrs
faa fomr g fed 1wl +Y feafa

M IFR Y —
faar war = 31-3-69 & Tt
6,00,000 6,27,073.97
6,00,000 6,00,000.00
10,00,000 11,92,800.03
— 1,47,53,000.00*
— 67,50,000.00

— 17,04,000.00

* ggl wr A (a7 74T (12.92 9T €0 ) AT qAT AEANTA GAATT A (FE
Ft g 7 %1 w5 9,11 9r@ &gy &1 afw  wmfaw §, e mD qq g

fawre gra & € 4ty
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AEE qoq agfes o foeeht ror S5-94
e & firwfor

2416, it gww AT wOAW @ FAT
sfareen w4 ag aard A Far #37 5

(%) 71 ag 99 g “f% qw@ICq ad
1968-69 =T 1969-70 & 73 UHo UHo
&3 Mt & fafw & o ded qod
arsfea gueeety fafaee faeeht 1 wrkar
fear & ;

(@) afz gt, v 3 frad 7ea & &
LITS

(1) a1 2g w9 § f7 Agy @R
3T T AV TH FH ) GO H FH AT
AT FWE?

sfazar wxwa & wew oHAE (A
Fo ATo fasr) : (F) St 71

(@) we7 7Y 3347 |

() srEgaeg sazfeat gft g &
FEANIAF AT AG FT A5 |

ul-EEfEgas HIIRTE, W

2417, =t gwW A=” wHAW : AT
aifow s @ qfv 500 30 e,
1969 & smwifeq w3 q@mr 8124 &
SR F gFEEY # gg A FY KA FQ
(£

(F) %471 qEEF FT AT F AT
FEH 92T FT uA-gfegad  FIXARTT
amEs &F F X A SqAErd g@ S
TFTFTA ALE

(@) afx gt, av Sawr s AT §
L1
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(m) afz 7, N IAFA FA &
THT HT AT AT AT AT 92 9 &
& sy ?

q3fe s qar g wwrew ¥
Iq-wAY (s /N W FEw) : (F) 7
(). aTFR grRr FWAr a4y st F qar
Faar § & ararE F1 swAErd A A
FE & T YW H AG Q)

Closing of Offices on the death of late
President, Dr. Zakir }{ussain

~—2418. SHRI GEORGE FERNANDES:
Will the Minister of DEFENCE be pleascd
to state:

(a) the time at which instructions were
issued to close the offices and works of the
Defencc Department conscquent upon the
dcath of the late President, Dr. Zuakir
Hussain;

(b) whether it is a fact that the Indian
Naval Dockyard in Bombay was kept opcn
and the cmployees werec made to work till
17.15 hours on the 3rd May, 1969, the day
on which the President died;

(c) whether it is also a fact that the
employees of the Dockyard were not cven
informed of the passing away of the Presi-
dent and no condolence meeting was held
in the Dockyard; and

(d) whcther any explanation has been
sought from thc Dockyard authorities for
the disrespect shown to the memory of the
President who is also the Commander-
in-Chicf of the Armed Forces?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Instructions were
issued by Naval Hcadquarters to close the
Offices as a mark of respect to late President
at 14.37 hours on 3rd May, 1969.

(b) and (c). 3rd May, 1969, being a
Saturday, the employees of the
first shift in the Naval Dockyard had
already left at 13.30 hours. Naval Head-
quarters instructions to close the offices
were received by the Dockyard authoritics
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after 1500 hours and the Dockyard was
closed immediately.  Certain employees
detailed for esscntial overtime for opcration-
al work could not, however, be rclieved
earlicr than 1745 hours. Workers rcporting
for duty for the second shift, which was due
to commence at 1800 hours, were informed
of the dcath of the President and the shift
was cancelled. There is no requirement for
condolence meetings on such occasions.

(d) Does not arise.

Purchase of Industrial Produce

2419. SHRI JYOTIRMOY BASU: Will
the Minister of FOREIGN TRADE AND
SUPPLY be plcased to refer to the reply
given to Unstarred Question No. 8163 on
the 30th April, 1969 and state the total valuc
of orders placed by the Director-General
Supplies and Disposals (including Regional
Offices) with (1) large scale, (2) medium-
scale and (3) small-scale units from 1965 to
1968, ycar-wisc and State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): For the purpose of maintaining
statistics in respect of thc orders placed by
the Directoratc General of Supplics &
Disposals (including its Regional Offices)
the industries have been classified into two
categories — (i) cottage and small scalc units
and (ii) large-scale units which include
medium-scale units  also. Statcments
showing the value of orders placed on the
suppliers under these (wo categories of
industrial units located in different States
and for imported stores for the pcriod from
1964-65 to 1967-68, year-wise, are laid on
the Table of the House. [Placed in Library.
See. No. LT—1551/69]

Shaktiman Trucks

2420. SHRI JYOTIRMOY BASU: Will
the Minister of DEFENCE be pleased to

state:

(a) the target of production of Shaktiman
trucks from 1965-66 to 1968-69 year-wisc;

(b) the actual production, from 1965=66
to 1968-69; year-wise; and
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(c) the share of the value of imported
components in the total production cost,
per truck from 1965-66 to 1968-69 year-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (1) to (c). The information
is being collected and will be laid on the
Table of the House.

Allcgations Against Former Law Minister

2421. SHRI JYOTIRMOY BASU: Will
the PRIME MINISTER be pleased to state:

(a) whether Government's attention has
been drawn to a report published in
‘Darpan’ of the 20th March, 1969 contain-
ing allegations of corruption against a for-
mer Law Minister of the Central Govern-
ment;

(b) whether a Member of Lok Sabha
brought detailed charges of corruption
against the said former Law Minister, when
the latter was the Law Minister; and

(¢) if so, the action, if any, taken in the
matter?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): (a)
to (¢). Government's attention was drawn to
the report in “Darpan’’., Hon’ble Member
himself also wrote to the PM in the matter.

Investigations are in progress, into cer-
tain allegations involving a former Law
Minister, which came to the notice of the
CBI in conncction with the ‘Basumati’® case.
The results of the investigations, which are
likely to take time, are awaited.

Civil Area Committees of Cantonment
Boards

2422, SHRI BAL RAJ MADHOK :
Will the Minister of DEFENCE be plcased
to state:

(a) whether orders relating to delega-
tion to the Civil Area Committees of
Cantonment Boards in the matter of
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control over buildings, grant of lease in
civil areas have b:en issued in respsct of
Delhi Cantonment and whether those
orders are being scrupulously acted upon;
and

(b) if so, the extent thereof and the
nature of powers so delegated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) and (b). A copy of the
relevant  regulation framed by the
cantonment  Board, Dclhi, providing
inter alia for the delegation in question is
attached herewith. No case of a violation
of the regulation has come to the notice of
Government.

X X X X

(30) Subject to the direction and con-
trol of thc Board, the Civil Area Committee
shall deal with questions relating to the
following subjccts in respect of the areas
notificd as Civil Area, namely:

(i) (a) Health;

(b) Sanitation;

(¢) Leasing of lands for building
or other purposes;

(d) Sub-division of sites, exten-
sion of sites, change of

purpose and change in the
use thereof ;
(¢) Regularisation or removal

of encroachments;

() 1lssuc of licences for temporary
occupation of lands ; and

(8) any other matter that may
be entrusted to the Com-
mittee by the Board.

The decisions of the Committce in these
regards shall be subject to confirmation or
rejection by the Board.

The erection or re-crection
of buildings, under Sections
178-A to 185 of the act:
and

@i @
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(b) licences for carrying on
certain  occupation  under
Sections 210 to 213 of the
Act,

The decisions of the Committee in
these regards shall b: final but, if the
Health Officer disagrees with any resolution
of the Committee, th: matter shall be con-
sidered by the Board for a decision.

Provided that the powers delegated to
the Committee in respect of erection or
re-crection of buildings, shall b: subject
to any general or specific policy laid down
by the Board and to the limitations
imposed under a scheme enfirced under
sub-section (2) of section 181 of the
Act.

Extension of Civil Areas in Delhi

2423. SHRI BAL RAJ MADHOK:
Will the Minister of DEFENCE be pleased
to statc :

(a) whether there is any proposal for
the extension of civil area of Church Bazar
and Sadar Bazar of Delhi Cantonment;

(b) if so, thc broad features thereof;
and

(c) the time by which the areas
earmarked will be declared as civil area?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) and (b). No proposal
has been received by Government for the
extension of the Civil Area of Delhi Can-
tonment. Two proposals have, however,
been received for reclassification of defence
lands. In one case, the proposal is for
change of purpose of Class ‘C’ land situated
in the Civil Area to enable the construction
of a shopping centre in Gopinath Bazar,
The second proposal is to reclassify land
situated outside the Civil Area near Gopi-
nath Bazar to permit the construction of a
cinema and a bank building cum flats,

(¢) Does not arise by virtue of answers
to (a) and (b) ubove.
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Release of Dr. Mascarenhas

2424. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the precise efforts made by Govern-
ment to secure the release of 70-year old
Goa’s freedom-fighter, Dr. Mascarenhas,
who is ailing in a Portuguese jail, for the
last 9 years; if so, with what result;

(b) whether it is a fact that Dr,
Mascarenhas became seriously ill on the
11th April, 1969 and was admitted into a
hospital and before he became mormal, he
was again put into jail;

(c) whether Government have protested
against this unwarranted ill-treatment of an
old and ailing Indian citizen; and

(d) whether Government would consider
sending his wife to Portugal to mect her
husband; if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Government has taken up the matter
of the release of Dr. Mascarcnhas through
the good-cffices of friendly countries and
ioternational organisations. These ecfforts
are still continuing and it is hoped that
they will be successful.

have come to know

(b) Government
taken to a

that Dr. Mascarenhas was
hospital in Portugal for a medical check-
up some time in March/April 1969. The
result of this medical check-up is not
known.

(c) Government  have viewed with
concern the re ports about the statc of health
of Dr, Mascarenhas. It will be appreciated
that in spite of the absence of any direct
congact with Portugal, the Government of
Ind ia have done and are doing everything
within their power to secure carly relcase
of Dr. Mascarcnhas. All possible channels
of communication are being utilized for

this purpose.

(d) Government have received no such
request so far. The Government, however,
would not stand in her way if it is felt that
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her visit will hasten the process of Dr.
Mascarenhas’s release.

Closure of Tea Estates in Assam

2425. SHRI HEM BARUA: Will the
Minister of FOREIGN TRADE AND
SUPPLY be plcased to state:

(a) whether it is a fact that certain tea
estates in Assam  have closed or are likely
to close down due to economic reasons;
and

(b) if so, the rcasons thercfor and the
steps taken by Government to revive
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) (i) Salchapara T.E. (Regd.
No. 547) in Cachar was closed on 28-12-66
due to the owners’ inability to look after the
garden.

(ii) Rajbhotta T.E, (Regd. No. 235) in
Lakhimpur was closcd on 20-1-67 due to
uneconomic condition.

(iii) Rowriah T.E. (Regd. No. 2083)
in Sibsagar was closed on 9-8-67 due to
acquiring of thc land by Assam Govt. for
Public purposes.

We have no information of any tea
estate in Assam likely to close down due to
economic reasons.

(b) To impart cconomic strength to the
tea industry, the Government have granted
the following substantial reliefs: (i) the
rebate on export duty was increased from
24 P. per kg. to 35 P. per kg. with cffect
from 1-10-68, (ii) the special excise duty of
209 of the basic excise duty was withdrawn
with effect from 1-10-68, (iii) a replanting
subsidy, to rcplace averaged tea bushcs,
at the rate of Rs. 3,500/- per hectare for
plain gardens and Rs. 4,500/- per hactare for
hill gardens was also announced for helping
the industry in carrying out replantation of
old tea arcas in addition to loan facilities
and the facility of procuring machinery for
tea processing through the Tea Board on
hire purchase which had becn thcre alrcady.
A further reduction in export duty on bulk



135 Written Answers
tea from 209% ad valorem reduced by 35
paise per kilogram or Rs. 2.65 per kg.
whichever is Iess to 15% ad valorem reduced
by 55 paise per kilogram or Rs. 1.70 per kg.
whichever is less, has becn given in the last
budget. Export duty on packaged tca in
metal containers was reduced from 109, ad
valorem to ‘NIL’ and on packaged tea in
non-metallic containers was reduced from
15% ad valorem to 5%, in the last budget.

Arrest for Mr. Mow Angami, Naga
Rebel Leader

2426. SHRI HEM BARUA: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Mr. Mow
Angami, capturcd Naga rebel Icader, was
subjected to a scries of interrogations at
Delhi some time back; and

(b) if so, whether these interrogations
have revealed any connection between the
rebel Nagas and the Chinese?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and (b).
The interrogation of Mow  Angami and

other China-returncd persons has revealed
that the Chinesc have imparted political and
military training to the underground Nagas
who went to China. The Chinesc also
supplied the Nagas with a large quantity of
arms and ammunition as well as moncy.

et et & @ § eww e

2427, =it mfmw wew : v sfaen
HAY ag qTy A FOW A

(F) 7t gradr a1 FY SrafaF @7
ey 1 mAafs & afe e wifaw
sqar WL fAra gady O a7 § =
gl maar g, Jafs g Afs F
wAarT stafaxw faar wfad §

(@) 7ar 7qU grad aF § 72t 0F
wa ay wgafa & ek
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(m) #ar geFIT & fasqre gradr
a1t & wafaq adwm saeT F1q90
FW qar a9t afwgr fAatfaa sfafafaa
#1 AYqx 7 § arfe agf a7 @y go A
A g wfaFe a1 FT AF, Y 9@
TR AT AN FY T g 7

sfazen Aama & oA (s Ho
To FU) : (F) ¥IF FAf AT AT
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fam gaafa av sawawar 987

(@) =g It &g grad 0w
TERA &6A F@1 7@ g 1 R wfuwm
g #1E = @y F fqm g e
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(1) 90T W (%) J4I (F) &
IAWN FY AMAA THEA, qg W27 T IZAT |

qT BEAT &
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AT g FqrT K F4T F4A
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gfagrel & fau 3 F71 9T frdc gear
TIAT
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o

(7) Fr gFT & fa=re gEAr
NFt 7 w=wfqa adarE gTst F qura
F agr o wiwat faaitag sfafafum
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Increase in Fourth Plan Allocations of United
Front Governments

2429. SHRI SARJOO PANDEY: Will
the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the United
Front Governments have represented to the
Centre for an incrcase in the Fourth Plan
allocations to thc extent of 60 pcr cent;

(b) if so, reaction of the Government
thereto;

(¢) whether any other State has asked
for such an incrcase in allocations; and

(d) if so, the details thereof, State-wise?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Yes Sir, bat not to th: extent of 60 per
cent.

(b) The Plan allocations cannot be
incrcased at this stagc as thcse have been
determined on the basis of Statcs, own
resources and the Control assistance as
worked out with reference to criteria approv-
cd by the National Development Council.

(c) and (d). All States have asked for
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an increase. A statement is laid on the
Table of the Housc.

STATEMENT
(Rs. in lakhs)

Proposed  As indicated

State by States in the Draft
Outline
1 2 3
Andhra Pradesh 66064 36055
Assam 39481 22550
Bihar 49374 44161
Gujarat 56590 45022
Haryana 26200 19049
Jammu & Kash-
mir 22546 14500
Kerala 46675 25840
Madhya Pradesh 55280 35596
Maharashtra 100022 81180
Mysore 44000 32710
Nagaland 5866 3500
Orissa 32149 18050
Punjab 32500 27140
Rajasthan 31300 23896
Tamil Nadu 62368 50200
Uttar Pradesh 135000 95100
West Bengal 65474 32051
Total 870889 606600

Satellite for Tclevision Stations

2430. SHRI P.C. ADICHAN:

SHRI R.K. AMIN:

SHRI R.R. SINGH DEO:

SHRI RAMACHANDRA
VEERAPPA:

SHRI Y.A. PRASAD:

SHRI HIMTSINGKA:

SHRI NITIRAJ SINGH
CHAUDHARY:

Will the PRIME MINISTER be plcased
1o state:
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(a) whether Government have been con-
sidering the question of Setting up a satellite
for television stations in the country with a
view to sctting up T.V. nct-work in the
country so as to reduce the cost of such
net-work;

(b) if so, Government’s decision in this
regard; and

(c) how far the cost will be reduced
thereby?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(@) Yes, Sir.

(b) No decision has yet been taken.

(¢) A study group of the Indian National
Committee for Space Rescarch has estimated
that the cost of a system to cover all of
India with television signals using satcllite
would be approximately one-third of the
cost using conventional ground links.

Import of Synthetic Fabrics and Stainless
Steel from Nepal

2431. SHRI HIMATSINGKA:
SHRT GUNANAND THAKUR:
SHRI Y.A. PRASAD:

Will the Minister of FOREIGN TRADE
AND SUPPLY be plcased to state:

(a) whether it is a fact that no accord
could be reached at the recent  talks held in
Kathmandu bctween the India’s Minister
of External Affairs and the Ncpal Govern-
ment's represcntatives on the problems of
import of synthetic fabrics and stainlcss
steel from Nepal;

(b) if so, the circumstances in which
the talks failed;

(c) whether talks on the issue have
again becn held or are going to be held in
Ncw Delhi; and

(d) if so, when and the spccific proposals
have becn or likely to be put forward by
Government in this regard?
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THE DEPUTY MINISTER, IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (d). The question re-
garding the import of synthetic fabrics and
stainless steel manufactures from Nepal into
India was generally discussed in Kathmandu
in Junc 1969, between the Minisier for
External Affairs of India and the Nepalese
Forcign Minister, and it was agreed that
this and other matters relating to Indo-
Nepal Trade be conmsidered at the next
mecting of the Inter-Governmental Joint
Committee. The meeting is expected to
be held in Delhi shortly. The steps taken
by H.M.G. of Nepal towards implementa-
tion of the agreement reached in November
1968, will be reviewed at that meeting.

Written Answers

M;/s. Aminchand Pyarelal Group
of Firms

2432, SHRI VISWANATHA MENON
SHRI P. GOPALAN :
SHRI MOHAMED ISMAIL :

SHRI GANESH GHOSH :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the
Calcutta High Court allowed Government
to put Messrs Aminchand Pyarelal Group
of Firms on the banning list under the
statutory provisions of the Import and Ex-
port (Control) Act, 1947 ;

(b) if so, whether Government have
accordingly initiated necessary action against
them ; and

(c) the progress made so far in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yecs, Sir. The Calcutta
High Court was of the view that the Chief
Controller of Imports and Exports was
competent of to debar the firms belonging
to the Aminchand Pyarelal Group from ob-
taining import licences, C.C.P. etc. under
the provisions of Imports (Control) Order
1955 as amended.
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(b) and (c) :

to debar all the firms of Aminchand Pyarelal
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A decision has been taken Group excepting one, from obtaining licences
etc. as per details given below :

Name of firm Extent of Period of debarment
debarement
1. M/s. Aminchand Pyarelal 15% From 18.6.1966 to March
Calcutta. 1967 and form April 1967

—March 1968 to April,
1970—March, 1971.

2. M’s. Apecjay Private Ltd., Calcutta, 109, —do—-

3. M/s. ). S. Cohen & Co., Calcutta. 10%, -—do-—

4. M/s. Ram Krishan Kulwant 20% -—do—-

Rai, Calcutta.

The remaining firm, viz. M/s. Surendra Overseas Pvt. Ltd., was however

from the charges.

vacated

Amount Spent by Foreign Embassies
in India

SHRI GANESH GHOSH :
SHRI NAMBIAR :

SHRI C K CHAKRAPANI :
SHRI P. GOPALAN :

2433.

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Government have informa-
tion about the amount spent by the Foreign
Embassies in India from 1966 onwards;
and

(b) the amount of foreign exchange
received by the Rescrve Bank of India
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Reserve Bank of India re-
ceived foreign exchange amounting to
Rs. 26.17 crores in respect of remittances
received by the Foreign Missions in India
during 1966-67 and 1967-68. Figurcs for
1968-69 arc not yet available.

| & gur @9 g s ¥ foq ad
WY w7 qE IS
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(%) 39 aw@sy § AT A AT
afafwar § 7

FEfoe-wd warew A Iq-HAY (&)
gt fag) : (F) 5 780

(=) & (°). 557 7 350\



143

Written Answers

Arew ¥ Qg 6l w1 avReT

2435, =it THTEATT TTEs?
=t Ho gIFawW :

7 dEfw-Hd GA7 Ag FAH Y
Far #7 f ¢

(F) 701 TFX § ARETH g0 T5
qIEgaTdl g F wvAwa § frg a7 faaray
FT 0¥ sneg 77 faar § ;

(=) afz gt, @t ga%7 ealxramr §
LR

(7) 37 mEaew A AEHIT AT oFAT
sfafrar & ?

difmw-wd  waem W oAt
(=t gRvmave Tag) : (F) s et

(=) = a1 g9 @15 739
FY A X @ frar A g

() =7 fargal &Y Wz T femr v
2 Ifw ag wvma wwrEd) oifzal
a7 A FT A8) ggfam wIg aewe
Y sfafFar #1 g7 78 3zAT )

Sinking of Wells in States
2436. SHRI MOHAMED ISMAIL :
SHRI K. ANIRUDHAN :
SHRIMATI SUSEELA

GOPALAN :
SHRI UMANATH :
SHRI D.N. PATODIA :

Will the Minister of DEFENCE be
pleascd to state :

(@) whether Government have  received
any rtequest from the State Governments
requiring the hclp of the Army to sink
wells, canals, etc. to save the people from
water scarcity ;

(b) if so, the names thereof ;
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(c¢) the decision taken by Government
on their requests ; and

(d) if the help of army is not being
given, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). No re-
quest has been received during this year
from any State Government requiring army
assistance to sink wells and dig canals etc.
Whenever  such requests are received, as for
example from Bihar in 1967, the assistance
required is rendcred subject to the availa-
bility of personnel, stores and equipment.
The assistance provided to the Govcrnment
of Rajasthan to carry watcr to thc drought-
affected arcas has becn indicated to the
House in reply to Unstarred Question No.
1452 answered on the 30th July.

At the request of the Government of
Haryana, the army has offered to make
available a well-boring rig for digging tube-
wells.

Indo Afghan Joint Commission on Trade

2437. DR. RANEN SEN
SHRI N. SHIVAPPA :
Will  the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether itis a fact thata Joint
Commission for the promotion of trade
between India and Afghanistan has been
formed rccently ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir. A Joint Indo-Afghan
Commission has been set up at the Ministe-
rial level to study and plan various projects
for the mutual benefit of the two countrics
bascd on the coordination of the respective
resources and capabilities of each country,
The Commission will also examine al]
measures necessary to cxpand trade exchanges
between India and Afghanistan,
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Celebration of Republic Day in India
Embassy in Peking

2438, SHRI HEM RAJ :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Indian
Embassy in Peking is not allowed to cele-
brate Indian Republic Day openly ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

() Does not arise.

Separation Allowance paid to other Ranks

2439. SHRI BADRUDDUIJA : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of other ranks paid
separation allowance during the last two
years ;

(b) thce total amount paid to cach ;
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(c) the number of quarters of other rank
at Shillong equipped with electricity ;

(d) whether quarters of other ranks and
military hospital at Alipur are furnished;
and

(¢) whether there is electricity in these
quarters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) and (b). Scparation
allowancc is not admissible to other ranks.
The question of payment of this allowance to
them during the last two ycars, therefore,
docs not arise.

(€) 217 married quarters and 4,712 singlc
quarters.

(d) and (¢). The hospital and quarters
of other ranks in the military hospital at
Alipur are furnished and electrified.

Rates of T.A. and D A, of JCOs other Ranks

2440. SHRI BADRUDDUIJA : Will
thc Minister of DEFINCE bc pleased to
state the rates of T. A. and D. A. of cther
ranks and Junior Commissioncd Officers ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH):The travelling allowances
admissible to each category is as follows :—

Category
1 2

Permanent Duty Move

Temporary Duty Move
3

Other Ranks
(including Lance
Naijks and NC(E)

lic transport.

(b) BAGGAGE

~

(i) Unmarried and married but not on

(a) Free conveyance by rail by 3rd class
on warrant for self and family, if
on the authorised married establish-
ment. For road journeys, free Govt.
transport or warrant where contract
system exists, or actual cost by pub-

Free conveyance by rail
by 3rd class on warrant

for self. For road
journcys frec  Govt.
transport or warrant

where contract system
cxists, or actual cost by
public transport.

Baggage

the authorised married establish-

ment. 75 Kgs

40 Kgs
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1 2 3

(ii) Married on the authorised married
establishment. 115 Kgs

(c) Cash allowance of Rs. 30 on transfer
from one peace station to another
to those on the authorised married
establishment, when not moving as
a ‘body of troops’.

JCOs (a) Fl.'ee conveyance by Ist class by (a) Free conveyance by
rail on warrant for self and family. rail by 1st class for self
For road journcy free Govt. trans- and for one private
port or warrant wherc road contract servant by 3rd class on
system exists, or actual cost by warrants.  For road
public transport. journeys, free Govt.

transport or warrant
where contract system
exists, or actual cost
by public transport.
(b) BAGGAGE
(i) Unmarried JCOs 150 Kgs (b) Baggage 75 Kgs
(ii) Married JCOs 415 Kgs
(c) Free conveyance to ome private
servant on warrant by rail by 3rd
Class.
(d) Cash allowance of Rs. 40 when
transferred from one peace station
to another peace station and when
not moving as a ‘body of troops’.

NCOs (a) Free conveyance on warrant by rail Free conveyance by
by 2nd class for self and family, if rail by 2nd class on
on the authorised married establish- warrant for self. For
ment. For road journeys, frec road journeys free Govt.
Govt. transport or warrant where transport or  warrant
contract system exists, or actual where contract system
cost by public transport. exists, or actual cost by

public transport.
(b) BAGGAGE
(i) Unmarried and married but not on Baggage:
the authorised married establishment 40 Kgs.
75 Kgs.
(ii) Those on the authorised married

establishment 190 Kgs.

(c) Cash allowance of Rs. 30 on transfer

from one peace station to another
to those on the authorised married
establishment, when not moving as
‘body of troops’.
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Leave Journey

JCOs, NCOs and Other Ranks are allowed to avail of free conveyance on warrant
by rail, once a year, from their duty stations to homes and back, when procecding on
annual leave. If they forgo the above entitlement for one year in a cycle of two years,
they can make use of the cost of one year’s warrant for conveying their families on
concession vouchers by rail, by payment of half the rail fares.

D.A. For JCOS And Other Ranks

The Junior Commissioned Officers -and Other Ranks, while on move or halt on
temporary duty are entitled to allowances as given below, when the tenefit of eithcr free
messing or free rations in kind is not availed by them :—

Per individual per diem

(a) When travelling by

rail/road on

duty. Rs. 4.50
(b) When employed on  movement

control duties at a station where

they are obliged to take their meals

in a refreshment room. Rs. 4.50

©)

When detailed on temporary duty
at an outstation or attending camps
where rations cannot be supplied by
Govt,

Actual expenses includ-
ing fee if any, for Dak-
Bungalows etc. as
certified by the indivi-
dual’s CO subject to a
maximum of Rs. 4.50 per
day.

(d) When employed on courier duty. Rs. 4.50
(¢) When employ~d on secret equip-

ment duty. Rs. 4.50
(f) When patients travel by ambulance

convoy or ordinary train provided

free rations are not issued. Rs. 4.50

®

When travelling by sea between main
land and Andaman & Car Nicobar
Islands on duty on ships other
than Naval ships and when Govt.
is not in a position to provide them
passages with diet and shipping
Companies do not issue passage
tickets inclusive of diet,

Actual expanscs incurred
and charged for by the
shipping company for
diet during thc voyage
period as certified by the
individual’s CO, subject
to the provico that no
DA/messing  allowance/
ration allowance will be
admissible in addition.
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Pay and allowances of J.C.Os
2441. SHR1 BADRUDDUIJA : Will

the Minister of DEFENCE be pleased to
state whether Government have any scheme
to improve the present rates of pay, allow-
ances and increments of J.C.Os and bring
them at par with others outside the
Army ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : The pay scales of
members of the Armed Forces are linked
with those recommended by the last Pay
Commission for the corresponding Civil
Services. A review of the pay scales of
the members of the Armed Forces including
JCOs can be undcrtaken only as a part of
an ovcrall review covering all Government
employces.

As rcgards allowances, they have been
reviewed from time to time and a number
of improvements have been made. More
recently; following the acceptance by
Government of the recommendations of a
Departmental Committee, substantial im-
provements have be:n made in the allow-
ances and concessions pecculiar to Armed
Forces, including J.C.Os.

Revising Procedure for Recruitment of
Indians in the U.N. Secretariat

SHRI N. SHIVAPPA :

SHRI P. K. DEO :

SHRI D.N. DEB :

SHRI1 J. MOHAMED IMAM :

2442,

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the total number of Indians who are
employcd in the U.N. Secretariat ;

(b) the details of officers who have
applicd for U.N. Jobs ; and

(¢) whether Government have recently
considered the question of revising the
procedure for recruitment to the U.N,
Sccretariat in view of recent criticism about
such appointments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH) : (a)
As of 318.1968, there werc 65 Indian
nationals cmployed in the professional and
executive grades, and another 65 in the
lower gradcs,

() This information is being collected
and will be furnished in due course.

() No, because recruitment to the
U.N. Secrctariat is done by thc Secretary
General, and not by the Governments of
Member States.

Export Strategy during Fourth Five
Year Plan
2443, SHRI R.K. BIRLA :
SHRI RABI RAY :
SHRI DHIRESWAR KALITA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be plcased to state :

(a) whether it 1s a fact that Govern-
ment are contemplating to pursuc five point
export strategy for achicving the TFourth
Plan targets ;

(b) if so, the details thereof ; and

() when the strategy would be put
into operation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b) : The strategy for ex-
ports during the Fourth Five Year Plan period
is broadly described in paragraphs 2.23—2 24
at pages 39.41 and paragraphs 4.41—4.44
at pages 93-94 of the Draft Fourth Five
Year Plan 1969-74, Bricfly spcaking, the
stratcgy consists in devising rolicy measures

to generate cxport surpluses, improvc
competitive capacity of exports, remove
disabilities from which cxporters suffer

and provide a measure of stability in export
policics consistent with a degree of flexibi-
lity required to adjust to changing condi-
tions:

(¢) The strategy is being progressively
implemented through the various measures
being takcn by Government from time to
time.
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Indo-Afghanistan Joint Commission

2444. SHRI RABI RAY : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

() whether it is a fact that both India
and Afghanistan have announced their
decision to set up a  Ministerial  Level
Joint Commission to study and plan pro-
jects of mutual benefits ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Yes, Sir. A Joint Indo-Afghan
Commission has becn set up at the Minis-
terial level to study and plan various pro-
jects for the mutual bencfit of the two
countrics based on the coordination of the
respective resources and capabilities of each

country. The Commission will also
examine all measures necessary to expand
trade exchanges between India and
Afghanistan.

Visakhapatnam Harbour Scheme for
Export of Iron Ore to Japan

2445. SHRI N.K. SOMANI : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) wheiher it is a fact that India
has offered to sell 225 million tonnes
of iron ore to Japan on a long term basis ;

(b) whether the  Visakhapatnam out
harbour scheme involving an outlay of
Rs. 31 crores has been finalised to increase
the export of iron ore from South India ;
and

(¢) if so, when the Visakhapatnam
harbour scheme will be commissioned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The Minerals and Metals
Trading Corporation have made an offer
to supply to the Japanese Stecl Mills about
218 million tonnes of iron ore from
Bailadilla, Kiriburu, Daitari and the mines in
the Barajamda sector, over a period of 15
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years, through the ports of Visakhapatnam,
Haldia and Paradeep.

(b) and (c). Construction of an outer
harbour at Visakhapatnam for export of
increasing quantities of ore from Bailadilla
mines has been agreed to in principle. The
detailed Project Report submitted by the
consulting engineers is under examination by
the Government. It is expected that the outer
harbour would be commissioned by 1974-75.

Burmese Citizeaship for Indians

2446. SHRI D.N. PATODIA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the Govern-
ment of Burma have decided that Burmese
citizenship will be given to those non-
nationals of Burma who qualify as truc and
loyal citizens of Burma ;

(b) whether it is also a fact that 35,000
applications from persons of Indian origin
for Burmese citizenship are pending disposal
for a long time ;

(c) whether the percons of Indian origin
have failed to come up to the standards for
citizenship laid down ; and

(d) if so, their number and the number
of those who have been given eitizenship of
Burma so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes. sir.

(©) No, Sir. Their applications are
under scrutiny by the Government of Burma.

(d) Does not arise.
Free Trade
2447. SHRI ABDUL GHANI DAR:~
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that Govern-
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ment are considering to lift control on trade
with all friendly countries ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI (CHOWDHARY RAM
SEWAK) : (a) Our trade with friendly
countries is subject only to commodity-wise
controls which cannot be lifted.

(b) Does not arise,

Anti-Indian Propaganda by Radio Peking

2448. SHRI TULSIDAS DASAPPA :
SHRI GADILINGANA GOWD :
Will  the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Government are aware of
an increase in the anti-Indian propaganda
by Peking Rudio in recent days ;

(b) if so, the reaction of Government
thereto ;

(c) the number of protests sent to the
Govenment of China during the priod from
the 30th June, 1968 to 30th June, 1969 ;
and

(d) the steps taken to counteract the
anti-Indian propaganda ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(@) and (b). Chincse propaganda against
India’s foreign policy and distorted rcports
on Indian internal situation have been sus-
tained at a high level for quite sometime
Government of India have deplored such
propaganda and have asked the Chinese
Govcernment from time to time to stop it
and return to the path of normal interna-
tional behaviour.

(c) Government of India protested thrice
to the Chinese Government on this subject
during 30.6.68 to 30.6.69.

(d) Government of India and their
Missions abroad are using every available
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opportunity to counteract the false and
hostile Chinese propaganda through the press,
radio and other mass media by publicising
the correct facts.

Officers of India supply Mission in
Washington

2449. SHRI JUGAL MONDAL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether any tenure has been prescri-
bed for the posts of Director-General and
Deputy  Director-General, India Supply
Mission, Weshington;

(b) if so, what and if not, the reasons
therefor;

(c) whether the tenure of the existing
incumbents has been and is being extended;

(d) if so, for what period and the rcasons
therefor; and

(¢) the approximate amount of salary
and allowances payable to these incumbents
in foreign currency during their extended
tenure period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) The normal tenure of these posts in
the India Supply Mission, Washington, is
three years.

(c) and (d). The Deputy Director Gene-
ral took charge of his post only recently
and as such is not due for transfer. The
Director General will complete his tenure
on 1st October, 1969 and the question
whether his tenure should be extended is
under consideration.

(e) Does not arise.
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East Pakistan Protest

2451. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the East Pakistan Govern-
ment had lodge a protest with the Tripura
Government against the alleged killing of
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Pakistani nationals by the Indian Border
Security Force off Ketimura under Choud-
dagram Police Station in Comilla District
near Comila-Tripura border in the second
week of May, 1969;

(b) if so, the precise details of the
incident; and

(c) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. On 14th May, 1969 the Govern-
ment of East Pakistan, telegraphically
protested to the Government of Tripura
alleging that on 8.5.1969 an Indian Border
Security Force patrol party fired two rounds
near the border at District Comilla, result-
ing in the death of a Pakistani national
named Abdus Salam.

(b) The facts of the incident are that on
8th May, 1969 our partol party at Chandra-
pur, P. S. Puran Yajbari detected a
Pakistani gang engaged in stcaling forest
produce from an area 1000 yards within our
territory. On being challenged, the mis-
crcants attacked the party with daos and
also attempted to seize the rifle of an
Indian Constable. The Constable had no
alternative cxcept to fire two rounds in
self dcfence in the course of which an
unknown Pakistani miscreant died. The
other intruders fled to Pakistan.

(c) The correct facts were intimated to
the East Pakistan authorities on 9th May,
1969 the have been requested to take
effective steps to prevent the rccurrences of
intrusions by Pakistani nationals into Indian
territory.

Prime Minister’s Visit to Japan

2452. SHRI HIMATSINGKA:
SHRI ABDUL GHANI DAR:
SHRI J. M. BISWAS:

SHRI P. C. ADICHAN:
SHRI BENI SHANKER
SHARMA:

SHRI SITARAM KESRI:
SHRI JUGAL MONDAL;

SHRI DEVEN SEN;



159 Written Answers

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI P. N. SOLANKI:

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state:

(a) whether during her recent visit to
Japan, the South East Asia peace prospects
and economic Co-operation were discussed;

(b) if so, in what context
precise outcomce of these talks; and

and the

(¢) the steps which Government have
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Yes, Sir. Views were exchanged
between the Prime Ministers of India and
Japan on the current situation in the Asian
region. A copy of the Joint Communique
issued at the end of the visit is placed on
the Tablc of the House. [Placed in Library.
See No. LT—1552/69]

() As will bc observed from the Joint
Communique no decisions were taken but
only views werc exchanged in regard to the
situation in the Asian region.

Himalayan Border Countries Project

2453. SHRI H.N. MUKERJEE: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government’s attention has
becn drawn to the contents of a rccently
published book. ““The Closed Corporation®
by James Ridgway;

(b) whether Government have examined
reports in the said book of Pentagon-financed
research stations studying such questions

as tho defence capabilities of Sikkim,
N.E.F.A. etc.;

(¢) whether the Himalayan Border
countries Project, originally funded by Ford
Foundation and run by University of
California as referred to in the said book, is
permitted to continue; and

(d) whether Government propose to take
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up such issues with the U.S. Government
and meanwhile adapt all precautionary
measures in the interests of our country?

Written Answers

. THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Government has seen the recently
published book “The Closed Corporation”
by James Ridgway and its attention has been
drawn to its contents.

(c) and (d). The Himalayan Border
Countries Project of the University of
California was revicwed by Government
and the rescarch schemes under the Project
have been wound up and discontinued.  All
precautionary measures have been taken to
avoid repetition of similar projects.

Manufacture of Transmitters

2454. SHRI N. SHIVAPPA:
SHRI GADILINGANA GOWD:
SHRI BENI SHANKAR
SHARMA:

Will the Minister of DEFENCE be
Peased to state:

(a) whether there is any ncw scheme
under consideration to sct up new unit for
manufacturing of transmitters; and

(b) if so, thc names of thc units and
location with the capacity of production also?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N,
MISHRA): (a) There is no proposal to
set up any new unit for the manufacture of
Transmitters.

(b) Docs not arise.
Imported Cars Owned by Officers
2455. SHRI GADILINGANA GOWD:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:
(a) the number of officers. classwise,
of the Ministry possessing imported cars in

India;

(b) the sources through which these
cars were obtained;
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(c) whether procurement action of these
cars is in order; and

(d) if not, the action being taken by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)

Class 1 ... 67

Class II 8

(b) The officers had purchascd these cars
out of funds advanced by Government as
loan or private savings or both.

(¢) Yes, Sir.

(d) Does not arisc.

Use of Imported Cars by Minister

2456. SHRI P.C. ADICHAN : Wwill
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether any ban or restrictions
were impoased by the former Prime Minister
the late Lal Bahadur Shastri, on the use of
importcd cars by Ministers or Government
Departments and if so, the nature thereof ;

(b) the number of imported cars pro-
cured through the Statc Trading Corpora-
tion, or otherwisc, for use of Ministers
Government Departments  since such restri-
ctions werc imposcd ;

(¢) the number of imported cars at
presen! in use with Government Officers and
Ministers ; and

(d) the steps being taken to replace
them with Indian cars ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (CHOWDHARY RAM SEWAK):
(a) and (d). In July, 1964, the then Prime
Minister issucd a directive that Central and
State Government Departments should not
use big luxurious cars and that such cars
should not be sold to Government Depart-
mcnts by the S.T.C. except in cases where a
very spacial need could de made out. In-
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structions were issued in September, 1966 by
Cabinet S:cretariat to all Ministers/Depart-
ments that, in order to reduce expenditure on
staff cars, particularly maintained for the
use of Ministers, each Ministry Department
may retain only one large sized post-960
model foreign made car for the Miniser’s
use. Cars in excess of such numbers were
to be surrendered to the State Trading Cor-
poration for disposal, and replaced with
Indian cars. Instructions have olsc been
issued to the S.T.C. in November, 1968
about the procedure for sale of cars to
various categories of users.

(b) and (c). Information is being col-
lected and will be laid on the Table of the
House as soon as possible.
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Export of Manganese Ore

NITIRAJ
CHOUDHARY
SHRI YOGENDRA SHARMA
SHRI D.R. PARMAR

2460. SHRI SINGH

Will the Minister of FOREIGN TRADE
AND SUPPLY be plcascd to statc :

(a) thc quantity of manganese ore ex-
ported during thc years from 1964 to 1968
and also the export price per ton for each of
the above years ;

(b) the quantity of manganese ore expor-
ted in the years 1940 and 1950 from the
country :

(c) the number of persons affected by
the fall in export ;

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) India has been exporting
a number of grades of manganese ore,
varying both in chemical and me-
chanical composition. Ip view of the
varicty of grades that are exported in vary-
ing quantities ycar aftcr year, it is not possi-
blc to arrive at any reasonable umit price.
The price realisation on exports dcpends on
prevailing prices in the international market,
which is governed by supply and demand
position. Quantity of manganese oOre ex-
ported during 1964 to 1968 and thg total



Written Answers

165

realisation on these exports arc indicated
below :

SRAVANA 15, 1891 (SAKA)

Year Quantity Value
(in "000 tonnes) (Expressed in past
devaluation
rupees in Lakhs)
1964 1,576 2146
1965 1,095 1433
1966 1,348 1619
1967 1,108 1269
1968 1,189 1208
(b) Export statistics for calendar years

1940 and 1950 are not available, as the trade
statistics for these years were maintained on
fiscal year basis. The following quantities
of manganesc ore were exported during 1940-
41 and 1950-51:

Quantity in 000 tonnes

518
834

1940-41 (financial year)
1950-51 (financial year)
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(b) the steps, if any, taken or proposed
to be taken to improve the manganese ore
export and the export price?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Exports of manganese ore
during the last three years are indicated
below:—

Quantity : in '000 tonnes
Value : in lakhs of Rs.

Year Quantity Value
1966 1348 1619
1967 1108 1269
1968 1189 1208

(c) The average daily number of per-
sons employed in the manganese mines in
the country is indicated below:

Year Dally average of

persons emplayed
1964 42,199
1965 45,113
1966 46,983
1967 44,789
1968 (January to 39,411

May)

Export of Manganese ore

2461. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

() the reasons lcading to the fall in the
export of manganese cre during the last threc
years and also fall in export pricc ; and

Exports during 1968 in quantity has
increased as compared to the exports made
in 1967. In spite of scvere compctition from
other sources of supply, M.M.T.C. has been
able to maintain exports of manganese ore
around 1 million tonnes which is the average
of the last few ycars. However, export of
high grade manganese ore have becn declin-
ing. The main recasons for fall in exports
are:—-

(i) Expansion of production of the
captive sources (mainly Brazil,
Gabon and Ghana) of grades with
superior physical characteristics and
chemical composition;

(i) Emergencc of new sources like
Australia;

(iii) Relative handicaps of Indian ore
e.g. higher cost of production,
longer rail haul, inadequate port,
and loading facilities;

(iv) Closure of the Suez Canal which

has increased sca freight by over
82 per tonnc for sales to West
Europe and USA.

Value of exports had declined because of
the fall in international prices as the world
productiop of manganese ore has excecded
demand.

(b) The Minsrals and Metals Trading
Corparation s continuing with its sale
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promotion measures to keep a hold on its
markcts despite unfavourable market condi-
tions. Minerals and Metals Trading Cor-
poration’s declegations led by its Chairman
have visited Wecst Europe, U.S.A. and
Japan to study the market conditions and
negotiate sales. They have offered compe-
titive prices and have prevailed upon our
traditional buyers to continue buying Indian
mangancse ore.

At home intcgrated projects for develop-
ing the transport and port facilities are
under way. These when complcted, would
reduce the ocean freight thus improving the
competitive character of the Indian ore.

Soviet Land Nehru Award

2462. SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that for the last
few ycars, Sovict Land Nehru Award Com-
mittee has been distributing prizes to child-
ren in the form of one month’s vacation in
the Soviet Union.

(b) if so, for how many ycars;

(e) whether in the past, the children
who have won the prizes have been given
Passports and ‘P’ forms to make this trip;
and

(d) if so, the number and names of
children who have gone to U.S.S.R. under
the award?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Since 1965.
(c) Yes, Sir.

(d) The information is containcd in the
statement laid on the Table of the House.

{Placed in library, See No. LT-1553/69.]
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Puarchase of Defective Tyres

2463. SHRI ‘ﬁADHU LIMAYE: Will
the Minister of FOREIGN TRADE AND
SUPPLY be plcased to state:

(a) whethcr Government's attention has
been drawn to the observations made in the
Public Accounts Committee in their Eighty
first Report (Fourth Lok Sabha) regarding
the purchase of defective tyres; and

(b) if so thec action takea by Govern-
ment to punish the officers and the persons
held guilty of negligencc and other lapses?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) A statement is attached.
STATEMENT

The action taken in respect of various
officers referred to in the Report of the
Central Bureau of Investingation is indicated
below:—

1. As regards the 8.T.C., the Report of
the C.B.I. has been examined and it has
been decided that no action against any of
the three officers referred to in the Report is
called for.

2, Department of Supply:

(a) The C.B.I. had recommended that
such action as considered appropriate might
be taken in the case of the then Director
General of Supplies and Disposals. It has
becn decided that no action is called for
against him,

(b) In the case of a Deputy Director,
an Assistant and a Section Officer, the C.B.1.
had recommcended that Decpartmental action
might b: taken. Disciplinary proceedings
against these officials had been instituted
even before the receipt of the C.B.L's
Report.  The oral enquiry against the Dy.
Dircctor had been held up because the
records had been taken by the C.B.I. This
enquiry has since been resumed. In the
casc of the Section Officer, his statement
of defence has been rccgived but a final
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view will be taken after the enquiry against
the Dy. Director has been finalised. In the
case of the Assistant, the Enquiry Officer
had held that the charges against him had
not been established. The Assistant was,
however, prematurely retired on attaining
the age of 55 years. In the circumstances,
the disciplinary proceedings against him have
been droped.

(¢) The C.B.1. had also suggested action
against the Director of Inspection and the
Assistant Director of Inspection. It has,
however, been decided that no action is
called for against thesc officials.

(d) The C.B.I. recommended that one of
the firms involved may be blacklisted.
Necessary orders in this regard have already
been issued.

3. Ministry of Defence:

The position  regarding disciplinary
action against the Officer-Commanding,
Central Ordinance Depot, Malad has already
been stated in the 81st Report of the P.A.C.
(Fourth Lok Sabha).

4. Department of Defence Production:

Informrtion is being collected and will be
laid on rhe Tablc of the House as soon as
possible.

Import of Powerlooms

2464. SHRI ABDUL GHANI DAR: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether ncw  powerlooms  were
imported against old looms during the last
three years;

(b) whether the State Trading Corpo-
ration imported these new powerlooms;

(¢) if so, whether the looms imported
for Kanpur were taken out from the
purview of the State Trading Corporation
and the privatc parties permitted to import;
and

(d) if so, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yecs, Sir.

(b) No, Sir.
(c) and (d). Do not arise.

Cotton Spinning and Weaving Mills

2465. SHRI ABDUL GHANI DAR:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state the
number of new colton spinning ani weaving
mills installed during the last threc ycars,
year-wisc?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): The number of new cotton
spinning and weaving mills installed during
the last threc years is as under:i—

Year No. of cotton No. of cotton
Spinning spinning and
mills weaving mills,

(Composite)

1966 19 Nil

1967 18 Nil

1968 7 Nil

Sanction Against Rhodesia

2466. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of EXTERNAL
AFFAIRS bc pleased to state:

(a) the way India votcd on the resolution
to enforce sanctions against Rhodesia; and

(b) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Th:
Security Council adopted a resolution on
29th May, 1968 imposing comprehensive
mandatory sanctions against Southem
Rhodesia. India voted for the rcsolution.
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(b) India voted for the resolution in
the hope that the application of sanctions
by all States would bring the illegal racist
regime in Southern Rhodesia to an end.

wagqd dfwl &1 gratw
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() 7% & frax aafe wiafas efee
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Grant of Incremeats to A. M. L. E.
Diploma-Holders

2472. SHRI YAMUNA PRASAD MON-
DAL: Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that though
orders for refixation of the salary by giving
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3 addtional increments of those Engineering
diploma-holders who had passed A. M. L. E.
Examination were passcd on the 4th Febru-
ary, 1969, the orders have not so far been
implemented and ncither the salaries have
been refixed nor the paym:nt of arears been
made;

(b) the reasons for delay; and

(c) how much time more it will take to
make payment of arcars and refixation of
salary?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (¢). According
to information received so far, action to
implement the orders has  been com-
pleted in some Navy and Air Force
establishments.  Implementation which is
under way in other establishm.nts involves
verification of servicc particulars through
Record Offices, calculation of c¢n:itlcment on
refixation of pay, etc, and the passage of
some time before complcte implementation
of the orders is understandable.

Revocation of Indo-Nepal Arms Agreement
P
2473. SHRI MADHU LIMAYE: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(3) whether Governm:nt's attenion has
been drawn to the statement of Nepal's
Prime Minister about the revocation, repudia-
tion by Nepal of the Arms agreement with
India;

(b) when this agreement was made:
(c) the terms of this agreement ;

(d) Nepal’s reasons for denouncing it;
and

(e) the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

(b) January, 1965.

(¢) The ageements made bctween the
two Governments were with a view to facili-
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tate the supply of defence stores by India
to Nepal. The terms of the Agreement are
confidential.

(d) The Nepalese authorities, who had
agrecd to the arrangements, now feel that
they should be given up and hence the
request for certain amendments or rescind-
ment.

(¢) As envisaged in the joint communi-
que issued at the cnd of the visit of the
Minister of External Affairs to Nepal, this
is one of the issues to be discussed in depth
between the officials of the two countries
with a view to finding a mutually satisfac-
tory solution.

Setting up of factory for preduction of
artificial eyelashes

2474. SHRI K. P. SINGH DEO: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleascd to state :

(a) whether it is a fact that Govern-
ment proposc to set up a factory with
foreign collaboration (o produce artificial
eyelashes;

(b) whether the has been

finalised; and

proposal

(¢) if so, the dctails thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Government havc no such
proposal. Howevcr a proposal for manu-
facture of artificial eyclashes in association
with a British firm is undar consideration by
the S.T.C,

(b) No, Sir.

(c) Do:s not arise.

Recommendations made by Textile
Technologists on prices of cloth

2475. SHRI N. K. SOMANL will

the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :
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(a) the specific recommendations and
the formulae prescribed by th: Panecl of
Textile Technologists referred to in  Govern-
ment’s Resolution No. 1(15)-Tex(I);66-Tex
(A) dated the 15th May, 1969 in regard to
the fixation of prices for the controlled
varieties of cloth;

(b) whether the adjustments made in the
prices of the controlled varieties of cloth
from time to time have been consistently in
accordance with the aforesaid rccommenda-
tions and formulac and if not, the reasons
therefor;

(c) when Government last revised the
prices of controlled cloth, aftcr what interval
and to what cxtent that revision differed
from the formulac given by the Panel of
Textile Technologists:

(d) whether the Indian Cotton Mills’
Fedcration has representcd to Government
for the revision of the prices of centrolled
cloth and if so Government’s reaction there-
to; and

(e) the formulae recommended by the
Tariff Commission in 1962 for fixing the
prices of controlled cloth and the intervals
at which the Tariff Commission recommend-
ed their revision?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The main recommendations
and the formulac prescribed by the Panel of
Technologists are as follows:~—

(i) A list of representative types of
cotton as given by the Pancl of
Technologists may be adopted by
Government in calculating the prices
of various categories of cloth,

(ii) The price adjustments should be
based on the actual variation in the
price of cotton without any minimum
limit.

(iii) Pricc differentials as bctween recled
and conc yarn as suggested by the
Panel may be adopted.

(iv) Manufacturing charges may be fixed
at the rates adopted in 1948 as in-
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creased by certain percentages for
the various categories of cloth.

(b) No, sir. While the first three revi-
sions in prices were based on the escalation
in the cost of cotton and wages according
to the realisation multipliers laid down by
Government in subsequent revisions flat in-
creases were allowed because several other
measures like relief in excise.duty and reduc-
tion in the area of controlled cloth were
taken. It was also essential to hold the
price line.

(c) The prices of controlled cloth were
last revised with effect from 2nd May, 1968,
after a gap of over a year. An increase of
only 29, was allowzd on all varicties except
grey dhotics and sarces asa part of a pack-
age deal, which included reduction in the
area of control, adjustments in excise duty,
option to the mills in certain circumstances
to opt out of thcir obligation to produce
controlled cloth by payment of compensation
and payment of incentives for production of
cloth by mills in excess of their statutory
obligations.

(d) Yes, Sir.
sideration.

The matter is under con-

(e) Attention is invited to the Report of
the Tariff Commission, a copy of which
was laid on the Table of the House on the
30th July, 1969.

Use of Employee’s Provident Fund Money
for running closed Textile Mills

2476. SHRI SURENDRANATH DWIVEDY
SHRI P. VISHWAMBHARAN :
SHRI S. M. KRISHNA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

" (a) whether it is a fact that the workers
belonging to the India United Mills Group
of Mills, Bombay have resented the use of
their Provident Fund money and a month's
wage in order to run thes: closed mills; and

(b) if so, the other alternative arrange-
ments made by Government to run these
¢closed mills?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The India United
Mills, Bombay never closed either before or
after appointment of Authorised Controller.
Use of Provident Fund money for running
the mills has never bzen suggested. How-
ever, a scheme for the workers to deposit
one month’s wages in a year for one year
only was suggested to the workers and it is
still under discussion among management,
State Government and various Unions.

Foreign Minister’s Visit to U.S.A.

2477. SHRI SITARAM KESARI :
SHRI JUGAL MONDAL :
SHRI ABDUL GHANI DAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that he visited
U.S.A. and some European countrics in the
second weck of July, 1969;

(b) if so, the purpose of his visit, and

(c) the outcome of the talks held with
the representatives of the Government of
U.S.A. and other countries, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Foreign Minister visited U.S.A. from
July 9 to 16. He did not visit any Euro-
pean country.

(b) The visit was at the invitation of the
U.S. Secretary of State, Mr. Rogers.

(c) It is not in the public interest to dis-
close the naturc of such discussions as they
are confidential. The visit gave an oppor-
tunity for discussion of imporiant inter-
national and bilateral issues between the
two countries. It has helped to have a
better understanding of one another’s point
of view.
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Termination of Citizenship of Indians Staying
Abroad Without Permission

2479. SHRI D. N. TIWARY
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA:
SHRI N. R. LASKAR:
SHRI MOHAMMAD SHERIFF :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to terminate the citizen-
ship of those Indians who stay abroad with-
out permission for more than 3 years;

(b) whether Ceylonese lcaders have pro-
tested against this decision on the ground
that it violates Indo-Ceylon agreemcnt; and

(c) if so, whether a fresh look has been
given to this decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir. Government’s notification of May
this year only lays down a rulc of evidence
giving rise to certain uresumptions in in-
dividual cases.

(b) and (c). The above position was
explained to the Ceylon Government, who
werc also informed that the notification
would not affect the implementation of the
1964 Indo-Ceylon Agreement.

Indians arrested under Terrorists
Act in South Africa

2480. SHRI D.N. TIWARY : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that indiscrimi-
nate arrests of persons of Indian origin arc
being made under Terrorists Act for terrorism
in South Africa ; )

(b) whether one of such detenues is
Miss Shanti Naidu, the adopted grand-
daughter of Mahatma Gandhi ; and

(c) if so, the steps Government propose
to take and check such actions against per-
sons of Indian origin ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Yes, Sir.

(¢) The Government of India are
continuing their cfforts in the United Nations
to alleviate the condition of persons of
Indian origin and to scek the release of
those who are in prison.

Pak. Trained Guerilla Force in Kashmir

2481. SHRI D.N. TIWARY :
SHRI SRINIBAS MISRA :
SHRI N.R. LASKAR :
SHRI CHENGALRAYA
NAIDU :
SHRI S.M. BANERJEE :
SHRI1 JUGAL MANDAL :
SHRI P. VISWAMBHARAN :
SHRI K. LAKKAPPA :
SHRI S.M. KRISHNA :
SHR] SHASHI BHUSAN:

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government are aware that
Pakistan has organised a Guerilla force for
subversive activity in Kashmir ;

(b) whether it is a fact that some of
the Guerilla force have crossed the border
and are already in some parts of Kashmir;
and

(¢) if so, the steps taken to deal with
this matter.

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (c). Govern-
ment are aware of the training being impar-
ted to Pakistani personnel, including the
Para-Military forces called the Mujahids,
in guerilla tactics, sabotage and other
sebversive activities. There is no reason
to belicve that these forces have infilt-
rated across the border/ccasc-fire line
in Jammu & Kashmir. The developments
in this regard have been taken into account
in making our plans for security of the
country.
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Road Along Sea in Eastern and
Western Side of India

2483. SHRI S. KUNDU : Will the
Minister of DEFENCE be pleased to
state :

(a) whether there is any proposal to
have a good road close to sea all along the
Eastern and Western side of India; and

(b) if not, whether Government have
considcred the importance of having such a
road to guard against sudden encmy attack ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
cxisting National Highway system covers
most of the coastal towns on the castern and
western side of the country. Construction
of certain missing links has bcen taken up
by the State Governments concerned and
these are scheduled for completion in the
next few years. The existing road communi-
cations along thc coast, are considered
adequate from the defence point of view.

Guidelines for Appointment of
Ambassadors

2484. SHRI ABDUL GHANI DAR:
Will the Minister of EXTERNAL AFFAIRS
be plcased to state:

(a) whether the appointment of Ambas-
sadors is done with the sanction of the
Prime Minister and whether this sanction is
necessary; and

(b) if so, the guidelines for such appoint-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a) Yes,
Sir.

(b) Appointment to posts of Heads of
Mission of career-officers of the Indian
Foreign Service arc made on the basis of
their suitability, special aptitudos, etc.
Eminent men drawn from the public lifc are
also chosen time to time for particular diplo-
matic assignments abroad. The guideline is
broadly for the assignment given to them.
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Promotion of Supervisors ‘A’ Grade as
Chargemen in Ordnance Factories

2485. SHRI JAMUNA  PRASAD
MANDAL : Will the Minister of DEFENCE
be pleased to state :

(a) Whether it is a fact that under
Ordnance Factories Class 111 Employecs
Secrvice Rules, a special proviso was made
on the 7th February, 1963 as note 2 to the
Anncxure to the above rules whereby all
those Diploma-holders who worked satis-
factorily as Supervisor ‘A’ Grade (Techni-
cal) or in equivalent grades for two years in
Ordance Factoriecs were to be normally
promoted as Chargeman ;

(b) whether it is also a fact that in
December, 1966, the applicability of the
said special proviso was withdrawn and
subsequently Government have not promoted
any Supervisor ‘A’ (Technical) after April,
1966 although a number of Supervisors ‘A’
(Technical) had completed two years® service
before the withdrawal of the said special
proviso in December 1966 and were thus
entitled for promotion to the post of
Chargeman ;

(c) if so, the rcasons therefor ;

(d) whether Government propose to
pomote such employees as Chargeman cither
in the existing vacancics or by creating
additional vacancies ; and

(e) if so, when and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) (a) to (c): The information is
being collected and will be placed on the
table of the House.

Abolition of Export Duty on Peﬁet

2486. SHRI E. K. NAYANAR : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government propose to
atolith export duty on pcpper to help the
pepper cultivators in  India especially in
Kerala ; and
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(b) if not, whether Government propose
to utilise the money received through the
export of pepper for the safeguard of pepper
cultivators only as in case of Rubber
plantation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). There is no proposal
to abolish the Export Duty on pepper,
which is primarily meant to protcct the unit
valuc realised from exports. Abolition or
reduction of this Duty will not yield any
bencfit o the grower ; on the contrary, the
advantage will pass on to the overseas
buyer. However, measures tc assist the
cultivators to boost production are being
taken as a part of the over-all development
programme of the Government.

Land allotted to Landless persons in army
in U.P.

2487. SHRI VISHWA NATH PANDEY:
Will the Minister of DEFENCE be plcased
to state :

(a) the number of landless persons in
the Army who havc been given land in
Uttar Pradesh during the last two years ;
and

(b) the numbcer of such applications
still pending in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHNA):(a) and ‘b). All vacant land in
U.P. after the abolition of the zamindari vests
in Gaon Sabhas, and thc allotment of land is
made by Land Management Committces of
the Gaon Sabhas. The information required
will have to be collected from these Land
Management Commitices which number
about 64,685. Thc time and cxpenditure
involved in collecting the information will
pot be commensurate with the results likely
to be achieved.

Survey on Export of machine tools by India

2488. SHRI M.S. OBEROI : Will the
Minister of FORFIGN TRADE AND
SUPPLY be pleased to state:
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(a) whether itis a fact that a survey
has been conducted recently by the Indian
Institute of Management under the auspices
of the USAID of India’s export potential of
machine tools ;

(b) if so, the findings/recommendations
of the Survey team ; and

(c) whether Government have considered
those recommendations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) The final has not becn

received so far.

report

However, as per the usual procedure,
the Survey team made a presentation of the
summary of their provisional conclusions
and rccommendations, listing six first priority
target markets and also suggesting certain
measures 1o penctrate these markets. It was
desired that before the finalisation of the
report, the consultants should have detailed
discussions with the officcrs of the Develop-
ment Council for Machine Tools, Indian
Machine Tool Manufacturcrs® Association
and the Engincering Export Promotion
Council.

(c) The final report is likely to be made
available during the next three-four months
and the recommcndations will be considered
after the final report becomes available.

Reduction in Freight and Port charges In
respect of Manganese Ore

2489. SHRI HIMATSINGKA : Wwill
the Ministers of FOREIGN TRADE AND
SUPPLY be pleascd to state :

(a) whether Indian Port authorities and
the Railways have decided to reduce the
freight and port changes in respect of
mangancese ore with a view boosting the
manganesc ore exports ;

(b) the precise decision taken in this
regard ; and

AUGUST 6, 1969

Weritten Answers 188

(c) the extent of orders for manganese
ore exports from various countries with
the Minerals and Metals Trading
Corporation and the extent of orders under
negotiations and likely to be secured as a
result of the said concessions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SRI CHOWDHARI RAM
SEWAK) : (a) No, Sir,

(b) Does pot arise.

(c) The MMM.T.C, has so far finalised
contracts for the supply of approximately
1.285 million to million tonnes of different
grades of manganese ore during 1969. The
Corporation hopes to achicve a sale target
of 1.3 million tones during the currcn year.
In the absence of any concession on rail
freight and port charges, the quecstion of
additional export on this account does not
arise.

Impact of changes in export policy on
export of electrical cables

2490. SHRI VIRENDRAKUMAR
SHAH : Will thc Minister of FOREIGN
TRADE AND SUPPLY be pleased to statc :

(a) whether, while presenting the budget
fort year 1968-69, the Deputy Prime Minister
had declared that it would be Government's
policy to maintain the new structure of
export assistance intact ;

(b) whether contrary to the above, the
latest export policy has withdrawn certain
facilities bzing enjoyed by the cxporters of
electric cables with retrospective effect ;

(c) the rationale for this ctange and
particularly for giving retrospective effect
which is not the normal practice ;

(d) whether Government are aware that
the above changes will causc great embar-
rasment to the exporters who have already
entered into firm commitment and that it
may even lead to canccllation of existing
orders and thus permancntly damage thc
new export business in electric cables ; and
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(¢) whether Government propose to
refrain from making frequent changes in
the export policy which are highly detri-
ments to the developing exports of the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c). It had come to Govern.
ment’s notice that exporters of cables were
not largely utilising the import replenish-
ment licences allowed to them for import
of their basic raw materials, namely copper
and aluminium, but were using it for im-
port of other less important raw materials
permissible under the Policy. Since Govern-
ment was keen that these licences should
really serve the purpose of replenishment
of import content and that the major raw
materials, namely, copper and aluminium,
should be importcd under these licences,
a decision was taken to provide that the
licences permissible against export of
cables could be utiliscd only to a limited
extent for import of materials of the copper
and aluminium. Accordingly Public Notice
No. 82 dated the 2nd June, 1966 was issued.
No reprospective effect was given to this
Public Notice ; it would apply to import
licences issuable on or after the date of
issue of the Public Notice.

(d) and (e). The decision of Govern-
ment announced in Public Notice does not
represent any change in the policy, because
the policy has always been only to provide
replenishment of import content of the
export product. This continues to be pro-
vided even after thc change has come into
cffcct. The Government is aware that the
change might causc hardship to cxporters
who had entered into commitment on the
basis of facilities available to them prior to
the change. The question of affording
relief in respect of such prior commitments
is under consideration of Government.

fewain & smqw faat
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China’s Support to Pakistan on Kashmir

2492. SHRI ABDUL GHANI DAR :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Chincse
Prime Ministcr has declared self-determi-
nation right for Kashmiris in the party or-
ganised in honour of Air Marshal Noor
Khan of Pakistan recently ; and

(b) if so, whether our Ambassador left
in protest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Our Charge d' affaires in Peking
walked out of thc banguet in protest at
this reference to Kashmir which is an internal
part of India,
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Disposal of Airfields

2493. SHRI M. MEGHCHANDRA :
Will the Minister of Defence be pleased
to refer to the reply given to Unstarred
Question No. 2843 on the 12th March, 1969
and state :

(a) the prescribed procedure for dispos-
ing of the two airfields so declared surplus
to requirements ;

(b) whether Goveroment have since
taken up the work of disposing the sam: ;
and

(c) if not, the recasons for the delay?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) After
the lands and assets of one Service
are declared surplus, the remaining two
Services are consulted to indicate their
requirements, if any, in respect of those
lands and assats. If their reply is in the
negative, Government sanction is issued
declaring the lands and asscts surplus to
Defence requirements. Thereafter, the details
of the land and assets, along with the market
value thercof, are forwarded to the priority
parties to ascerlain whether any of them is
interested in the purchasc of the property
at the value indicated. In case nonc of
them is intcrested, the property is sold by

public  auction through an approved
auctioneer.
(b) Yes Sir. The stage of consulting

priority parties has been reached.

(c) Does not risc.

Gu'de-Lne for Walk-out by Indian
Diplomats

2494, SHRI YASHPAL SINGH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

¥ (a) whether Government have finalised
any list of occasions, where our cnvoys
should stage a walk-cut in official banquets
hosted by th: countries to which they are
accredited to ; and
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(b) if so, whether Government propose
to lay a copy thereof on Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) Question does not arise.

Floor Prices of Raw Jute

2495. SHRI B.K. DASCHOWDHURY:
SHRI K. HALDER:

Will  thc  Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

(a) whether the West Bengal Govern-
ment has urged from the Ccntral Govern-
ment to raise the floor of law jute in
Calcutta markets, from Rs, 40 to Rs. 50.
per maund recently, and

(b) if so,
thereto ?

the reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) The minimum support price for
Assam Bottom variety of raw jute has becen
fixed at Rs. 104.17 per quintal (Rs. 43/-per
maund) for 1969-70 on thc recommendation
of the Agricultural Prices Commissions and
having du: regard to the need for (a)
stabilising jute production (b) giving a remu-
nerative price to the grower and (c¢) making
our jute goods competitive in the export
market.

Use of Sharad Canal by Nepal

2496. SHRI BENI SHANKER SHARMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Government of Nepal
have sought permission for the use of Sharda
Canal from Government of India ;

(b) whether the Government of Nepal
have also asked the Government of India to
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hand over control of this canal to Nepal
which was built by the British Government
in India ; and

in the

(¢; if so, the decision taken

matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a
The Government of Nepal have only request-
cd for their sharc of the water from the
Sharda Canal headworks as provided for
under the agreement signed betwcen the
Government of Nepal and the then Govern-
ment of United Provinces in 1920.

(b) No, Sir.

(¢ Does not arise.

Indo-Nepal Committee to Settle Outstanding
Disputes

2497. SHRI SITARAM KESRI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(aj  whether it is a fact that Govern-
ments of India und Nepal have decided to
sct up Committces to settle the outsanding
problems betwcen the two countries ;

(b) il so, which are thc problems that
are to be entrusted to these Committees ;
and

(¢) the persons to be appointed on
these Committees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). In accordance with the procedure laid
down in the joint communiquc issued at the
cnd of the visit of the Minister of Extcrnal
Aflairs to Kathmandu on 9th June, 1969, the
concerned officials of India and Nepal are
expected to meet and discuss all matters of
a bilateral naturc with a view to finding
specific solutions. As mentioned in the
statement made by the Minister of External
. Affairs in the Lok Sabha on 2Ist July, 1969
the visit to Delhi of Nepalese officials in
this connection is awaited.
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Production of Coloured Sarees by Powerlooms
in Maharashtra

2498. SHRI N.R. DEOGHARE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to Unstarred question No. 9658 on the
14th May, 1969 and state :

fa’ whether it ic a fact that the power-
looms in Maharashtra are s'ill producing
coloured sarees though the period of three
years allowed in the then Ministry of
Commerce Resolution No. 9(42)-TEX(C)/64
dated the 2nd June, 1966 cxpired on the 2nd
June, 196Y ;

b, if so, the reasons therefor and

‘c; the action being taken in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (CHOWDHARY RAM SEWAK) :
1a) The powerlooms in Maharashtr. arc
producing coloured sarees but in terms of
Textile Commissioner’s Notification banning
production of coloured sarecs by power-
looms, the period of 3 vears is due to expire
on 9.11.1969.

(b1 Does not arise,

(¢) The question of production of
coloured sarees by powerlooms has been
cxamined by a Committee consisting of rc-
presentatives of the Textile Commissioncr
and the Maharashtra Government and its
report is under Government's considera-
tion.

Ban on Production of Coloured Sarees

2499. SHRI N.R. DEOGHARE: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a:  whether it is a fact that large
number of unauthoriscd powerlooms have
been and are coming up in Maharashtra,
particularly in Malegaon, Amravati, Shola-
pur, Achalpur and Ahmedanagar and they
are producing coloured sarees whose produc-
tion has been reserved cxclusively for the
handlooms in violation of the ban imposed
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by Government vide Ministry of Commerc:
Resolution No. 9(42)—TEX(C) 64 dated the
2nd February, 1966 ; and

(b) if so, the action taken by Govern-
ment in this rcgard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Government arc awarc of
existcnce  of unauthorised powerlooms in
Maharashtra. Orders reserving production
of coloured sarees exclusively to handlooms
were issued on 9-11-1966. Powerlcom
centres producing coloured sarees were to
changeover to the production of other fabrics,
within a period of three ycars from
9-11-1966.

(b) The matter has been e¢xamined by
a Committec consisting of rcpresen'atives of
the Textile Commissioner and the Maha-
rashtra Government and its report is under
Government’s consideration.

Per Capita Income of Handloom Weavers
in India

2500. SHRI N.R. DEOGHARE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the per capita income of hand-loom
weavers in the country ;

(b) whether it is a fact that the per
capita income of Handloom weavers is less
than that of a farmer ;

(¢) if so, reasons therefor; and

(d) the steps which Government are
taking to improve the per capita income of
handloom weavers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No authentic information is
available about the per capita income of the
handloom weavers.

(b) Information is not available.

() Does not arise.
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(d) The following measures have been
taken to improve the per capita income of
handloom weavers :—

1. Financial assistance is provided in
the form of loan and grant for
development  of handloom industry
in the cooperative sector.

2. Certain fields of production have
been reserved for the handloom in-
dustry.

3. Powerlooms are proposed to be
gradually introduced in the hand-
loom sector.

Export of ‘‘Bleeding Madras”

2501. SHRI YASHPAL SINGH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleascd to state :

() whether it is a fac( that over Rs. 53
lakhs were lost in a bidb, l.c State Trading
Corporation to ecxport “B'c:ding Madras’’
in 1966 ;

(b) if so, the rcasons therefor ; and

¢) the precautions taken so that such
losses do not recur in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (CHOWDHARY RAM SEWAK) :
(a) to (c). Due to the sudden collapse of
the U S. market of Bleeding Madras fabrics
in 1966, there were large accumulations of
stocks of this fabric with the weavers in
the handloom industry. In order to
rclieve the distress of the weavers, the State
Trading Corporation entered the market and
purchased the fabrics from them. Efforts
were made to export these fabrics to the
United States and other countries but were
not successful. The stocks had to be sold
in the local market and the State Trading
Corporation incurred a loss of Rs. 54.05
lakh on the whole transaction covering a
period of about three years. This was not
commercial operation but was in the nature
of a relief measure to assist the handloom
weavers who had large stocks of fabrics due
to a sudden collapse of the export market.
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Indian Mission in NEPAL

2502. SHRI SHIVA CHANDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total strength of Indian Mission
personnel in Kathmandu and the total
annual expenditure for their maintenance
there ; and

(b) the purpose of their stay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) :
(a) Mission Establishment  Estimated
strength as on  cost 1969-
1-3-196Y 70 (Rs. in
lakhs)
(i) Embassy 166 18.14
of India
Kathmandu
(ii) Indian 106 12.33
Cooperation
Mission,
Kathmandu,

(b) (i) The Embassy ol India Nepal, like
our diplomatic Missions in other
countries, is conccrned with the
fostering  of friendship and the
strengthening of the age-long histori-
cal and cultural ties b:twecen India
and Nepal.

(ii) The Indian Cooperation Mission
administers the Indo-Nepalese
Technical Cooperation Programmes
under the Colombo Plan.

Expenditure on Prime Min’sters Visit to
Indonesia and Japan

2503, SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to statc :

(a) whether it is a fact that the Prime
Minister recently visited Japan and Indo-
nesia : and
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(b) if so, the specific purpose of her
visit and the total expenditurc of Govern-
ment on this visit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):

(@) Yes, Sir.

(b) They were in the nature of good-
will visits. Thc es'imated expenditurc on
these two visits is Rs. 2,86,000'- (approxi-
mately).

Export of goats and goat skins

2504. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(@) whether itis a fact that India ex-
ports goats and goat skins to foreign coun-
tries ; and

countries and the

(d) if so, 10 which
therefrom

total foreign cxchange earned
annually ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (CHOWDHARY RAM SEWAK) :
(@) Ycs, Sir.

(b) Statement showing  coun'ry-wis:
figures of export goats and goat skins is laid
on the table of the House. [Placed in library.
See No. LT—1554 169].

Visa for UK. Citizens

2505. SHRI INDRAJIT GUPTA:
Will the Minis'er of EXTERNAL AFFAIRS
be pleas:d to state whether Goverament
propose to introduce a visa system for U.K.
citizens visiting India in future ?

THE DEPUIY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Therc
is no change in the cxisting policy which is
kept under review.
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Probe into Firing in Cossipore Gun and
Shell Factory

2507. SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :

Will the Minister of DEFENCE be
pleascd to state :

(a) whether it is a fact that West Bengal
Government have communicated to the
Central Government their inability to co-
opcrate with the Central Government in
probing the firing at the gun and shell
factory, Cossipore on the 8th April, 1969 ;

(b) if so, the reasons stated by the West
Bengal Government in  their above
communication ; and
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(c) whether Government will probe into
the matter in view of the West Bengal
Government’s rejection?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir.

(b) The Government of West Bengal
consider that since the case against the
officers alleged to be involved in the inci-
dent is pending in a criminal court, the
Inquiry by the Commission appointed by
the Government of India would be un-
necessary and redundant.

(c) The matter is under consideration.

Rebate on Handloom Products

2508. SHR1 KIRUTTINAN: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that the Planning
Commission has proposed to drop the
rcbhate being given on the handloom products,
gradually during the Fourth Five Year Plan
period;

b) if so, the rcasons therefor:

) whether Government have any
proposal to convene a meeting of the
Presidents of the State Handloom Co-

operative Societies before taking any final
decision in this regard;

(d) whether Government are aware that
there is continuous representation from the
Handloom Wecavers' Co-operative Societies
for more concessioh and rebates as they are
given to Khadi; and

(e) if so, the decision taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK); (a) No, Sir.

(b) and (c). Do not arise
(d) No, Sir.

(¢) Does not arise.
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Impact of closure of Suez Canal on
Indiu’s Exports

2512. SHRI R. K. BIRLA: Will the
Minister of FOREIGN TRADE AND
SUPPLY be plcased to state:

(a) whether it is a fact that there has
been a shift in India’s foreign trade after the
Suez Canal closure;

(b) if so, the details thereof; and

(c) the extent to which the closure of
Suez canal has affected our exports?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1 CHOWDHARY RAM
SEWAK): (a) to (c). After the closurc of
Suez Canal in June, 1967, therc has bcen
a variation in the quantum of our trade
with the various countrics to and from which
the natural movement of cargo was through
the Canal or otherwisc. While our trade
with somc countries has increased to others
it has declined in 1968-69 as compared with
1966-67. A Statcmcnt showing the details
is laid on the Table of the Housc [Placed in
Library. Sce No. LT-1555/69]. However,
at the actual volume of trade with a parti-
cular country depends upon so many factors,
it is not possible to isolatc and assess with
any degree of precision the influence of any
particular factor such as closure of Suez
Canal.

Backward Areas in Maharustra

2514. SHR1 DEORAO PATIL: Will the
PRIME MINISTER be pleascd to state:

(@) the number and names of Back-
ward arcas and Districts in Maharashtra
State with the total population of these
arcas; and

(b) the schemes included in the Fourth
Five Year Plan for thc Development of
these areas?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMAT!I INDIRA GANDHI):
(a) The States Government has  identified
6 districts Chanda, Ycotmal, Bhir, Parbhani
Nanded and Osmanabad having a population
of 80.36 lakhs (in 1966), as backward arcas.

(b)  Information is not available as the
State Government has not yet finalised the
State’s Fourth Plan.

Support price for ‘‘Kapas”

2515. SHRI DEORAO PATIL: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleascd to state:

(a) whether Governmcnt have taken
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any final decision about the support price
for Kapas for 1969-70;

(b) whether Government are awarc that
the actual price received by the cultivators
during the current ycar is much lower than
the announced price for Cotton; and

(¢} if so, the steps proposed to be
taken to scc that the cultivators get adequate
return?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) No, Sir.

(b) and (¢). During the current year,
only support prices for cotton were announc-
cd. Prices of cotton have been ruling much
higher than these prices and there is no
question of cultivators getting prices lower
than support prices.
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Chinese Arms And Ammunitions Captured
From Host.le Nagas

2519. SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA ;
SHRI N.R. LASKAR :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that large
quantities of Chinese arms and ammunition
were captured by C.R.P. in the thrce en-
counters with the armed hostiles on 4th and
7th July, 1969 ;

(b) if so, the number of hostiles killed
and captured ;
the

(¢) the total loss suffered by

Indian Security force ;

(d) whether the hostiles have again
started hostile activities since July, 1967 ;
and

(e) whether Chinese and Pakistanis
have again started giving ammunition to
them on a large scale which has resulted
in an increase in hostile activities ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Government arc
not aware of any such incident on the 4th
July, 1969. There was an encounter on the
5th July, 1969 between the underground
Nagas and a Police post under the Civil
Administration about 8 miles from Ukhrul.
Another encounter between the CRP and
the underground Nagas took place about 2
miles away from Mao on 7th July 1969. In
these two incidents th Sccurity Forces re-
covered, amongst other things, 7 hand-
grenades of Chinese origin, 73 rounds and
165 empty cases of 7.62 mm ammunition.

(b) and (c) : There wasno casualty on
cither side.

(d) While the Underground Nagas
have not completely given up their hostile
activities, there was no noticcable spurt from
July 1967. Inthe last few days, however,
there have been three incidents about which

SRAVANA 15, 1891 (SAKA)

206

Written Answers
a statement has been made inthe House
on 5th August, 1969.

(¢) The Chinese have supplied large
quantitics of arms and ammunition to the
underground Nagas who went to China.
Though the underground Nagas have made
an attempt to go Pakistan for obtaining
arms and ammunition on several occasions
since 1966, their attempts have been failed
by the Security Forces.

Race Riots in Ceylon

2520. SHRI MUHAMMAD SHARIFF :
Will the Minister of EXTERNAL AFFAIRS
be plcased to state :

(a) whether Government arc aware of
the race riots between Sinhalese and Tamil
workers in Ceylon ; and

(b) the reaction of Government there
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). As far as Government are aware,
during May this year there were clashes
betwecn some Sinhalese and Tamil labourers
at two places in the tca districts of Ceylon.
Our High Commission has rcported that
the Government of Ceylon had taken
prompt action in restoring order and nor-
malising the situation.

Export of Raw Materials to Japan

2521. SHRI MUHAMMAD SHARIFF :
Will the Minister of FOREIGN TRADE
AND SUPPLY be plcased to statc :

(a) whether Japan has shown his
willingaess to buy raw materials in large
quantities for industries from India ;

(b) whether any agreement has becn
signed in this regard ; and

(c) if so. th: (cails therc'o ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). No specific agree-
ment has been concluded recently between
the Government of India and the Govern-
ment of Japan for export of raw materials
in the large quantities for Japanesc
Industrics,

Trade Delegation to Sudan

2522, SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether any Trade
visited Sudan in June, 1969 ;

Delegation
(b) the names of the personnel of the
delegation who visited Sudan ; and

(c) whether any agreement
and if so, the details thercof ?

was signed

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (CHOWDHARY RAM SEWAK)) :
(a) Yes Sir.

(b) This delegation was led by mc and
and included Shri S.K. Singh of the Ministry
of Foreign Trade and Supply and Shri R.
Ramaswamy lIyer of the Ministry of Finance
(Department of Economic Affairs).

(¢) No new trade agreement was signed
but in the course of making thc trade
arrangement for 1969-70, it was decided to
increase the volume of trade by 45%,.

Soviet Land Nehru Award Winners

v
2523. SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that winners of
this year’'s Soviet Land Nechru Award
prizes were described as India’s ‘Young
Ambassadors® to the Soviet Union ;

(b) whether they were to depart from
Delhi by air on 11th June, 1969 ;
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(c) whether they were informed through
a letter sent under the instructions of the
formcr Deputy Prime Minister that they
could not be given ‘P’ forms because they
were minors and Government did not think
that they should visit Soviet Union at such a
tender age ;

(d) whether the children and their
parents protested against this last minute
refusal ;

(¢) whether on the Prime Minister’s
intervention they were allowed to leave on
the 11th June, 1969 and were given foreign
cxchange without ‘P’ forms being produced ;
and

(f)y if so, the reasons for carlier refusal
and last minute reversal of the refusal ?

THE DEPUTY MINISTER IN THE
MINISTRY EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH) : (a) No, Sir.

(bv  Yes Sir.
(¢) No, Sir.
(d) to (f). The matter was considercd

at the highest level and the children were
allowed to go and ‘P' form facilities were
accordingly given to them,

15 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Protest by Education Minister of West
Bengal against forfeiture of copies of Hindi
Hindustan of Delhi.

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, 1 rise to a point or order.
Sir, you were pleased to suggest a number
of times here that any question which per-
tains to a State Government should not be
brought in here. In the first place this
question pertains to a State Government
and the Centre has nothing to do with it.
Secondly the order that has been mentioned
was withdrawn by the Delhi State Govern-
ment long ago. We have as much respect
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for Bankim Chandra Chattopadhya as any-
body else has. 1 wonder whether these
p.ople who call him Rishi of Bandemantaram
have any respect for him. Today these
pcople come forward as champions of
Bankim Chandra Chattopadhya and castigate
the Delhi Administration for something for
which it has already made amends. 1 think,
Sir, this is wrong and this should not havc
been admitted. Even if it is admitted, I
want to reitcrate that we have as much
respect for Bankim Chandra Chattopadhya
as anybody else, and the order about which
the Calling Attention Notice has been given
and about which the Bengal Minister was
constrained to protest has alrcady been
withdrawn.

MR. DEPUTY-SPEAKER : So far as
the admission of this Calling Attention
Notice is concerned. we have taken all things
into consideration. If a certain section
gets offended with a certain action of any
Government and the Centre’s atiention is
drawn to it, we arc perfectly within our
rights to take it up.

SHRI SAMAR GUHA (Contol}
Sir, I call the attcntion of the Minister of
Homce Affairs to the following matter of
urgent public importance and I request that
he may makc a statement thereon :—

““Reporied protest letter sent by the
Education Minister of West Bengal
against forfeiturc of copies of Hindi
Hindustan of Delhi for publishing Hindi
translation of an article captioned
‘Ramayan Ki Belayeti Alochana’ by the
‘Rishi of Bandemataram’, Bankim
Chandra Chattopadhya.’’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, the
letter dated 19th July, 1969, was reccived
from Shri Satya Priya Roy, Minister in
charge of Education Department, Govern-
ment of West Bengal, regarding action taken
by Delhi Administration in respect of an
article by Shri Bankim Chandra Chatto-
padhya which appearcd under the caption
‘Ramayan Ki Belayati Alochana’ in the
HINDI HINDUSTAN of Delhi on 22nd
March, 1969.
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By an order dated 9th June, 1969 under
section 99-A of the Code of Criminal Proce-
dure the Administrator Union Territory of
Delhi had declared forfeited to the Govern-
ment every copy of the said issue of the
daily “Hindustan’’, on the ground that the
article ‘‘Ramayan Ki Ek Vilayati Alochna’
contained matter which came within the
mischief of provisions of section 295-A IPC
and thercfore, was actionable under section
99-A Cr. PC. Upon reconsideration of the
matter, the said order has been rescinded by
the Administrator on 19th July, 1969.

SHRI SAMAR GUHA : The oider
that was passed by the Lt. Governor, Dethi
Administration, reads :

““Whereas the Lt. Governor of the Union
Territory of Delhi is satisfied”

- notc the word ‘satisfied’—

*that an article captioned ‘Ramayan Ki
Vilayati Alochana’ by Bankim Chandra
Chatterjee, appearing in Hindi Daily
Hindustan of 23-69 (Sunday Edition)
printed and published at Hindustan Times
Press, New Delhi, contains matter which
is delibcrately and maliciously intended
to outrage the rcligious feeling of Hindus
by insulting their religious bcliefs and
the publication of which is punishablc
............ the Lt. Governor of the Union
Territory of Delhi hereby decclares every
copy of the said ncwspaper containing
the said article to be forfeited to Govern-
ment.”’

Just after this ncws was published, an
cditorial was written in a Gujarat paper in
which it was stated ; faedT T%aTT § FfFq
T Y hﬂ, Bankim Chandra produced
before Dclhi Court. The Lt. Governor,
Shri Jha, comes from Mithila and I have
been told that he is a Sanskrit scholar. As
you know, the wcll-known poet Vidyapathi
comes from Mithila who is known as thc
common poet of Mithila and Bengal, I do
not undcrstand why the Lt. Governor did
not care to ask for the original writing of
Bankim Chandra included in his Lok
Rahasya® scries and read it beforc passing
such an order. Without going through that
he immediately orderd that the issuc be
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forfeited to government. Bankim Chandra
wrote an article which was satirical piece
intended to be some kind of broadside
against the ugly utterance and slanderous
calumny that had been conducted
hy  half-baked or pseudo-Indologists
against Ramayana, Mahabharata. Gita and
other Hindu scriptures. His writing in the
form of a satirical was dirccted as a snipoj
against those pseudo-Indologists. Neither
the Lt. Governor, nor Shri Malhotra, who
is the Chief Executive Councillor of the
Delhi Administration, cared to know what
Bankim Chandra wrote in Lok Rahasya.
Not only that, there was a talk in the Dchli
Administration that immcdiate orders should
be issued for the arrest of Bankim Chandra.
One very inspiring Member of Parliament,
who is always very much jealous of cow
protection, sent a batch of Sadhus to the
office of Hindi Hindustan when they reached
that office, they asked the Editor of the
daily:

dfen w7z wet @ 7 ga 3EEY Q-
avdY ger AN ¢

“Where is Bankim Chandra? We will
cut him to pieces.” The cditor happen :d
to be a humourous person. So, he said:
yes;

afew ovx 92 9T &, gt 4 9y
7T T

Then only rcalised that Bankim Chandra
is no more. This Is what I heard. 1 have
with me so many press clippings from all
over the country, from Maharashtra, Gujarat
and Bihar, expressing resentment over the
action of the Dclhi Administration. How
folly and idiocy can run amuck in an
Administration can be seen from it explana-
tion of July 10th? What do they say in
that explanation?

S It crcated a misunderstanding that
Bengali writer Bankim Chandra Chatterjee
had criticised thc Ramayana...... An official
spokesman said the case against the Editor
and Proprietor of the newspaper had already
been withdrawn.”

Again, a press-note was issued by the
Delhi Administration—it is funny—
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‘‘But the article as reproduced in Hindi
in the daily makes it appcar as if the view
cxpressed in the original text were Bankim's
own. Such an impression was very deroga-
tory to the reputation our beloved literature
Bankim Chandra cnjoys all over the
country.”

Further, it says:

“In his book ‘Lok Rahasya’ Bankim
Chandra has given a title which when
translated into English would read as
‘Criticism of Ramayana as written by a
foreign critic’.  But in the article that was
published in Hindustan the title is ‘Rama-
yan Ki Ek Vilayati Alochana’ by Bankim
Chandra......

It was with thc pious intention of
safeguarding the fair name of Bankim
Chandra from being maligned and discredi-
ted that the forfeiture of the copies of the
issue of the daily was ordered.”

MR. DEPUTY-SPEAKER: Come to
the question now.

SHRI SAMAR GUPTA: 1 am coming
to question.

Lastly, this isa
Lt. Governor:

letter  written by the

for sy oY,

“fgrgeam’’ & swifag cuHTIE A
fgargdt mAEar’ w@ F gEEey ¥
faedll q@rga gra o1 ATAAT AT TG
q1 IFF  qTEY § IT-AUSTIA HGIaq
qHF F AT A7 F AR IO F fay
Firge & “fegam’ S afaat
F5d HY T 9Y ITHY AI9@ fHA S F
Y AT I9-TSgaTT wgea 1 fay §07

Now, 1 come to the question. 1 want
to know who is the officer who adviscd the
Lt. Governor to forfeit the copies of Hindus-
tan. Secondly may I know whether the Delhi
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Administration has taken any step against this
officer and whether they are going to institute
an inquiry against the officer. Lastly, I want
to know whether this House will reprimand
the officer who dared to censure the writ-
ings of the ‘Rishi of Bandemataram’. Even in
the letter of the Lt. Governor or the press
note issued by Dclhi Administration, therc is
not a word of regret or apology cxpressed
by the Lt. Governor. I demand that regret
apology should bz cxpressed lay the Lt
Governor.

st wwEET et (2193) ¢ 6
wged w1 Az Ay aaard fF A g
freqan Y w1 gEAT T GHT AT AT EAA
T Y wiar § wgar TG 7

SHR!I VIDYA CHARAN SHUKLA:
Obviously, there has been 2 gross misunder-
standing in the D=lhi Administration about
this and a mistaken action was taken which
has now been rescinded. T would like to
inform thec House that two hon. M-=mbers
belonging to Opposition of this very Housce
had also taken up this matter with us asking
for action against the Editor and the person
who has written the article.

SOME HON. MEMBERS: Who arc
they? Give their names ‘Interruptions)

MR. DEPUTY-SPEAKER: Order, order.

SHRI VIDYA CHARN SHUKLA: May
I complete my answer?

We ¢xamined the matter and we said,
there lics no action and no action can be
taken because our vicw was almost the same
as that of Mr. Samar Guha. So, we did
not take any action. Then, we found in
newspapers that some action had becn taken
by the Delhi Administration about this
matter. We werc not consulted about that
matter and they had taken some action.
After the criticism appeared, we examined
this question. They found it was taken
under some kind of obvious misunderstand-
ing and they hastily withdrew the order. It
is very difficult for me to say which officer
of the D:lhi Administration gave the advice.
There might be a process in  which several
people might have given advice in this
imatter and, I think, it is a very regrettable
ncident and it should now be treated as
closed.
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SHRI SAMAR GUHA: We should
demand a regret from the Lt. Governor ; an
apology has to be expressed by him. This
is one of our national songs.

SHRI VIDYA CHARAN SHUKLA:
There could be no disagreement on the
sentiments that  Prof. Samar Guha has
expressed hcre. I am  quite sure that
everybody concerncd will take due note of
the feelings expressed in this House.

SHRI SAMAR GUHA: At least he
should communicate our views that the
House demands an apology f-om him.

MR. DEPUTY-SPEAKER: Mr. Jyotir-
moy Basu.

SHRI JYOTIRMOY BASU (Diamond
Harbour): For a changc.

I find something to support in what
Mr. Samar Guha said. Frankly speaking,
we have no anger in this matter. We
laughed our heads off at Jan Sangh after
we had read about this action. Some
Britishers had tried to have a dig at Rama-
yana by saving that Ram plus Ravana
made Ramayana. ‘Ravana’ means a non-
Hindu or Muslim. They got some smell
of Muslim and that might have infuriated
them.

About Mr. Jha who is a confirmed civil
servant—I do not know how he passed his
examination: he should have bzen more
knowledgeable; what an ignorant man he
is—1 want to know what steps Government
proposc to take against him. We have
heard of ‘Dhobi Chaap’ i.e. you shut your
cyes and sign on anything. He had done that.
This Jan Sangh, which had been advised by
such Pandits, aspirc to rule this country.
Imagine what a bad day that would be
for us! | would like +to ask the
hon. Minister to tell us what he is going to
do in the context of what he had done.
(Interruptions).

In the Mahabharata, there is a chapter
called ‘Karna Salya Vivadh’. There is a
wordy before the actual battle. This ‘Salya’
had come from the area which was known
as Madra, i.e., Delhi and its north. In that
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wordy duel, Karna had said something very
uncomplimentary, scathing, about the people
who lived in Madra area. In view of this,
will the Jana Sangh try to ban the Maha-
bharata or expunge that particular chapter,
Karna Salya Vivah ?

Another thing that is worrying is that
they have nationalised text-books...(Inter-
ruptions) The tcxt-books will be drafted and
edited by the same set of pondits, no doubt,
who had advised them about Bankim
Chandra Chattopadhya. Imagine what will
be the fate of the boys and girls who will
be reading these books!

MR. DEPUTY-SPEAKER: He may ask
his question.

SHRI JYOTIRMOY BASU: There is
one very important thing. In the Times of
India of 4th May there is an article, ‘Nirad
Chaudhuri on Sadhus, Sex & Students’,
There, Mr. Nirad Chaudhuri says:

“Do you know what 1 told some
American students when I Spoke to
them the other day? I said, ‘I am very
pleased to meet you because I have come
to address our futurc rulers,” I supposc
you know that the U.S. embassy in
Delhi is already reffered to as the
White House.

This sort of articles arc allowed to be
printed and published freely under the name
of ‘free Press’, solely financed by Americans.
The Jana Sangh and the Home Ministry shut
their eyes to these things. We are domora-
lising our students...

MR. DEPUTY-SPEAKER: That does
not arise out of this question.

SHRI JYOTIRMOY BASU : And you
are jumping at an author who dicd 80 years
ago.

MR. DEPUTY-SPEAKER:
you expect him to reply to this?

How do

Will the hon. Minister tell us :

(a) What precise steps he is taking
against the Lt. Governor for his utter
failure?
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(b) Will he name the two hon. Members
of this House who had written to the ad-
ministration in this regard?

SHRI VIDYA CHARAN SHUKLA :
The only question that I can make out
from his question is whether Government
contemplate any action against the Lt.
Governor. | have said in my answer before
that this was a bona fide mistake and we
cannot punish bona fide mistakes. (Inter-
ruptions)

MR. DEPUTY-SPEAKER : If there is
anything left, please reply. Otherwise, 1
will pass on to the next item.

SHRI VIDYA CHARAN SHUKLA :
1 cannot make out any other question to
which I can give a reply. (Interruptions)

SHRI NAMBIAR (Tiruchirapalli) : 1
rise on a point of order. During the course
of the reply the hon. Minister has said that
two members had written. After all the
letter written by thc two members is not a
confidential document and by disclosing
their names there is no privilege involved,
There is no harm if thc hon. Minister gives
the pames. The House is entitled to know
the names.  (Interruptions)

MR. DEPUTY-SPEAKER :
compel the Minister.

I cannot

st AT A WA (A9 g
HeAY @RI & 99 F% 1T AT & AT agt
FEa@g s arg g £ zafeor A
IJAATAT 3F AGT & 1

SHRI J. M. BISWAS (Bankaura) : The
hon. Minister referred to two Members of the
Opposition, I request him to tell the
House to which political Party they belong
if he has any objection to disclose the
names.

MR. DEPUTY-SPEAKER : We now
g0 to the next question of privilege. I can-
not take it up now as the Law Minister is
busy in the other House.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
As mentioned by the hon. Decputy Speaker,
the Law Minister is busy with the Banking
Companies Bill in the other House. 1 have
spoken to Mr. Salve and he has agreed that
this matter may be postponed to 14th,

SHRI NATH PAIl (Rajapur) Why
14th?

MR. DEPUTY - SPEAKER : Because
Mr. Salve will not be here.

SHRI N. K. P. SALVE (B:tul) : The

matter has been kept hanging fire too long.
In view of the genuine difficulty pointed out
by the Minister of Parliamentary Affairs,
1 do not mind its postponzment to the 14th
but on the 14th I hope it will not meet the
same fate,

SHRI S. M. BANERJEE (Kanpur) : |
got a telephonic message that the Chairman
and the Dcputy Chairman of the Indian
Jute Mills Association are here in response
to the statement issued by Mr. B. R. Bhagat
yesterday rcgarding the strike of jute
workers.

They are here now and the hon Minis-
ter Shri B, R. Bhagat is negotiating with
them. This is a very serious matter. I
would request that it should be impressed
on them that unless they give certain con-
cessions, the jute mill strike is not going to
cnd. May I request Shri B. R. Bhagat
through you that he should make a state-
ment and tell us that the jute mill magnates
have agreed to do something so that the
strike will be averted? Let him make a
statement.

MR. DEPUTY-SPEAKER : It has been
taken note of. His plea has been recorded.

Wt ¥z ww g (et &=9) ¢
IqTener AENRT, 91 faeet FigE ¥ agr
ZFT 144 7Y areFT Mg fEET o)
IgH qR ¥ R A I9F faars #15
Frdart TE ¥ | Iy qg¥ oAg fem QA
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qIRY & gig AT F faqars qwr 144
areT & waqy § vewa frar qar, faad
qZA AT GUAT A F, N AW AT Y
arqg o1 g A | ¥ Fgar agar g fF 7w
a@ & fefsfmas 78 Qar Tifgo
HAT AEIT THF AR F T 7\

MR. DEPUTY-SPEAKER : How can
I permit this?  Shri Kanwar Lal Gupta may
writc to me.

SHRI KANWAR LAL GUPTA : 1
shall write to you.

SHRI S. M. BANERIJEE:
should be no section 144,

There

SHRI BAL RAJ MADHOK (South
Delhi) : [ want to say something on the
statement that Shri S. M. Banerjec has
made. The jute industry is a very impor-
tant industry of this country and it is a big
foreign-exchange-carner. It employs about
2} lakhs workers. Wc want the matter to
be scttled. The chairman and the deputy
chairman of the IJMA arc herc. I would
appzal to them that they should settle this
matter, We have to look to the interests of
the labourers and we should also look to
the economic viability of the mills and also
see that the country’s cconomy does not
suffer. Something should bz done to settle
the matter.

DR, RANEN SEN (Barasat) : 1 fully
endorse the point made by Shri S. M. Baner-
jee and Shri Bal Raj Madhok. 1 come
from West Bengal and I know that the jute
industry is @ very important industry there.
So, the demands of the workers must be
conceded, and a scttlement has to bc
arrived at.

SHRI S. KUNDU (Balasore) : | have
examined the statement made by Shri B. R.
Bhagat in response to our requast but |
find certain lacunae in the statement. Cer-
tain things have happ:ncd in the meantime.
Firstly, there is a report in the n:wspapers
that a group of th: management of IJMA
has agreed to pay interim relicf in wages;
there is also another statement by sonie
mill-owners that under such circumstances
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when the otiier group would not agree to
pay the interim relief, the industry should
be nationalised.

MR. DEPUTY-SPEAKER : Let the
hon. Member write to me. I shall consider
whether a discussion is possible,

oft fanfa fawy (Midrardy) @ St 92
fasY #) gzaa g€ & 3% T feaw
FJSF IR 10 To 9T TAT | HAT
gEAIw Al TE AY AL F1 AT WT
forc s 1 S fae arfas & az @=g
¥ fF geara st @ aifE gagd @
FH AT 9 | 3T T § q F AT A7
fircar s@ar ) zg9 fEEE A A9 8
@& & Tigmn § B avare oo ey
#F o 7 A femiEr 7 9z @0y
A AQA TIIF F TH | A HIFIT OA]
FF A5 A1 W@ § A fage, Fwa, wam,
IEaT, ITT 9T AR A F fRaEr
Y 9121 17 AT W@ & | THH gIFT FT
me ¥ e Friard s Fifge

SHRI S. M. BANERJEE :
Mipister must take note of
very urgent,

SOME HON. MEMBERS rose-

MR. DEPUTY-SPEAKER : Since
many Membcrs wanted to rise this, I had
permitted it. Therc is a strike and negotia-
tions are going on. The other point of
view has also been brought forward by
Shri Bibhuti Mishra. The matter is very
important, and already the hon. Minister
has made a statement and negotiations
are going on. If hon. M:mbers write to
me, we shall consider about how to bring
it up before the Housc.

SHRI S. M BANERIJEE :
already tabled motions.

ot feafa faw : fea@l &1 aral
TYY FT TFA EAIT1 qg gSATA AT
WY @A frara &1 amal 9T F7 oA

The hon.
this. It is

We have
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gAar @y frem e ) ag 9z
Y AFF T Ag aFar &) fFaei ¥
oo g5 o smar arfgm

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER :
put an end to this now.

Let us

SHRI RANDHIR SINGH (Rohtak) :
I want just one minute.

MR. DEPUTY-SPEAKER : 1
closed it already.
him, then 1 have
also,

have
If I have to listen to
to listen to others

st W fag ;. Iqemy w@eEw,
7 sAAga nfrefadis faa o= frar
3 S wTIAY 3 AY QST A v wIar
2, 2z Y qrAfaaa #1 @at § AT ¢
T TG0 &, T AN gl F faers qa
Tar 8, Iz 9g v fafaee @y avr A
YTV "rEwdr, g9 faers T onae
F Az FILATE A gaEt §

MR. DEPUTY-SPEAKER: How does it
come up just now?

st Tl fag : 9€mE & @i o
qdarg & Ne faferd N q@@a frar
T A gAYy A, SR ATE ¥ ATy
;AT -

MR. DEPUTY-SPEAKER : Let him
write to me. This is not proper. This is
a controversial issuc. Let him write to me
first. Nothing that hc says will go on
record.

SHR1 RANDHIR SINGH : **

MR. DEPUTY-SPEAKER : I shall not
permit this controversy to be raised now.

*#Not recorded.
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PAPERS LAID ON THE TABLE

Government’s Decisions on ARC’s Report
on Economic Administrat'on

THE DEPUTY MINISTER (SHRIMATI
NANDINI SATPATHY) : On bchalf of
Shrimati Indira Gandhi. I beg to lay on the
Table a statement of decisions of Govern-
ment on certain recommendations of the
Administrative Reforms Commission in their
Report on ‘Economic Admininistration’:
[Placed in Library. See No. LT-1538,69.]

Taacs

S y of in Report of
Enquiry Comm_ttee on Film Censorship

SHRIMATI NANDINI SATPATHY :
On behalf of Shri Satya Narayan Sinha,
1 beg to lay on the Table a copy of the
Summary of conclusions contained in the
Report of the Enquiry Committee on Film
Censorship. [Placed in Library. See No.
TL-1539,69,]

Notific itions under Export (Quality Con-
trol and Inspection) Act Tex'ile Committee
Act and Industries (Development and Regula-
tion) Act

F3fmw = awr qi wenew ®§

IgweAt (st SYa< aw daw) 0 & fara-
fafaq ax 7a7 o= 0% @A § -

frata (fFen fAgxar qar fAQ-
e ) sfafram, 1963 & aar
17 &Y 399X (3) F HFAA
af@a ser @ (fAde)
Fmraq faam, 1969 3 uvE
sfa it feaiw 15 gars, 1969
% 9TE & AT F owiygaan
H&IT Tqo Mo 2854 wHIfAa
gTa

[Placed in Library. See No.
LT-1540/69.]
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to Question

(2) aex afafa sfufqaw, 1963
g1 22 FoIgErw (3) ¥
aft qex gfafs (dareT)
fram, 1969, N ux gfq o
feais 14 97, 1969 & Wi
F waex § mfggam dew
A TE AT 13 (HFA) Hew)
A st 0w w1375 (fed
HEFIW) & gFvfag gm g

[Placed in Library. See No.
LT—1541/69.]

()

gam (favrg qur fafrawa)
afufraw, 1951 # 9 18-%
FY ITRT [2] ¥ welT AT
faew armgz fafade, amge &
937 F a2 | faqiw 11 o,
1969 & i@ ¥ q9gA H
gifaq afogaw gem g
AT 2839 (faedt qar HASAY

Fear) #1ooF ufa
[Placed in Library. See No.
LT—-1542169.]

Correct’on of Answer to S.Q. No. 1684
Re. Pensions to Windows of Sold.ers Killed
in War

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): In reply to a supplementary
question arising from Starred Question No.
1684 answered by me on the 14th May, 1969,
it was stated that children of Defence
personnel would be admitted upto 60 per
cent of the capacity of Military and Sainik
Schools.

The correct position is that while
children of Defence personnel can be admit-
ted up to 60 per cent of the capacity of
Military schools, in respect of Sainik Schools
the reservation is only 33 per cent and not
60 per cent.
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SHRI S. M. BANERJEE (Kanpur): 1
rise on a point of order in regard to this

MR. DEPUTY-SPEAKER: Lct the hon.
Member resume his seat now. When Shri
Randhir Singh intervened and tried to refer
to some controversial matter, I immediately
stopped him because it was not fair to refer
a Chief Minister’s statemont without proper
notice, on the floor of the Housc. I must
cxamine first and then only I can bring it
up. Then, 1 had passed on to the statement
to bc made by Shri M. R. Krishna. Now,
let us hear the statement to be made by Shri
Vidya Charan Shukla and then [ shall listen
to the hon. Member.

SHRI S. M. BANERIJEE: I would like
to say something on the statement madc by
Shri M. R. Krishna. He has made a
correction on 6th August, 1969 to an answer
given on 14th May, 1969. This is a peculiar
way of correcting statements  or answers that
corrections should be made after so many
days or so many months. 1 would request
you (o reprimand the hon. Minister and
ask him not to repeat this mistake in future.

MR. DEPUTY-SPEAKER: Dclay should
be avoided.

SHRI M. R. KRISHNA : 1 would like
to cxplain it. This is very insignificant
mistake, because we still admit up to 60 per
cent, but there is no rescrvation. I did not
want that there should rcmain even a small
mistake. So, 1 havc sough! to make this
small correction.

12.35 hrs.

STATEMENT RE. ATTACK ON
HARIJAN LADY MLA IN BIHAR

THE MINISTER OF STATE ON THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): According to
information so far available with the
Government, Shrimati Bhagvati Devi lodged
a complaint at the Barachatti police station
of Gaya district that on July 31, 1969 while
she was taking tea in a shop in wvillage
Bhadaiya a crowd of 50 young persons
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assembled near the shop. Out of thesc onc
person teased her and threatcned to assault
her when she protested. He was, however,
prevented by other people. When she camc
out on the road, again one other person
threatened to beat her up. Other persons
stopped him from doing so. A case under
sections 353, 364 IPC was registered and
investigations are in progress. The investi-
gation is being supervised by senmior police
officers. Two persons named in the FIR
are reported to be absconding and processcs
under sections 87—88 Cr. PC have been
issued against them.

Shrimati Bhagvati Devi  had also written
to the Sub.-Divisional Magistratec about this
matter and the Sub-Divisional Magistratc
on August 3, 1969 has initiated proceedings
under scctions  107—114—117 Cr. P.C.
against the persons named in the complaint.
Non-bailable warrants of arrest were issusd
by the Sub-Divisional Magistratc who also
ordered that thesc persons should furnish
ad interim bond of Rs. 5000/- each with
five sureties cach for good behaviour during
the proceedings.

st vg foma (77%) @ nF A
A A &) uadfaF faa g o @
3T 9T EWA g & 39 gANi ¥ gy A
At fawre 9 § 1 AfET ag qwer s
g 13z mw wfgar gfrsd faafasr &)
zfeemt 9 37 favi  wegrAT @Y < #
ITH AR H gARr TP FET Wifgy
TTHIT T HO FE F 9% q1T F FrE
AAAT FAFT Ig W0, WA F TgAfAGT
A gfem dfrdi Fr gy | T oawE
FF IF gH qIITT FAA | gAF qIT H F
T qEE ATEAT § |

MR. DEPUTY-SPEAKER: | think the
House fully shares the concern expressed
by the hon. member. I am sure Govern-
ment are also fully aware of it. Let us
sec. The hon. member is suggssting

some serious measures to put an end to this
state of affairs.

SHRI VIDYA CHARAN SHUKLA:
Whatever is possible to  be done in this
Matter is being doane.
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=t WeE | (WFI“TT) P TY gEEeT
# UF arg g AT A & | T 3y que
# A & Y gaeg 1 gfiwat 1 gt
q3 fasdifEt srdraT & a3e § faa-
<& fawmr & faarfeai 7 s agf giv
gfits ofdl & wmw fear 1 a@gr 9%
nF . oF. 91 FT IHT AT AT g |
St AT o, T U § W agae g,
IAFT qg TAAW § 1 47 /AY FV oTAF
ar # wrard AT rfgr AW gawr
st &Y Frfem | e § swedegel) w
T FTIE

MR. DEPUTY-SPEAKER: Let him

pass it on to the Home Minister. He will
look into it.
st g WA (WEIET) ¢ SIS

wgigw, foes ae ar AfqwT ag 41 &
gfeara faenfadt & fao §2T dqr 2ar ar
oz e2za femafan srarfdrs adr of |
gg A e gegFad gy Y £ fw
fra® @ aF faT gaTeTT ¥ 3 qaam
Tz qIEI L HIT TWH  SART 7ML
fﬁ‘(ﬁ.{ JTOAT Y T AT | T AATAT
g Ffemg ANt ami af §1oEw
gafeas 106 F339 qfearie 7 g=r@a
w<& e fafree &t nw wAY faar @
o qrgw fafex @t eEm w1 T
frar & 1 o Mfag F77 7 w57 AT H
o fear R fF oz e @ = fan
I @R AfET EE qaa @17 gt
e far T ) g7 wfey

MR. DEPUTY-SPEAKER : This is
also an important matter. Let him  write

to me. I will permit him to raise it then,
not in this casual manner at this hour.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): I have to bring to your
notice that in a coalmine near Dhanbad
owned by the Raniganj Colliery Association
one worker has been beaten to death by
officials, and six have been bumnt to death.
15 officials are involved in this crime. I

M. Ps. (Amendment) Bill

had given notice of a call attention motion
yesterday.

MR. DEPUTY-SPEAKER: The best
thing for him isto write to the Labour
Minister. I have admitted his ca!l attention
notice today.

SHRI JYOTIRMOY BASU; More ncws
come today.

MR. DEPUTY-SPEAKER: Let
write to the Minister.

him

12-40 hrs.

SALARIES AND ALLOWANCES OF MEMBERS OF
PARLIAMENT (AMENDMENT) BiLL— contd.
Clause 4—contd.

MR. DEPUTY SPEAKER : We¢ were
on clause 4 and amendmcnt No. 44 has to
be disposed of. The time allotted was 3
hours but we have taken 4 hours § minutes.
I'shall now put amendment No. 44 10 the
vote of the House.

Amendment No. 44 was put and negatived.

MR. DEPUTY-SPEAKER :
tion is...(Interruptions.)

The ques-

“That Clause 4, as amended, stand part
of the Bill.”

The motion was adopted,

Clause 4, as amended was added to the Bill.

SHRI CHENGALRAYA NAIDU
(Chittoor) :  Yesterday it was not clear what
happened.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : | have an amendment to
clause 4.

MR. DEPUTY-SPEAKER : I am very
sorry ; we have adopted clause 4 and I shall
put claunse 1, the enacting formula and the
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title to the vote of the House. The question
is:

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI CHENGALRAYA NAIDU : You
must hear me.

MR. DEPUTY-SPEAKER : 1 am going
to give you a hearing.  But at this stage, ...

SHRI CHENGALRAYA NAIDU: What
is the use of hearing me after the Bill is
passed.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND

TRANSPORT (SHRI RAGHURAMAIAH :

1 beg to move :
“That the Bill, as amended, be passcd’’.

While moving this motion 1 have to
submit that a small verbal amendment has
become necessary to clause 3 conscquent on
the adoption of yesterday’s amendment. I
beg to move :

Page 2,—

(i) in line 3, for “brackets, figures,’
substitute *‘figurc™ ; and

(ii) in line 4, omit “sub section (1) of”
(58)

SHRI V, KRISHNAMOORTHI : On a
point of order.  If you want to re-opcn the
clause you should allow me also to re-open
it and 1 have given notice of an amendment.
You cannot make a distinction between a
Mcmber and a Minister.

MR. DEPUTY-SPEAKER It is a
consequential amendment and under rule
93(3) :

“To such a motion no amendment may
be moved which is not either formal,
verbal or consequential upon an amend-
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ment made after the Bill was taken into
consideration.”

It is in the nature of a consequential
amendment and so I have permitted him.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : The amecndment that is sought
to be moved by my fricnd here is acceptable
to all parties and I request you to waive the
rules. It was left out ycsterday. If you
are going to accept thatamendment, you
may accept this amendment also.

That is accepted by the Government
also.

MR. DEPUTY-SPEAKER : I would ask
the Minister : if you accept his amendment,
I am prepared to agree to the suspension of
the rule.

SHRI RAGHURAMAIAH First of
all, I have not scen what the amcndment is.
Muy I also mention that there is no com-
parison betwecn this, and whatever their
amendment is.  In clause 3 you will find a
reference to  sub-clause (1) of scction  6A.
Actually, therc is no sub-scction now, be-
causc yesterday, we amended it in such a
way that therc is only one clause now. So,
it is a verbal and conscquential amcndment,
Thercfore, the rules permit that to be done
at this stage. That is why I mentioned it.
As regards that amendment, I do not know
what it is. I have no noticc of that amend-
ment.

st wg femad (A7) : Sareme
HEIZA, W Y g 9T &, 99 9T Y
SIEAT FT N7 § | A9 G &F 97 §,
9% 39 T g7 AN AT gHAT &1 9T ®A
g% QAfer & o § &1

®F 93 5T AFIT § :

“Rule 93 (1) : When a motion that a
Bill be taken into consideration has been
carried and po amendment of the Bill is
made, the member in charge may at once
move that the Bill bc passed.

(2) Where a Bill has undergone amend-
ments the motion that the Bill as amended
be passed shall not be moved on the same
day on which the consideration of the Bill



229 Salaries & Allowances of SRAVANA 15, 1891 (SAKA) M. Ps. ( Amendment) Bill 23()

is concluded, unless the Speaker allows the
motion to be made.”

“(3) To such a motion...
g AmT AT g ! ag A qg & fw
+¢...that the Bill be passed.”

g WA T IIT AL g | AW AT
ged mfg Wy qrg A& gr €1 w7 ma
T AT AT W@ F, T ArAAT  GIW,
Sl 19T, @3 gU ¥ AT IEA FAT 4T
fFagale T«

MR. DEPUTY-SPEAKER : He¢ has al-
rcady made the motion.

SHRI RAGHURAMAIAH : 1 have
made the motion. I have given notice also.
(Interruption)

it wy fomad : wiadly qgeg 9gw "
g€ ¥ " 3T Fgrar fwmg Az T
& 1 7g FXAT NI

MR. DEPUTY-SPEAKER : Mr. Madhu
Limaye, you know the procedure. The
question was this. The motion was already
under discussion yesterday. (Interruption)
The amendment was under discussion. It
was already debatcd. Only a decision was
to be taken.

SHRI V. KRISHNAMOORTHI : I have
already given notice. Have you not secn it,

Sir ? Let the notice be circulated. I have
handcd it over to the Secrctary.
MR. DEPUTY-SPEAKER : 1 have not

got it.

SHRI V. KRISHNAMOORTHI :

me read what I have sent :

Let

“I give noticc of the following amend-
ment to the motion : Clause 4 of the
Salaries and Allowances of Members of
Parliament (Amendment) Bill :

Ans : Without prejudice to the provi-
sion of section 6, cvery Member shall be

entitled to travel by air from Delhi
to the airport nearest to his constituency
or his palace of residence during the
session of Parliament or Committees
thereof, on payment of the difference
between the air fare and the first-class
railway fare for the journey between the
aforesaid palaces.

Nothing in this section shall apply to a
journey of the nature referred to in sub-
section (1) of section 4 of the act.””

In moving this amendment, I would like
to say that we arc not very much worried
about Rs. 20, because we are coming from
1,500 miles away. Wec take three days to
come here. The time ofa Member of
Parlizment is precious. (Interruption)

SHRI SONAVANE rose—
SHRI BISHWANATH rose—

SHRI V. KRISHNAMOORTHI : They
went to squander away the money of the
Government.  They are worried about
money, and not about the duties of a Mem-
ber of Parliament. They want to take money
only. (Interruption)

MR. DEPUTY-SPEAKER: Order, order.
The some question was brought to my
notice already. 1 said if the Government
agree, I wou'd permit the suspension of the
rule. That is all.

Beyond that I have not said any thing.

SHRI M.R. MASANI (Rajkot) : Mr.
Decputy-Speaker, Sir, I beg to move :

“That the debate on thc motion ‘that
the Salaries and Allowances of Members
of Parliament (Amendment) Bill, 1969,
as amended, be passed’, be adjourned to
tomorrow."’

Sir, 1 move for the adjournment of the
debate till tomorrow to enable the Minister
of Parliamentary Affairs to consult all sec-
tions of the House and come before the
House with an agreed formula.

MR. DEPUTY-SPEAKER : [ will now
put the motion moved by Shri Masani to
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the vote of the House :

“That the dcbate on the motion ‘that
the Salaries and Allowances of Members
of Parliament (Amendment) Bill, 1969,
as amended, be passed’, be adjourncd to
tomorrow.”

The motion was adopted.

12.56 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

The Lok Sabha re-assembled ofter Lunch at
Sfour minutes past Fourteen of the Clock.

[SHRT M.B. RANA in the Chair]

DISCUSSION RE : HOME MINIS-
TER'S STATEMENT ON VIOLATION OF
SANCTITY OF WEST BENGAL LEGIS-
LATURE PREMISES.

MR. CHAIRMAN : Shri Hem Barua.

SHRI HEM BARUA (Mangaldai) : Mr.
Chairman, Sir, I bag to move :

“That the statcment made by the
Minister of Home Aflairs on the 4th
August, 1969 rogarding violation of the
sanctity of the West Bengal Legislature
premises, be taken into consideration.”

1 have gonc through thc statement of
the hon. Minister...Shri BX. DASCHOW-
DHURY (Cooch-Bchar) : On a point of
order, Sir.

This is a motion that has just been
moved by the hon. Member. This is re-
garding violation of the sanctity of the West
Bengal Legislature premises. Shall I presume
that the motion has been admitted either
under Rulc 186 or Rule 188? I beg to
refer to Rule 188 in this connection. It
says;

““No motion which secks to raise
discussion on a matter p:nding before
any statutory tribunal or statutory
authority performing any judicial or
quasi-judicial functions or any commis-
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sion or court of enquiry appointed to
enquire into, or investigate, any matter
shall ordinarily be permitted to be
moved.”

Itis known that the Government of
West Bengal have alrcady started an inquiry
and the inquiry report is awaited. If the
discussion on this is allowcd, the inquiry
report may be prejudiced. Therefore, 1
submit that this discussion cinnot be held.

it gzw fagrt amday (FTAURII) ¢
qamafa o, A aiw @Y W@ Eag a8
gRiadl i A A 1 gE FE F7 O
ot Fiw 98 FT w@r e | 98 uw wwatTE
sfa &Y @ & =T wwy s wiw
TN 9 ST g9 W geq 997 F7
gFar g ifs 7 qmwar wasa &
frmrreita @ b=y oA€Y @A woAr ) Ay
# gwwar g fr ==t av H1E mafa A
gt =ifgn alR = ==t g9em
CUEu

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Some retired
Chicf Secretary cr somebody has been asked
to go into the matter. It is an administra-
tive inquiry. Ido not think there is any
bar to holding this discussion.

MR. CHAIRMAN: In view of what
hon. Minister has said, the hon. Member's
objection is ruled out.

Mr. Hem Barua.

SHRI HEM BARUA : I have gone
through the statement of the Home Minister
about the vandalism perpetrated by a section
of policemen in the West Bengal Assembly
premises, with cCue care and caution. It
pains me to say that the statement is rather
half-hcarted, slip-shod and haphazard ; it
doss not give a complete picture of the
cntire incidents ; it does not give a complcte
perspective of the entire incidents. All
Maharashtrians are gencrally clever people
and Mr. Chavan is no exception...

SHRI Y. B. CHAVAN : Why not pay
that lefi-handed compliment to some of his
very brilliant colleagues ?
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SHRI ATAL BIHARI VAJPAYEE : He
knows by association.

SHRI HEM BARUA : 1 hope and trust
that, while replying to the decbate, Mr.
Chavan will make an eleborate statement
with regard to the incidents there and give
us the b:nzfit of his interpretations also.

This invasion of the Assembly premises
of West Bengal is a matter that concerns
vitally all the political partics in India
because the challenge is not only against the
Assembly but also against the Parliamentary
democracy in general. Therefore, 1 think
that no political party should lag behind ia
condemning this sort of vandalism perpetrat-
cd by the police in the Asscmbly premises
on the 31st July, 1969. There should be no
partisan attitude in this matter, Often the
Home Minister is described as a man suffer-
ing fiom partisan attitude when the question
of Naxalite comes, and since the Naxalites
are against Mr. Basu, he wants to pardon
their vandalism and all that. There is a
sort of statement like that against the Home
Minister. What is true of one party is
true of all political parties. Today there is
vandalism under the U. F. Government
perpetrated by a scction of policemen.
Tomorro v there may be vandalism under the
Congress Government  also.  Therefore, I
say that there should bec a sort of general
attitude towards this sort of vandalism, and
the condemnation should come from all
political partiecs. Here was a group of
policemen who entercd into the premises of
the Assembly House and they turncd every-
thing topsysturvy inside the Housc. They
cven pulled down the portait of Harindra
Kumar Mukcrjce, who was once the Gover-
nor of that State and at whose fect I had
the proud privilege of sitting as a pupil in
the Calcutta University when he was a pro-
fessor there. There was that sort of vanda-
lism perpetrated by a scction of policemen.
But, at the same time, I want to say this.
The policemen have their grievances also.

Those grievances are to bc enquired
into. I did not like Shri Jyoti Basu telling
the policemcn not to agitatc or to put on
black badges on themsclves because they arc
a section of the pcople. If you love the
people, you must cater to the nceds of the
people and see that all the people benefit
under your regime.
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This is an attack not only on the temple
of democracy but also against parliamentary
democracy in the whole country, Are
these policemen alone responsible for violat-
ing the sanctity of the House or the temple
of democracy ? Are we not resp nsible
also ? Let us turn the scarchlight on our-
selves and try to find out if we are not ros-
ponsible. What happencd in the West B.ngal
Assembly when the adjournment motion was
read out with the permission of the Chair by
Miss Abha Maiti? I know that threc persons
of the Treasury Benches, three Members of
the Assembly from the Treasury Benches,
brandished their shoes against her. Shoss
arc meant for foot-wear ; they are meant for
the feet. They are not meant to be taken
in the hand and  brandished aguinst people.
Sccondly, a M:mber of the Trcasury Ben-
ches rushed at Miss Abha Maiti when she
was rcading out that adjournment motion.
Was that good ?  Have the policemen alune
violated the sanclity of the House ? Are we
not responsible for violating the sanctity of
this House 7 We have becn violating the
sanctity of the temples of democracy in this
country. That is a bad thing for us. The
policemen no doubt deserve to be condemn-
ed becausc whatever the provocation, they
should not have acted in that particular
manncr.  There is no doubt about it. But
at the same time, we must take thesc things
into account also. We found also the brand-
ishing of shocs against certuin  members by
certain other members of the Assembly or
certain Members rushing at the¢ Momber
who had to be protected by 30 other Mem-
bers ; I congratulite thuse pcople who came
forward to piotect Miss Abha Maiti. What-
cver that might be, that attack was as much
reprehensiole as the attack on the Assembly
by a section of the policemen.

But the point is this. Government
should have known about this that it was
going to happen, bccause it was quite clear
by 12.30 p.m. that a procession would be
taken out to the Assembly. lnsicad of tak-
ing precautions against these acts of vanda-
lism which were perpetrated, the Minister
was rcady with a gariand 10 be placed on
the dead body. No doubt, the policeman
was murdered in a very grucsome man-
ner. His eycs had been 1aken out, as Shri
Tiwary has said ; his nose was cut and his
ears had been taken out. It was a gruesome
murder. To say that the police have mur-
dered so many people in India and there-
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fore they deserved to be murdered is in bad
taste. That can bz no argument it all. I
do not understand this sort of argument.
1 have never followed this argument at all.

Very often, wc hear in this House
‘Physician, hcal thyself’. ‘Physician, hcal
thyself* is an old adage, and we have to
heal oursclvcs, before crying to condemn
other peoplc for doing certain things which
we very often do.

My submission is that the violation of
the sanctity of the Assembly promises by the
policemen is a bad thing, is a rcprehensible
thing, but at the sume time, the violation of
the sanctity of the temples of democracy by
Memberss is equally reprehensible, We
must not forget that,

There is a crime wave of vio'ence in this
country, Everywherc, we hear of violence,
demonstrations and all that. I just want
to remind you that this is thez year of the
Gandhi Centenary. Gandhiji taught us the
philosophy of non-violence. In spitc of that,
the Indian p:ople we find, arc prone to
violence. The impression in the country is
this. This Government at the Centre would
not listen to any demand or any coniplaint
of the prople unless the people go in for
violence. That is the impression gaining in
this country. Gandhiji taught us to undergo
sclf-sufferings while agitating for a particular
thing. But instcad of self-suffering, we find
that an attack on public property is under-
taken in order to demonstrate for one's
demands or needs. Therc is a crime wave
of violence in this country and wc must
take note of that.

1 did not like the Prime Minister's
speech the other day, the speech that she
delivered ncar her house on 3rd August. She
delivered a speech yesterday also. 1 did not
like that also. I did not like it when she
said that ‘Nobody can stop me, if I want to
become a communist’. What is this ? You
know, Sir, that dictatorship is anachronistic
in a democracy. We are pledged to a demo-
cratic set-up. We are pledged to a democra-
tic system of government in this country. We
have a Constitution that has dcfined demo-
cracy. When somebody who is entrusted
with the responsibility of defending d:mo-
cracy talks of becoming a dictator, that is a
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bad thing. Dictatorship is something ana-
chronistic in a democratic set-up. We
must not forget that.

SHRI MANOHARAN (Madras
North) : Shc said that she was being accus-
cd of that.

SHRI HEM BARUA : I remember what
those words were. She said ‘Nobody can
stop me, if I want to become a communist’.
That was what she said. I did not like that.
I would have liked her......

SHR1 NAMBIAR (Tiruchirapalli): Is it a
crime to become a communist?

SHRI HEM BARUA: It is not a crime
to become a communist

SHRI NATH PAl
that it was in bad taste.

(Rajpur) : He said

SHRI HEM BARUA : Isaid that it
was in bad taste. If she wants to become a
communist, let her leave the Congress and
become a communist like Shri Nambiar.
Let her leave the Congress and become a
communist. I do not have any objection to
that. But to be in the Congress Party to
guide the destiny of the Congress Party and
at the same time to say that ‘Nobody can
stop me if I want to become a communist’
is something anachronistic in a democracy. ..

SHRI RANDHIR SINGH :
Member is wrongly quoting the Prime
Minister. I heard the speech myself, and 1
know that what he says is wrong.

The hon.

SHRI HEM BARUA : 1 had read that
speech in the newspapers......

»iY Torsfre g ;7 AT A aTd T
& ¥ gz 7 ety g @, & 9@ e
# grfere

SHRI S. M. BANERJEE : This is
being propagated by Shri Nijalingappa.

SHRI HEM BARUA : It was in the
Delhi papers on the 4th morning.

SHRI SHEO NARAIN : Shri S. M.
Bancrjee should not make such remarks
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against our President. This is not the way

that he should behave here. He should
behave better.
SHRI S. M. BANERJEE : On a point

of personal explanation, 1saw in the ncws-
papzrs the Congress President had met Shri
Ranga and Shri Atal Bihari Vajpayee. What
was the topic that thoy discussed ?

SHRI ATAL BIHARI VAJPAYEE : To
discuss the weather we met.

SHRI HEM BARUA : Whatever that
might be, some pcople arc touchy about it.
1 read that speech in the newspapers. The
situation in regard to law and order in West
Bengal has decteriorated to such an extent
that it has affected even th: police force.
We must not forget that also.

MR. CHAIRMAN : If he wants a
reply later on, he can have three minutes
more.

SHRI HEM BARUA : As I was saying,
the situation in regard to law and order in
West Bengal has dcteriorated to such an
extent as to affect the police force. We
must take that fact into account also. Once
indiscipline is encouraged for your own
purpose, then that indiscipline has a ten-
dency to boomerang on you. That is what
is happening in West Bengal. 1 might
become a Member of Parliament by encou-
raging indiscipline, but I must know that
indiscipline would one day boomerang on
me  Therefore, there must be some amount
of cthics even in politizs. I have often been
saying that.

AN HON. MEMBER : That is why
his party is sinking in West Bengal,

SHRI HEM BARUA : We may go
sinking rather than imitate wrong tactics
and wrong ways. We shall never do wrong
things.

Then, what did Shri Ranadive say in
London the 24th June ? He said ‘We are
not interested in giving relief to the people ;
we are interested in preparing the people
for a revolution.,, Then, two redoubtable
Mecmbers of a political party ...

SHR1 JYOTIRMOY BASU (Diamond
Harbour) : Are we discussing the motion
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relating to the attack or rapc on democracy
in West Bengal ?  Shri Ranadive is not here
to defend himself. That has nothing to do
with the discussion here before us.

238

SHRI ATAL BIHARI VAJPAYEE :
The hon, Member is here to defend Mr.
Ranadive.

SHRI HEM BARUA : Hc is rcported
to have said like that. When two Members
of a certain political party made a statement
they made a statement on the bosis of a
press report that they had.  If you read the
statement of those two persons you will find
that it was full of tirades against the Right
Communist Party, At the same time, what
happens, Sir ? Full of tirade, every sentence
is a trade wgainst the red Communist Party.
What happencd ?  They want to wreck the
Constitution from within. Instcad of their
wrecking the Censtitution from within, the
Policemen tried to wreck the Constitution in
West Bongal.  When Mr. Jyoti Basu asked
the Policemen to disperse, the group of
Policemen did not disperse. It was only
when the Commissioner of Police asked the
crowd to disperse that the Policemen  dis-
persed. That shows thcre is an erosion of
authority. I must congratulate the Homce
Minister of West Bengal for the commend-
able courage shown by him in the face of
the agitation. Thc same thing cannot be
said about the hon. Speaker of West Bengal
Assembly.  The very fact that he had to
run away through the window shows the
depth and  dimension of the  vandalism
committed by the Police.

SHR1 SEZHIYAN (Kumba Konam):
We should ot discuss the conduct of the
Spcaker of a State Legislature here. It is
beyond the scope of this discussion and this
House.

SHRI HEM BARUA : I congratulate
the Home Minister of West Bengal for the
commendable courag: hc has shown, but the
samc thing cannot be said about thc hon.
Speaker of the Assembly because he had to
run away. The very fact that he had to
run away through a window discloses the
depth and  dimension of the vandalism
committed by the Policemcn on the temple
of democracy. But at the same time what
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did Mr. Jyoti Basu tcll the Policemen ? He
told them, ‘We will organize the pzople
against you."” On the 3Ist of July anti-
Nixon demonstration was taking place in
Calcutta. Mr. Nixon came to D:lhi for 23
hours and a demonstration took place in
Calcutta. Shri Jyoti Basu said that they
would organise the people against the
Policemen there.  This is an open invitation
to civil strife.  Ultimately scnse dawned
upon him, While taking action against
certain erring Policemen, he has alerted the
Army, and this also is an invitation to civil
strife in this country. Therc is no doubt
about it. He has taken action, but, at the
same time, I would like, whichever Party
may be in power, whichever political Party
may be involved, to effect a sort of psycho-
logical compromise. Unless there is a psy-
chological compromise, things cannot im-
prove in this country. Whatever that may
be, there are people who have been brandi-
shing allegation against the Congress in
West Bengal. They say that it is the Con-
gress that has cngincered this mini-mutiny
of the Policemen for wrecking the Constitu-
tion. I would request this Government to
institute a sort of judicial inquiry into the
entire gamut of incidents in order to find
out the truth. Because without any statis-
tics if you go on brandishing all sorts of
things against other pcople, it would not
impress the people for long. You can
fool the pcople for some time but you
cannot fool the people cternally. 1 would
request the Home Minister to institute a
judicial inquiry into the entire gamut of
incidents. The Central Government is in
charge of the Constitution. Now...

MR. CHAIRMAN: If you take morc
time, it will be curtailed from the time for
reply. It is better you finish it now.

SHRI NATH PAl : Itis a well-estab-
lished practice of this House to give the hon.
member who initiates a dcbate 30 minutes.
If he is doing well, as Shri Hem Barua cer-
tainly is, he gets morc time.

MR. CHAIRMAN :
cluding the time for reply.

30 minutes in-

SHRI NATH PAI :
the Chair.

We never mislead
1 have told you the practice.
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SHRI HEM BARUA : 1 have just taken
20 minutes or so.

Since the Central Government are the
guardian of the Constitution, wherever there
is a breakdown of it, they must be
alert. 1 do not want that there should bz
Central intervention in West Bengal. 1do
not want the dismissal of the UF Govern-
ment. At the same tim:, I would urge
upon this Governmznt to take note of the
fact that there is a situation of total lack of
law and security in West B:ngal.  This
police vanlalism, whatcver you may call it,
has risen because of that situation.  There-
fore, it is high tim: the Central Govern-
ment took note of the situation and worked
accordingly.

There are open invitations to civil strife,
as 1 have alrcady pointed out.  Government
should be alert to these things.

MR. CHAIRMAN : Motion moved :

“That the statemcnt made by the
Ministcr of Home Affairs on the 4th
August 1969 regarding violation of the
sanctity of the West Bengal Legislature
premises, be taken into consideration®’.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) @ Itis a very dark day that
has come over West Bengal and we are
discussing this motion under a great deal of
tension. Democratic  rights have been
drowned, the people are living in tension,
womanhood has been dishonoured and
Bengal is in a state that is hard to believe.
The police have entered thc Assembly, the
very temple of democracy, justice and the
fountain-hcad of law in the State. They
have desecrated the Assembly.

We are all sorry that a policeman was
brutally murdered. The murder that has
taken place calls for sympathy from every
side. And a very violent murder it was,
with the victim’s eyes takcn out and ears
chopped off, itis something unbelievable.
This kind of vandalism and violence has
been preached by certain political parties
and that is why such a thing has happened
in West Bengal.

Ever since the UF Government came
into power in West Bengal, it has had a very
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peculiar record. It may just refresh the
memory of hon. members by quoting one
or two things. Because these things have
built up it has led to the ultimate incident
that has now happened.

The Leader of the Opposition in Bengal,
who is a responsible pzrson, has cited certain
figures, and they are very revealing. During
the period the UF Government has been in
power, this is the record: 58 political murders,
some 75 political assaults, 166 violent and
illegal gheraos in the industrial sector, more
than 100 criminal trespasses in the agricultur-
al sector, besides looting and burning of
public and private property ; also dcfiling
of places of worship............ (Interruptions).
Statistics speak more than anything else.
There has been a fall in industrial produc-
tion of 82 per cent in the last four months.
Let me now come to the cost heinous thing
that has happened in the history of India.
In Kanki, an expectant mother has been
speared to death. Such a thing has never
been perpctrated in the whole history of
India cven in her darkest days. In medieval
times during war and raids soldicrs werc
instructed not to touch places of worship,
not to touch women. Now, this has hap-
pened to an expectant mother, and this
has happened in West Bengal under the UF
Government.  Mr. Jyoti Basu has tried to
have some kind of administration but he
himself said in the police budget debatc
in the Assembly :

“The internal dissensions among the
U.F. constituents arc rcflected in the
untoward events and these make things
difficult for the police.”

There are not my words, Sir, 1 am
quoting Jyoti Basu’s words !

So, what he is attempting to do is to
organise a8 force so that they can control
the police. Who are these 3,000 persons
he propose to organise as the police are
not organised ? I should ask the Central
Government to look into this. He says that
this force will consist of politically con-
scious youth who will take the law into their
own hands should that be necessary.” 1
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shall quote another choice bit from one of
the U.F. Ministers who referred to the
gherao and said : “If the gheraos continucs
the U.F. Government cannot last more
than seven or cight months.”

SHRI B. K. DASCHOWDHURY : Is
gherao the subjcct-matter of the motion ?...
(Interruptions.)

SHRIMATI ILA PALCHOUDHURI :
Mr. Probodh Pura Kayastha of the
Socialist unity Centre has admitted publicly
that the CP(M) is dividing the police poli-
tically to gain their own ends. If this is
the opinion of the constitusnts of thz U F.
Government, one can imagine the state of
the police in West Bengal | I say that what
they did is reprehcnsible. But what is the
remedy for this ? When various heinous
things arc happening and these arec brought
to the notice of the Central Government,
let the Central Government question the
State Government about thesc incidents and
not just say that “this is a matter for the
State to dccide and that this is a matter of
law and order.” Law and order concerns
people and if it is a matter of the consti-
tution, if it is a matter which affects the
people the Centre has also a responsibility.
I do not say that the Centre should do
anything outside the Constitution. Let
there be a probe by a high powcred judicial
commission and lIct there be a thorough
investigation as to why there werc so many
political murders and why the policy walked
into the Assembly. When Miss Abha
Maiti went to the chamber of the Home
Minister, she was rudely told to “get out™......
(Interruptions). As Members of Parliament
if we want to go the room of the Home
Minister, have a right to do so becausc
we are placing something before him. That
right cannot be denied to any member of
the legislature. This is something which
has not happened in the legislative history
of India.

There is only one instance in the history
of the world when Cromwell marched his
armies into the British Parliament and
evicfed those present. Where is the
Cromwell in West Bengal? Who is the
Cromwell who leads the police into the
Assembly Chamber? Who is that shining
example who invades thc assembly and
wrecks things there? Under whose authority
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and under whose leadership are the people
held to ransom in West B:ngal? These
are the questions that must be answered.

SHRI RANGA (Srikakulam;: Mr.
Chriman, Sir, this is a very serious matter,
and on this occasion, it is not easy.........
(Interruption).

SHRI K. N. TIWARY (Bettiah:: Sir,
this should be notcd by the Home Minister:
that already a Momber of the communist
party has information that Abha Maiti will
within two days be sent to jail.

SHRI RANDHIR SINGH
She has already said that.

SHRI S. M. BANERJEE (Kanpur,: It is
a matter for the State Government.  You
cannot do anything.

(Rohtak

SHRI RANGA: | b:long to the whole
of India although I do not hail espzcially
from West Bengal. Herc is this Government
which is responsible for law and order,
among other things, for the whole of India
including West Bengal. But what has becn
happening in West Bengal is something very
serious indced, and that is likcly to prove
disastrous to the wholc of the country if
the Government of India does not take time
by its forelock and exercise its responsibili-
ties which have bcen placed on their
shoulders by the Censtitution.  We arc all
agrced, I am sure, in condemning what had
happenend in West Bengal Assembly Hall
the other day, and the police people and
others who are responsible for that most
unfortunate event. But who was responsi-
ble for it at all? Were they only the police
who took part in it? Were they the only
people who were responsible ? 1 speak subject
to correction: I am told that quite a large
number of those policemen belonged to a
trade union of police people which has been
sponsorcd by one of the communist parties.

Some of the communist party peoplc
there and their leaders were complaining, 1
am also informed, that it is the Congress
pcople who were behind that riot. It is
quite possible that some Congress people
who were behind one policc union and the
communists were bchind another police
union. But why should there be two police
unions at all 2 Or why should there be any
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union for the matter 2 1 am not prepared
to agrec with thosc fricnds who plead for
frade unionism that it is the right of the
policemen also to form such unions. I agrec
with the hon. Home Minister and the
Government of India that everybody can
have it but not the Cabin:t Ministers, not
the police, not the judiciary. If trade
unionism were to cnter into these ranks, then
God only can look after our democracy.

But most unfortunately for us, there are
political parties in our country which have
taken intcrest in this direction and have
helped thesc people to have their own trade
union. Once one trade union for policemen
has come into existence, and our friends, the
communists, must have their fing:r in it,
because they are cxperts in trade unionism ;
so they created a rival trade union in West
Bengal. These two Unions began to quarrel
and rival with each other, and the result is
this.  This is only one of the many reasons.
This is only a forctaste of what is going to
happen and what is in store for us not only
in West Bengal but in the whole of India
also.

Why was that policeman killed ? Who
Killed him ?  How did he dic 2 Who was
responsible for plucking out his eyes and
for preventing that unfortunatc man's funeral
at the right time and delaying it and aftcr-
wards creating all the trcuble when the pro-
cession was going on ? In regard to all
these things, should not the country have
proper information ? My hon. fricnd, Shri
Hem Barua, was suggesting an enquiry. Who
is to appoint this cnquiry ? My hon. friend,
the Home Minister, says this is law and
order and it is a Statc subject, and thercfore,
“I am completely helpless and 1 am only to
depend upon the information that they
supply to me. That is the only thing that
I am prepared to dole out here.”

Under other circumstances, my hon.
fricnd the Home Minister is prepared to
utilise the institution of the Governor, quietly,
overtly or covertly anyhow, using the CBIL
also. When it comes to West Bengal, the
hands of the powerful Home Minister are
completely ticd bzhind his own back. He
is a prisoner ; only he docs not realise it;
cven if he realises it, he does not admit it,
because it goes against his pride. Therefore,



245  Police Vundalism in

how dare he confess that he is a prisonzr
now in the hands of this West Bengal
United Front Governm:nt and ths commu-
nists who are dominating that Government ?
Is it not a fact that a duty is cast upon
him to see that there is peace in that State
also ? Is there peace in that State ? 1
agree with Shrimati Ila Palchoudhuri. 1
admire her courage not only on this occasion
but on previous occasions also for having
come forward and warned this Housc that
there is no law and order, there, is no
law and order, thcre is no peace at all so far
as the law-abiding people in that State arc
concerned

Now what is the position ? They talk
about vandalism in the Legislative Assembly.
Who led the way ? It was the Mombers
of the Assembly. It was referred to by my
hon. friend, Shri Hem Barua as to how it
happened when the Governor came. Quite
a number of our friends, cven Members of
this House, were prepared to stand by those
Members of the Assembly who created that
disturbance on that august occasion. You
may agrec or you may not agrec with
the party on the other side, but you
must be prcpared to give them a
hearing. Similarly, you may agree or you
may not agree with the Governor. You
may think him to be the most useless man,
the most dangerous man. Nevertheless,
when hc comes into the Legislative Assembly
to discharge his duty cast upon him by the
Constitution you have to display the most
clementary bit of courtesy. They failed to
do it on that occasion. So they led the way
for the police people.

Afterwards gheraos came. Why do we
want policemen. The functions of police-
men are not like our functions; If any
goonda comes and begins to hit me and I
am not in a position to protect myself it is
your duty, it is everybody’s duty to comc to
my rescue. But if you do not come to my
rescue you need not be punished. If a
policeman stands there and goes on watch-
ing me helplessly without coming to my
rescue then it would be dereliction of duty
on his part because it is a cognizable offence.
A number of offences are detailed in the Cri-
minal Procedure Code as cognizable offen-
ces. How do they become cognizable ? How
can they be distinguished from the other
offences? When such offences take place if
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by any chance policemen were to be there
anywhere near or if anyone appealed to
policemen for help cven by telephone, it is
the primary duty, it is the principal duty of
the policeamen . to immediately rush to their
rescuz and take notice of the offence. In
order to enable them to discharge their
duties we have given them arms.

What was happening in West Bengal?
Our friends of the U.F. Ministry and its
constituents the Communist friends did not
want them to cxercise their duty, not even
their inescapablec duty. First of all, in the
case of gheraos they said that the police
should not take notice until and unless they
gave permission.  That is how thoy broke
this Gordian-knot. When it com:s to a
man or when it comes to a woman in so
far as their married state is conccrned the
moment you out that thali or the bond of
marriag: then they are free to do whatever
they like, they can go into any house and
live in any way they like and the society
has no control over them, the society has
no obligation towards them. Similar is the
position with policemen. They have cut
the Gordian-knot and they have made it
impossible for thz police pcople to continue
to respact their constitutional duty as they
had been taught to respect ever since they
had their training. They have bzcn taught
to go to the rescue of the people and that
they should act as the eyes, the nose, the
arms and the legs of law. But here they
were kept away and it was left to the High
Court again to remind them that it would
be a sacred and inviolable duty of the police
people, whatever may be the orders that may
be indicated to them dircctly or indirectly
from the Icvel of the Cabinet, to take notice
of thesc cognizable offences and prevent
them. Even that was set at nought. When
one of their own Ministers wanted protect-
jon, he could not be given protection.
Recently, onc Minister has joined the gherao
they call it dharna—along with the jute
workers. Only two days ago he joined
the strike. A Minister joining the strike, is
it not very strange?

sty Ta () : asEr fean
gart wfxgi 7 W fear a1 geamag

SHR1 RANGA : Satyagraha he can do

in his own home against his wife or against
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his children. But he cannot very well carry
on satyagraha against his own government,
when he happens to be a Cabinct Minister.
T know that some of the Ministers belonging
to the party of my hon. friend committed
that kind of blunder here in this city last
time, bzfore the mid-term elections.  In this
way, we have been setting a bad example.

it Tfe T : zAE S g9 arq AE
g

SHRI RANGA : It is not only the
Communists who can follow this linzc.
Fascists have done it in the past. There arc
two sides to a sword. Those friends who
call themselves ultra-revolutionaries because
they call themselves communists, let them
bezware that only next-door there would be
fascist offensive also.

Are we ignorant of the fact that therc
are two Kinds of forces in our country? Do
we not have some evidence of it? Only
two years ago Shri Gulzarilal Nanda had to
law down the scal of his office. Thercfore,
it is thc duty of Mcmbers of Parliament,
Members of the Assembly there, members
of the Cabinet here and members of the
Cabinet therc first of all to set a proper
example.

Instead of that, we have been busy set-
ting up a bad example, destroying all those
canons of decency, duty, decorum and
democracy with the result this is what has
happened. This, I feel, is a foretastc of
what is going to happen.

What is this government doing? My
hon. friend herc is supposed to be a very
strong man. I do not want to bec very
harsh on him. He is hinsclf coming into
a lot of trouble with his own conclave.
The whole of the Union Government is
responsible for the present state of affairs.
What can he do, poor man, if the Union
Government is not prepared to strengthen
his hands?

s there no cmergency in West Bengal
today? There is emergency, according to
me. Is there law and order in Bengal? No.
Are the policemen free and allowed to
exercise their rights and duties, God-given
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rights and duties? Are they allowed to
perform thelr duties and excrcisc their rights
according to ths Constitution? Are they
free? No, they are not. Then, what is
worse, that Ministry is now threatening to
rouse the prople against the police, just as
their lcader hal been rousing the p.ople
against her own party in the rccent past.
If the people are to be roused against the
police, if the Ministers arc to rouse them-
sclves against their own government, against
the Cabinet, then is it not a state of cmer-
gency? When we have a complcte collapse of
all the standards which we have till now
accepted as norms of decent democratic
socicty, is it not the duty of this government
to recognisc what is happening, dcclare an
emergency there, take charge of that govern-
ment and provide the minimum, not the
maximum, bit of law and order in that
State?

1 wish to say in all seriousness that if
this government is not going to bchave as
it should, according to the Constitution, if
it is not going to discharge its duty by our
Indian democracy by declaring emergency in
West Bengl, it will be h:ld responsible for
all times to come the destruction of civil
order in our country, when it overtakes us
in a very short time, for the denigration of
law and order and for the destruction of
national frcedom that we have won after so
much of sacrifice under the leadership of
Mahatma Gandhi.

=) qETIEAT qvedt (9y) ¢ w9t
AT, FAGFAT T ® qfegHy Fre
FY fayrA r § S wEAr 4@ @, a3
gfagrg & =9d E7 F qge) wET
gfew & fow wwx faum a9 § w3q
< sgage fear IuEr g4 AR § far
FX srodt wx & 9z feEr & gwm
ar gt 7€ @y gfem g zmagE
faum weat § YA FIA FT GAGT B
g FL aFAT § |

awmefa wERE, wa agl o §g
¥ &Y a1 T Y fear g
FY gTHIT WY I GFAT & | HAT §E
ssx ¥ fag wer ¥ gfew &1 WagR
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qfesrdl S faurg gwr & w@r &, o
Y @ @ F9 71 guL faqw g § W
T IFIT &K 92917 gL AT FHAT § |
zafag gfag & @ #d@d 3 faad
fAeaT FY v, w9

93, awiafq wgiRa, faer @m 93
¥ & ¥y 9Oy F1ogAd qE
FIAT FTEAT | F 37 qTAT a7 9ozl ¥
WY AT wmgar g wemadf fratai ®
qmTg gReHr U H S geAg A
& F 99T F QA gIAa=E g
ATET 9T @ &7 IEAT gH /T AT
atel § A5T T FETE WML A En
T ®Ey § 1 fgar, 9ww, garn, wgar
FX WIFAT qgT =ared EIAT ST @I
afygfy Farag & mfafes Irqr, qsa,
Tgrg Wiz # W1 AT wHE gy
&1 FfEa w8 q WY =@ gFI &7 Frar-
I ATGHY IGT F1 AL 7T A2t g
A qx d@fga &1 gageAT gy
gfaara fdt wram for g g AYw
IAF GIA-HIG AMT AT AT ATHY-cA-
g7 & faard #r gar gz Fear arar
g1 THF FA-FE UF I AR F
arargun &1 fAatm s s @wr &
garei & g1 war &1 gff e afewdt
M F THIFAT A1 g31 Ig7 98 W ¢ |
F grwar § 5 g7 @1 90 w1 FEha
@I AT Zw F1 3 famar arefee &
AT g1 | HEifE d #Y g7 wEATH|
FT AT FIA FWA 9F AT @Y @
I, TAG QA AR A W T 0T
wargd WM g, ag Y @ gwifag g
T3 wzwal wt geeyfw & gz
AR § Y IF  TIAT Trgar § A H
qigar § fF o919 ag @ @’q #1 Y
AT ®IX §IT FY WG A FY WY TJAqTH
fr fogsr IO W4T ® agt @
gfer® & @Al 9 gAY TG g E ! W
gud @rgwy F@ ax faq goafadi

F AGE ST AT ITH GEA I
safer a9 & T St gEr Ao afes & war
%1 et aadifas aw Ay ¥ gray
P #MAG @ T@ AR F gEAT

agt I FsURE ?

A A ag & fF ol F Fex
AT &Y W' #WITH W Fgfwe
aidf mifggez & §g NN 1 ga § AR
AT A § A & wrgar § B gad gvaew
# qftgdr Fma@ N GIET F AT qw
3% feaam® #11 FRATE FY § OR Fy
FYFIT F 3798 qvaeq § Afqqar § ?

agr 7g Y °Y § v ggaq WA &Y
agt a7 =t fafira Txrzat & fomd oz
Frgfaez W1 §, vFo ugo dro F AT Y
#, dto mHo o F Al W § 9AH
FigFaHt & mrqg § fra-feea fae
F AT WIT gU £ W #r uF Ay
g sfys Had 1 9297 T SRR &)
agigd 7 9AF waa A @ e
Yo qto mHo F FrAwAl Fr fITEIT
fear war & sT afs a5y fear war g ar
z Al & 9y qreafiwar aav @, 737
o § STAAT FEar g o

aqr ag A1 A ¢ & N gwwAr
faar & vg agt F gy w4t T FaTer A7
ATFTL F 7O NI F GLAQ F¥ AT FY
4t ;T gfqw 1 @2 fawd & @iz 99
saff| &t gear 1 a8 8RR W &%
fpeY v safed #¥ o 77 geaT F WOOY
# freeare a8y frar sraFT 7

vx sufsw, faad garar aza g6
atg g affaq &, «f w7 o 9ry wigq
F1 A7 & agt 7N @ ¥ , SEA 9
Z® FIT A W 1 abr s
gfqg 7 ) G av fzar AfeT o
AR AY T ITH qH qAT 7Y faw
T AR g ef e A T g
T 9T W E T wEArHl & 9y
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FYA-E qrAAr & 1 owa R [ A
fafraa a2 gu & ? Fa g FTAF
&4 & grg g7 a1 TG F1 FgA F20 7

uF T gaw I Jg L1 3T faw
gu agt 9v7 AM@T 971 99 T F AT H
Tg WAt ¥ wgr a1 fE ogER arw A T
T A1 gFAT g § 1 AT qqiq feen
F FT FAFTw F {wEr fadwr e
A qg g g €Y | § JAAT Figar
g f& s g=ar fFg gFw sod ?
agr & Tagx fAm & A A afewrd
& 3 3z fadm g fv = afees
afuwifeai #1 g gaar 78 T awy &
AR R AT 7 QY AT Hrofrono
& FFal &1 a0 | ggFr ofamy ag @
& o= fawr & o afess gfywd
IAF qF T gri G g Ag adr F
Sq IF qF I A 9gF g qrr #
a1 Ig=T qftwm ag giar § 5 e
AT AT FAT TG ANAT W} waFTe
¥ wgar & A ga¥ S foavagre afaa @
I WY TFIFTTH W AT E

afzgdy darw & gfaw & faara aar
waT § ggT Y Y gTAT 9L § THE AT
¥ uF JEwId #@1 § omiewr q
JEAr § | 7 w9y 77T a8 & fF 9
Iy At 9zaT gE g MIMEAgEn ¥
gs & | avmfa wgiza, dfwwdr dma ¥
e gfqq & A ETzT § | oF qrag R
st ofeg@t dwmw gfag  oEfgoae
FEATAr § AT vF ag qsq § foad
aar o AME E T E A oAto Fo
n¥o ¥ HAYF § | UTAT T TFIT § 4T |
gferg ¥ fag faaEY &Y arm gag fasw
aret 41 IF AT AT GIg A IFT JUGT
aF UwF< @ | gfaa gufEse £y
ag wrw fear war f @ gawy 9 &
o wifw A agt ¥ 4% qq7 7 gIF §
IFET XA JEAT AT ¥ =y g ¥
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7y gfrg F AT WSF T AR WIFA F
qIT it THo Yo ¥ IAF HY X A
s Wt fear ) afew fayw gqar &
AW FF A A geAr gE 3@ wAW
FIF a1 safsq gaa afsawt @ gfew
vgifgues & A€ ¥ fom % Jar
At Mz arg 7@ &9 FAwEar g
& ¥ty g 7Y St gEwy o T
fF st faqrdy azamg go € 39T 9AR ¥
nF faurdy ag WY & formd qar o g@g
arg T § 7 aweafawarag § v agt @
ST &Y Frgargal g W@ § fray agt
Fr it qfea owifauaa § ag awEA
g e T AT 7N ¥ T forwd far
g 3z afus F7 ¥ 77 T A
gzt I 93w §

ag ¥3q Fma ¥ fav g A€,
afed @ e F fan g & o) 2w
Faaaa ¥ far IRt & Fha g
g A F F FEAT A & O oy o
facga A5 F AT A0 A IAF W TH
94 & qra A | Tifge, gawr Ifam
sqra F¥AT FifgT AR 391 A9gg SITA
a1 Aifge faad I F gz et & o
FAGT FY FIE AYA T 2 AF )

SHRIMATI SUCHETA KRIPALANI
(Gonda): We are discussing this subject to-
day because all of us look upon this incident
not merely as a law and order problem but
as a serious challenge to our Constitution,
to the democratic  functioning itself. We
consider that the Central Government is
responsible 1o see that democracy functions
properly at the State level, and if it does
not, the responsibility for that lies squarely
on them. That is why we are able to discuss
this subject today; otherwise. I am sure,
our friends on that side would have created
such a row here that we would not have had
our say here.

We all condemn this incident of 3ist
July, 1969; it was atrocious, most horrible;
the police marched into the Legislature
which represents the will of the elected
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people and created navoc— heat the legisla-
tors and broke the furniture. The Speaker
had to run away most ignominiously. This
is an atrocious type of thing which I have
never seen anywhere, I am sure the pcople
of Bengal feel ashamed of it. From the
reports we find that many members said
that this was a slur on Bengal and they
condemned it.

What does this show? This is symplo-
matic of the serious malady in the adminis-
tration. The police is the last to rise in this
manner. In an administration the police does
not so easily get indisciplined because the
police is specialised body; it is disciplined,
trained and regimented; it is prepared to face
all kinds of provocation; it has to work under
stresses and strains.  Therefore, if the police
behaves in that way, it mcans that the ad-
ministration is rocked from the very founda-
tion. There is something vitally wrong in the
administration and, thereforc, such a thing
did happen. It is a danger-signal for demo-
cracy, it is a danger-signal for the system
under which we arc working in this country.

Having condemned this incident, let us
g> into the causes, how ic it that such a
horriblc and atrocious incident could take
place?  We have not to go very far. Since
the U.F. Government came into power—I
am referring to the last Ministry and again
during this Minis:ry—there has been a
systematic erosion of discipline in all spheres
of life—labour, students, government
servants and so on. I do not want to go
into the details; T do not have much time;
member after mcmber has made a reference
to such incidents and we have discussed this
subject also before in this House. Thercfore,
I need not go into those detai's. I will only
remind the House of onc incident and that
is most glaring. Mr. Ajoy Mukerjee, the
Chicf Minister, last time was beaten in his
own place, in the Writers’ Building; he was
beaten by his own staff and no action was
taken against those staff members. Naturally
what sort of discipline can you expect
after that? Do you think that the police
will not be shaken by such incident?

15 hrs.

If the Government servants can beat up

the Chief Minister and get away with it,
naturally indiscipline spreads everywhere.

What is the role of the authority that is
ruling? They have dual role. They arc
the administrators as well as the agitators.
They are the preservers of law;
they are the breakers of law. They defend
the law and they break the law. They
encourage lawlessness and indisciplin:
in every possible way. They are creatirg
disruption everywhere. They have creatcd
a second Police wing consisting of thcir
own Partymen and this private army is being
used for their own  purposes.  This private
army takes the law into its own hands ard
hinders thc work of the Police. Naturally,
what do you expect the Police to do? Io
you expect the Police to work? We have
been crying housc that the people of Bengl
nced protection. The Home Ministcr
should op:n his cars and hearit. Th:
Police is totally immobilised. Take the
Rabindra Sarovar incident, where young
people ran amuck, outraged women and
created havoc. The Police could do nothing.
1t was immobilised, Al the enquiry of the
Rabindra Sarovar incident people were so
terrorised that they dare not come and give
cvidence. The Party workers who functioned
as second wing of the Police are active in
terrorising people. That is our suspicion.
Thus Police indiscipline has bzen increasing.
Who encouraged this? The Government
and the Communist Party. Policeis in a
statc of confusion. They do not know
what is their role. Thcy do not know
what they are supposed to do. This
lawlessness has been encouraged by no lcss
a person than the Home Minister himself.
Rcpcatedly the Home Minister goes and
says ‘All right, I will take it to the strects’.
He is very conscious of the public support.
Very recently when Morarji Bhai was in
Calcutta and he said ‘We are watching the
Bengal situation®.  Jyoti Basu challenged
him saying ‘Come along. 1 will give you
the challenge. Come to the streets’. Again
and again hc has cxpressed such views.
Even during this incident he told the Policc
demonstrators—I  am rcading from the
Hindustan Standard—that ‘things would be
pretty bad for them if he turncd the crowd
assembled at the maidan for anti-Nixon
demonstration against them,” Home Minis-
ter telling the Policc ‘I will turn the crowd
against you.! Do you expect law and order
to be maintained there? Will there be any
respect for law? Will there be any law ?
Naturally when such condition prevails there,
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there can be no discipline in the Police force.
The Home Minister himself is thus encourag-
ing mob rule. (Interruptions) From the time
of Durgapur erosion of discipline has started.
Why from the time of Durgapur, even from
before that the situation has started deterio-
rating.  (Interruptions).

The Police know that their job is one
of hazard. The police know that they have
to face dcath, they have to face injury.
They are ready forit. They are trained
for it. But the Police also have a right to
expect protection. Police must also know
that the Government is behind them and
will protect their interests and look to their
grievances.

1 would like to get more light from the
Home Minister about the facts of the case.
We are still in the dark. We do not know
how this young Policeman got killed. Was
his body mutilated? 1If so, by whom? If
a body is mutilated in this manncr; naturally
it will cause provocation to the Police force.
(Interruption) Why was the procession
allowed to go on for such a long time?

I would also like hon. Members here to
ponder over one thing. The Home Minis-
ter of Bengal is all the time challenging all
and sundry in regard to the support that
he has from the public. 1f he has so much
support, why did he have to call for the
aid of the Army? If he was so surc of his
strength from the public why should he have
stopped so low as to call for the help of the
Army? The Home Minister there has talked
of copspiracy; however I fcel that there is a
deep conspiracy behind the whole thing
but a different conspiracy as time is running
short. I cannot rcpeat them but I shall refer
to the speech of Shri Prakash Vir Shastri.
My hon. friend Shri Prakash Vir Shastri
has talked about the existence of two rival
unions among the police there and about
the attempt on the part of the communists
to dominate over the police association.
Perhaps, this was stage-managed so that
they could sack some of the police men and
get in their own people in order to control
it from within. We respect that there is a
deep conspiracy behind the whole thing.

Again, I would like to ask one other
question. How is that. Mr Ghosh has
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just pow said that within two days Miss
Abha Maiti would be arrested ? I know
they have got a private army ; they have
partymen who go and prevent the police
from functioning and who are responsible
for eroding the discipline of th: police. But
is there a private judiciary is there a private
administrative machinery in their hands, and
they decide whom to arrest and whom not to
arrest after consulting their own partymen? Is
that the law and order situation under their
dispensation ? Where is the Constitution ?
How are we functicning ? Are we not
sitting on a volcano ? That is all what I

would like to ask of the hon. Homec
Minister.
SHRIMATI ILA PALCHOUDBURI:

I would just like to make one submission
to thc Home Minister, Mr. Jyoti Basu,
after going through the files where Dr. B.C.
Roy had dismissed two hundred policemen
for reprchensible misconduct had rcinstated
those 2C0 policemen. On what grounds
has he done that? That should also be
answered.

SHRIMATI SUCHETA KRIPALANI:
That would help in maintaining discipline!

it AnTa T S (HeTe): |-
afg #giza, 31 g1 v afesly dms
fagra awr & <Y 9zWF g%, T wIqd
4% | Z8Y qgF FE weAd g9 @ A gF
g fa=g w@d ofam aw faom e ®
9% 71X 99 gug agi X fa@ qw@ *
gzt g3, IAHT JMET IT AW FY
a1 W 9FFT AT, WY 77 Aw A wify
o gwaw F AT AT AATAT
TEF

W AR A @ 9gq & : oF A1 3
e g7 f&7 31 goT ; g}, ag ¥4 guv
AN fEy, AN FAFT QAT T G, T9E
faw g@ #71 * 1 T A q@ aga
Ageaqw &1 31 qATE 1 AT &
fagg & garareal ¥ FR gy R frar
¢ foxp @ wzr O oFEw A
a1 IEF Y §Y FRY R RIqF
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@ § AR f52 oF qrewfas wam
g S g

¥ qz WA AHIA F1 IATAT AGAT
fF @3 ag 919 F g ¥ fz) § wgracg
¥ 7gt =¥, QY I qwg Fgr osar a1 F
fgmraa #Y @ & fao sgafs @@ o@
ag=ar § | faeg fags £ wAt A1 aeArdi
Y d@FT qar qmar § & femen &
arfeqen ¥ @FT g AT §F zor-av g1
Tar 0 T OF FW A wEATAl AT
2@FT IGA 3G AT WU AT A=A A
za :§ gnfas w37 33T, A agA
w=gr g |

& g 7ot F1 €07 £F q1@ AT AT
grge w3 aga § fF gF wrgfaeai
F ddzEAt F @ F§ JaE Ay
Fifgn | 517 § Fgfme qanY 57 AW H
afeFc T mE §, @ F AW F AR
qar & qiv # a3 wid 8’z A frafq
g1 @ 7% & 1 A8 Faw afewAr dma §
gafi g, ag I AN gAT 1 99
Ay & ag frard | g FF qAged
qferm wga qv gwar Axar g, Afeasd
qfa® @0 97 gAT Z1ar @ AT T3
g ¥ qig N I gwaAr FT7 & gAEn
qFEr ALY W@AT & A IAF AT TH
SFIT FY ATIAT 92T 1Y & | 7L wETAT
qfgqeY dwre & WY gf &1 W afi=r
FMTA YT F) 92F wfeat § 9% g
orag # T 81 & F08 ¥ A
# gzard gE & AR qaAfew gand
gE &) Rar @7 7 N meR-mea) ¥
T @ F fan gy aFer wg
3 afr gdt ag wEAE A W A
qfem areEr QY oF wIET §, ag W
THF AT ANTT Y ITIT IT FAIATT
TN G & AT Ag W @ FrdFaidl F
afce o= fe gfee amel 71 #1% @
w2t foea, faa fam ag wem g @ faw
# gfgm @i A gar gi @ 99 faw

SRAVANA 15, 1891 (SAKA)

W. B. Assembly 258
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gfeqs arai & wex E 0 ¥ 98 wEx
w7 g AT 7 IAF wEAY 7 A1y §qr
BT ? QEY @) wIAr g1 a1 qw sigHY
&Y AdY, @ag gfeg iar Y AggE wWW
fe & oY wgfga g 1o (samam) -

1 am also a bclicver'i'?fY the dictum that we
must hate the sip and not tht sinner.  Bat
Iet us understand why there in sin.

Tg TF "EAd A gt § ag agt & ;Y
XY & ? @z qrIe wE AT Fued ¥ §
U7 1t & 7 wrormdl § gEA Ay gEAv
FAFT § & gt grav g 7

There is some background to this. We must
understand it completely before we arrive at
any conclusion.

7717 g ¢ f& 7§ ang T-Figgy was
I T & 1 Ngr € § o oal smg -
FIAEY AT @ AF gr & Q7 AT
fax gt FErag M aa wE 1 fFg
w7 ag grar & fF qF a1 Ay g gy
37% fav s¢-%% q faruare X § o1y
f& @@z adaT & arT g€, 398 @7
gEar} & aftw ar A Y qg @
A F FrEa s Jg owmd 9 gwrd
FR% 7 gg a7 A8 waAr § f& ogwy
qYT qeAY WA T w2 fF qg mSi-
72T g1 w7 qfegd A " A gAT Ag
WoFAT nEeiT  ar AR g 7
arfEx &) ot gz @idY @ ag #A @Y
g7 3aF Y P g 7 AT fagy v
gL & HTA ST WY TH g § S
frerma amd 31 Afag Y a1 W
7g 9T KT AIAAT 4T Fa JFAZA IF
& aifea g wr 1 ag ay faer & &
o oY o7 AT | deATERT F1 GvrE  fear
srar @, Fafaes o1 97 femr war g
a o T gfew ax gqfew wfe-
£1fo F1 9w w34 § A A faw
ZZ ey ? gW TAY 4747 3A A5 AY ag
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[4Y sreATa A S

Fgf TIFT @ Q0 7 AVF qAT F ARG
Frgfeee @df & Far =@ Y 7 Far fF
4t faq 9@ | gg wzHe fgar san & fr

The right CPI docs not exclude the us: of
arms if it finds that ultimately all the demo-
cratic avenucs are cxhausted...

AT FAT QAT § FAFT 7

We cannot get an answer from the parlia-
mentary institutions.

ar &Y gu feEY ga¥ & W 9T w9ar
&7 g7 qg 7 g HIed TET FIF I A7,
Tq qg wifeT 3w & w29 vEy g4
da7 &0t wr gaFT & g § fr
Frgfaee arff F1 Y arw adf =e
FT & °qT Y gAT AT AY AT AV
AT 9T @ Ig¥ W W 3 AAF
MNF | wrfgy Frgfaee ol &1 5 T
2Y aY fedY 3g= & &y 97, fway faeen
qraT afeT agt #am g7 WR-T
e #1 frogaEl g, afqa
fregwrr @arn, afea #@1 facgamEy
garr, fafans #v fRegardl gamT 49
41 agFy gn fHegwrdY 347 99 o

Ultimately it will dcfinitely toomerang on
us; we shall be the victims.

afg g =&y 78 fr

Every revolution is followed by a counter-
revolution:

FEY AT FEAT & N aAw A § 1 fFeg
afggrag wga & fF Frd qede o
FXAY &, wifeq oY A1) Qv ag S &
wa & fAm @Y FrdeEx Weawy F
FTQN IHFT &H FT & AT AF A @

Is it a part of the counter-revolution?

fE gfaa o 'ad g8 R fex Al
I ®Y ag Fg1 93 fF gaw fafqed £
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wzg =ifgn, gwwv fafeedy agt ar
Tifen 1 78 a1 wTAr F Y o g
EATET X R@AT 93 R ar @i
R? @ Ot frgw AT w@y ®
TAAT & wE v wfeqar dar Ay
wg, star fr WX ardt sEmwEA o ¥ way
i vF qagd Fadt T d agw ¥ wa
F arg 1 AT IgH Feww 3] F a7 @
IFFT 9 JATAT JqTAT &, AT GWAT
FToT safaq A wEw & B E gwar
AEIA & Fra, T G fzar g,
9% 17 {1 I9F A9 9TAT i § A
ag WA AT T aENTE R F &
fan st w70 Swmar g & 7 w4
HEIRA AT OIT AIFE  FIAT ATEAT §
dfqura £ wrxr 355 § a3 fariery @
wE R, FAA n3FEAT DgwA AT & Ag
Zeaq frezag an WY faeagrdy &z o%
At wE F 1 ogw ImrRfows, Fie)-
ZINAAT Y FFTT w7 JafF frar gar
¥ WIEA AT WTAT 9gAT 8, Wrgaw
FET A AWAT 7347 2, HAY "y )
HITAT 94T §, IAFT W e srar @
a1t afraa & garfas ag 7 7 faen-
I gt @1 /fmT F sma e
7 7 77 QY A Qo WIE gt a%

AT F AR P, IFWEARS A
fax frar f& gfgg ami &
At gfaad a4t g€ & 1 9 Agiza ga
sita #3 F41f+ 7 g9 gfaw ar gag
fagm T3 A § M 9g qeqT A &
arR ft sAifs T A Fg A wQ, 1%
AFT AT TG AW A AR Far fw
T IFEN & FI AT fF owmAr AT
FFT ? AW & 77 H §3g ¢, a8 § 7ar
WE AT AT g A AR &
I AW & fqu z@ar @ww @ oak
IE TG A | TEHT AaA § F
AN F @ F oA FRF  wlagifai
F1 AT FIER NF AG g6y | gafan
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T I Qa1 qar § 7 agt 3 g ey
FY qar A |

< am-—gfam am FadkaT T
gfer & gafaoam &1 a1 M1 aafa &
aa A & feeg & g WA A @
Frgan §, faeelt & ot gfwg arat at g7
ey gzAd g3 1 AR W Ty faswd
grgwdl &1 afFa gay famadr &
frasw & fao #1E g7 g9 garar 7@
argy | afe gawt afqaT At & A 3w
&gt #) #fez & ag #19 7
grT 1 AT IARAT vaifgnma
& ar S AN foFmd ¥ oIS ag
2T, Ff FAAT, IR AT IAFY B
FW 1w 70 ) zgoefre & M
oo FATAT TIAT |

SHRI Y. B. CHAVAN: The hon.
member is saying that there is no arrange-
ment for looking after the grievances of
Delhi police. It is not a fact. Last time
we discussed the Bill here in 1967, 1 made
it very clcar that while we do not rccognise
any trade union activity on the part of
policemen, there is a provision for allowing
a welfare association to function. Such an
association has b:en senctioned under the
IGP’s instructions and it is functioning
today.

st A A oAWE o geEArT |
wgae & gia # zafar w7 @i fw
d@ff gfrma T F1 ogw IR FE
_93qT A8 X &Y 3w A fawrad e
g 9T T F A gfer & g var fen
q1fgy 1° (smae™) R A FEAT a1
ag & aFY wg 9% hfF AT H ag I3
T | gAY AT F FeI N FE 0T a1
g % fau o afrma a@m A
afgw 78 & 1 @ AU FEA w1 AFAT
g & fx 1 ar a7 QA1 afen faas
fs @ aEt frgT FW F1 0E TR

frrer a%
#q % wEerq ara aw g R ooty
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T 7 qfww ardi #1 ag gwar & fr &
g g1 ¥t § wR A @ g A
I3 &, ag 7 gATMr W &9 | W)
Fa% # 7z atg owr g 5 qfed aw
T3AE 7T QY fewd gfaw & wfer sy
Fg # oA v Ffrmw T
fegg  qffm # ave 7 TEeE @
@ fafemy ary w1y F7, freg gfam
ardt & qrad qg Feqr f& 7L 17 gAIT
gz o 72 # A ag ag qwimr W
AT, 7Z FEAPAT AT & 1 WA T
FIE AT 7 IgF AT H 47 AAAT @
ASF T AT FIATT GfEwT g
AT F HET TH TR A AY qY
az nE g e wzAr @1 & few uw
qr. aqrAr Grzar g f5 3wy Sy daqer-
Aty & fawr anty ol wan fr ew
g gazar F1 g@ w31 F fqo agh 4
43 gn & gfex gu 91zq & f5 &) feafa
gF T &7 o Wil F fao gogas g,
AT TAY qIT Y AR v 27 Fifeq
FI ¥ ®TH GIAT 97 g2AT T TH
ST Ay Ag 77 & AT T &1 THAT
@ ata #@ 1 faear gz 747 W@
A AT ATAT FY AT S7ATAT €T 5 AET
g, TN 9 BT gT, A T gEw
Ay M Araar &, AR Frra w7 qar
AT ITEXT TH Q@ H OHL €ITATT 7 g,
zAFY %74 F) faeagrd F 9o Fv T

SHRIMATI SHARDA MUKERJEE
(Ratnagiri):  All sides of the House are
agreed that the action of thc West Bengal
policc in attacking the West Bengal
Asscmbly chamber  has  been reprehensible.
We havc becn getting information only from
newspapers. So ldo not fecl justified in
fixing the blame on any singlc party or

for that matter, on the State Government,
without <ome authentic information.

But what has to bc admitted is that as

far as this incident is concerned, it can
no morc be treatcd in isolation than a
lightning can be when  there  arc
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gatherings of storm around one. Itis a
symptom, an outward expression, ¢f probably
the inncr frustration and revolt and if cne
has to be 1ealistic, one must a2dmit that
these symptons have not developed overnight
but have gicwn row ‘o ruch magnitude
that Parliament cannot rclegate thcm mercly
to the sphere of State authority and resronsi-
bility. If it did there wou!d be no diffcrence
tetwecn its attituce and that of the prover-
bial ostrich burying its head in sand and
pretencing that there was no storm brewing,
all round. It must be admittcd, whatever
the cause and effect that a storm is brewing.
In that emironment, how does law and
order, pcace and sccurity comc to  prevail
in any place, in any country.

Here T am reminded of what a famous
constitutional lawyer, Sir Ivor Jennings. had
said. Hc said, the fact that democracy
works in England is bccause at any given
moment.90 million pcople belicve that 90
million other pcople will do their duty!
Whatcever provocation there was for this
incident which brought about this atrocious
attack on the State Asscmbly, the fact has
to be faced that therc must have becn a
tremendous  background for this to have
happ:ncd. Even the UF Government has
had to admit this. It has had to admit
that this has becn an attack on the very
democracy of this country.

I am surpriscd when I hear this word
‘democracy’ from them bccause time and
again, unfortunatcly, thcy have expressed
their lack of confidence in the Constitution.
What is morc, these thousand policemen
who were walking through the streets of
Calcutta had to walk for 1} hours to rcach
the Assembly. How is it possible that no
precauticns were taken, no action was taken
and that other policemen cn duty who
must have scen them go by just stood by
and did nothing about it? It is reported
that even at thc Assembly gate, the guards
put up just a very fechle protest. Then
when the policemen  finally broke into the
Chamber, we are told they shouted slogans
against the Dy. Chief Minister. 1 do pot
want to mention them here as I do not want
to «ffend the susceptibilities of my friends
over there.

SHRI JYOTIRMOY BASU: So concern-
ed about my seatiments!
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SHRIMAT! SHARDA MUKERIJEE:
Then what did Shri Jyoti Basu do? He
charged them with misusing the right which
the UF Government had given them to
demonstrate. 1 ask you, is the right to
demonstrate by the police force in kceping
with any of the acccpted conventions and
principles of administration?

SHRI JYOTIRMOY BASU: Yes.

SHRIMATI SHARDA MUKERIJEE:
Ttrat is the main diffcrence between us.  If
the police who arc the guardians of law
and order arc to be given the opportunity and
the right to demonstrate against those who
administer, then I am afraid therc cannot
be any law and order in any place. And
this is what Mr. Jvoti Basu has admitted
as we can sce from ncwspaper reports.
What is more, one of the constitucnts of the
Government of Kerala, Mr. Govindan Nair,
is reported to have said —these are his
words as reported in the Times of Indiu
yesterday—that  “thc  CPM  believe in
daimaging the Constitution by wrecking the

State administration.”  This is onc of their
collcagues saying it; I do not say it.
tInterruption:  This is  obviously their

principle of administration: that they should
damage the Constituion by wrecking the
State administration. In this the principle
which is follow:d also in West Bcengal?
What is the function of the police force?
Or, for that matter, what is the function of
'h: armed forces and the parami'itary forces?
It is primarily to ensure the security of the
country. In order to do that, there must
be implicit discipline. This incident has
proved beyond doubt that there has been
a breach of disciplin~, what does Mr. Jyoti
Basu say, and what docs he mean by saying,
for instance, as is reporled today, that the
breach of discipline in the police force has
been duc to sabotage or a conspiracy
against the UF Government? I cannot
understand people, who have the responsi-
bility of administraticn, saying in a public
meeting that there is a conspiracy against
the UF Government and a section of the
police force has becn subverted or has been
caught in the net and that the top
police officials arc involved in it. If he
had to say that, why did he have to say it
in a public meeting? Will he foster any
kind of confidence in the police force?
West Bengal is a border State. And if
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this kind of indiscipline were to bz there,
for instance, in ths armed forces, where
would our country be? The security of
the country is the concern of everybody,
and yet, your administrators, your top-
leaders are fostering this indiscipline in the
police force.

Finally, I would ask thc Government:
is it satisfied with the sort of enquiry which
is being conducted? The enquiry, it is
stated, is going to be restricted to the
incident of 31st July. Will Parliament
and the Government be satisfied with
this sort of enquirv? Of course, the Consli-
tution does give the authority the Central
Government to sec that law and order,
internal peace and  sccurity are muin-
taincd. Therefore, 1 would request the
Government to coasider the whole situation
and the working of the police force, as it
is, and not merely this incident in isolation.

SHRI TRIDIB KUMAR CHAUDHURI
\Berhampore’:  Mr  Chairman, Sir, It
seems it has bzcome the favourite portion
of many sections of this Houve to seck to
chastise the United Front Government on
every conccivable occasion.  We have seen
that in 1967 when the first United Front
Government came to  power., We know
how by the pressures brought from here, in
Ncw Delhi, the United Front Government
came to be dismissed illegally. We also
know what has been the result of that action.
It seems to me that there is another cons-
piracy afoot. 1 do not refer merely to
the alleged conspiracy butwecn the police
and certain politicians in  West Bengal, 1
am speaking of the conspiracy in Delhi to
bring down the U.F. Government in West
Bergal, Sir, the most vocifcrous against
that Government have been the spokesmcen
of those parties which wcre rejected by the
people in the mid-term clections which were
held early this ycar. 1 particularly refer
to our friends on my right side, the spokes-
men of the Swatantra Parly and J:n Sangh
—also the BKD but they were not at that
time the BKD in West B:ngal but they were
Lok Dal and many othcr parties like Jatiya
Dal and so on—who were rejected by the
people and it is they who arc now the most
vociferous in the demand that thz UF
Government must be dismissed because
there is no law and order today in West

Bengal,

Sir, I there fore particularly want to refer
to the fact that at the prescnt moment
2} lakhs of jute workers in West Bengal
arc on strike, But therc has been no
report of breach of law and order. Thcre
have bzen many complaints against the
UF Government in West Bungal. But
what of other ships? Everyboly is aware
that in U.P. the Congress is in power. In
U.P. Sir, simply because the Gajendragadkar
Commission’s report was accepted in the
main by the Governm:nt you know the
type of spceches that have b:en mad:. One
student leader belonging to my fiiend, Shri
Jagannath Rno Joshi’s party has chall.ngel
the police that he will shoot. H2 has
thrcatened  cven the Chairman of ths
Commission with shooting and has threa-
tencd a blood-bath. They are not Naxalites.
There is no U.F. Governm:nt in U.P.
But still this has hapoenel. In the other
corner, in the west, there has b:en shoting
in Vapi because Morarji Day was held by
students, they had  to be fired upon to
disperse them and  other  students were
injured.

Sir, indiscipline is the monopoly of
West Bengal; that is what is being said.
Here 1 find peop'e, dctractors of West
Bengal and they want to pull down the
Government of West Bongal. 1am rcally
sorry that even our sister Suchetaji should
be amongst them.  There has becn
attempt to understand  the  problems o
Woest Bengal.  Many allegitions have been
made. I do not have the time to go ipto
them, but I must ask the House to under-
stand that today there has been a complete
change-over in the political sct-up in West
B'ngal. First of all that must be under-
stood

What has been the crime of this new
U.F. Government? The Congre:s passed
a land reform Act but they never imple-
mented it.  Because the implcmantation has
started, since the United Fpost came
to power, there has been an upsurgz in the
rural arcas and a new hope amongst the
poor masses. Therc has bzen. I concede
somc lawlessness also. But, this has becn
the result “of the accumulated default of
the past one dccade and a half uad:r the
Congress.

Therc have been allogations that some
parties are encouraging indiscipling amosiget
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the police. On the one hand, the other
day we have heard Shri Madhu Limaye
accusing Shri Jyoti Basu of not conceding
the trade union rights of the policemen in
West Bengal, and of speaking in the same
terms as Shri Chavan, of the police. Here
we have heard another allegation from Shri
Prakash Vir Shastri that th: CP(M) lcadcr,
Shri Promode Das Gupta himself was lcad-
ing a policemen's union in West Bengal.
The fact of the matter is that therc has been
an old police association in West Bengal
as al:o a non-gaz:tted policemen’s associa-
tion. Both were in existence before the
United Front Government came into power.
1t is also a fact, it isa gencral complaint
of the administrators, district magistratcs,
divisional commissioners and cven officers
in the Secretariat that th: policc force in
West Bengal, undcr the former Inspecctor-
Gencral of Police, whom I do not want to
name who is now on lcave and who is going
to retire, had becn built up as an imperium
in imperio. Evcen the Homc Sccretary’s or
Chief Secretary’s writ would not run, so far
the police as force in West Bengal, is
concerned.  The United Front Government
is trying to sct that matter right.

So far as the incident of the 3Ist is
concerncd, itis true and even Shri Jyoti
Basu has conceded it, that there had been
an administrative failurc and they have taken
the most cxpeditious steps in cntrusting, not
a Communist but an cx-ICS officer, with
the task of putting up a report within seven
days as to who has been responsible for
this. There is the Commissioner of Police,
there is the Inspector-Gencral of Police
and there is the West Bengal intelligence,
department if everybody is a fellow traveller;
what can you do? In West Bengal millions
of pcoplc have become fellow travellers
and they have been put in power. What
can you co?

There is really
law and order

no break-down of
in West Bengal. The
West  Bengal Government is  very
much in power. Now the accusation
is that the West Bengal Government has
alerted the army. So long as they rule,
50 long as they administer, if they apprehend
that there is any serious threat of breach of
law and order, it is their constitutional
right to alert the army. There has not been
any break-down of law and order.
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SHRI TRIDIB KUMAR CHAUDHURI:
Yes, there was a threat. The administra-
tion is very much alive to that position.
There is absolute peacc in West  B:ngal.
Even though two and a half lakhs of
labourers are on strike, there has been no
report of brcach of pcace. Even though a
Minister has becn accused of supporting
that strikec by Professor Ranga, the strike
is not against thc government; and strike
is against the jute barons, jute tycoons, and
cven the Congress people are in that strike.
So, it nced not be said or asserted that
there has been a break-down of administra-
tion in West Bengal.

The problems are stupendous. The
West Bengal Government is trying to solve
them. Let us try to understand their
difficulties and hclp them as much as we
can.

SHRI SEZHIYAN  Kumtakonam;:
Mr. Chairman, Sir, I join others in express-
ing our deep concern and strong coniemna-
tion against thc outrage committed
on the sanctity of the  Lcgislative
Assembly in  West Bengal. There can be
no two opinions on that. It was not only
an assault on the Assembly but an attack on
the parliamentary democracy in the country.
This has been very vehemently condemned by
all sections of the pcople including the Chief
Minister and thc Deputy Chief Minister of
West Bengal. Therefore, it is not a matter
of contention whether what has happened
in the premises of the Legislative Assembly
of West Bengal, the entry of policemen into
the law-making body, the supposed-to-be
law protectors breaking the very law-making
body, is a thing to be condemned or not.
There can be no two opinions on that
score.

The mover of the motion, Mr. Hem °
Barua, said that this vandalism under the
UF Government is there today and tomor-
row it may happen under some other Govern-
ment. It is not a point whether it happens
under the UF Goveinment but even if it
happens anywhere, it is to be condemned
even if it happens under the Congress
Government or the D, M. K. Government
or any Government, it is to be condemned.
On that score, there should not be any
division of opinion.
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The only thing to be notud is that
we should be very careful in discussing these
matters pertaining to the State Governments.
It is one thing to discuss about the outrage
committed against the State Legislature,
But it is another thing to comment upon
the b:zhaviour of the Speaker, to comment
upon the background of the whole incident.
If you go deeper and deeper, we will be
interfering into Statc matters.

SHRI P. VENKATASUBBAIAH (Nand-
yal): He did not condemn thc behaviour of
the Spcaker.

SHRI SEZHIYAN: | say, it should not
be done. Whether it has been done or not,
1 am not commenting on that.

The other day, when the Home Minister
was answering the Call Attention Notice, he
aptly pat it that “we should ke:p in mind
the way we can function in this House
taking in'o consideration the Centre-States
relationship.” I am not holding any bricf
for thc UF Government in West Bengal;
I am not holding any buicf for the activities
there. It is a thing to b: discussed by the
West Bengal Assembly; it is a thing to be
discussed and settled by the pecople of West
Bengal. If it isa thing that pertains to
the ambit of the C:ntre, we are fully com-
petent to discuss it. Oiherwise, it will be a
dangerous precedent. If you take every-
thing that happens in the State and go on
commenting that this Government is not
good, that Government is not good, the
parliamentary democracy will be completely
routed out in this country. Then, instcad
of having a federal form of Government,
you can as well have a unitary form of
Government in the country.

What happened in the West Bengal
Legislative Assembly is being discussed
against the whole background of it, against
the political leniency of the ministers there. |
do not know what will happen if in the
West Bengal Legislative Assembly somebody
moves a motion against the conduct of the
Home Minister, Mr. Chavan, or against the
conduct of the Chairman. How will the
federal form of Government survive?

The other day, three days ago, when 1
was in Madras, one Member of the

Pondicherry Assembly, a D. M. K. Member,

came to me and said, ‘I am going to move

motion to discuss the conduct of a
Central Minister.”” 1 said, it wou'd
become a privilege matter. He said that

an outrag: had becn committed against the
State Minister.  Afterwards 1 found that
out. The Home Minister made a statement
that we should bz carcful in not affecting
the Centre-State relationship  What has the
Minister of State in the Home Affairs don:?

He made a statemcent in the other Housc
wherein Le has made a blatont charge against
the Home Minister of the Union Territory.
He has stated in that statement ;

*The Home Minister of the Unicn
Teiritory of Pondicherry is alleged to
have been involved in a case of murder.”

It isa very blatant charge, nadc in a
high-handcd manner. If it has happen:d,
of course, it is athing to b2 condemn:d.
Then two days late, th: same Minister
to the Housc and says, ‘I wihdraw, 1
apo'ogize’.  Much mischicf has been done
and afterwards, hc comes an:l says that he
apologizes. Should a Central Minister make
such a statemont about the Home Minister
of a State, making frivolovs charges, chargcs
which are complctely untruc? In that
statemcnt onc more scrious thing has been
said. It isa statement preparcd and read
read in the House. He has said in that :

““We thought that wec should have aa
impartial agency to inquire into the
matter and find out the facts and in the
light of thosc facts we could either take
th: matter to the Court or if we find,
that no justicc is obtained, then we
could think of othcr measures.

If some crime has been committed by the
Minister thzre, then | can appraciate it.
Morcover, is it the method of approaching
the judiciary? He says that if no justice is
obtainzd, then hz could think of other
mcasures. Where do the Cen'ral Government
come here? Do th'y not have belief in
the judiciary? Do they believe in their own
extra powers which have been vested in them
undcr the Constitution for being used in times
of emerg:ncics ? Em:rgency is always crea'el
by the Congress. Whenzver the Congress is
in cmergency, they declare cmerg ncy in
the S:ates. For the information of the
House I may say that no murder was come
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mitted in Poadicherry and no Minister was
involved; only a murd:r of truth has been
committed by the Minister of State hzre.
making usc of the privileges of the Parlia-
ment.

Coming to th: basic matter that is
before us, therc can be no two opinions on
this that an attack on thc Asse mbly is an
attack on the Parliamentary dcmocracy.
But what is the background of this, whether
there was any implication; whether there
was any conspiracy, whether there was any
effort to pull down the Ministry there, this
shou!ld be gone through by an inquiry by
the State Government. If they o not do
that, then the proper forum would be the
Stato Assembly. The p:oper pcople would
be those pcople in West Bengal. If an
unconstitutional thing has been done, if an
unlawful thing has becen done, wec should
proceed in a lawful way, in a Constitutional
way. Just because you think that some-
thing unconstitutional has happened, you
should also not go in the same way.

The former D:puty Prime Minister,
when he was in Calcutta, is reported to have
said, ‘We are watching the U.F. Govern-
ment’. As a Minister in the Central Govern-
ment, he should watch every State Govern-
ment. Way should be singlc out one State
Government and say, ‘We arc watching this’.
as though he has been appointed as the
policeman for the entire system? This sort
of arrogation, assumption, that they are the
only guardian of demociacy, they are the
only people who know all about law and
order, and that the othcr Governments are
just  municipalitics to be tempered with or
to be condemncd by them, this sort of
attitude is not good. While condemning
the outrage committed in the West Bengal
Assembly, lct not another kind of outage
be committed in the name of the Consti-
tution, in the namc of democracy, by us,
by this Government or by this House,

st wo Ao faardt (Afqar) : wwafy
qERq, AL FA1A § FT0q A T FI9 F
r FE AT WY wETAF "T @ §, ITH
GIWAHES 2 7, FA-FIT X@A F
tar AW @rar § 5 F& o a1 gz wE
¢ o s qv adt & AfeT AT A
TqOW & fF a8 ARg W F AR
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a1 fafaeet #iga &1 Q31 9z SAw
Iifgn | 3@ @ oA & wgT At =wfgo
f&  az wsfrmafasa @erg )
AN WA § N qAIAHC K 4@ TF
grzfearalal #1 7% I9 W g, M
AT A AN gTATA A @Y & ag 9w
srzfearaien £ w7 £ & A0 @ @)
¥ 1\ T e A fzar qAr &Y o
fraar ot gaer T, wAAHE fEar o
s F%, 9g 9TTd a T § qwA
&1 W nF ey werE g9 @Y ) TR
ama ® g1 ar frar gt qg g srgt 9%
ITF ATFITE, ag Uk gAr wlg A
17 ¥ §, T oy fay Fg fedr
=g 1 FAT qFS ¢ | I A7 fAw
g TEAT , N FE WY g1 9Fan g,
qME 9AH AN G T AT-TAET
g | 3 Wy # Pazara adi g1 W
rar F grar ar, S§r ANmdr g¥ar
AT 3 Fg1, 1% fafrezz aga s
& uzed fafewr & @ " 9@, w9l
Fg Ay gFast F wf@ ) g9
T F gEqy & afey ¥ ag Aw
fafrrez a4 #lx sAfy ag fedt e
fafrezz a1 snifs ag 7 9% faare
1% dFuT QY forar 1+ dFl WA MY
T, A g To MHo o &Y g, ATE
UHo THo qro &F Zi AT AT F I W
aF fwdY srEar F1 #1797 T/ g€

T A ATUT F ogEeq H g
gulqz & sgt 3y ang g€, o A
Y g war, fa7 AW ®Y g@rar T4,
geY frar a1 QAR w2 AW am &
I F1E Txga AG) fevar war ) g gt
T 3T | & QwarT F qE, agh a1
miaw fafaed aifear w1 W firewre
¥ I 9 Fq 97 f7ar mv ) gafaw
W AT FTOTAH AT g AV GEw
A & o w1 o g Fqm
famare. w<ar § 5 o f geTd 9T W



273 Police Vandalism in  SRAVANA 1[5, 1891 SAKA) W.B. Assemhly Prem'ses (M) 274

§Aag AW F g, W FAAL
Mg FTw ¥ g, ITF Y uw wrfeq A
argfearast &, fag 9 ag fasamw
W § AT fagar M 3g qr &
A Nagrd F qra A dar g g
Y A fEErA A @@ H@ § I A
star fay wry §, Az fag s &, 9A0
afsa® zraw gar &1 oy Ay F faars
Far YFgA §me qiAEe F faar ¢ oW
gm &fagta § SAF weaw Ag 4%
1% oF FAAIT HIG FT Aw@ ¥
et M 1 zad faar ag AT F9 A&
FLFAT & | zawr Fm ug g fFoag
dfaqry & &t g€ g i wfqara &
|ATT AIT g gg WY ATITRA A
wifaferasr qaddie & weeT wia §, A
q3ANz gg Agl At Al g1 @H
TAMS 9 aF A8 @) gFar, M Fad
TN AEANE, AT AT ag AT WA
N gad @y @ifzay, oy f5 Fegfee
mrzfearerst § fazarg wgf F3d@, 0%
& & 1 | W qF Tar qg gen a9
a% 7 feafq & quie @ aFar & A A
Y% wEar fava av7r §

#3r ag Y eTre @ f oY meAE
gz W@ E IAH OF qY AT EANA
fear mar &, faa® se & o ug t, oF
ng qt g7 gadr qifear gz g € Ag
WA & gATEdT % w11 STEr-ogt
TALET ®E F w@WH wA agh-aw
agdT @ 1 A AR Fz AHA
gy & fratda &7 gig, g =l
awF Ad @A &1 W QA wiEt &
qT QITT R AT U @ & 47T FY Y
et wgar & owmw & @ wf dA
feeai Haer gf g1 3w @Y A Wk @,
@ @ wré (o) § A TEEAEEE
@ & W FIw H oFwaAC s fE
@t wrf (TH) I @ T A
g =gt wfagt ¥ R g, TEW AT

FATE 1 WT N A N AT TGT g
Ra g 5 fEmad ofeat s o
7 & 1 few oy gfat § w9 w) fea-
IO gy § AL AMOF AR A
mfaat 233 &1 STgAT ®W F1 WY Baw
¢, Waar Swreavarfrar 9 9@ @
¢, ®mifqar o190 4 U T F 917 FT @0
2\ =g qis 9t F wrgw 7 HfasE
gu WY 7g g@a @Y g, s Wragh .
gz feaicqqmAd FEA ¥ ag JA F §
AT i F a8T 9T dew KA | 9w
&9 ¥ gized) 9§ HIgH) 1 ag 400 gt
g qadagar § fF Y ug §t g uw
ug qf ard, HIT 19§ w@aT @l ukk
g7 79 arg ), A fF wALENY g9k
arg fag srar 3@ £, ¥ A /7 ¢ oo
(mw) 7 @faarz @1 ag 37 At & ga
A g1 NS 78 79T F feawgnady w7
§ wfFa s a1z @A wifgd feeg
MF AT AT ZIZEA F AwE g gar |
FEY gA7T & A1 Y g AFAr £

zafea & 7z w4 ST § FFAT ARAT
g f& ag st wefenaifass awrt &t
78§, IYA g § WFT WIT A 4T
FY 3F F&  OF AT ET GHIGEAT FI |
Y g% A &, A osgF v grafa sz
g, ot srafaez gl § IAa ) @i dawC
it satfs ag wrA owdE w7 &, g
qFIAAT 7 T |

DR MAITREYEE BASU (DARJEE-
LING): Mr Chairman .. (Interruptions) 1 have
very little time; even then they are against
it.. 1 began by congratulating Mr. Jyoti
Basu for his forthrighipess. He has 1Md-
mitted that therc has been a failure i ]
administration. It is a courageous thing to
say and he said it and I thegefore com-
gratulate him. But why is the¥ailure of
administration? What effect is il having in
places far away, places like my constituency
tacked away on the border of Bhutan? The
jealousy between the partpers constituting
the United front—they call themselves umited
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front is such that they are killing one
another. 1 shall tell you some incidents
which have happ:ned recently in which
they fought and killed onc another. If they
fight each other and call cach other names,
how can they function cffectively or have
good administration ?  They will jump if
1 say that the left communists are finding
fault with the right communists. The state-
ment by Mr. E.M.S. Namboodiripad and
Mr. A.K. Gopalan was polemics with the
right communists party ; that has nothing
to do with any other party, neither with the
Congress, nor the S.S.P., P.S.P. nor any
other. When this statemcnt was laid on
the Table, anybody who had any knowledge
of politics could see that it was sheer pole-
mics between the two communist parties.
If they go on like this and kill each other,
how can they function and maintain
administration in a place like West Bengal ?

The General Sccretary of the union of
which I am the President writes to me :

“You must have read about incidents in
Dooars Tca Gardens arising out of the
launching of general strike by RSP on
14.7.69. There have been series of
incidents in the gardens, thc saddest of
which was in Dalsingpara tca gardens.
Two young workers were stabbed to
death in a cold blooded way. Two
others were injured.

In Atiabari T.E. the SSP workers clashed
with the RSP raiders from Rajabhat
T.E. The SSP workers when confronted
with the threat of armed raiders retaliat-
ed with the same sort of arms, i.e.,
bows and arrows, spcars, lathis and
what not. A large number of persons,
a majority of which were RSP crowd
were injured.”

16 hrs.
Only yesterday 1 received this other
letter. 1 would not tax the patience of the

House by reading the whole of it.

There is a lctter from another tea
garden : Nya Syles Tea Garden, P.O.
Nagrakata, Jalpaiguri district.  There the
manager was attacked with sharpened bam-
boos and bows and arrows, not because they
wanted anything but because they wanted
the derecognition of the SSP union. The
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CP(M) workers raided the office of the
manager just to get r;d of the SSP union.
SSP is not my party and I do not scc eye to
cye with the SSP at all ; I have absolutely
no fraternity with them but is this the way
the tradc union should fanction ?  Some-
body said (hat thcy were trade unionists. |
do not call th:m trade unionists
(Interruptions.)  Can they explain their
attack on the SSP union ? It was function-
ing there and they were the recognised
union. Suddenly the CP(M) workers take
it into their hcad to attack the manager but
because he has recognised ths SSP union,
If this is how the parties who call them-
selves united front go on, how can they have
a proper, clean and strong administration ?

I am the last person who wants the fall
of the UF Government. Last time in 1967
they werc pulled down. But what is the
result 7 They have come back in greater
strength.,  In my younger days when [ was
a student in Germany 1 saw the samz thing
happening with Hitler. He was pulled down
by the then Government and the party was
declared illegal.  When they were legalised
they came back with four-fold strength.
What is the use of pulling something down ?
It is no use. Whether they are fascists or
communists, if they have captured the
imagination of the people for the time being,
it is no use pulling them down.

How has all this happened ? The
Congress failed in its duty in West Bengal.
Inspite of our pointing it out o many times
that Mr Atulya Ghosh should not b: given
the long rope he was given, thc Central

leadership and the Congress gave it. Now
Mr. Ganesh Ghosh says that Miss Abha
Maiti would be arrested in two days.
He is not a member of the Government
therc and yet how does he know ?  This is
mixing up politics with administration.
This administration and politics being

mixed together should be abhorred by every-
body. (Iaterruption) 1 hold no bricf for
Miss Abha Maiti. She belongs to the same
group as Mr. Atulya Ghosh does, and she
is one of the engineers in bringing the
Congress regime down and putting these
people in power there. I do not mind if
she is arrested for her sins, but her sins
must be proved, not by Mr. Ganesh Ghosh
but by a real enquiry. 1 do not think that
pulling down the image of the country as
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some hon. friends over there have tried to
do will do us any good. The police and
others must be told how to behave and that
duty lics really upon the Ceatral leadership
hzre and the Central Government its:If.

I would urge upon the Home Minister
and thc Prime Minister to look into these
matters and realise the danger and insccurity
in which the p:ople in the outlying areas
over there live.  This must be looked into.

DR. RANEN SEN (Barasat; : Mr.
Chairman, Sir, instead of discussing
wholeheartedly and uncquivocally condemn
the police vandalism in the West Bengal
Assembly, somehow or other, all the ladics
and som: of the gentlemen started discuss-
ing something which is beyond the juris-
diction and competence of this House. All
these argumen's were advanced in 1968, as
to how the UF Government has b:haved in
West Bengal, how law and order has failed,
how the administration had failed, and so
on, but in spite of that, the West Bengal
Government have kicked out the Congress
and weeded out the Swatantra and the Jan
Sangh and have put the United Front in
power. Th:refore, 1 d> not want to arguc
with those ladies and gentlemen, including
Dr. Maitreyee Basu, All these arguments
werc placed before the public of West
Bengal by Shrimati Sucheta Kripalani, Dr.
Maitreyce Basu and all those ladics and
gentlemen.  Still, the people d:cided other-
wise.  Thercfore, I can understand thcir
consternation, the anger and their frustration
and their lurking hope to pull down the
West Bcngal United Front  Government.
But I can here say with all the emphasis at
my commanl that nonc of these gentlemen
sitting eithe: to my right or to my left can
throw out the United Front Governmcent in
West  Bengal because the majority of
Bengalees arc behind the United Front
Government. (Interruption’.

Therefore, 1 say, let us face the facts.
So much tear is bcing shed over the death
of a policeman. May I recount that during
these 20 years of Congress rule in West
Bengal, 1,017 men, women and children have
becn killed by the police ? Who nurtured
or cherished the police department and
created hatred for them in the minds of the
people ?  Did those ladies and gentlemen
shed any tear for those innocent men,

women and children who were killed during
that period in West Bengal ?

Sir, I am in this Housc since the last
scven years.  (Interruption).  The ladies
necd not interrupt. I can shout louder than
them. Sir, in this House 1 have been a
Member for the last scven years and 1 have
not sccn a single Member, either from the
Swatantra or the Jan Sangh or Shri K.N.
Tiwary shedding tears for those innocent
ladies and gentlemen who have been killed
by the police.

Therefore, 1 say that behind all this
police vandalism thcre was a definite cons-
piracy hatched by reactioararies. Onsz by
on:, | want to namc them and say how
the policc have been trained during the
British days ; they were trained as an anti-
people’s  force. Th: Congressmen  will
rememb:r that. The Congress praised the
policc administration and hurled the police
agiinst the pcople. The police were a
privileg:d class ia our country ; it is still so.
They arc enjoying certain privileges. When
the police force found that thesc arc being
curtailed, that bribe-taking is being checked
by the UF Government, they stated defying
the Governmeat ; not only today, butin
1967 also.  Within three months, therc were
incidents and there was evidence of police
revolt in West Bengal. All that did not
affect the United Front Government.

This time whcn they found that nothing
can overthrow this Government established
by the will of the p:ople thzy started conspi-
ring with dark reactionary forces. Sir, you
will be astonished to hear that the top
bosses of the Special Branch, the Intclligence
Branch, the Calcutta Police and the West
Bengal Police conspired. Otherwise, how
is it possible that all these things are happen-
ing there just three miles away and the
Police Department do not know and they
do not inform the Home Minister nor the
U.F. Government? Was it not conspiracy?
1 would request Shri Chavan to look into
this case. If he has any power he should
pull up these officers. If he has no pow:r
at lecast he should not be misled by these
ladies and gentlemen. It is for the first
time in the history of West B:ngal Assembly
that this has happened.
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When this dead body was taken, all the
newspap:rs reported, that Congress leaders

went there and laid wrcaths on the dead
body. Was it not cncouragcment? They
also made inciting spceches there. There

were leaders like Avamaity, Bijay Singh
Nahar and Nepal Roy. These names
appearcd in the Congress papers.  They
shook hands, with the miscrcants. There-
fore, if onc is led to this conclusion that
th:re was somec Congress hand in this con-
spiracy he will not be wrong in that. This
is the way democracy functions. Democracy
sheds tears for democracy and fights demo-
cracy there.

Sir, only a section of the police was invol-
ved in this, not the whole policc force. After
this incident from districts of West Bcengal
the district police associations are condemn-
ing—not in the way that these ladies and
gentlemen have donc—in unequivocal terms
this police vandalism that took place with
in the precincts of Wust Bengal Assembly.
Therefore, there are honest policemen also.
1 definitely hold this opinion that there are
some policemen who did not fall a prey to
this conspiracy of the reactionaries.

On the ¢ve of Lenin Centenary 1 want
to mention onc linc which the great teacher
of the people—Lcnin—wrote in 1917 during
the days of the revolution in his famous
book that bureaucracy; police and army
of the capitalist state cannot be fully used
for the bencfit of the people. 1t i3 so now.

A charge is levelled that the police has
been made inactive and passive. What is
this ? This police are not allowed to take
bribes. Does it make them inactive ? The
police are not allowed to beat p:asants and
workers. In this jute strike our Chief
Minister said that the strike will bc peace-
ful and the police should not intervenc.
When the Chairman of the Jute Mills
Association wanted police help it was not
given. Therefore it is said by vested in-
terests that the police has been immobi-
lissd. The strike was peaceful.  There-
fore there is nmo break down of law
and order. There is no break down of
administration. If there is anything, as
our friend Shri Sezhiyan said, let the West
Bengal Assembly discuss it.  They are com-
petent to do it. Let not these ladies and

1969 W.B. Assembly Premises(M) 280
gentlemen waste their breath on a subject
which is beyond their comp:tence. 1 say,
still there is tims. The Central Government
must not interfere in this. If the Central
Government interferes it will be wrong on
their part and I tell herc that the people of
West Bengal will not toleratc any in‘er-
ference from the Centre.

Bengalis did not telerate Ayub Khan on
the other side of the border, They are not

going to tolerate any Ayub Khan on this
side of the border either.
ot dtarm wa<t (wfzzi7) ¢ gwr-

qfq wgizg, =wrx fag faeq 93 g7 §
AT W E, gz AR JwF fam uF
ARET AT F AW A 1 WA TF
A aa g g fr oftgdr dme &
39457 AT FY Y, ST gEa Feg Ay
TR AT A, Fex A qgraar @ gwq
7 wiv 3eEE fafasd #Y gEiaan
atit 1 ag gzt 31 Gt § fF IR Fa
F gu@Ear F1 w1 fFgr 0 qfsga
Fma # gfqg 3 S g o fasg
fear Y *t F137 mAy A @R
gfrarm @ favarg @y aEr safw
FTA Y IA TG &Y FHAT AL FT gEAT
%1 a%g & wq¥ <ql § FgAT q0gar g
fF gaY feedt & gfaw gror qmEa 4y
S FTFATE AT T A, ITHT IEA
gadT fear a1 @ ww ¥ § gfaq
FAEH FT @ & | g geAlg &7 faag §
fe 37 qedi F 77 F FqT, A7 AN
afyyra & sfa sren dar g% AR 3
zg Fia & A< frar 5 afead) G
¥ gffq gry N weArd gi, ¥ wsay
agt oY, 9g qaraq =27 faag ar, 49 f*
agt Y gfag ¥ smad s fadg frar
ar |

fagyrm gar wsd "z g, a7 Ay
wag &, gt ga ®rT I &, Fgh Fw
JAqr ®t wrd 1 aAF @y g1 g
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93 39 YFR & gWAAT w4 5y q0F
&1 wY o guda 7 fray s gwar g

7g 3% ¢ T oftmdt dow § 93
N F GEIC AFIT F AT qT FA
3 AT I F FIAA-HAT GIFIX |
wfpa ag M S § fF 99 93w & @
Y IF GIFT T a2 FY7 W@ & 5
ag 3T § FHA [T e7qE4T, AAT WY
F7 a@wuT Wwn, @fe @ afagEs
@ 7% | AfeT Sar 5 w=qrdd § 9wz
far g, 39 g Afadi F e
fafireq aut & amag w1 fagig #1 wia-
A @y g § agt evwwAdAFE
fasrs oF araravn a4 @r g, faaw
FIW AW JJdr & 39 a7 ¥ afq
A1 IF W@ € |

gferd a1q ¥ FT9 FAFT TREFAT
gra Y g% 991, IF qAWA AT FY
IGHY AAFTN A | AZ IA IT K AT
gHal 41 BT g7 TIEX IA 9AT F1 AR
gFdr oY 1 IgF frara @wr 9aEA &1
gfarg F#41 gg fear 7 osEd agh ax
gfera w13 9gRgIT 341 8 fazg ¢ oan
agi q¢ gfem g, @ & wemT 7 7zd |
FGEIT IA HSATHT F1 AG UF 4T,
zay @is wfgrd fr say g A i
F1E gas Afa 7 goard

sar fs & gz Far §, o =@few
FMA & favarw wEar § w17 wfqwm ¥
sfa mEgl @A §, qg FAT ) 3H
AT FT GHET AG FIA7 | AfHT v
qferdY ST FY ATFIT X ATAT FIA T
f& ag 9gY 3 WTAF FIW IITHT A
A T gEAT F1 AT |

SHRI HUMAYUN KABIR  Basihat,
Mr. Chairman, Sir, so far as the action
of the police in entering the chamber is
concerncd, there can be no (wo opinions
that it was one of the most reprehensible
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acts that anybody could perform, and
the condemnation of the police on this
count will be unconditional. But, at
thc same time, we have also to try to
understand why this kind of incident is
happening.  Normally, government offi-
cers do not rebel and of all types of
government officers the policemen are
the least likely to rebel. Why was a
situation crcated where this kind of
ugly incident could take place ? 1 have
to say with regret that the administra-
tion in Bengal for some time past has
created conditions where respect  for law
and order was undermined. Even when
there were certain good objectives, thess
objectives were carried out in a way
which gave reason for the breakdown of
law and order.

1 will give two examples. The first is
the question of land distribution, There is
no doubt that those people who are trying
to distribuie land amongst the poor have a
good objective. But when there is a Govern-
ment with absolute majority, with clear
majority, there is no reason why this land
distribution should take place not through
proper and legal mcthod but through
what is somctimes called pcople’s court or
what is sometimes callcd shcer goondairm.
There have becn thiough out the countryside
many such cases.  This has becn admitted
by the Chicf Minister and the Deputy Chief
Minister themselves. They have said that
there have b.en excesses. This is one factor
where law and order was undermined through-
out the countryside. The peoplc have not
received due protection.

There is another danger connected with
it.  In a Statc like West Bengal, a border
State, with so many problems, with so much
unemployment with a very large volume of
displaced persons who have come from East
Bengal, therc is already an explosive
situation.  So, once the bonds of law and
order are weakcned, the consequences are
very dangerous.

Now, | would draw the attention of the
House to incidents that took places like
Kanki, Mudhusudanpur and Harwa where,
unfortunately, somctimes, things took
even a communal turn. Minorities have
been afflicted. There has been oppression
on minorities. 1 do not suggest that the
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Government did it, but conditions were
created, there were the lawless elements and
once law and order broke down, it was
inevitable that there should be such in-
cidents. (Imterruptions) 1 do not know why
they are shouting. 1 do not know if the
Home Minister is aware that in certain parts
of 24-Parganas, not only Muslims but also
Hindus have crossed the border and have
gone to Pakistan because at least their lives
will be safc. There isa rampage on the
countryside. Because law and order has
broken down in this manncr, the police have
also lost their sense of discipline.

Again, the policemen themselves have
becn under attack and not only policemen.
In the Assembly Chamber itself, Dr. P.C.
Ghosh was attacked and the Governor was
also attacked. Even the sanctity of the
High Court itself was violated when a group
of people went and occupicd the scats of the
Judges in High Court. How can we expect
law and order to be maintained against this
background ?

There has been a talk of conspiracy. |
also agrec that there is probably some con-
spiracy. But I should like this House to
find out who are the conspirators. I do
not for a moment suggest that there shou'd
be any interference or any toppling down of
the West Bengal Government, That will be
a mistake, but this House must know the
facts. If there is a conspiracy, the first
question is :  Who gave the permission for
taking out the procession ? Is it or is it
not a fact that the police band was with the
procession ? s it or is it not a fact that
both the police headquarters in Calcutta
and the room, in the Assembly Chamber, of
the Deputy Chief Minister of West Bengal
were constan!ly getting information of the
procession as it was marching. Isit oris it
not a fact that there is internal rivalry bet-
wesn the many constituents of the UF ?
There was a suggestion that one party was
using some of the discontented policemen in
order to harass and inflict injury on other
section of the U.F. (Interruption’ .

AN HON. MEMBER : It is all bogus.

SHRI HUMAYUN KABIR : He says,
it is all bogus, perhaps in his vicw what the
police did was also boguc. About the
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people who have been killed, the members of
the Forward Bloc, the members of the
C.P.M.,, the membets of thc R.S.P., I am
concerned as an Indian citizen. He may not
be concerned with anybody except when his
partyman is killed. As an Indian Citizen,
I am concernzd whenever any body is killed.

This is a very serious portent. When
the Reichstag was burnt in Berlin, thc peo-
ple did not take it at first seriously. But
the Nazi party used thc Reichstag fire in
order 1o crcate a paralysis of the adminis-
tration, in order (o get rid of those clements
in the administration which were not sympa-
thetic to the Nazi party. Who knows that
there is not a similar attempt today to re-
organise the police administration in West
Bengal so that the C.P.M. may become
supreme ?  And the pcople may be terroris-
ed in West Bengal as a result of which de-
mocracy, integrity and independence of the
country will be in jeopardy. Therefore,
this House has a right to discuss this ques-
tion. 1 think, the best thing would be this.
A deegation of Members of Parliament
consisting of rcpresentatives of all parties
could look into the affairs and they could
submit the rcport even to the West Bengal
Governmen!; 1 have no objection to that.
If a group of Members of Parliament went
from here...

AN HON MEMBER: They would be

killed.

SHRI HUMAYUN KABIR: They
would not be killed. If members from
different parties went there, this would

immediately make ordinary men in Bengal
feel that the whole of India is concerned with
their plight and there will be a return of the
sensc of security. 1 would conclude by
saying that, in the interest of integrity of
India, Parliament should send a delegation
of Members belonging to different parties to
go and investigatc and make a report.

MR. CHAIRMAN: Mr.
Ghosh.

Bimalkanti

SHRI S. M. BANERJEE: My name is
also there.  Two members have spoken from
BKD and other parties. 1 should get at
Jeast five minutes.

MR. CHAIRMAN:
thzre, you will be called.

If your name is
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SHRI SHEO NARAIN (Basti): My
name is also there. But we cannot force
the Chair like that.

I am calling the
Mr. Bimal-

MR. CHAIRMAN:
members according to the list.
kanti Ghosh.

SHRI BIMAL KANTI GHOSH (Seram-
pore) : Th: sanclity of the West Bengal
Legislature premises was violated by a
group of highly agitated policemen on the
31st July, 1969. They forcibly cntered the
Assembly Hall and ransacked the whole
Asszmbly House, specially the Asscmbly
Hall. This unprecedented police revolt,
as manifested In attacking the Ass:mbly
House anid threatening th: safety of the
Speaker and th: m:mbers of the Assembly,
should b: con.lemned with a'l forces at our
command. This occurrence  cannot be
viewed in isolation. It is a challeng: to the
Pariiamentary democracy. The absence of
rule of law in every field of activities since
the institution of U. F. Govirnment  led
ultimately to this typ: of revolt, proclaim-
ing the anarchy for which the State Govern-
ment, particularly the Home Minister of the
S:ate Government, is entirely responsible.
Since the U. F. Government had assumed
office, cases of looting and arson had been
in:rcasing. Tnere had b:en nearly 100
political murders during the last few mon.hs.
The Governmeat has not taken the prop:r
steps. The ruliang Communis. Party (Marx-
is!) in West Bengal was exploiting the police
force for political purpos:s. Ths entire
police force had beean d:moralised because
of government policy. Mob rule was being
cncourag:d and the police force was bcing
humiliated by certain cons itu:n's of the
U. F. Government. The mutinous bchavi-
our of a section of policcm:n was the re-
percussion of what the Communists in West
B:ngal were doing by creating an atmos-
phere of lawlessness in their attempt to
wreck the C nstitution from withia......

SHRI §. M. BANERJEE: I rise on a
pcint of order. An hon. Member can
consult his notes, but can be rcad his whole
speech ?

SHRI BIMALKANTI GHOSH : I am
not reading my speech. I am only cousult-
ing my notes. From the report we sce
that the agitated and unruly polics person-
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nel forcibly entered the office room of the
Superintendent of Police, 24-Parghanas, at
Alipore and ransacked his office. This
happened before 2.30 P. M. They rcached
the Assembly House at about 4.30 P. M.
Therefore, there was a time-gap of two
hours at least, I would like to know what
the State Government was doing after they
received the n:ws regarding the occurrence
at Alipore. There was enough time to take
n:cessary steps to protect the sanctity of
the Legislature, but they did nothing.
Gencrally, when a procession moves through
the strects of Calcutia, it is followed by a
wirelcss van of Calcutta Police. In this
case, according to the report the police mob
was highly agitated and the Government
knew what had happened only two hours
back at thc Alipore Police Headquarters.
But there was no policc wireless van follow-
ing the procession. 1do not know what
was the reason behind it. [ fail to under-
stand why the Government could not take
the necessary  steps cven  though it was
within their knowledge. We fail to under-
stand why the police wireless van did not
follow the procession.

If they were sincere regirding the pro-
tection of the sanctity of th: legislature,
they could easily do it.

In broad day light the agitated procession
reaiched the Assembly House which s
situated in the heart of the city of Calcutta.
My know what the Police Commissionzr
of Calcutta was doing at that time?

In their attempt to divert the attention
of the people from the real cause of occur-
rence the Communists are raising the bogey
of conspiracy. I firmly believe that if there
was any conspiracy behind the whole affair,
then some constituents of the U. F. Govern-
ment are involved in that conspiracy.

Thercfore, 1 suggest that an enquiry
commission should be appointed. A
Supreme Court Judge should be appointed to
investigate into the matter so that cverybody
in this country may know the real causc
behind it. Only in order to save their skin
and in order to save thcmselves they are
attempting to divert the attention of the
people from the rcal causc. This is my
humble submission.
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»t q@o THo Wigit (qAT) : "wmafy
&, @ gzar qfadr Fme v faar
gt § gdy, & 3w Qe uF fauw
frrg g dmar g pEamar g 5 waw
g ¥ N Awafas qadst ¥ oA@
AT F7 AT9T  AATAT gy § AT Y
AW AFAIFAF TR T HOT gEIT H

16.33 hrs.

[MR. DEPUTY-SPEAKER in the chair]
aftadqs @ 9Ey & I A7 gz
3HEAT UF AL F7 Ay 2 K oq Ag
T @ E A & oF fae g F1 A
TTFT A aF @ g, zafav fw g
T ®41 &, 9aF gav &t faeRnd g,
IqF a-A1a F A AT A AN AFar
g 7 feard fash gama 4 A, afew
g9 aF @1t #1 9T @, @1 qAqar &1 gfq-
fafues &30 & faqo gzt 928 # 1 qav
Tar 7 gYar @ AIF gk I T@ AT F
AFT 9T FW F1 21 Afwwre gw Qi
FY A€ grar | 7 qfewdy dma faga
AT ¥ ag 9eAr gy X gg  qAIA AT-
iE-ATET 1 g, zafdqq Fgi F9 Ag
D =ifgn, Tar gw A TRy T
fau fF ag 9319 AT-TE-ART F1 I
agl &, ag @ 1% ast gfamd uIAfaw
g1 §, TTF gra-arg § ag |y aEFar
g % ag gm fagial @71 @3 0 3

o% tar @nar g fF Sy @ oad
qraAt ¥ MFqifas aQst & s fazarg
Ty & IFR A qgT § q9w ¥ w9
qAT q¥AT | AAT W AW AFAifAw
FOR ¥ oA AT § ITAT AMT
IgQ § a1 g7 qI4-919 g AG FE 9%
¥ fF NFIT FT ST FAT gW AW A
gt §, 9% TR fgarew  wifa
F fan W1 R FT qw W IW Aw
FX war gEAAT FOT AT F G w7 FE
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HIRAY TH A FT ATAT TEAATE  H
@ & awwar g 5 ag arraeT § faars
gnm | wfeT g Yar anar § i E
T AT Arar A I g SR FE-
FH) ag TErAT A F N AT § ) 9w
& 13 AW FGT F § fF gwA vwr A
FgT, 991 A8 Fg1, AfFHT @ET v
fF Y a1g g@ITT-asl § Ay g, 99T
AT A & gl w IE QAT &1 IF
Fqg UL gH AN A Ferfedma
fagr, @ g@FT IFAT WAL T Pav
ANT Sgr aF § AT E, 9 T[T H AW
Fd ag 91 99 @Wr g f5 gAw AW FY
fzar & afer #ify I T—za¥ gw
A @ §aF e afgr ) gw few
fear & =mifq #<7 % TI@ F@ =i F7
fady %% g I qFA | W HIA
az % ofas ofwads 1 wrawsar d,
A1 et @ faaF 9 sFarm @Y @r
2, 3% gH mar7 frawm § A & gwwar
g f& gway o gz & fam w77 3307
arfgm |

HIF H FI@ 7 F+gfaee (wiwee)
F W T AU AR §, SAET AR
dga oy § ar of=wdt G § sgra
araiz ¥ g4 a7 § A% gEAY 3H gaE 9%
qraar Fifgn fF gwre sadr 4t Ag)
9a 17| § gz wgfiee €Y g afes
Fegfasa & g7 A9 a97 §—ag & WA
B

st wo ATo fAET : gHRET §

st TR WWo wvEt : guaEf &
Ffgm |

it iifasa &g 19 T T, 9_/H
FITFE Y AR AT AT FWQE 7

st g®o UWe Wmt : Sy gH
giveafrn ¥ guedt &, gmverfaar &
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Feqfasn g | w19 A guremfaar &
gaei ¥, zafen gw A Y Fegfme
g —ag T gara A & | 71 Fgfawe
g ar 7 §1—z7 3 g 99f A8 7@ §,
Ffea 3mr ag & % storee ot & oY
g wiar 99 7€ & fF zw A fzar &
wfen wifq Far =g &, IaFr adra
FAT Y GHAT § VT ZAXY IFT FUT qAT
draar =ifgm o agt faay o Az g
g—Hzm N AT ar dmz g fa
¥ MFaifaT qaF § 39 IW R IIATT
AT 9gT £ AT gg G § A A
I § /Y wEAr 9y g, 3 IW gEAr
FY AR EA FF 21T FIH IIA AM7E
F ar Af—u¥ qIy ag T4 §

oY AT saify a9 & I H, S FRd
fecdt < fafazew &, aga-gg #31 war
2 & mfit garaedl #1 F#few 1 oag
wr ar, 8§ qar Far f& &gt s gfaw
FT qT2T AT &1 a1q 4 | AT gHW AW
agi Fea & f qfes 1 gazq a1 #fy-
Fre v wifgm 1 & ag adf Fgar &
fam gEei & g, I & IAFT L,
FIAT ETTH FCAT & @ F8 FIAV B, g
FAY &, T afgr ar A FA
Fifga ? g9 wx A1 g A A g,
fr faawy gfame 3@ &, 9% wfawe
a3 aF "AeqE &, ug 99 wfeArzar gw
s g5 § afFT & g agag B
w7 qat afyly dwrm gfew caYfedaa
3, OF 91 gewr &, @ qgr qEQ el
T s Jasr WY fFTmT @ oa
fra w7, ag Fef aF A § | XA
gT AN A AT FW & 5 vF gaEw
o & gfaaa Y wifgn = w7 g
Al F gra H gFEa & @ ¥ I oF
t 5w gfraw F Sy go o gAY
gfrga 1 qregar & @17 | FT 99 AT
afras & % T gedve fwar aar W7
gawY 57 qfe ardt & ) yfeeh qar
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gi—aax fau #¥7 fedmic & | & g
59 a1T ot 537 § fF afag are) 3 grea
# st 19 frar, ag wwa w1 &, faredi
19 §, Iq¥Y gwEwa At wifew, FfEa
Iax far gr aw w2t v faedarc &,
7z A @raar arfen | waT qfag @i #
T a3 A §T A &, wow H «qwrd-
wTE T € A A A gEA &, 9AF ¥
TG A fral @ra dear w qgrEr 0
18 &, a IRd gfem ardl #§ s ggdg
g, 3% AAST THY 98 F &) qwy §1
TE FIH W AW AT A FET Arfga
szt @ Ay St av Fgt % av & A
sitar § wfwa ag &7 &g fw snfa
ag s Fr Hr zad ferard @ ag A
a4 wEEr FooF A § adf gam &
AT AT & &1 3% fav goA) fasad
F1 T Fg v mfgn ) Fqgar g &
gfrgen g & F4% 7L, TAFr wqE
zararfee 1 1 zAd afaw O # o=
FEY 20 ) & aY9ed § oI Q1 Y qrA|r
ari g9 9z & feeem fafree
398 WY §7 Fwr o4r fw fewew gega-
Fmen ¥ fafsg neeardy &Y o &
afaaa Y anfgm 1 afeT Figa a7
ZT @nll H wE TrAT; ARAY SY g
Aga 39, g gy @ fr rw & gfeaa
T 1 (smaew) @ 4Ig-AT AT
atv =rfgo )

st e T : nE-nd it TR
mEM 1T § | ag @ &7 W& oty
frae g7 g Aifqm

MR. DEPUTY-SPEAKER : Wc havc
allotted 34 hours and 1 intend calling the

hon. Minister at 5 O' clock. Thc hon.
Member may try to conclude soon.

SHRI S. M. BANERJEE : The time
may be extended and the hon. Minister may
reply tomorrow.

MR. DEPUTY SPEAKER :
take another five minutes.,

He can
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s} T’o QHo WEY : Y Ag W
g&, T avg &1 fgar w1 aiqraww AT
nrq Gar ¥ ¥, SaFr gudT FW E
M faT sy qgd M wgd AL A
fax ¥Ffeae a5 § wege A& W@,
faura gwiei T AF AW F A =T
Ty & wIA F 1 fagrar ?owe-
¥ waw faarfeal @y ifgmdz # & qar
oYz @ #y W faary @ & miow
Farr dgar § % g "ax av €9d j)
zafan @@ mAl & 91T W9 DEFIAF
FAF q7 THAT A § A TAF Af
& Aarq e g F7 Afgm ) Fgf a2
go UFo Az F—UF qEf F AT
Y A IS AR gE} W F 4T
A ggATE wHAr § 7 AT Tg
DF Fef A QAN E ? g7 T IAF T
F1H AEY NAT

T o qferg are § IAET wWiT F1E
forear o A W F 1 W I WEHI  ag
@t frard #1T avF =9 €, gftar # Aar
A WIE, 9 99 ITAT AWW H 1T
afra e fagdy aY faer @ oaid
naey A &\ fagiT # 67 Zav g fF .
aw qfeq grn F1AT F @ F F0 A
F1q § ag Agt QA g 1§ agt A
F1 %ig g@ ¥ fav aar ar—oF qfaw
gea? ¥ & 77 fF ag £3 gar, 3aay
FHIT agt 97 99 FsAT F£8 fFar Q@
gar Fgraet @Yoy & =FFar &
ATT gAda g § fF g s gy
qfaq @17 § 3% fag gmy agt faen
#F FE 9T AG g WO TANF
wag & fau Ad feafs @ s d
afea grw v qfew gaifafosm =y
F1aw @ F far gwad F @R W
qudY & | wwEx @ aifafer oAy §
Ffpr 3 Q7 qifaferm A 9y )
I g &g fawmar § ad ) €w-
fau g¥ Tw am w SuA7 qifge fF 97
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g OUF a0 R g fGwET & QY
3Ig% N mgw A adfaedt Ad
Tifgm i

frad arg ag & % s gEgE A
MARYEfF 3w W H gIwrg H—
agt Frgfaee aaifiz & zafaw & ad
FF @1, 39 TG I TeATF ga Fg W
g aFdY ... AT § goT 9ES
fan &Y faragiz &, v FT gar g 7
FITW 4Z & & qq 7 @ Y FAm
gt AN, IgEr gEard A FW
5T gzydT TaEad @ e ady @
agt faeet & 71 gar ? woA FF ITAT
afumix E—g afux afey 3 fae ?
67 % wasmA ¥ 9zd I ufuwme
faar a1 wodt ghaaa @@ &1 Gfeq
UAANA 219 F 13 IAF AfgF I WA
T qt MW F gEaT g r | F wrow
g% & FIGT AT TG, IAF GF HE
zfame 7 a1 & wighy qgd Y wrdar
Fvgwr g 5 fear s vgw, zawr
fasgz adf @1 qFAr &1 W Fr qig
Faar Fifgn 1 AL a7 qfqw faaw
ara #1% faerr 72Y @, 98 AT AqUAY F
FEX qT T4 A IR AT qoAr I 7
UF gATT AWl LT §, IT 9T qHFIH
a9 1@ §...37% (A7 qiqeY |H A a1q
w4 Fifgu | oo wAg € fE g
fasmd of, Margg o, @ ITH T
FAT T1fgT 1 A7 wEger AT Fy e
quaag fFar @1t @ Y awr R
AF T8 AT | ZTAT FF  FAIRT AT
arfgm o

g & & 7 ALY Fgar FF 99 TEA-
¥z #1 fas) #0ifs fas faemem &
ANFTT A AA FFAT § | ¥F AAAHE
Y frraar @ Y faex AT ey &y
frTAAT q¥AT | &Y ITF FTH G T |
freY gfsfaasr {rnady & it f wrg
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farg waAa frerg A& W& AT
areqa ¥ 3w A1 ward & fao T -
AT fAr gy A=A g S s g @
fez faar fear @idf &1 fese amawz oF
qadedY FA g FAwT oww fad
frgs afce gw agi 9T MFT 7 A7
g% & =T JART W FIH FET
Tifgy, ¥ dha g Mfgn, a7 F4wa
N g g Jifgr-—z7 |3 qiat #7
fae qg AT #2 | 1 feafy dar g
IgFT HIA QT F fao gar wIAr Fifgo,
R AT TG Y I§W FF EOALT
QAT TEY AU W A7 fAAzm g &
qraFT ST &+ fAgr 3aF fAm aey

JIEAT E |

MR. DEPUTY SPEAKER :
katasubbaih.

SHRI B. P. MANDAL (Madhipur): Sir,
on a point of order. I have given an amend-
ment to the motion. But you have not
called me. Asa matter of fact, when it is
allowed, you should have called me,

MR. DEPUTY-SPEAKER : Because you
have an amendment, it does not mean that
you should be called. That is not the pro-
cedure. From the Indep ndonts, we have
called four. 1 know you have given an
amendment, and you come from Bihar, and
you would have liked to participate. But
there is the time-factor. It is not a ques-
tion of excluding any one, but it is very
difficult to call you simply because you have
given an amendment.

SHRI B. P. MANDAL : Thc Indepen-
dents are about 68 in number and they are
always being ignored in this Housc.

MR. DEPUTY-SPEAKER : Order, order.
Shri Venkatasubbaiah.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : Mr. Decputy-Speaker, Sir, 1 join
with other friends in deploring this incident
that has taken place in the West Bengal
Assembly where the temple of democracy,
as has been described by tome of our
friends, has been desecrated and the police
who are dcfenders of law and order, have
takn into their own hands what to do and
have gone on rampage. Whether thijs un-

Shri Van-
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precedent act of the defenders or the custo-
dians of law has been done on any sponta-
ncous dissatisfaction or on account of any
incident that happencd the previous day or
on that day, and that made these policemen
act in this manner, is the question that has
been discussed here.
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I would only muntion to this House
through you that to my mind this is not an
act that has been done on the spur of the
moment or ccrtain things have led to these
rolicemen to take this extraordinary attitude
in going out and desecrating the Assembly
chamber.  When we look back to the
events that have taken place after 1667 and
also certain events that have taken place
systematically in some of thosc States where
the communist (Marxist) party isa domi-
nant partner in their governments, and
when my other friends who belong to the
non-communist partics arc lamcnting upon
this state of affairs—1 am really amused
at some of them. Unfortunately, consciou-
sly or unconsciously, or because lure of
power was so great, they got into the
spider’s  web  of the communist party
(Marxist). Little did they rcalise that they
will be squeezed out like lemons in course
of time as has been happcening in West
Bengal and also in Kerala.

Sir, 1 would only appeal to my hon.
friend Shri S. M. Bancrjee to consider
what is going to happen to his own party.
It is systematically bcing assimilated or
cxterminated by the attitude of the dominant
part of the Communist Party of India.

SHRI S. M. BANERJEE : 1 belong to
the people and the people are more impor-
tant to me than the party (Interruption’ .

SHRI P. VENKATASUBBAIAH : That
is why he was a party-less man and now hc
has tecome a party-man. You see thc
classic example of the Idikki project in
Kerala, how some of the Marxist Commu-
nists have engincered to bring about a
general strike there because that department
is being handled by a CPI gentleman, Shri
Govindan Nair. The same thing is hap-
pening here. An impression has been
created that thc established order must be
subverted, peop’e must bz made to losc
confidence in the law and order and the
democratic process of Government. It was
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started by Ranadiv and it has now been
supplemented 2nd  supported by Shri
Namboodiripad and Shri Gopalan.  But
Namboodiripad came out when he saw that
some ‘of his partnzrs in the UF Government
in Kerala started questioning him. He is
now retracing his stecps.  This is a sort of
systematic  planning of the Communists
because they arc afraid if they do not take
this attitude they wi!l be devoured by the
more reactionary and revolutionary party
called Naxalites that is coming up. They
want to compete with the Naxalites so as
to kecp themsclves in power.

As this august Houss is awarc, one of
our hon. M:mbers, Shri Bimal Kanti
Ghosh, who just now spoke, was assaulted
in Calcutta, and this is being systematically
followed up in the rccent incidents we know
about the Ravindra Sarovar incidznt.  We
know what is happ.ning in other walks of
life. We know what is happening with
regird to land distribution and industrial
peace. My good friend Shri Tridib Kumar
Chaudhuri said that 2} lakh jute mill
workers arc on strike but there is no dis-
turbance of law and order.  But he said that
Congress men  also have join:d the strike.
Perhaps that may be the reason for the
workers to keep to the well ¢s'ablishcd norms
of parliamcentary democracy.

I want to make onc thing clcar. We do
not want to encroach upon the autonomy of
a State Government as long as that State
Govcrnment, what:ver be its political com-
plexion, enjoys the confidence of the people
who have voted it to power. We do not want
to encroach upon the autonomous au hority
of any State Government.  We do not want
to emulatc their example of doing dharnas by
Ministers coming over here and  doing
satyagraha. 1 would only appeal to the
kon. Home Minister that this shou!d not
b= taken as an isolated incident. It has got
its chain reaction. 1d» not believe that
this has been committed on the spur of the
momant. As the custodian of the Con-
stitution and Parliamentary Democracy, in
which every one of us is deeply concerncd,
he should take such steps as 1o sce that
the confidencc is restored among the
people, that the Constitution is preserved
and the normal democratic process is con-
tinued without any fear or favour. What-
ever steps he takes in this direction T hope
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along with me hon. friends of other political
parties will also certainly support.

SHRI P. RAMAMURTI (Madurai) : Mr
Deputy-Speaker, Sir, in our ccremonies there
is what is called Bhakti mantram. All our
fricnds are reciting Swarthi mantram, I am
remined of that because in the dcbate
everybody is condemning somebody-Swarthi
mantram o1 condemnation ; nothing more.
Afier all, what is the reality ? The reality
is : condemn that government. The police-
men went there, therefore, Shri Jyoti Basu
must be removed ; thercfore, that govern-
ment must be removed—wonderful logic and
argument. Agiin, [ want to point out
that when they do not find argumeas, thcy
resort to lies.

In 1934 thcre was the big earthquake
in Quctta. There was a great Indian bowler,
probably the fastest in the world, who
defeated a team in the first six overs, Mr
Nissar. Three days after the earthquake,
the newspapers published a news item by
Reutcrs—therc was no PTI at that time—
that Mr. Nissar was dead. Four days after
that, Mr. Nissar went to the Reuter office
in Lahore and said “I am Mr. Nissar, I am
quite alive”. I am reminded of that story.
I am surc the person  referred to by
Shri  Prakesh  Vir Shastri  will phone
him up four days afier tke publication of
this report and say “I am hail and hearty;
I have not been murdered by anybody.”

AN HON. MEMBER : He has not said
that any body has becn murdered. He
said that his house has been burnt,

SHRI P. RAMAMURTI : If he has not
said it, then I withdraw what I said. But
that is how 1 understood him.

Similarly, Shri Jagannath Rao Joshi has
said that a news has appeared that the
Naxalites who attacked the police station in
Kerala have be:n released although it is a
fact that all of them arc still rotting in Jail
and the case is going to be proceeded with
in a court of law. Somebody else says
that the p-op'e who have attached and
murdcred the policemen were allowed to go
scotfree. They do not know that 15 people
have been arrested and bail has heen
refused to them by the Magistrate. The
law will take its own course. Yet, these
lies go on.

Then, my hon, friend, Shrimati Suche-

tha Kripalani referred to the Ravindra
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Sarovar incident. When there was a
debate in this Parliament after that incident
took place there was a very insistent
demand that there must be a judicial
inquiry. When that judicial inquiry was
granted, it is going on and pcople arc not
coming forward to give evidence, Shrimati
Sucheta  Kripalani comes and says that
people are afraid to glve evidence. There-
fore, what are we to do ? Shrimati Sucheta
Kripalani must be taken as a truthful
person and nobody else...... interruptions.
What is the fun of all this shou'ing ? It is
a slur on the womeahool of Bengal or say
that she could not find even a singlc woman
who was molested then and who is prcpared
to come and give evidence before a julge.
What is the use of shouting now ? Let
them produce the person, the evidence......
interruptions. They do not have the guts to
produce even a single woman and yet they
say that this kind of thing is going on.
When they are not able to give evidence,
what is the point of their shouting ?
(interruptions) Even though they arc not able
to produce even a single witncss, yet they
say that we must believe that the incident
had taken place. This is the type of
argumant which thcy seek to raise in this
House...... interruptions.

17 hrs.

SHRIMATI SUCHETA KRIPALANI:
It is very well known all over Calcutta.

SHRI P. RAMAMURTI : Immediately
after that, when the Calcutta Municipal
Elections took place, a Congress candidate
shouted this and got himself defcated and
the deposits of so many people were
forfeited. That is the answer of the people
of Calcutta to these things.

I can understand all thzse people who
are frustrated. Bccause they cannot go to
the people of Bengal and get a hearing—all
these things have been completely rejected
by the people—and canvass for themselves,
they use the forum of this House against
them. That is all.

SHRI J.B. KRIPALANI : I do not want
to interrupt my friend. May I ask : Did
he believe in the Congress Government to
be just because it got the vote ? He has
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been condemning the Congress Government

cven when it has got the vote. Tyrann:

is tyranny, whether you get the vote or not.

SHRI P. RAMAMURTI: But after as
particular incident, when the people’s
feclings have been aroused, you naturally
cxpect th: people’s feelings to be reflected
in the elections which take place immedia-
tely.

Therefore, these are the type of argu-
ments that are being  brought in  here.
Coming to the particular incident ijtself,
Mrs. Sucheta Kripalani was quite right
in saying that the administration had totally
failed. 1 agree with that. What are we
to do? This is not an administration that
we have created. This is an administration
that has been handed down to us by the
Congress party. What are we to do? It
is a well known fact that the recruitment
to the administration, the recruitment to
rolice force and to other forces, has taken
place on the basis of a political circular
that the people b:longing to certain parties
will not bz taken. Even now, the circular
is there. Therefore, it is a politically-biased
administration that has be:n in existence in
the country.

As far as the police force is concerncd,
we know how police force has been recruited
in the past. We know all those things.
Therefore, naturully, as a result of these
things, particulary, as rcgards the bigger
officials who arc politically motivated, who
are biascd against the Government, how
many of them arc loyal to the Government
itself is a question.

Now, they all say that a bad thing has
happened and that it is an extra-ordinary
thing that has happen:d. And the people
comparc with what happened in Delhi saying,
“Why did you support thc police?”’ Yus,
We did support the policc in their just
demands. They were at that time asking
for certain economic dcmands. We did
support them. There was no question of
any revolt by the police. No place was
entcred into by them; no Government office
was entered in‘o by them. Nobody's head
was broken.  "Nhcere is the comparison?

SHRI C. K. BHATTACHARYYA
(Raiganj): What happeaed at Durgapur?
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SHRI P. RAMAMURTI: We can talk
about that later.

Thereforc, what happened in Delhi at
that time was a purc and simple economic
demand of the police force. We certainly
stand by the democratic right of the police-
men on that, We are no ashamed of
our stand.

Even in Woest Bongal, again, another
story was put up that therc arc two police
associations, onc association of which Mr.
Parmod Das Gupta is the leader. Where
is the association I have yet to find out.
These are all storics. My friend Mr. Joshi
was saying that Mr. Jyoti Basu wanted to
create a rivalry in the police unions. |
want 1o point out to him--hc may not
know th: facts—after all, the police associa-
tion which has bcen in cxistence for
the last so many years is an association

which is in naime but, in reality, is
dominated by the  gazetted  officers.
As a  matter of fact, out of 48

membeors on the cxecutive committee, the
actual number of members coming from
the constobulary ranks is just 4 and that
44 members arc  above the rank of the
D.S. P

That js the sort of association
been in existence. That has been the posi-
tion ther:. We know also what is the
attitude of some of thesc gazetted officials.
1 am not talking of all of them but of somc
of them. When they get into key positions,
they try to utilisc it for certain political
purpose, anti-governmcntal purposes.

that has

After certain evidence has come, when
certain action is taken against a particular
police officcer who happencd to be the
Secretary of that organisation...(Interruptions).
This was not a trade union action that was
taken. Mr. Joshi must undcrstand that no
trade union action was taken. When a
particular police official—a high official and
not an ordinary constable—-who happens to
be the Sccretary of that organisation was
trying to do certain things, when he was
guilty of dereliction of duty—when he was
on duty in Calcutta, hc went to Durgapur
without informing anybody ; we know what
happencd the next day—, when things of
that kind took place and he was suspended
pending further inquiry, how can you com-
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pare that with a case of victimisation of
trade union official ? Therefore, 1 only
want to point out that facts must be seen as
facts, facts must be seen in their total
perspective ; and things should not be
distorted......

SHRI J. B. KRIPALANI : Has hc been
taken back ?

SHRI P, RAMAMURTI : He
undcer suspension,

is still

I would also like to say something about
the question of breakdown of law and order.
What is the law and order that has broken
down in West Bengal ? What is this break-
down of law and order ? All these years
the ordinary people were killed, the ordinary
people werc becaten up by the landlords.
The landlords were bating them under the
Congress regime ; the landlords were beating
up the workers, the employers, were beating
up the workers. If an ordinarv man is
beaten up, then it is law and order ; if the
workers are beaten up, then itis law and
order ; il the landless labourers arc beaten
up, then it is law and order ; if peasants arc
beaten up, then it is law and order, and the
policcmen will not go anywhere ncar that.
The land which was due to the landless
labourers had  been  granbed by the
landlords, (Interruptions) and if the peasant
now scck to assert their rights because they
have a Government which they know will
stand by them and if the policc are told,
‘Don't go and disturb’, then the law and
order is disturbed! Because, according to
them, law must always be on the side of the
cxploiter. When the jute bosses requirc the
police force to come and guard their inte-
rests and the Government says, ‘We will not
send the police force’, and a peaccful strike
takes place, law and order has broken down !
Therefore, this question of law and order
is a fig-leaf which is being raised again and
again only for the purpose of discrediting
the Government......

SHR1 J. B. KRIPALANI :

Why did
Jyoti Basu ask for the Army ?

SHRI P, RAMAMURTI : I will answer

that also.

All this talk of law and order has been

there ever since that Government came into
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existence ; not now, but even in 1957, this
was the slogan. When they found that
they could not go to the people of West
Bengal, they thought that with the fiat of
military and with the fiat of the Central
Government, they could upsct the will of
the people of West Bengal. Once again if
the same slogan is sought to be raised, I only
warn them that they may raisc that slogan
and may attempt it, but once again the
people of West Bengal would answer it and
a more convincing way, in a way that they
would never again be able to raise that
slogan.

=it fg Tmw (Fedr) 0§ snfg
g F g1t dar § fF SRR Trmasg
a7 fear & ... (mmawm)

As you sow, so you reap.

S AW A7 FERW | T ATAF
gm fafre dma, safy ag 99 g@
feest @ amwdre =m wrgw fafaeee &
foam o sgin fegs frar ) fergeam
¥ g fafeer & fawa & fag o gfe-
faftem s@ faa fwde fear SEiR
... (maE) L

He refused. 1 am

This is pure fact.
sorry to say this.

I Wga frar @ fafrex @
e & fau) fagmg & & &
fafreex g 39 a7 ot dma 8 ag=
ar sasr) wgiA  sfefaftam froe
fear | fad gg s & wEe 7 fomr
—

Tear Jyoti Basu to pieces.

g darA F wEa1e A faar § 9@t
ITH! GEAT §, I ITHT TR 1.
(saawm)... o1 gfag qiesht, &7 srowy
A @y g IAT TRON | IF G &
waEar § faar §—

Tear Jyoti Basu to picces.

drra wgar § A K wrwr wgar §,
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a3 ungft oY, & 9w qa 2w
g owaT dma # s W WA @,
qrat @1 W qEHIT M @ w0y ary
oHHmT § gAY At-agd sEsr wma
IR T I gEA @z @ # fear
ag g9 TR FaA, JFIR wEwT ¥ far
g g7 a8 U & agt

qRFaAr § Y gfa %, gEd Oy
#1191 7 Ftafod) F AT A ) gAF
73T H gI g ... (wwawm),, Frgfiez
TiEf &1 ag Agar §, 3w fam

This is the way how they are acting.
They have no faith in democracy. They
have no faith in the Constitution. This is
their ideology.

AR F1E G7 Ag § wiedzgaa
1 & g ndade 31 Mg FIAT Argar
g, =t gmd agw gIar st ¥ 9 @@
o7 fyad Wi gt Y & gAY gaw
9 AEF F7AT § 5 g Frearm ag)
R dfam ) R T frgw A
g dfagm F1 90 w1 7 Ay
F8T 7 AFGAT T Fg1, €. F. MOHT §
Fg | Z8Y T qT & wiod Y ok
7Y F war |

it sfasa ag : 7 qu fadide
T HITAT & 1

it fora e - fasdlde @ ogE
geF #§, g Sagae 4 &, @iz a8
R & wwfaue §1 g Wwar & dar
T gAY oA Ay §
#F wwr gw fafrex &1 aifan 3 g,
Y A ¥ FE T AT W4T AT
IEH g AT H W1 R AW
Fragy § snfaag fF F39 g
oiéf mfimz #31 zafag gat fafwed
F fenn @ § 1 gfra gwd safa g
¥, g8 ¥ a8 g, & A & qra Fgar
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Eigtckincig!
g, AT TAFT TTFT AT FU AT AT
gfaa giz zefasrg #1 #gsd Q&
AT § T AFT K AT, IR AHIA-
AT A qr e wiIF fFAr WU Wy
vx gfeara fafreev a1 3w wx gFan
fear1 7z gfewai & a3 zwad aad &,
TAST F T3 gues g9 § ) FAFT § 0T
g gfesa s wereA &, I9Fr 9% IA
Fegfaeat 7 gwar frar ) & gfewai o
qEagrA FAT Tgar § 5 g wgfae
g gragrT @, T 9 X § IO0IT FIA7
gy # 1

SHRI JYOTIRMOY BASU: Hc ought

to be ashamed; they did not make him
Speaker; they did not give him anything.

MR. DEPUTY-SPEAKER:
provoke him.

Do not

st fore A@YW 2 gH T1AF A g
&, B TASI JT1F FA | Y WITEE UT
#f ar smfy a9 g — wI@es 1y gHIk
agi godte ¥ w3 fafmex g 3% &,
goflo ¥ UITF FAT - AT T FE, W
IAXT T WG @ &, FfFT H qrar ¥
q@AT JTgAT §—WYT WA H I@Y, Sy
gg sz a0TT § gaAr #47 ag g
Aqi-agd qE Y T AT AIT FIAT S FI
g WY Fg F, AfFT 997 WA F W@
f& qax g fFar, saFT Adem AR
JIAY WA |

Those who will obey can give orders;
those who do not obcy cannot give orders.
We have a strong Home Minister here. I
want him to act as a Home Minister. He
must remember Sardar Patel.

QI RA FT T AR AT H §,
A19FY T H §, TW AW T I FA )
gx gu¥ fenre &W@ & fF Fara =7 war
Fq, s gerr F wEd § FO
AU T1F-NGW @ §, formw e w9
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Tig faar, faas wg fagrd e fgar
i G Feqfaeet aT AT F grat
# JAT TEAT &, AT AT T FU - TG
ZHTTY AT &1

A T3 ¥eAT & WA FEAT G0 E
fw gfew & smedr 71 &, FfeT @ fag
faezre ata 8, za®r feard md fay
faedaiT &, z%7 zA-fefema faehait &,
zwgiv fearze nvz = 1 wfedy 9T =9
FT gar feqrgz 777 A |ifas £
T FEAT AT E -

Whenever you divide, you go to hell.

You must deal with these matters with a
strong hand.

TE FHIG w0 & |

= qo HYo TAA (FTAYR) : w¥mfa
A, AT F QIAA A TS F, F GHAWAT
g {5 s ag aew wgg TE @ § A
g Tifgd WY1 w9 ggf % w-ngemg
Fr arg ArE - agt 9v giag 7 9 FG
frar o7 ggdla g § @W® FE
FY 57 717 ggt 9T Wi a1 #7 A
fear ar & Faq Fa-uqaT T,
z7 97 ggq A g Tifgd

Tgt ax aga | €9 qfrwd) @A
I EF A H wE) E gl ag
3 g% g § WY uF Twr Igafd
TEA F AW F a9, Tro Ho W
Ty safes F1 F2qI oI WA TAN F
TAYE, gAY FAIT A IF qEIA
vt #Y wife 3w arfem gg W
o1 gar e Qtarw garT § gfa am
YUY AT |

# o qra agt @ AR ¥ fA¥ga
T TgaT §—N g W T ggtax
g v &, ¥fww fag gigw Fq &
fedt A% fafrwId framr—aw agt
FU g F AT ® /W TAT AT SEq
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g fo & @ siaadT §, gwar wa
qrA—38F g F7 fazaarg gHot
| AT, IGF AT WY IGA IqFT
qFFAT FIF 1T Fifaw ¥ F 78 FLAT
Jigar § fr wada gmet &1 fgeea
FA AT FYT T AQH TT AT HATAT
Y 9q ©F qF gfam FI|l F FTAAR
Y fifgw FT W T, ITH GT AT F
#fg #T W T, FA IAET gHIAT IT
gfa @rel & A QY @ feaE AR
TgX & ¥ & Afea 97 fegadd
&g 7T aE, AT qeg F7 & A
T AT Fg @ E F afaw w1 Adi
FET AifgT, S99 3T UrE DG FT HS
e qfew Fiegdr @I @ TR g Al
A A AU gE Al W qET
ZFd ez §, W 433 AT ¥ Sifw
agt sy fr get v gETiz oee A
naddz 3, wam afsm F1oA
gaa s wifgm At f qfam awEi
& g1 feavee foar wra | & w371 TgaAr
g f5 we gAY wim fAwer o g @
IqF X F QT A, gAFY IART A
g@ g wfET wa qfag a7 14 a@ &
Y 1 {Y, (9 TA FT FHET F AU
dIgTadm ¥ 0w ¥ FfeEr ¥
19 TAG FIA FAAT 797 qF AT AT
g agy ? "o @ qfaw a5y
fegwrsra #n sfafwarardy afemar sgdt &
fF agt ¥ 7o UFo wAAHT gAY » Ay HY
Fgy war f saif ag 7 a1 g&A 7 Far
fir g7 Star &1 ggra AT | AN F fF
MR A gk FWEI F IEred
Ft sifw #Y 7% a1 39F fEwre gAar
ag M—arg A gfww ¥ g ar 118 o
& 1| o wfafmrardt st AN T &
AT A WG] 7% fau § nF v
AEHT FHI FIAT AEAT § -

w7 zz frém SAT,

o fraret ) 43 ad
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ot gfear w7 ¥ 33 §
fal & 7 T JUAT N

st gfear “5A & T € 93 A g1 g
W — FT@T IAGT  TQAT, AW HAA G
ST FfwT G g7 78 |

|wrafa 7IQ : T WT AT FV OF
Frg g Jgar § & faaar qag ar
az E1 ar §, 6 I grIA I3 AT A
grw mA osra feerma an il dwedd
FWAT qg a1 zafae g mw T3 gAY
gl wgEgi ¥ @wa 7T fawoardr .
(zmEe@) ... At FaeAr oo

SHRI J.B. KRIPALANI (Guna): Mr,
Chairman, 1 hope my brother-in-law herc
will not disturb me.

So much emphasis has been placed upon
the fact that for a sccond time the United
Front had won in the clections. Congress-
men can very well say that they have won
elections umpteen times.  Does that mean
that thcir Government had been just? Will
any communist give thzm such a certificate
because they had been elected by the people?
Or do they want a certificate for themselves
becausc they have been elected by the
people. It is not because you werc elected
by the people; what you actually do after
the elections is of greater importance. You
may get the vote; yet you may turn out
to be rascals. That does not mcan that
you did not get votes. Many Governments
have come to power in many countries
through the vote; they have repudiated the
vote and tyrannised over the people. You
have accused the Congress for tyrannising
over the people all these years; 1 have donc
it, not because they came with a majority
of votes but because they were doing things
which they ought not to have donc.

Another thing that I want to say is this.
On that day wc had a discussion; today we
have a discussion. We do not yet know
from the Home Minister or from anybody
or from the confidant of Jyoti Basu, Mr.
Bancrjee, how this policeman was tortured

to death. Who did it?



Police Vandalism in

307

[Shri J.B. Kripalani]

Who did it? What party was it? Which
trade union was it that was concerned and
which trade union went into thc Assembly?
We know nothing about it.

SHRI S. M. BANERJEE: Peoplc have
been arrested.

SHRI J.B. KRIPALANI: We do not
know who were responsible, who killed this
man, who tortured this man; we do not
know whether he was tortured or not. The
Home Minister only said he was mutilated;
but how was he mutilated? That, we do
not know. [ do not suppose he (the Home
Minister) knows it. Do you know it, Sir?
He docs not know. What can he do? His
writ does not run in Bengal.

Sir, we consider this as a reprehensible
act. But why should the communist
friends consider this to be a reprehensible
act? For them, this Parliament or these
Assemblies are  not temples of democracy.
They have said umptecn times that this
Constitution was made by thc bourgeoisie;
it was made by the agents of the capitalists
and the landlords; that they have no belief
in this. Thcy want to destroy this Constitu-
tion, lock, stock and barrel. How can they
consider the invasion of our House a repre-
hensible act?  They say it has been built
upon untruth, upon exploitation; that all
of us who through the years suffered in
jail, and sat in the Constituznt Asscmbly
werc the agents of rcactionaries, agents of
the capitalists; and we were among them
Jawaharlal Nehru, Vallabhbhai Patel—every-
one of us, agents of the bourgeoisie; that
we were agents of landlords and reactionaries.
If such a House which has been built by
the reactionaries is invaded by the police
what harm is there? Why are you crying?
You should be glad; you should be glad
that this pseudo-democracy is disappearing.
That is how you will one day come here also
and do the same thing and be happy about
it. Why are you complaining? Sir, we do
not understand their logic. Their logic is
not Aristotle’s logic; their logic comes from
China or Russia.

AN HON. MEMBER: Karl Marx.

SHRI J.B. KRIPALANI: Yes; Karl
Marx; it is called dialectical logic.
Sir, I warn this Government. Today,

you are sending the army at the instance of
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the Chief Minister of West Bengal. Tomorrow
you will have to send the army at your
instance.

st go wm (wufear) @ @wgfy
wEET, AT & St 9TAT 92Y § 9 We-
a1 & fao w=ar @i ad & Afew
qare § woswar 7 feafy 9% &, zuF
Y FAT AT & T8 FH AN FT GANAT
2T 1 mraEy ArAE g fR 5T Fegfeet
Fogarae ox @ frmEw oA
Tifffasr e 1T gA AT F TE
I g &, AT TFATT F FFIATT Ay
Yezgfaa g & gwy & @y fee g
Frgfaee g@ g § 43 W7 ? A | AR
gAFT FAAFAT G371 FIT AT I AF7T-
g7 &, 9% ¥ &1 qraf g Fme § Apa-
&g fararae & A av g § ) 77 FO0
& ? 3g geraeT FIT AT FY A9 gy @
1 gg ama ¥ far A & wr g
afew fagrra & fag asrd &t wWr g 1 g9
GG F RIeqq § IARBAL T2, FoA[0-
FIQ ST AT GRIFAIZ ATAT A8 & -
f ag gAY Terarg # fazare 337 § 9%
IqF GV GAIS § I ATAT MY § | 7T
FIT F HIL AT @ @ §, ATA § 3@
@ & f aar feafy & <& &1 ef ssA
1 FTATU AZT & AT FAITT FE gny
FH g TATHE I § FF F7 U TR
FF | WAL qATGA F1 ATAY § ar
A F AT FASFAT FT AT AT
=ifgu 1 wegface} #1 AT € 9 AN
gt @ fr afag w1 W FI w1AF T
@ Wim AR wE € @  FW O
qrg 9 q¥ wfgwT gy € 9«
oTqF A A JIFTE T@ FTAA AT
Iq M &1 AATIA AT HASAFAT Y
feafa a1 AfFd

ag gag vzt § i (faa 7 swaer
% ggFT wIowar 921 #1 | afeT e
qT % %91 § 95 WE QIS Q0 T8H
faarE s { FTH A T 1 WA
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geft & qra AU FIW A IBM A7
IATGT F1 GeH FIA F 77 N GFEF
QT GUAFAT FT GAT gAT§ T8 I
T & fawz s Ad w sam, T8 AR
T H gATA FT AT F FAAAT FT AT
7T g qUg 9T o dvo, grzfam aw
T ary fra-fea sftor F1 w9 S0 PR
3@ g fF zA e wEAr 9d |
M Fagt 9T A& Far Fifzo ) Ffes
AR 0F grE qras qiw F#fawa fagew
FTAT g0 I FIX ATRA FY qg H AT
fe @31 v & fF gfaw am agt T

g srawgar 1 feafs w1 agmar
779 F9% | 94 3 a<E & qUd g,
aras w8 fFT F1qT a1 qg feafs A
AT @ ET | HAL qITH Z19 A ALY
g Y A% gra § Y Ay ghir, g
sfaare g v @y fasmd v @
i wifFgrie & Y g7 oY EnfT
NTHAIW FTH S g0 IHH o7 T
AEA | w AW gzt 9v gEes {
FERTA &1 J1T F24 3 AT AT F
areqw ¥ miwarEz 7 wg §1 99@"
£ e W Afgd A A geF @i
. & g wagar g fF agt v ag
o ferezdfng o qrgAn &1 &Y @17
@ TR & IART AAAT FA AG F M |
agi ®gr oA f& §Aer F comwAl §
g ST g1 & | T oA -
TAE & A1z 7 faw w3, wfET az
A aga foa W I A & Ay v
AT AAZT FATT G |

SHRI B.P. MANDAL (Madhipura):
Mr. Chairman, Sir, what has happened in
West Bengal is a matter which should be
considered  very seriously. We should
consider it above any party consideration
because if such sort of things happens in our
country democracy will vanish in the air.
So it is regrettable that when we are consi-
dering this particular important matter of
policemen entering into the temple of

democracy, the legislative assembly, trying
to assault a Minister and attacking the
Speaker of thc Assembly, we are consider-
ing it in a partisan spirit. It is reprchensi-
ble and it is not good at all. If such sort of
things happen in other parts of the country,
Mr. Chairman, you can imagine what will
happen to this country.

Therefore, Sir, 1 think that thc Home
Minister of India and this House should not
remain innoccnt spectators to such sort of
affairs and should not allow such things to
happen in any part of thc country. Some
ten or fifteen years back—I think it was in
the year 1948 or so--in the Siate of Bihar
therc was a police riot just after indepen-
dcence. But this sort of things never
happcened. The policemen demanded certain
rights and that was led by Shri Ramanand:
Tiwary who is at present in thc SSP and
who also happened to be the Minister in
charge of police in the State. But such
things did not happen. The policemen did
not enter thec Assembly and attack the Minis-
ter or the Speaker.

Therefore, these things should be thought
over coolly.  After all, Sir, we have becn
elected to this House and to the Assembly
by means of the democratic process. I
such  things are allowed to happen the
democratic process will vanish. Thercfore,
I would request the Home Minister not to
remain an innocent spectator.  He  should
realise that it is his responsibility to sce that
law and order is maintained in this country.
This House has got ample authority to
discuss such sort of things. Somc hon.
Members from the other side said that law
and order is the responsibility of the State
and this House has got nothing to do.
with it.

I do not agree. Because, if law and
order is broken in West Bengal, Bibar or
Uttar Pradesh, what is the meaning of the
Centre? The need of the hour is a very
strong Centrc. 1 would request the Home
Minister to look into it. Also, I think it
will not be placed if a parliamentary delega-
tion, commission or committee, consisting
of Members of Parliament belonging to
cvery party, is formed and scnt to West
Bengal to inquire into all these things.

it wae g g (faedY qze) o &
gguraar g 5 &faam & e darm
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[#f F3T 1A =]

# 7 U% aARz F1ag W faar g fE
ag agt TeT w2 AT IAH F1F F fwy
qFI A AT qer e s aifgy, T
Feg AT T & AT T @ A AR
@\ s A St gEw wfewe fzar @ ag
fama & mg@me wer @A A fkar g,
faura Y gA FF FE7 VST T AT
afuwe 781 fear &1 N ouifa ag #=F
§ fr ogfam o sizmdt 2y & =fEE A
Fgar ag & fr 7g Y I7FY @g 7Y £
o7 T g4 & | 59 aE & geg A
gm # frdz fF3 73 g el Frag
aftamm & 1 & stray gt oS 0F
FAT AT § STFT ATAT ATZAT § | WEAT-
gz &Y foasit § ag ax@ fyar fF fow
feet & fav o ag gra W 9g W gl
strom ag fag et & faw o gra <@
AT TZ WEA LT T | UF g AemMgT
o fF oaqi 7 F foast F e &
IR ga vq 1 ag frash & favax
g w@w AT | g fuas s@-w
T wewrgR NY-NAY AT o W@ A
a$y gfewsr & foasit F oot 97 q=1g

# srgfaez wigdl § Fg1 Mg 3
f wo & SN # ag g4 s=a faErg
§ fr siedizgum & faers w7 FQ, 1
F TITIT FY IATY | AT A9 F{H G &
faars, F= & faars, gadr afzal &
faars ga-3g sW@ & AfFT amwew
FFF A I F T FYag A
gd fag qv W1 wrET g et | Qar A
@ fE & g fewrs gg aw@ Y
F1Lars A8 FLA | 9 9gw AR F faw
9T T T g ¥ | F ) 7w sAfq qg
ared & far qwEgg sm @ ) ew
snfy ag & fat ax gra s Jar @
aq g fagwd &1 w9 4w e §
1 A §, SMRATINMA FT FrETIEI
2| T8 FraT § A Fw ¥ §g e
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FWRE | gzwes g & A g fw
ZHIR 3 FT FIA WFALY | USAT F
gg afrwrz § 1 ¥ @y Tifge afFA
Macma (aaifafafady dex a1 &0
7% Fe% g9 Ag goar § 1 agt @
Fietz dqq ar feafs H g @ & 9g
St wodew § g Sz fear
AR FEAY geFv, faam ¥ g
FY IATY AARETET fFar st w1 @
qrdar &% § fF omr sy faederd
Y QU FC | AT FEE gmd { FAST
=1 g1 RE afes dwm &Y ;i dwar A
g oo &Y & R wig Jee gma a34-
#z &y a1 ¥ fF ag faam ¥ wAAR
75T FX qAT TE@F @ACATE AT AT |
o717 IAT Tl § 0 A qW oA
T W OWIOF Arq gwT, ag & ;e
favar faarar g

A SNETAAR ARAY : ST AT G AT
I97 § SR AT AT T vE a7 fwr
7w fag At 7 w2 E 7

|wTafa AT ¢ § qAAYT |3Egi ¥
AT Trzar g fF omie " ar w=iy
TqIF FEAT AR & a1 fwEy o faa &
fAm TaHY FrEEdT F#ET ey £ ¢

T8 AT qEen ey gav faw
*far

awafa AQ1Ew : fret ga faa g
faar amonT | Wt @Ew Y 9T a@gA
T !

SHRI HIMATSINGKA (Godda) ; Mr.
Chairman, Sir, every member who has
spoken has comdemned the violatien of the
Assembly House by the policemen and 1
have no doubt that everybody will think
that the action taken by the police is one
that shou'd be condemncd. I also join in
that condemnation.

But the mere condemnation will not be
sufficient. We should go into the circums-
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tances which led to the unfortunate and
condemnable action of the police.

If we go back to the history of what
has been happening for sometime past
during the regime of the U.F. Government,
you will find that there was a policeman
who had been murdered sometime ago and
the policemen of a thana were forced to
carry a member of party on a charpoy six
miles from the thana because thcre was no
oher conveyance available. Such action
against the police was not taken notice of by
the Governm:cnt and no action was taken
against the persons who forced the
policemen to carry a member of the party
to a distance of six miles. If this kind of
a thing happens against the police, you can
very well realise the feeling that will be
generated in the minds of the policemen.

Then, the police had been asked on
many occasions not to take any action
against the illegal activities and against
actions taken by the members of the labour
force or others. Naturally, the police who
have th: duly protect persons are required
to take action against any wrong act, who-
ever may be the person who commits it.
Naturally, they begin to think that it is not
their duty to be law-abiding or to carry
the duties that have been cntrusted to
them.

Now, for symetime past, forceable
possession is being taken of so-called b:-

nami lands ih the occupation of a
numboer of  persons by landless
labourers. When the U.F. Government

is there who is in a majority and when they
have sufficient power, why should they
allow this kind of illegal possession to be
taken by persons forcibly. Again, about
those who take possession, there is a fight
between them on party basis. When a
particular party membcr takes possession
of the land, some other members of the
Government of another constituent party
want to oust them, Therefore, there is
intcr-rivalry between the different members
of the constituents of the U.F.

Then, the actions taken against the C.P.
(M) menY:rs have been cond2maed by the
Deputy Chicf Minister but not against the
actions committed by the member of his
party. Therefore, with double standards
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you can very well realise the feelings in the
minds of the police. The U.F. Government
members have becn errrding all respect for
the Constitution and they have been publicly
saying that the Constitution has been pre-
pared by big people, by the reactionarics
and, therefore, they want to break it. If
they create such a fecling against the
constitution against the respect for the
Constitution and the constitutional
institutions, naturally, the feeling is created
that any action taken against it or institu-
tion based on the constitution will not be
condemned by the police. Therefore,
whether the action taken by the police is
duc to a conspiracy by reactionaries, by
Congressmen or others, has to be judged
against  this  background. What  has
happened, according to me and according
to those who know, is not duc to any cons-
piracy by any party or by any rcactionarics
but it is the result of double standards in
politics that has been preaching democracy
but practising the wrecking of the Constitu-
tion from within Therefore, I condemn the
action of the police through it is due to the
wrong policies that have been followed by
the U.F. Government.

SHRI JYOTIRMOY BASU (Diamond
Harbour):  Sir, all the trouble has come
out of one thing that the West Bengal
Government  is taking vigorous steps to
distribute Jand  which was illegally
possessed by jotedars, They have distribut-
ed about 2 million acres of land till todate
amongst the landless people. This is a
strugglc of the kisans and the workers.
The police force which has bzen rerving
the masters and the jotedars for the last
twenty years cannot  be re-oriented and
madc to serve the peoplc overnight. This
police force was of course, doing service
for jotedars and other big employers and
they have been amply rewarded. They
arc corrupt from top to bottom; everybody
in the police force is corrupt.

A scction of the Congress and the
reaction of the Congress and the rcactionaries
want the people to telieve that there is no
law and order problem in West Bengal. |
would invite refercnce to the Bagmari incident
where a riot was created—engincered and
created—between some Sikhs and some
Bengalis, and the Judge of the Calcutta High
Court said that a big industrialist in
Calcutra was behind it; he had been financ-
ing everything.
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[Shri Jyotirmoy Basu]

Mr. Morarji Desai unfortunately visited
that Capital the other day and since the
day he went there and uttered "certain
things which were not becoming of a
Minister, things have becn going wrong.
We do not know what are the reasons.

I had been to Calcutta the day before
yesterday and 1 came back yesterday. 1
will give certain details which might
be of interest to the memters of the House.

Miss Abta Maity, a worthy lieutenant
of Mr. Atulya Ghosh, a former Minister
of the Congress regime, was in the House

when the raiders cntered the Assembly
House. They had donc considerable
damage. Then she rushed to Mr. Jyo'i

Basu's 10oom and asked him to come out
and address them. She had inducted them,
brought them inside, and then comes and
asks Mr. Basu to address them.

Another gentlemen, Mr. Napal Roy,
a Congress M.L.A,. admitted that while
the raiding policemen came inside the
Assembly House in order to do havoc they
did a clear ‘Namaskar’ to him; they stopped
near him and said ‘Namaskar’, and then
went on doing the mischicf.

Another Congress M.L.A., Mr. Jagada
Nanda Roy, was beaten up because he was
mistaken to bc a Minister. While he was
on the carpet, he was asked whether he
was a Minister. And when he said, ‘I am
nota Minister; I am a Congress M.L.A;
they left him.

M. Bijoy Singh Nahar, a former
Congress Minister, called the policemen
insidc and asked them to establish demo-
cracy. This is what hc said; Come inside
and establish democracy.

Two garlands were sent for the dead
Constable—one from the Provincial Com-
mittce of the Congress and the other from
the Provincial Parliamentary Group of
Congress Party. Never before have we
heard of such a thing being done by those
p:ople.

When the raiding policemen came
inside the House, they shouted this slogan:
U.F. leave th: throne; bring back the
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Congress. They have been constently cam-
paigning these political slogans.

Recently, three or four wecks ago for-
mer Inspector-General of Police had comc
to Delhi. The Home Minister may enlighten
us whether the gentlemen had met him and
whether he had received advice from him,

We know that Mr. Chavan has a paral-
lel police force, a network of police force
in West Bengal and Kerala. We know
within ten minutes of the happening of that
event: wireless messages were sent here and
they were in the know of what was happen-
ing. Such is the network thz parallel
police force that Mr. Chavan has.

We, democratic p:ople, condemn this
act of the anti-democracy. Let the
West Bengal Government do its duty be-
cause it is within the sphere of the State
Government to look after law and order.

SHRI KARTIK ORAON (Lohardaga;;
Tt is unfortunate that, in our country, there
are many parties which are thriving only
by excitem:nt. Our peoples arc also giving
them votes and are getting some of these
partics into power only by their exciting
clection manifesto. I think, the House an.
perhaps the whole country will agree that,
wherever  there is  disturbance, wher-
cver  there is the question  of
brcakdown  of law and order, therc
is something basically wrong there. For
instance, for the police to get into the
Legislative Asscmbly, it is the height of
disorder.  Everybody will accept that.
There is somecthing very much threatening
the very existence of democracy in this

country. Everybody knows that ‘gherao’
was started by the Communist Party of India
...(Interruptions). Now they are paying
them in thcir own coins.

There is a saying in Bengali:

~‘Machhar Thele Mach Bhaja"’

SHRI JYOTIRMOY BASU : We can
look after ourselves.

SHRI KARTIK ORAON : Under the

circumstances it is definite that the Com-
munist Party is not willing to accept that
there is something wrong. They think they
are running a very good Government. That
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is the sort of optimism which is defined as
the madness of maintaining that everything
is all right while everything is wrong. That
is the sort of Government thatis run in
West Bengal. We must not think that it
is limited to West Bengal. If we allow this
to go on, it will have chain reaction
throughout India. Therefore, [ will request
the hon. Home Minister to have a mobile
fire brigade and keep it moving throughout
India and wherever there is any trouble of
this nature, that should be crushed. This
is the only request T will make. Instead of
an cnquiry Commission, he should have a
fire brigade, made up of strong Central
Rescrve Police Force.

SHRI SAMAR GUHA :Contai, : Unless
one desires to wreck the Constitution cither
from within or from without, he should
unequivocally condemn the ugly orgics of
vandalism that were perpctrated on the
citadel of West Beongal Assembly in  terms
which should not be considered too strong.
It is not a blot on the West Bengal United
Front Government only. The vandalism
that was perpeotrated has struck the integral
structure of the Indian Constitution and also
the future of democracy in our country.
This is thus a national issue and it has to be
discusced in the national forum in all jts
aspects and root cause dissitated Being
asked by the correspondent of ‘Patriot’, as
to why army was called, Jyo'i Basu said
‘The Army was alerted lest somebody tried
to kill us and the people with rifle’. Mr.
Jyoti Basu summarily dismissed the Policc-
men and asked the Army to seal the armoury
of the Policc and keep them alert. If the
Army goes wrong, who will seal the armoury
of the Army and for whom ? Mr. Jyoti
Basu has to take a lesson, the lesson in a
retrospective way, I should say, a heart-
searching for the root cause as to why such
a situation has developed. It is not a sudden
seismic event but a serious cxplosion in a
chain reaction of a drifting political situa-
tion. I am afraid I may be accused by Dr.
Ranen Sen that I am trying to pull down
the West Bengal Government. West Bengal
is almost on the verge of anarchy and ad.
ministrative chaos. I will quote one¢ from
the CPI and the other from the horse’s
mouth, the Chief Minister himself. One of
the Ministers of Kerala, a very rcputed
leader of CPI. Mr. Gobinda Nair was asked

how the CPM can wreck the Constitution
from within.

When asked to what extent the Marxist
Parly succecded in wrecking the administra-
tion in Kerala, Mr. Nayar remarked : ‘Not
to the extent they have done in West Bengal’
Mark what he said : *Not to the extent
they have done in West Bengal!®

A few days before the raid on the Asse-
mbly by the police, there was a meeting of
the United Front, because they were exas-
perating situation developing in - West Bengal
like murder, killing, arson, loot everywhere.
this is from the horse’s mouth. This is
what Mr. Jyoti Basu said, It has appeared
in a Bengali paper; I have had it translated
into English. Exaspecrated by the develop-
ing anarchic situation in West Bengal, Mr.
Jyoti Basu thrcatercd all the partners of the
UF in that meceting and he said:

“l cannot to'erate these things to
continue. They have to be stopped.
Dreadful killings and murders in presence
of MLAs are happening. I am going to
give instructions to the police to take
necessary sleps.  This is not a movement
for land secizure; this is shcer murder,
shcer killing™.

Where is Jyotirmoy Basu? (/nterruptions.
This is from the horse’s mouth (Interrup-
tions .

I want to disabuse the minds of some
fricnds here.  Dr. Ranen Sen said that we
are trying to botch a conspiracy against the
UF Government. No, no. Nobody in West
Bengal, no organisation there bas asked for
the dismissal of the UF Government or ary
interfercnce from the Centre.  What do they

want?

MR. CHAIRMAN: He should con-
clude.

SHRI SAMAR GUHA: Shri Hem

Barua will not be replying. 1 am replying

o the debate.

In the enarchic situation that has deve-

loped in West Bengal, what the people want
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of the elected representatives there is that
they should govern according to the rule
of law, not according to the anarchic
law of the jungle. That is therc demand.
They do not want the Government to escape
from their respensibility by saying ‘Here are
the conspirators; there are the CIA agents;
Bewarc of the Centre’s agents’. What the
people want of the Government; is that they
must govern according to the rule of law.
according to the pledg: they had given to
the p-ople. :

What is the image of the u.f. government
and the prescnt situation in West Bengal to-
day. Nobody knows except in social and cultu-
ral affairs, for going to the cin:ma, sports.
shopping or marketing in thc political, cco-
nomic, industrial spheres, in the sphere of
land, cducation, mcdical or any other
sphere, noboldy knows what will  happen
when, how and why in West Bengal. No-
body knows,

I will just give a little bit of the assess-
ment I have made after scanning the news
that appeared in the lest five months.  After
scannig collection of the news and making
summation of it, where is a statistical account
of the present situation ; 93 political murders
369 scrious political assaults (Interruptions) -
1 have siaid how these figures have been
obtaincd—368 general violent iacidents,
harrowing cascs of killing at Kanki, Madhu-
sadanpur, Canning arca, Bharatgarh, Hawra
and other arcas, 34 hcadmasters removed by
CPM  workers, the Vice-Chancellors of
Calcutta and Jadavpur Universities gheraoed
17 times, 37 ghcraoes in medical institu‘ions
including hospitals. Almost all the fisherics
of 24-Parganas and other arcas have cither
been looted or forcibly occupied. There
have bzen 441 cases of vio'ent seizure of
land.

Shri Harckrishna Konar, Minister of
Land and Revenuc, went to my constituency
in Contai area and addressed a meceting in
the presence of the Home Minister there.
What did he say in that mecting? He said:
“The police will not interfere. The police

will not come. By any mecans, even
violent means, you scize government
land and benami land"”. This is on

record, It has also been reported in the
papers then. Canning area 20,000 p=ople arm-
¢d with spears, swords and aggers while
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dancing the dance of hell were lcd by land
and Revenue Minister Konar.

18 hrs.

There arc 207 cases of
gheraos... Interruptions.) I am not in
any way supporting the action of the
police nor do I underminc the gravity of the
atrocities committed by them in the West
B:ngal Assembly, But in what predicament
have the West Bengal police been put? What
is the police policy of the UF Government?
They say that the police will not interferc
in the democratic frecdom movement. What
is the result? On the onc side the UF
partnets, not I, are accusing the Forward
Bloc, SSP, CPM, RSP, Bengal Congress—
lcaders blamed CPM it is on rccord ;
if I had time I cou!d quote from each onc
of them—that the police had been
immobilised. The others are
accusing that the CPM is using the police
machinery for its party purposes. What
shall th: police do? There were innumera-
ble gheraos in police stations, at least 63
cases recorded for.  The police were abused
spat upon, their pugrees and belts wcere taken.
Innumerable High Court orders against
gheraos and land scizure were issucd by the
High Court but the police are not imple-
menting them, There have been two cases
in High Courts where two police officers had
been jailed and they said; what can
we do? Our higher officers instructed
that their orders should not b: excented. In
Calcutta High Court talks are going on
whether they should close down the High
Court. They are thinking of writing to the
Supreme  Court. What will happen if
orders issuzd by the High Court in regard
to gheraos and violent seizures of lands are
not exccuted by the police?

West Bengal police are devided. Therc
is the Calcu'ta police; the other is the
West Bengal police. They were going to
have bandh for only onec day on the 15th
July. The United Front Government author
Jyoti Basu on tke 14th decided to have
an anti-public day and hoped that the storm
troopers of the CPM......... would crush
overnight the parallel organisation set up
there. What is the position of the policc?
One organisation by CPM, another organi-
sation by CPI. Leaflets were distributed.
Sunil Datt was accused for dereliction
of duty becauge  he went to

industrial
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Durgapur. But now the leaders of the
police organisation that has been organis=d
by the CPM getting leave to go here and
there to organise perallel body of police.
It is one record that those people who went
there and led the demonstration and assault
are from the new police body, the organisa-
tion of the CPM......(Interruptions.)

It is alleged that this is a conspiracy by
the Congress. If it is so, my question is:
who created a situation for the successful
hatching out of the conspiracy? Secondly,
Promod Das Gupta says something. They
say it is the action of the CIA agents. In
the other House Mr. Raj Narain said,
No; it is the repetition of another episode
and the forces of the CPM want to set up
~their men in all the key positions. Is it
so? The ecnquiry that has been ordered
is an administrative enquiry only...... (Interr-
uptions.) If it is CIA agent, if it is
Congress conspiracy or a conspiracy of
rightist forces, it is the bounden duty of
Jyoti Basu to see that a judicial enquiry is
conducted to find out the truth.

All will come out. The next point is
this. The Speaker of the House was assau-
Ited. Neither the Home Minister nor
the Government has any right to cnquire
into the matter. It is the duty of the
Speaker to institute an enquiry, appoint
committee to go into the happenings there.

The last point is—(Interruption)
SHRI NAMBIAR: Tenth lest point.

MR. CHAIRMAN: Order,
Please conclude.

order.

SHRI SAMAR GUHA: If such a thing
were to happen in Maharashtra, what will
be done? Some Members have said that
it is the duty of the Home Minister to
defend law and order, to defend the dignity
of the Assembly, to defend the sanctity of
the Assembly. But, if such a thing had
happened in Maharashtra. What  would
have been out demand? 1 do not want to
answer. I request Shri Jyoti Basu to
answer.

Now, I should like to make one humble
request. Jyoti Basu, the enemy of the
United Front Government is not outside.
The enemy of the United Front Government

is not outside. It is the strange political
situation in West Bengal, the different
partics in West Bengal, that are the cause
for killing, murdering. and so on. These
different political partics are strangely
pulling together in the United Front
Government there. Now, Mr. Jyoti Basu,
if he can follow the logical consequence,
at least he must hand over Home Affairs
to the Chief Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Chairman,
Sir—

SHRI BAL RAJ MADHOK (South

Delhi):  Will the Home Minister confirm
or deny the facts given by Shri Samar
Guha?

SHRI Y. B. CHAVAN: | am not here
to confirm or deny them. I have got to
say what 1 have to say. 1 had reported to
the House the other day. What we are
considering today is the report that 1 made
to the House the other day.

Sir, I must say thc debate has been
very interesting, and, if I may say so, it
was somewhat revealing. But the purpose
of my spcech today or thc statement that I
made the other day is not with a view to sitting
in judgement over the West Bengal Govern-
ment. As]I said, while making any observa-
tion on this issue, at this particular moment,
I will have to take a very careful note of
the important aspects of thc political reality
in India today, that is the Centre-Statc
relationship. I do not want to say anything
which will be construed as something which
is intended to run down the Government of
a State. That is not my intention.

As one of the hon. Members speaking
from the Jana Sangh party, sald, there are
three aspects of the problem. One is what
happened; the second is, how it happened,
and than, what can be done to prevent it.
This is how they have tried to look at this
problem. As regards what have happened
as far as the Assembly was concerncd about
the facts as to how it happened, it is being
looked into by the West Bengal Government.
They have appointed some officer; though
it may not be a judicial enquiry, it is some
sort of an enquiry—

AN HON., MEMBER: By a retired
official.
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SHRI Y. B. CHAVAN: An ex-Chief
Secretary, I think. He has been asked to
go into the facts. (Interruption) Anyway,
they want to go into the facts and find out
what happened.

SHRI SAMAR GUHA: What happened
on that day only, (Interruption)

SHRI Y. B. CHAVAN: What has happ-
ened, which is not yet known also, will be
gone into. As long as that report is not
with us, I think it will be very difficult for
me or anyone of us to cxpress any vicw on
that matter or give any judgment on this
matter.,

One or two demands that were made of
me, were about the appointment of some
sort of a judicial enquiry from here. I have
made my position very clear yesterday: that
to appoint a judicial commission by the
Central Government in this matter is rather
unrealistic, because, without the co-opcration
of the State Government, this judicial
commission just cannot function. Therc-
fore, as I said, the most important reality
of today’s politics is that there are different
parties running differcnt administrations,
and there is a change in the emphasis of
their policics. I have no doubt that the
entirc House will agree that when we say
that under the Constitution there is to be a
democratic government, it does not mean
that it should bc a status quo government.
Naturally, they will have to sce that there
is a change in thc social and cconomic
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relationship. The only expectation of a
constitutional, democratic government is
that in order to work out this dynamic
change they should resort to constitutional
methods and democratic methods. This
is the only restriction that is expected of
a Government, and I have every hope of
the State Governments, of whatever colour
of whatever party, they may be, that they
will certainly subscribe to this basic point
of view. This is my hope.

Some hon. Members also suggested that
1 should act like a very strong firm Home
Minister. I do not want to be a Home
Minister who makes brave spceches. 1 was
told about the Home Minister of 1948-49.
I must remind them that India of 1968-69
is not India of 1948-49. There are some
basic changes. I have to be realistic in the
matter. We should not lose heart, we
should not be frightencd and we should not
be panicky. We should have faith in out
people and we should work strongly in that
direction. That is all T have to say.

qwnafa Ay : & auwar § a5 gw
JEHT WET AN A W & | 99 99 FF
gag We ax aF & fay vze frar
T &
18.11 hrs.
The Lok Sabha then adjourned till Eleven of

the Clock on Thursday, August 7, 1969/
Sravana 16, 1891, (Saka)
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